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LOK SABHA DEBATES

LOK SABHA

Friday, March 28, 1969|Chaitra 7,
1891 (Saka).

The Lok Sabha met at Eleven of the
. Clock.

[ MR. SPEAKER in rhe Chair ]

Re. Taxl Strike

wt WIR EGTRNW . Hoe AR,
) A gTATA & FIVW AEA ¥ T AL
Faff smarr & ......

n® wra@w "FEw ;. QT AY A AT
£

=Y wd FAAY  Z7 W A g
a @ f5 47 AT WY gEATw ¥ gwra
arae ¥ 1

MR. SPEAKER : Those who have come,
have come. So many people have written to
me about the taxi sirike, Those of you who
are raising it here have managed to come.

AN HON. MEMBER We had to

walk,

MR. SPEAKER : 1 am glad you have
been able to walk. It will give you some
exercise {Inferruptions).

2

ot W wORAY - aEE YRR, IR
@ g frwraa & s s awr &% 2fae
W &9 A & Fg swaeqr s wfgy
4 faad @zedl ® qgt aw o= &
feawa & &

ORAL ANSWERS TO QUESTIONS
MR. SPEAKER : Shri Tyagi.

st WIR WETW Emit: AW gt
751.

SHR1 JAIPAL SINGH : Sir,1 know
it is the usual convention that during Que
estion Hour, no points of order can be rai-
sed. But 1 want to ralse a point about the
admissibility of this question. Rule 41 (2)
(vii) of the Rules of Procedure says :

“jt shall not relate to a matter which is
not primarily the concern of the Gove-
roment of India™

If you look further, sub-clause (xvi)

reads,

“it shall not raise matters uadert he con-
trol of -bodies or persons not prima.
rily responsible to the Government of
India™.

1 know, Sir, you will ask me to define
the word “primarily** . But | think 1 know
English better than most people here~1 am
not referring to the poet MP here—and 1 feel
this question should never bave heen admi-
tted.



k| Oral Answers

MR. SPEAKER : Not only has it been
admitted but it has been put also The hon.
member wrote to me and I told him in the
chamber also, about the word *‘primarily”.

ot wew fagrd avwdat : arfeariee
98 F9dY §, g T 3 & |

MR. SPEAKER : I have replied to him
in my chamber andh,ere also. We discuss so
many things of public importance, though
they may not be directly connected with the
Government of India. It has already been

admitted and put. I request the Education
Minister to reply.

Wity gl g & A A
ufaafasms’

+
* 751, St WYR S @t
= Mg raeq aal -

FAT SRAT AR :

Fg7 foen aqT gaE Am A g
TATH F FAT O F

(%) #mrag 79 & & 91eed oF-
TEN A ARAT FE F9 & q§ 1967
# ¥® a7 AR amafaar s §;

(=) afze, & sasr s aar
11

(w) wrdafas g9 &1 gfafam 9
afrafaaandi & far forare safemal &
fatg aFR ¥ T FATH AL 7

faen et gaw dar wmEm § oo
it (st wew xiw) @ (F) SR(w) .
qrefld gwl @9 F 1967-68 ag ¥
gl & gy § GEE FJETHR f N
§ ar§ aeefe waferat feard 78 3 &
feg +t, Y6 aFe  qawm, 1967 7
7€ faeelt wir-werf wii f favr gt wfa-
Fifirarel & wrgtew & foo ®'w #1 T
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AT §9T FT ogE fear a1, wa: wwa
¥ frdws ol agdEr odlas ¥ g3
a1l & fan o “faire e oftaa”’ arx-
=q fwar § 1| Iy ROZ £ sefrar 2

(7) =& & R g AGY I&AT |

5t e SR @Al ¢ FEE ARy,
arwr § mq ¥ fairg w7 § srdar 53 @I
£ ) Y ) g 7@y 7 o a7 faar
¢ ag feaar faera &, wwaa @ s z@
HSA F1 G1ET 3N FIAT 20 g aEr @
ff Féd usmeer 1 foqrE w w1
arafesmes amm 48 21 & A a1a
g1 I qIRAT § -

** {(a) Vouchers arc not numbered.

(b) Payments over Rs. 20/- in somc
casvs are not supported by stam-
ped receipts.

(c) A number of rececipts for payme-
nts made do not bear the date ol
payment.

(d) Expenditure and/or income in
respect of (i) Commonwealth Ga-
mes at Kingston Jamaica (i) Asi-
an Games at Bangkok and (iii)
Iran Tcam’s visit havc been inco-
rporated in the cash book after
the close of the ycar though the
transactions regarding these took

.place much earlier.

(¢) Cash balance has neither been
struck day to day nor even month
to month and the Secretary Ge-
neral has been contributing from
his own pocket to meet the expen-
ses of the Federation for which he
has been givenc redit in lump sum
at the close of the year.

(f) Rs. 2,000/-have been debited as
advance to Shri Chanan Singh
on account of travelling ecapenses
paid on his behalf but there is no
confirmation from him. *
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TH AF ® AT I WAMEE UHI-
i g ferdt s Efe ow
# Fr€ wafasas a1 @ 21

weaw Y, z# ¥ A wigs @1 fawg
qigdag wgd fv w W dgm
s sfogay § 0¥ qgeaEl & 904 fFwar
war St fagey dfsear & wafeas dw &
AT & f9d oF AN S ST 9% qid
g FT AF | IH FT GEG FICA AT E,
agt ZATq AW TAAT F9t sgmrfaa gar ?
zq &1 g&7 1w 98 2 fF faarfeai ot
qEALIAY & F99 A WeIrATX 1Y &, TB-
a1t ¥ dar FFT IT w1 J79 fawar Aran
g1 g ez W oo FENA9T gam, gt
oF TfFATA F7AT ], A7 qrfeeamw w1
qEAAE AT, XK@ FT TEATA a7 FT
TeEr faar war-zH 9T & 1T 4@ 0

L A

=l @aTaw 64 © 39 F IW f375-
TATA H AT Z1T 4

ot At awom eqat ;o 3AAT &Y AEN-
2ifFa srafegs & "o st agt N
Fsfral & grg 0F qzaA IO B
it # 7%, 37 FT A FrE oFOT AE
ferar ar-# 37 At & 7@ qvAv SEAr
g1

Fawwxd qgm wgar g fF 3
e faarfeal & arg fEr af ST
91 geqrg # @i waa & fo feat
st wdtwm W fagfes st a6
sgfsaat Y zfoga w73 Fvarearaq & ?

S WeA T T, ATAA qEE
g T A g SiEr 3 8 A &4 T
2 & qawAr § 5 wew W A Agma
a@i @ B ga weA ¥ gEC H FAr
fs w1 Tt wmafa @2 garf o R ...
(vowww)  ..ofawiw wmfeat afaa-

1891 (SAKA) Oral Answers 6

fagamel ol gigafdts dat A @,
f 3w & #1f fewrebom § 1 ot fr &3
9gy #grd fF M F grag ¥ oF e
#¥fez g @t &, 99 ¥ w=< g9 ofkarm
faserar, faa o aFT9 T1AT ST AT

Sgt a® @ Fedr g9 & gray & af
TEaSl &1 avaew &, & gEw 1 a@Em
arzar g & 54 wvaw § uw fosma
fasy qT d@¥o @Yo wrfe F grar Y wiw
FAE AW R

st W9 gwin @AY . wewer wERT,
1 qre gz RARwew ¢, fadr & @ w0y
s q 2@ SRAT £,

MR SPEAKER :1I will see whether it is
admissible.

st otw qww eqT  ¥O AT AW
- H e M yemEa 1 am
T@d gu tmr gdld gfavg fEarar
qe&IT & @ Wiar detvw wamw
zfozar ax #1¢ feraexm Y @ a1 P
& sfawrdr @ 77 weera & mfwsr &)
od: AT ALE w1E 0y gifgarfas  oqn
Fora &t faare tady @ ofe @@ wwe
1 w9 Afaeq # 7 g a% oix grg-
aq faaifeal £) fam O%-A% arit @3
T gUEET qTT FY AqAH 7

st wew A HET, W oqE W
&1 IAT XN ¥ qgA & g ¥q AT FAIEAn
gfraga smeqTmaron @ & fw
frer wemrerg & Aafea  wfewrdd oy
faw gu &, ag faega froemc d, wwwr
gfawre fear avm wifge o s
greg % fewm ¥ og a3 faww ot
aifge

gar fe & & qaran, die N wrfe
g AT @ it o Auw
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arfez gem 3 ) @1 & ) gafae & -
Ay qeed & g se W e gy =
W44 & @ig ¥ gfer &%, afcwm
wod @ 5T & WA W A4

=) Ao faeT WAl g S owr
wga1 ¢ f& ard s miie aE €
SIgw tawy & gamar wgar g fF araa
¥ fead wawar @-ueMfaowa & o
Xz e § AT ATFT 12 @IW A
Twe ¥ @it & #if9n & amw o fesr
g @ safs S qgi o3 dafem & v
frdt g &1 F1€ A gy TG @ afew
TTHE ATHT IF2 AFO FT AT & gAY
g% ¥ fagy o g gvdl SRR
faq arg It TTEd & S9% gA A S
¢, oy grafaa guar & ga-mes ax
WA R Mdr g we wfafes 7
8% =0 wEeg sgd AT W o &5,
g Y FrE v F qref age I g,
I T wEE FT AN E ) o gET R
fagd 12 9T ¥ T A% 2 s |
Frarfgal FT @ &1 a9 I AT Al

TAgfA F 2w R Y WY W=y qzEara.

FTAT AR & A% fod uw Y Faifafe-
Fve @ 0 & fr 3 gare. @y gAX w9ar
AT AR O FA@ R & & A6 woAr
am Afsar & fao o1 = @l & fao
femar & 13 8 &g &gy W
g ol AT FEY ael AT daw
mT &% @ 2 oAawy Fia A
"9 YR FAT-TET 9T w9 w @y
M ggafa Ear fer & e & 1 @iy
TR F1 2 @wal § | g5 X A aga
T AT € | Hedtontde ¥ FITr WY
Ry T 97 @Y E Aw A1 uETSE
Fa d saf ar & & & quAr wmgar
f ¥ el agiem taw g vl
AT T agaeqT &40 famd gra A qar
¥ g% i fvg g% & SO & 0w @

MARCH 28, 1969
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wrfaal & g @ Ara 1 gh W
agam fFmr AT @re ?

s Wex A A, ATAAT 9IE
& qw H1 A AN A a7 A7 @war §
9g @1 91 F fawady ox @weqes 9%
T@AT g & IA AT qrE WA W FAT
%3, SEeT g gw-aT A1 I | FE
1z f& fedlemmde & gras THEWE(
# I ag vaw nFHTEAF AH
O -ueEms F A d @ e
Wilfez &1 <@ 2-afes afqafagam o
qEqTa F T A 2

Aoz A S 2 e AR
A1ZT &1 TF A3F1 FoaT 71 g (A & fa
TIAE TAT,...

oF ARAlg aTer c UF AL, 310
(2qama)....

ot wewy aiw oW, Q1 FAFAT §
ITH wE 7T 71 |

&) TR fag : 21 0§ TEAIRT &
g9 g R afor A AT AT @ E 0L
(somem) ...

ot sw quiA : s, & ffvea =g
¥ 78 &g g%ar g e o fean a=# §,
AT S ArgE sEET A g

=) Torete fag c gT A AU E

ot W W s, ZRA S S
sUE e SEE a wgw o A 5 wAwT
us wEsl Wfan & fifgn & fau g=e
7T 9T | ¥ Qe N Og AT & ara
2 fiF o Tafaer Setu 3 I ama J9T
Y ag 7Y ¥aTan fF ag A% e wEw W
TEH( 1. (SUWEA) .. THF GTAT IAHY
6af ¥ fag I AT AT W Ay ¥}
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Ay g% A3t @ "ar, 7 A7 afgg @
uTaT 7% a1F & 2. (swaww) A fe
o 7g AT wE 7E fF 3 et aw AR ad
& 9ad ag a1q oY &€t &, 6 WA & awmw
37 ay ¥ Fgi g A faet awg & AfEa
uF ¥ Y gOAT w99 W H  aifgw e
TTE | TW A A O ag F AT wr e fw
IRl gT ¥ (g ®T T AW FomE,
379 fom gF < & oma A1 waAfa g
o gq graew § ) ST owwES T
3a3t gguty fead &% & fag axz @ 4
=7 AR 9ggA) 9< fa=are faar srw@r &

MR. SPEAKER Kumari Kanala

Kumari.
SHRI JAIPAL SINGH.: Sir, if you will ..
SHRI S. M. BANERIJEE : Sir, is it
Kamala Kumari ?

SHRI JAIPAL SINGH Kumarmang-
alam. 1f you will permit me, [ would like to
preface my question with a statement beca-
use 1 feel very strongly on it. I have been
associated with many many associations and
federations for many many years, more than
any other Member in this House. | know
how these questions have been inspired. I am
not here....

SHRI KANWAR LAL GUPTA : Sir, it
is highly objectionable.

MR. SPEAKER : Come to the question
now.

SHRI JAIPAL SINGH : I have seen the
report and I accept every one of those cha-
rges. I am not here to defend either the Sec-
retary-General, or Shri Chanan Singh or
any body else. But I would like to remind
the House that the President of the Wres-
tling Federation has becn no other than the
former member, a very hon. Member of this
House, a Deputy Minister of the Govern-
ment, Sardar  Surijit Singh Majithia, who
has spent lakhs of rupees out of his own
joz¥ t which are not shown in the accounts.

1891 (SAKA) Oral Answers 10

SHR1 KANWAR 1AL GUPTA : No,

Lo,

MR. SPEAKER : Come to the question
now.

SHRI JAIPAL SINGH : Having said
this, I only wanted to request my friends
outside this House, and I do request the
Lok Sabha here, to remember that questions
of this nature have international implications.
The point is this. We have to deal with the
international sports committees and the
wrestling federations of other countries.
Therefore, whatever the rights and wrong,
there is the All India Council of Sports and
the hon Minister has said that the Comp-
troller and Auditor-General is going to have
a special audit. Leave it at thar and wait for
the results.

MR. SPEAKER : Come to the question.

SHRI JAIPAL SINGH : My question is
this. Why did you allow this question to be
raised 7

MR. SPEAKER : Now Shri Kachwai

will enter the ring.

st gWH W wTWE WA HERA,
gt FY o1 ®ew § IAE AW AV TR
A5 @1 ¢ | WIS §OFR G0 ARG #
iR aga g frmg & Bt w@r @
AT fadeit ¥=1 ®1 Sz faqn om <@
g 8 g }, A @ oy pE, A
FATE, FYAT $7 ITAT W¥wET g famy
o gt & 1 & o wmear g R owrdim
91 7 s siewmga faar a3, IR
ufes & wfes ggraar & a1d, @ avew
¥ gOHTC ¥ 919 #4T QoAT & WK Ag
3w Jor3 aT W g ?

gadt @ia ag & s fra® o¥ @ oA)-
forgwa % grar 18 2o ¥ oX w1 & faq
AT Y ¥ wrar AT AT N FTE qar
g fiegr nar afew a s =g IHe
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FETH & gIU SAF! 0FeT Wrwar | & ag
ST Jgar £ s an oweit Y gg war
a1 & fe oY &) |7 gL wwy ¥ A 6
FIATARIIA § J3TH A WE @@
F1 INW TG FH AT AR FT 97 TH-
fouem @ 37 @A ga wid o 4 wfFA
gFein Ad famr zafag 7+ Wawz
A Fmar  ANwF foo g @
FEw IsM AT R E !

ot wea T : ATAE, JIAEIT AT
oo g 8, IAF AL AT H
FaTE 3T A1 WIAVEE AL ArgW g )
SEF A% 92H AW K gaw &, weAm
gt F W F A AIERA [ E
fan qu wa@ fear @ wr &
FWFW-EA®T  F¥A F arx F A
A e w3 s 3fear & agal
&Y €Z1z@ AT WAT-TAAT F2r5a 7 Fufaa;
Fqar ¢ afew <5 feaa smza emm oat-
foruwe wrs ¢ fear”’ #14Y ga J IR
fdar &, 99 & g0 WIAIT  gOrEr ¥
gl & &0 F1 Az faar wn @
s 39 ¥ g7 O AgrEar 7 wT g £

oft Tt fag : z0 G 0 oF
w&q § Aam w39 faw 7 M AT @
2 ark geiwa ¥ 1 F fafqezy aga A
AT g A AT’ IT T GRIATF
fif 99 FY 1T Z(AMT 1 970 8, OF TN
%31 TewmA AT g W @ #F S9
¥ g ¥R & I wrEdl ) F@dWa AR
2w & gfeadl & eied &1 w7 GO ¥
AR A AN T FEAT, TW R AR
A ggAaT §, WX ag FY A A §, IW
§ xR wd T T ¢, o ard
¥ wT @Y E N g aATA g WH W
tarfggqemaEgarg fs M IWE
farers getaTa § 98 7 A g7 IR
w0 f v a5 CaTd I DN AR

28, 1969
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T8 ATZAY F1 TeE) F AeE) TH HEIWA F
e arfe gara 2w gfra & gfmql
¥ godt AT FA FLGH ! AT A5
g SEH) AT ALST I3 AT FATT EW
Fr Fudlt &1 01 qEFAE w7 )

ot wew T - AT, & A qgen
F AIEAT FT AR FW@IE | G A ®E
gz A8 fmgmigw & oy fafws &«
#F UcHy 99 § 39 & WY FIR AT
fear oY g1 smwaaw # g femr
Fifad g ® e 3 @ faaw fem @
sRAwE ¥ N fEr ffm g 19
gEEEgA? W} EWR afz 39 9T m@asw
foar mar &t gF g @ fF w1 gE
2r ) A faFrad oA qeer g AR
| A% § I 9 qd gEEE #F S0
@R

Administrative Reforms Commission
Report on Union Territories

T
*752. SHRI HEM RAJ :
SHRI1 R. K. SINHA :
SHRI YAIJNA DATT SHARMA :
SHRI N. K. SOMANI :
SHRI MEETHA LAL MEENA :
SHRI P. K. DEO :
SHRI D. N, DEB :
SHRI K. M. KOUSHIK :
SHRI ONKAR LAL BERWA :
SHRI N. R. LASKAR :
SHRI CHENGALRAYA NAIDU :
SHRI K. P. SINGH DEO :
SHRI SITA RAM KESRI :
SHRI HARDAYAL DEVGUN :

Will the Minister of HOME AFFAIRS
be pleased to state :

(a) whether the Administrative Reforms
Commission has submitted its report on the
Administration of Union Territories;

(b) if so, the recommendations made
therein; and

(c) the reaction of Government thereto 7
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THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) Yes;
Sir.

(b) The recommendations made by the
Commission are contained in their Report
already laid on the Table of the House on
20.2.1969,

(c) The Report is under examination of
the Government.

SHRI HEM RAJ : May | know whether
the Report has given the version that Him-
achal Pradesh is the biggest Union Territory
of all the Union Territories and that the
Himachal Pradesh Assembly as the people,
the Congress party and other parties have
demanded that they should be granted Siate-
hood 7 In the recent Budget that has been
presented in the Yidhan Sabha, the establi-
shment charges and the revenue receipts
show a surplus of Rs. 10 lakhs. If that is
s0, may I know what stands in the way of
the Central Government from granting State-
hood to Himachal Pradesh ?

SHRI VIDYA CHARAN SHUKLA :
This particular matier is going to be discu-
ssed as a Private Member's Resolution  this
afternoon. [ would not like to say anything
about that at present. As far as this partic-
ular question is concernced, the Administra-
tive Reforms Commission have made some
recommendation regarding the Union Terri-
tory of Himachal Pradesh and we are consi-
dering that in consulation with various auth-
orities. We hope to come to a conclusion as
s00n as our consultations are owver.

SHRI HEM RAJ : May I know whether
it is a fact that at the present moment, the
Lt. Governor has not got the power 1o sanc.
tion the sum and that one of the recommen-
dations is that he should be given the power
of the Central Goveroment for the purpose
of acceding to the demand of the Assembly
and, so far as Himachal Pradesh Assembly
is concerned, it should be given the powers
of the State Assembly and, if so, what is
the position of the Central Government in
that regard 7

SHRI VIDYA CHARAN SHUKLA :
All thes» recommendations which have been

CHAITRA 7, 1891 (SAKA)
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made by the Commission are contained in
the Report which has been laid on the Table
of the House. As I stated euarlier, all the
recommendations are under the considera-
tion of the Government.

SHRI K. M. KOUSHIK : In view of the
fact that many of these Union Territories
are not viable units, will the Government
think of integrating some of these with the
States adjoining them 7

SHRI VIDYA CHARAN SHUKLA : It
is well known that these Union Territories
came into being because of very special circ-
umstances. Some of them were under foreign
domination and some of them are in the bor-
der areas, and they are not financially viable.
Our ultimate policy is that we want to keep
only such Territories under the Central
Government which are absolutely cssential;
otherwise, when the conditions become appr-
opriate, these could be cither merged with
the adjoining States or given Statehood. It
is not our intention to kecp these Territories
indefinitely as Union Territories even though
it may not be justified to do so.

SHRI K. P. SINGH DEO : It has bec-
ome a practice for the Ministers to say,
whenever there is anything unpalatable to
them, that it is under the consideration of
the Government May | know whether, in
the ARC's recommendations, there is any
recommendation regarding setting up of a
Finance Commission for the Union Terr-
itories, and if so, what is the reaction of the
Government ?

That is under

MR. SPEAKER : also

consideration.

SHRI VIDYA CHARAN SHUKLA It is
not that everything that is under our consi-
deration is unpalatable. There are many
palatable things under out consideration. As
far as this particular report is concerned, it is
not an unpalatable report, it is a very good
report that has been made by the Adminis-
trative Reforms Commission. We are acti-
vely considering the whole report, As far as
this particular recommendation is concerned,
the report is already before the hon. House
and the hon, Member can have a look
at it
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SHRI RANGA : He has asked a spec-
ific question. Was there any such  recomm-
endation 7

MR, SPEAKER : He has said that the
whole report is on the Table of the House.
Any hon. memter can see that. 1t is nota
secret thing Whether they have recom-
mended setting up a Finance Commission or
not is a part of the report. The report is a
public document.

SHRI RANGA : The immediate need
is there.

®} dlararm ®at . A fF gk AR
¢ oA gare goim #t fawrfor &
weeedl ¥ qER A 9z qErad fzarm
fe ot W 99 %1 fewrfed M o7 R
zreatiz famn sranr afs wil) o9 &g
@ fFag fagraedta 30 A A 3w
WEETEA & wIEsa A 7g AT §T W A
arar wigm e g @ feeet & avaw
¥ W wrar & AT6 ¥ wfmgr s A
Tl & fraes wex & fag iwde fear g,
f s & qisw & TzA T A faw
fefegaz g & aarn &, S A5 9T 7@k
afage #1 A feefgazsr @ fawe T a2l
qT wqAT us qa47 ar fefezae Afvege
a1 faw agg &1 Az vefafaeg 2T AL,
I FYAZA F7, TAF IECAHEWA H
frqaT Z1ew =W WIT T FY FIA A7
i ?

o) fagrazon gw ¢ Azt A% 9
g\ 1 frgife Y 1 740@ & g9 @m
I azd FEAIA AT AN A 3AF E
qT 3z a17 agAr o @) & & dar g
mvataa g1 ar a1 e 9 A g fawr-
far 39 ¥ g1Y 99 ®) 79T fpan sram
guY 37 % o fagifod &, dar & § @y
war g% @ 99 97 fawrt w @ ¥ 9w
% wfmgr A1 N fawrfesr wrfas w
faax 0 ghraa 20ede & Aefafed 2@
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97 ¥ qrg Y g Frew ¥ fag X
i mtargmy Moy fs s ar
w7 ®Y g faqare faur smm fs @
%A Y9 4 fawrfod § faer 9X fF wos
7 a%q §, st @t vl § fow g2 wwe
T2t *T g%q &, sav FfaTrgai § AR wfs-
argal # F¥ 2T fFararEFAT ¥ @A
wq 131 9 faat &% fT gw @@ 4
T Agras aa e g =
TR AT FT THAF

it graam daqm . & AArg Gy
S & A Jgm fE gama gETe mam
afesn & e d A fawr=d = &, 39
F It ¥ FAAT AL, FAT IH F) X
# wifow ag s @ W 4 T
argw g f& feet & foat oY wadfas
@y o A & fedy O oadfes
aqr 7 39 fogrfan w1 zama Y far
2, 37 ) agrAgifTE, W SAAe-faQey
FANT AT § ) ST-SUTA A faed &Y
IR qIT9T FT IR F7d g0 WIA
gfaaram ¥ sgree ofeg & art & s
21 2 fr 7z afasr@dm o gada &
o1 Fg gol) sREEE E ¥ v &
NAF s Y 27 2q @A) gF
aEl F owm ¥ @y gu AR e #y
uFAfas ngeaTHiaml 1 @E § @I ge
a1 feeelt # uw orgAT 8z wa, gAERT
qz w9 &Y |07 9T A SFAT FY AEAATA]
1 ofweash T 9% 91X 9s@ garEa
z g, g & fawifonl g fa=re
FW §wg e ¥ v@r wmaen !
37 wAAl TR ZH AF KT AIEEA
2 ?

it fagrezw ges ) A gE AT
=) fawifed faet & aR & §, =g a1
¥ ¥ qgar wgr, waty gArt fawrondfiw €
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agt aw fir faeelt A fadg feafa &0
HATT & EA AT F1 qq WA & fgoclt F
g I T F FRQ oF fawa
39 F1 7geq & W1 uF fawrg 39 1 9fe
feafa & 1 39 %1 77 %) eq17 § @F U
7 77 arif 9t frare fear smgm AR
frarg fea strgam o

Satellite for National Weather
Communication

*753. SHRI R. BARUA : Will the
Minister of TOURISM AND CIVIL AVIA-
TION be pleased to state :

(a) whether it is a fact that India will
soon have a satellite for National Weather
Communication

(b) if so, whether it is also a fact that
weather experts  will seck 1o analyse the
existing Facilities in South Asian countries
for cominunicating weather news to one
another au | suggest improvement;

(¢) whether it is also a fact that a Wea-
ther Station is being set up at Poona; and

1d) if so. what will be the use of this
Station at Poona ?

THE DEPUTY MINISTER IN THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (DR. SAROJINI MAHISHI) :
(a) Governmsnt is curreatly examining
various aspacts of dzploying a multi-purpose
‘communication satellitz to meet a variety
of national nezds. The use of such a sate-
llite for nation-wide distribution of meteo-
rological data is an important part of ths
total project.

(b) Yes, Sir.

(c) and (d). The Meteorological Depart-
ment already has a weather observing and
forecasting centre at Poona. No new sale-
lite station exclusively for weather foreca-
sting is proposed to be set up, but the satel-
lite earth station in the Poona region may
also relay meteorological data among other
programmes.
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SHRI R. BARUA : Apparently our pre-
sent system of communication and meteoro-
logy is very poor. Therefore itis in the
fitness of things that thc Government is
thinking in terms of putting up satellite ar-
rangements. May I know when this project
of putting up this saiellitc communication is
likely to be implemented?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH):
The subject of putting up satellitc is being
coordinated by the Department of Atomic
Energy because meteorology is only one of
the components of the entire project., It is
very expensive project. [ understand it
costs Rs. 200 crores to put up a single sate-
Ilite. Al [ can say is the matter is under
active consideration and perhaps in the cou-
rse of the Fourth Plan we may be able to
fulfil it.

SHRI R. BARUA : May I know in this
connection whether the Covernment is try-
ing to have any international collaboration
with rcgard to the scheme of putting up
satellite arrangement for metcorological in-

formation ?

DR. KARAN SINGH : No, Sir. In
fact I can explain this a little.  There is
one, that is, our own project, to pul up a
satellite of our own. That is, as I said,
under consideration. There is also a cons-
ortium satellite which is going to be put up
over the Indian ocean that is being spons-
ored by the International Telecommunication
Satellite Consortium (INTELSTAT). and
that is going to be launched by COMSAT
consortium. In that we have got 0.5 per
cent utilisation so that when this satellite
over the Indian ocean comes up we will
also make some use of it for various purpo-
ses including meteorology.

SHRI NARENDRA KUMAR SALVE :
May I know from the Minister the secret
of the incredible precision with which we
get weather forecast 7 We have only to
read the weather forecast to know that it is
exactly the opposite which will happen.
May I know the secret of this precision 7

MR. SPEAKER : Next Question,
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fawelt & frg ¥t wgrae

*754. «oft o vaeq fraigt @ T
Te—®w 54t 20 fawras, 1968 & wa-
Tifea yw gear 5241 & 9o ¥ graew
¥ ag AT F FOr F v

(%) sar <hit qoagfs QeET &
foo faeeht #1 & w71¥ a1l A |ar-
T F AR A z@ A= afaw faw w3
ferar mar &; '

(=) afz ai, a1 sa%1 =2\ 71 §;

(w) afz 7, @ ag froig =2 a5
faw and &1 gewraar & WY gad faea
AR F s e & ?

- wenwa § sy e (st
faaracw gew) (%) o 78, swr

(&) sw 7 33ar

() == wmd g udra fawm ofc-
% IO FOET WE W T d5F
faare-famet fear sy e @

it T ewew fawrdt : weEa agy,
feeelt Wefafrgdom & <t gl
qrm & fag 400 0% 50 19 o9 A
Froar Wit oY | §gw afew g9 ¥ 216
T wa f fawifew Y ) feesht #9)-
qifeer sifgw & 225 0Oz T N
famrfor &7 & qowre & arw ¥ & o
Fg qar @m g fe cafar sfow 155
w0y WX 60 wr@ Ty faedt 1
qEAT & | AW WEIAG, CATIAT HHIWA
¥ 196667 &Y fawelt ®Y wifqw waeqr
® OTaTT 9T Ay Qe v o | 9w
o faeet &Y wrfaw waeat s 7€ 4t
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SR qg weaTaT 91 5 5 a1 & mea 32
FUT 6 AT TIY T T GTEHC FT AT
afea 1967 femeat ¥ 3@ AT F4-
gy ¥ woraA A w1y § o Y 0 faw
grea g @ wRwa tar weiwr g fE
49 F0=T 50 1" I T g qrel F
9T AT | oATiAT FATAA T AT I EE)-
FXfFaT 2 1 20 & waray feeelt & & a
zFn 339 AT qzw nagizw daw ¥ 55
FT 50 Gz ) faaar & @ & qgm
FrETr § 23 ardy gesfa ¥ 291 /7F1T
feeett ®1 sarar sqar 37 & fog qare &7
AT qF AT AZY & A FAT FIFT HLI-
OfereT #ifaa a1 7z fasifa fr fasdy
¥ GIEA@ 3 qraEeg § OF A9 FAIT
frges frar sma, 27 @R #4407 R
IY A e FR ALY FIF AT AT §@ A
F1 At T & F gLwrC 71 Al @
& oY gErewr w=Ed AT ¢ 9w w5 el
) wrfgs swFedT F1 Ag wA & foo
Fgr oma AR @z # wew fear g fr
faeeit & faaar doa a9 fagar & 39 ®
¥ feeen swraa 1 fzean faaifer #3

o\ faeeww gws o S, @
am s Yy gaIdTg QeEr ¥ srIed
&7 ®aT9 &, 36% (90 |r3ed, J97 AF-
7 gzeq 3 Fg1. 72 400 FIT T9A w7
Tiqr, Y H 387.87 FU3 TY T
®7 goez fwar 741 41 | IAF @17 (FHT
s Ygaree ), faedt woma & fafamr
sifasifcal ¥ Fu< agE & WX gE9 -
O qriy wETlE ¥ @ gl 99 &
qE JRIN OF wiTEr faar ag ar 155
AT $Y 792 F7, T & I qTue-faned

sft v ey faorat : ag wiwsr g
Ffamrar?
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ot frenaow g : ag carfa ®4Q1-
THAfem wAam SwEAF AT
3T ¥ Fraary 1 &, fasqri-faned 5T ¥,
FHENT F & T9 qg wiwer far 1 ag
Tifer miFmr gz ATl 2 fw
T F) QW " feay man g 1 3@ &F ST
FAT g7 T AT FT @ E A

wt 71 Taeq fawrdl : weaw AERY,
gzt ¥z T 52T & FEAW A AT FE
Zgr Faf 157 § | faedly & wras § 199 Y
ag tfa w2 2, @i &Y & g fafaeed
T g« vra A1 Ay Aifr @ E i faet
F1 57121 A savar gaAr adoe fEar aro
arfs @A guras 1 L0 T 99 90T |
feesit & qaifan & fan fogs gqra 24
FUg 40 arw qg1 dF0A fear arafeq
8 §17 aMT 9% % §g 97 @ =@
¥ 3Y 22 FAYz 60 =" wqm w1 frar
gz & A ww w7 fzar | AT gwA A 14
F0T Fqur AT §1 WA § ¢ S HET
FCETX F1 9197 g1 ATAAT 1 49 9 FQL
rqu7 faeet & fawma & faC &0 =g &)
fesst #Y mrardt faq g7 fa7 Tt o @
21 ag wrga & f¥ feeslt 9 S99 qwrEq
Faa &Y T TAEr wér Afa @ Ay
feeeft ¥ wegT wOATAY OF & 1T F qUAT
dy F1 a@ fadm oA as=i & foar &
fao exsl & g 1M AR feweew #
dTg A o AT gWA g 99 Wl SAIET
|/UT ZIFA gy | TR fAasd A a
fE oM I¥ edIFIT AL FW AT FHQ
F7 q ) & foro @t QY9 $1X WE qreE
2 o fav eAgfa 2 2, #few 39% fag
A & dmT =@ & 1A & qgAr wgar §
f& w07 W9 TA AT HY A TR AE
F3% at ¥a1 w19 ag gy § fw feesht 7
=yl w1 qrr T faw wix agt i TeedE
deft wegEEaT § wvg ?
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ot framem ge: wow AgEg, @
gt &t ara § s AT qzea dar aw-
W g 5 g ot srgw $3 ar awwgn
Wwagrelsmsa Emyfs
fewelt e w1 wfmrear g 1 (swawm)
# w1 wgar § 5 ag a9 fawgw o
g R & gud A # Wy A @ s
1gaT §, T A I wgan g fw afe
MAAG ATEA ¥ 79 H g7 qAG K WHF
& aY gm MM & @y 43, WX wramy
ar agan § {6 g7 & gArdy a1d g9 s ar
waEl A §, JeT §, I B AW FT QW
favame w30 fF dd1g wXwC & @O
A% & waor ey § | faoslt yomEe &1
Fgraar € w1q WX I foaaar dar faar
AT & IF Y 73747 AT K freeAY B e
& far amfor gfearal s @y =
afre § org g7 § 2 wrard @ w
w§ & | zafre & wgar § fw oeToR w0
¥ g gt AN 9T faeare & adf o w3
gak farell & AT A%Fq gATR @9
&5 w9 § qg Wt N & AT &3 g
& o1 ga 39 %Y a1 9% &, WIvFEd w7
g fr w7 foedt g 1 wf s
8 1 7% WX gL ag ¥ qFraqan T 1
wrfow £t 7§ |

it uig v faaiat © gegy gfEm,
a0 wfafes w@vaw 91 fe fogyr aiw
fawra oo & ol 24 w0 40 19 %o
ar WIT g @Y WYY owadim @yaAr
1969-70 & fad %aw 23 ®qxw 60
ATE sqaT & @ & | A OF a9 9T wEd
g fs g war 2 6T wam s @
fif 0% wOT s9g7 797 w7 faay, A ww
HAY 14 712 %o WIT MWW ¥ waw F
TRE’

ot fagiwTr gew : 9 A Wy Q@
fag s i i o ot frafr G aw &
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9IAR @t faet #t wwe fEar o
1968-69 & ag 24 FT 40 1@ T7aT
faar war & 1 9g¥ ag wETar fF 23
FUT 60 wrE To FT srfqary faar mar
91 | 3§ AT 537 F & 24 FOT 40 F1@
#< fear mar wrar § 1 99 9% faar-fawd
FIE & TF FUT wgar a1 fggr o
< § 95 a9 famie-famdt fwar om <ar ¢
& frw atg & w9 v 8% fag & faq faa
gwearst & g & fad ar fom fom gvwr-
T1at 1 ;maifag 7@ F fad qar fam
T § ag 1% § Fraifag @ a9

sit wfn g : faeell § ol &Y
qwear, foert 1 gaearg ag 1 awed,
FgAT & fFart $1 woga & arfs agi
ST 913 A oY, T Ty gweand qrae
qf | affq zak faq o a1 "R
a1a ff JAEY X 97 AT qH qTHI G
¥&q 39 w0 fagr A9l 99 92 gi, qiw
ae & Afew tear &) o ¥ qrfa@
BTN Y ST Y F0 9T F gFA AL
I, §5 W &9 w0 F ag F@an
qreaT g f gl smefual &1, gasaal
& o1 gfeaat t wiafea) ¥ fama &2
fraTt 9T §@T @7 § | Wy AgEy, &
AT e § R A qur g A aa g
A @ ¥ fd sAET e Mo qv
Egg qumar, ¥ @ qfeai fagyr el
wAEY & Aamel 3, fa7 wE § faqar
HET &A1, KT &4, @ §, I7 *
wig FE & fa¥ g aa R |

ot wew fagrd smt o weme
Aga, @ 99 Fmar g 9y faegw
T™a g, g TN R, T8 wAME
AT FTEFAT & | cere, (eaaen®) ...,

MR, SPEAKER.: I can uudérstnnd some
allegations being made during a discussion,
But if during Question Hour, one party
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makes allepations against anothcr then the
time of the House is wasted,

ot waT A YA wigd AgNEd,
faeeit #1 Fae oF & faqa 7w &, gfar &
faay a8 a2 wgT & 97 1 madr fam
g & az @ g, gfar & faeslt &1
sTardY g9 Wgdd & @iz afy ¥ arg 9%
W EAT 155 F08 o,

wit fmg AT - AETE WEIET,

SHR1 KANWAR LAL GUPTA :
permit me... ..

If you

MR. SPEAKER : 1 am permitting, but
he must scek the permission of Shri Sheo
Narait,

SHRI KANWAR LAL GUPTA : May
I have his permission through you, Sir ?

o ®AT A1 qeA WA HAIA,
qEIgiy giaAT o, 4 MFAT H 155
FUz sy fzeelt & fay fagr war 0 3z
155 #3rg TqqT AT & 15 A1 ATATS
g W 3w A feafs az et f& wa
geqaral ¥ 1 faeay § 99 7 gear 0w
ZAMR F FT 1A F1 ¢ # Ird gt
FIAAT AT 17 F 1= ag 71§ T YA )
arw faae Hdw Tpa € 99 w1 guar Ew
AT F FATE g9 F @1 ¥}y A @
g s | AL F3A #1 qaa9 g § fm
Adt ot & a1z A F giaard faser
wrfed, gigar a1 sr=w &, faeet s
UF qgd AT IH a9 araqy | ga fad
JUTEA F 719 T CF Gwrq faar a1 v2-
e faes dar 5 & fay ) ag da1
¢ ol Ymaw Fega dar A e g,
gRAT & WX gEt fEEa & ) 69R
a1 gF A favam feemar a1 faesit
qurad §1 FF 9 g fage faes
qwTET §&1 H30 98 feeet wY 2 &% aifw
ag Wi 91g @< FT @¥? 3 ag favarw



25 Oral Answers

faamar a1 @Y feayr ¥rmaq fearda dar
ag fFY, gl 711 gTHe A 39 WY ARl
g qar & faar ?

»ft fam=a g : wradlg qaET A
gg 3i% g1 fgesit &1 guweary wfes &
91T ag afewa dt wrgdt & gaH e
Al &1 1€ mgfa 737 & fF oy yfewee
featge faeelt & Stz &) Al foeal 1
w1 fafaw geard & quras 1 37 F Ff
# g9 99 ST HEYAIT I Atz ¥ &< faw
¥ feet & ol st aafes gfaard a3
o gt 1 wfsargar #9 2 1 3@ F ar
¥ w7y foeamgas w=f g, = &
a¥q7 ¥ OF UF A9 & HFIT A9-qgara
Ft 7€ o 39 ¥ 9T g WIS ¥ JaK
fFar T 1 gegw F faar oo, 7
A nF a1 F R, U A gF97df7 Daw
Fraree & fem 7 2 ag W ERfes
drzmanar afi g s faega ffewa
®q & #¢ fgar mar 2, o9 ¥ wigs a8}
faw g%m 1 g9 ¥ afs =fus faad &
g=gT A FATGT FIA0 2 AY2H A H g
srafe agf gnir o

oY ®aT A Qe7 weAH Y, AT
g FT IA AT "rar | F 7 qar qr fE
o fealfda & art & sar 319 fafa-
& 7 favarg femmar ar 7 afz @i, &t
a1 S e dav @ ag 2?

ot fagrwrmgw ;g8 & AU
T TG wqTE A AT

ot e W™ A gz fredifage
g A

SHR1 SHEO NMNARAIN : He should
not say ‘mischievious’. Hg should not use
such language.

SHRI PILOO MODY: He is quite right.
He should have called him a naughty fellow.

CHAITRA 7, 1891 (SAKA)
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SHRI KANWAR LAL GUPTA: Young
men are mischievous and not naughty.

sigw wr aaf: & gt o &
AT argan § f& feeell | @Y ww &Y
a1 @R, N o gfraa Efeed 3, e
@ ¥ gEd A gfrmw feds & &%
fearas g adiTg | A & §AT AOEOX
g faedll #1155 AT o 4 &
favag fagr 7 9w & fea-fe amal &1
eqra |T A g? Wit &, afar #1
arfen fg A #17 9 @7 98
gfraa sfczdra 71 wez 23 § A fow o
ara) F1 eqra TAT qTAT R, A WAL Y
gar ¥ ?

st fegerw g geT w9 ¥
faeita wrai & s @ arar & 99
F AT @ gry g8 § AEAAFATs| 7,
agt fraar fasra gur & feaa fawme
# QrEVEAr @, TEAEl | TA aTAl 9%
et fear s £ 9t A fasw A
DNFAT F A H I I & A T Avay
qT FTE TFEAT 7 F=97 147 &9 ghA-
7 Hfed aT gat ol & 419 § #1f
g7 gz fawg =8 fear srasar &)
feret %Y foir  ofifeafa &, adm -
ar{t 17 & Frvm agr g fawg wfs-
arzal ¢ o wfzargs 3w Az
HqEFT W eg1A § T@r AEr 20

i} aersitw arxw : gz aa "Er & e
arw fgrgeam & g9 o7 a3 e @ famad
gueard a7 g wrHear B ¥ w41
gt & afsr feeelt &1 o fawa earm
& | T AT 13 F A 35 w=-
grg AT aar v @ &) #fEw foeet
® A AGHA qWTAT #1 Taeq §, At
faest & o g #%Y, gt feeelt &
fad s, Fomifeea sifae ok
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¥ IR T A TG AT, A
FUTEA &7 JTA 489 § g TTAT H
Nedr & fx zAghiaes wrfed & W R
ey FY ST AHEATH & I FTFH FAH |
uF av A T e S IAEE 2T @
igqﬂ,mm‘fa’m#}fr&u‘f%m
& ey 9 &, wdf AT SR 7 ger are-
®TT I A AR EAT @ | IAEY AmEd
w1 #18 g AW AZ oAt | H ALZ A
aravars &t wwear § 1 fast F @Y Aran-
Tor Amfow &, O & ywHART F, 1°
o & feat sifeq 7z wear ¢ 1 Afwa
# s =g g @ faesht & A
ouTHA § & ag T FEER F I
s 7 # e qerara fear smar @)
w9 s st g & A gmae &
wear § g fafaw afedi & wwfas
gfenim & = 7@ € foasr fe gama
faselt AT G AgA 4T 93 WA 1 I
qfefeafadl ® o # @y gu safe
woft weren ¥ T ww § f faes &
FAIX g W U, FET FIHTT B
pewareT agi o ¥ A1 o0& fad waw
t ey sqr wEFIT 39 A 9% faEmi s
@ & s gt wif dmr EngaaTE
mmfﬁr‘!%r’r graT g fowsi
waTeT wfaw 21 sqrar fasftg araw 99
FaTea @1 W g F WHF FT TG
saTar uF AEaitrE @ & g arfe fae
F) g7 AATH A%Z] ¥ AFAATTEF I
ST A% 7 T FAG AT F O AE
ey gy fa=ruda {7

l fagrec gww ;. AAAR 8T
F o ad w9 § 9z QU @@ § | agl
iy g f sg g fd aga wfew
gueary § W 37 & g & Ak ¥ ywra-
7 guTC WA A qga qe-fawn w1
wodt fomfai M1 5@ & a9 |19
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WA FHT 7 fasig araal & araa
Gyt or ez o N1 &
I gn o fawre wT @ § ) & ag W@
FE AR fF 7 F s faam & 0
g7 fraia 3% 99 & Q@@ sweAg W
2 sy agifs g’ @t e awAt
A W1 Y 3 99 76 T & I AHEATH
A oY FFAT TEAT & 9] I TH HHEATY
ZAR g1 ¥ W 78 dedt A« a% gF
g wT T wrfgw 1 @8 S 2 fF g
qUF AN ZIAT AMET 9T A FAR qH
araw # 9 faadt agi 1 afew qfdfea-
frat & foms Tomfas ar ge v & &
garfgr gfe amer &1 A ziwT & 9AA
quisy ¥ HA19 I fRar @1 @HaT 2 )
I & FEAAT HAWEF ¢ fFw FA
aze &g f&w a0F & gare fem @
@ & fau a3 &19-fa=t A smawmEa
AT ea ®T W

st Trarasre e ; adt &% Al
wzEal F qaarar {5 agi & AR F) g
FIT ATZT T & rar wrAn 3 5w fawfasr
§oadt g ¥ ag max i & que
faeet %1t gfeam gty w5 9t Y
39 A W agt ¥ gar Fh faee ¥ ¥
WM 9T FHT FEM A w1 g
faeelt ST A WAz dWR A AR
faa® FFT Tgh & AN X I9r WA
¢ & welt wzw ¥ A g g e
w1 59 faafad § QY feeet & gfean
wrardt & FrN & qrw & 21 fod Rww
ar fagt st §, afz gt @t 55 & @k
g’

it fagrew gws : wady qTeq 3
TeT Afew F¥T ISIAT § AX  TH WA &7
Tg FAea ¥ Y @9 s T@ s
e @ F 9y arfz wawg Wiy
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g ) ag A 5 ¥ gmfed werraw
ST & qra i g

&t THTAATT wTENt - #T NoFeUo
Tg w7y ¥ grafora adf @ 7

ﬁh!mw:ﬁafthu%
Tg wvreaq gvafeaq A4 ¢ afes ereeg
AT 99 § wvafead & yfeT ar § 7
FETUg WATAG T & are & qiq gA
wfes anearail ¥ g1 w7 & foy Faaet
sfa FF T yqre FI@ ® qw @ g @
TW@EH W FWR R Ffww ag aga
Ffe7 awear 2 1T T3 ®1 ga w4 & foaw
FATATT ST FCX FA & ATARHAT & |

wia & foen W awi@E sonE
YT qrzawe wify

*755. sit Tiw wqrE ey
=} g 1A
=t wew fagrd amwday
s} vaaew fag wradd
it JEr=AT T A
it gw qaW@ MK

Fq7 foer aar gas Aw A g
T g F4 fF

(%) ¥ar a2 & faare A agaa
g 5 aue 3w A frerr & 37 # oF G
ST, IETHA, T IT W@ TG1 AATH
famg @t arfgd; W

(@) afz g, a@v 747, srafas,
qreafas, Ss4ax wregfas qur favee
faureg wadi o g9 fawmr § |1 F74-
ag 1 T @ A IEFT W ofcgm
famen 7

foar an gaw dwn &t (o ate
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®o wte W TA): (%) wkx (&).
faaay aar-qze a¢ 7@ fom war § 4
fram

T a0, fodr &7 ox-gsgms
A AW ¥ o ¥ § A At dwm &
foe oF g agfa amawz it 1 fieeg
e et afefeafaql & sra, fanfa
0 9 AT Y QFT AL AT FFAT
& ATA & QX A, awg foear aeg-
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DR. V. K, R. V. RAO : Regarding the

meaning of flexibility, the State Eduation
Ministers' Conference held in 1967 conside-
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red the recommendations of the Education
Commission and they approved a certain
broadprogramme of education and also the
age 10 plus 2 plus 3. They also decided that
in the actual implementation of this pro-
gramme there should be roo.m for some local
variation. Flzxibility is alrsady there because
as the hon. Member himse!f pointed out in
some State it is only upto the High School
and then there is the PUC; in some States
there is the Hizher Secoadary Education
and in some States the Intermediate in Arts
examination. Therefere, there is flexibility.

Regarding 1he question of the Central
Government =m loyees and the troubles
their children have, [ think the hon. Mem-
ber knows that a large number of Kzndriya
Vidyalayas or Central Schools are locatzd
in different parts of the country which, bro-
adly speaking, follow the sam: kind of syl-
labus and the students appear for the same
kind of examinition. We are trying to
increase the oumber of such school o see
that to the extent poisible the Ceatral Gov-
ernment employees and other persons who
get transfers from time to time do have
facilities for a reasonably continuous system
of education of their children.
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DR. V. K. R, V. RAO : The question
of uniformity in education is brought up be-
fore the State Education Ministers’ Conferen-
ce by the Central Advisory Board and then
it passes resolutions and we try to follow
them up persuading them to implement them.
Education is a State subject and the Centre
his no authority so tell the State Govern-
mznts to follow a particular pattern. ([nter-
ruption.) 1 have my own views on the
subject but this is not time to talk about it.

About the othzr question, 1 am afraid
there is nmo wuniformity in the “matter of
cmoluments and it is also not possible for
the Central Government to secure unifor-
mity. Pay scales differ according to the
nature of the employer, resources of the
State, qualifications of the teacher and so on.
The only sphere where we tried to bring
about some all India basis was in respect of
the university and college teachers. The
university Grants Commission recommen-
ded that certain standard scales should be
applied and also offerd (o bear eighty per
cent of the differenz: hztween the existing
scales and the exn:nlditure resulting from
the adoption of the new scales of pay if
they raised their salary scales. 1 do not
think that the Government of India is in a
position 1o bring about uniformity.
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DR. V. K. R.“V. RAO : These schools
are something needed by everybody because
thousands of other persons also get trans-
ferred; they do not live or work in the
same State. It is in response to public de-
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mands that those schools had been
opened. I think the hon. Member is
aware that this subject has been discussed
a pgreat deal. 1 think one of my
predecessors was very keen that education
should be made a concurrent subject. but
practically every State Government has
refused to accept the proposition. As far
as I am concerned, 1 have no intention of
asking the Siate Governments to accept
education as a concurrent subject. I think
it is all right where it is.
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DR. V. K. R. V. RAO : As the hon.
Member is aware, this is a matter where
you can only proceed on the path of pers-
uasion and not dictation. What we have
been trying to do in the Education Ministry
is this: model syllabi have been prepared
for different stages of school education in
subjects like social studies, general science,
physics, bivlogy, ete. Also, a number of
projects have been undertaken for the
preparation of text-books. Further, follow-
ing the recommendations of the National
Integration Council, we have appointed
a National Board for school text-books
with all the Education Ministers as mem-
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bers, and this Board is going to meet in
Delhi on the Sth of April, and one of the
problems which it will be discussing is preci-
sely the subject which the hon. Member
has raised.

SHORT NOTICE QUESTION

Decision of International Airlines to
overfly Dum Dum Airport
+
SNQ. 11. SHRIMATI ILA
DHURI :
SHRI D. N. PATODIA :
SHRI 5. K. TAPURIAH :
SHRI1 K. P, SINGH DEO :

PAL.CHOU-

Will the Minister of TOURISM AND
CIVIL. AVIATION be pleased to state :

(a) whether Government's attention has
been drawn to a reported decision of the
International Airlines operating through
Calcutta to overfly Dum Dum if absolute
protection in Dum Dum Airport area was
not guaranteed by the authorities concerned,
following alleged invasion of the Dum Dum
Airport including its runway by a large
crowd and complete lack of security arrange-
ments on the 11th March, 1969 when the
heroes of the rowing boat to Andamans
arrived at Dum Dum;

(b) whether the Director General of
Civil Aviation has received any represen-
tation from the Airlines Committee of the
International Airlines in this regard;

(¢) if so, the details thereol; and

(d) the action taken wor proposed to be
taken in the matter ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH :
(a) Government are not aware of any such
decision on the part of the international
airlines operating through Calcuita,

(b) and (c). A signal was received by
the Director General of Civil Aviation from
Lufthansa airline, on behalf of the Airline
Operators® Committee at Calcutta, complain-
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ing about the danger posed by the incident
of 11th March, 1969 when a large gathered
at the runway to welcome the heroes of
the rowing expedition to the Andamans.

(b) A senior officer of the Civil Aviation
Department discussed the matter with the
Home Secretary and Inspector General of
Police of West Bengal who visited the Dum
Dum Airport for an on the spot study, To
prevent recurrence of such incidents the
following immediate steps were agreed up-
on :

(i) Strengithening of Police Security
forces as and when the situation
demanded;

(ii) Strengthening of operational fen-
cing at selected places;
(11) Avoiding reception at the apron
as far as possible, Where such
receptions become imperative, plans
will be chalked out well in advance
with the Ac¢rodrome authorities,
and the Police would cordon off
the area.

SHRIMATI ILA PALCHOUDHURI :
Sir, already. many of the foreign airlines
have wanted to by-pass Calcutta by taking
the Bangkok-Dacca-Katnmandu route, and
an incident like this will naturally make
them do so still further. 1 want to know
how it will affect our tourist raffic. Has
the Minister made any assessient of it 7

DR. KARAN SINGH : 1 do not really
think that this one incident need be magni-
fied out of proportion. We have few enough
geouine heroes left in the country, and
‘when they did come, there were a group
of young, over-enthusiastic pcople who went
out into the airport. But ! must say that
the question which the hon. Member has
raised is valid: this sort of incident, what-
ever may be the motive behind it, does
have some inhibiting effect on the airlines,
and therefore, we do our best to avoid it.

SHRI D. N. PATODIA The hon.
Minister said that a message was received ..
(Interruption)
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SHRI S. M. BANERJEE : What about

the first questioner herself ? She did not

have the guts to put a second gquestion ?

MR SPEAKER : 1 cannot compel her.
She did not get up.

SHRI D. N. PATODIA The hon.
minister referred to the message received
by the Director-General, Civil Aviation,
from the Airline Operators® Committee,
May | know whether that message contai-
ned a reference to several such incidents
in the recent past, which involed danger to
security ? If that is correct, when and which
of the airports werce involed in such inci-
dents and what action was taken by the
Government at those points ol tme to
ensure that such things did not repeat ?

DR. KARAN SINGII @ The message
which was reccived related only to this par-
ticular incident. It did not mention any
other incident.

SHRI1 D. N. PATODIA Sir. permit
me to quote the telegrarm which has been
reported in the ncwspapeis

The Airlines Commitiee in a telegram
to the Dircctor-General of Civil Aviation
said :

“Strongly object against the sccurity
measures tuken by Acrodrome Oifficer,
Calcutta. on the occasion of arrival of
Indian rowers from Port Blaire Acro-
drome Officer. Calcutta, failed to rea-
lise the dangers from the airline opera-
tors” point of view. Appreciale your
lovking into this matter in view of uther
recent incidents indicating lack of secu-
rity.”

DR. KARAN SINGH : There are no
other incidents, as far as 1 know, which
have taken place in Calcutta.

SHRI S. K. TAPURIAH Tam glad
the hon. Minister does not tlakc an slarming
view of cnthusiastic display of emotions
by the people of Calcutta- 1 am sure if
Shrimati Ila Palchoudhuri had gome
expedition to the Andams, on her retur
would have got a more enthusiastic rece



37 Oral Answers

and if she did not get it, probably she would
have wondered what was wrong with the
Indian youth Sir, may Iknow why is it
thut every vear this sort of compaign is
started by the airlines that want to overfly
Calcutta ? Last year also this sort of news
appcared in the press that certain airlines
had decided not 1o land at Calcutta., This
time, though officially the Government has
not received any informat.on. this sort of
news has becn sought to be propagated
through newspapers. What is the reason
behind it. Is it that their earnings from
Calcutta are going down or have tourists
and people from forcign airlines been put
to any difficulty there ?

DR. KARAN SINGH : This is a matler
which is indeed causing to us that there is
a tendency on the part of some international
airhnes to try and move away from Cal-
cutta. As far as we are concerned, we have
strongly reststed this, As you know, Sir,
aitlines operile in this country asa result
of mutual arrangements, according to which
we operate in their countries airline if it
does not want to do so But we arc stro-
nely resisuing efforts 10 move away from
Calcutta. As to why the airlines do it, it is
a matter which each airline has to decide
for itsell. It is mot for me o explain their
motives, )

SHRI NARENDR Y KUMAR SALVL :
What is your asscssmont ?

DR. KARAN SINGH : There is a new
Intercontincntal hotel which has come up
in Dacca--1 do not know: maybe il is empty
at the moment--it is becoming popular. One
reason may be that people go to Dacca and
from there they go to Kathmandu, which is
becoming increasingly popular from the
tourist point of view and from there they
cone to Delhi. That might have ledtoa
certain  deduction in number. But in spite
of the fact that the number of foreign air-
lines has decreased from 13 to 1. the num-
ber of frequencies of foreign airlines from
Calcutta still remains the same today as it
was,. Our effort is as much as possihle we
should encourage thesc airlines.

SHR! K. P. SINGH DEO : In view of
the fact that this guestion arises on account
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of the incidents that happened on the arrival
of the two heroes, Lt. Duke and Pinaki
Ranjan Chatterjee, I would like to pay my
tribute to these youths, who have done signal
honour to the youth of India by their bra-
very, courage and endurance But what s
the security arrangement in Calcutita ? In
Bombay the airport is supposed to be under
the jurisdiction of four police stations and
whenever any incident happens, the aero-
drome officer has to run. to all the four
police stations, without knowing whom to
contact and what to do.

In this context, may | know are the
arrangements that exist in Calcutta regard-
ing the security arrangements and what are
the new sieps which the Government propose
to take 7

DR. KARAN SINGH : As for the hom-
age tc these two heroes, it was certainly a
very fine achievement. The sccurity arrange-
ments at the airport arc essentially the res-
ponsibility of the State Government. There
are the Superintendent of Police, Barrack-
pore and the Superintendent of Police, 24
Parganas-these are the two arcas immediately
affected. But our instructions to the Aero-
drome Officer are that whenever necessary
he would contact the nearest police station,
I would like to clarify that there is no ques-
tion of our having been able to complain
of any lack of cooperation from the local
police. Whenever necessary that cooperation
has been forthcoming. This particular thing
was an unusual incident when thousands of
youngsters went to the airport to greet these
heroes. Nobody could have anticipated this.

SHRITRIDIB KUMAR CHAUDHURI;
The hon. Minister referred to the recent
unwillingness evinced by foreign airlines to
touch Calcutta and to over fly Calcutta.
May 1 know how far it is due to the lack
of proper terminal facilities in Calcutta ?
May 1 also know at what siage the constru-
ction of the terminal building is and when
it is going to be commissioned ? The hon.
Minister was recently at Calcutta and he
made certain  Complimentary references to
the City also. We are grateful to him for
that. But may I know, so far as the termi.
nal facilities are concerned. at what stage
the construction of the terminal building is
and when it is likely to be completed ?
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DR, KARAN SINGH : The new termi-
pal building at Dum Dum which is being
constructed at a cost of Rs., 1,67 crores
is likely to be commissioned some time in
1970. My information is that as on today
92 per cent of the work has been completed.
But the figure tends to be somewhat mislea-
ding because while the basic work may be
there. The finishing touches, the interior
decoration and so on usually take a longer
time than is expected. 1 am hoping that the
new building will be commissioned as early
as possible in 1970. | cntirely agree with
the hon. Member that as and when this
new terminal building comes up it will cer-
tainly be an additional incentive for forcign
airlines to function.
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SHRIMATI ILA PALCHOUDHURI :
We are all one  with the House that we
admire these heroes who have done  this
feat to the Andanans.  But 1 would like 10
know one thing. The hon. Minister was
pleased to state that  he gol every co-opera-

tion from the sccurity point o view  [rom
the West Bengal Government. But may 1
bring to his notice oie thing 7 The Avro-

drome Officer, Calcutta, Mo B. Hazare says

that round about 11 a.m. on Tucsday he
contacted the Superintendont ol Police, 24
Parganas.  If so, why were the security
arrangements not made  before the plane
atiived 7

DR KARAN SINGH :  The plane was
due to arrive at 11,30 am. In Tact, it arnved
a linde late,after 12 O°Clock. At 11 O'Clock
when the Aerodrome Officer suddenly reali-
sed that there was a huge crowd at the air-
port, he tried to contact the Superintencent
of Police over the telephone. But he was not
able to contact him. 1 do not think we can
really blame the police for this kind of
oceurrence,

SHRI INDRAJIT GUPTA : | would
like to draw the attention of the Minister to
reports which all of us have scen in the
papers frequently that in London, New
York and other European airports. where
people like Beatles or other so-called pop-
singers arrive, at the airports there are
similar demonstrations by people who are
supposed to be their fans, mostly tecn-agers.
As a matter of fact, much more disorderly
scenes arc scen clsewhere than those wil-
nessed that day at Dum Dum. But no such
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other occasions we have never heard of the
international airlines using them as an
excuse to say that they are likely to fly over
such an airport, Such a thing has never
happened. May 1 point out that on this
occasion two Ministers of the State were
present on the scene and they were trying
to control the school boys. But they werc
injured in the melee and they could not
do anything because this was an unusual
occasion. MNow the question is this. s it
known to him or not that these internatio-
nal airlines which fly through Dum Dum
airport are, in fact, carmng very good
revenue and their revenue has been rising
because of traffic going up all the time and,
economically speaking, thercfore it would
not be to their advantage to leave out Dum
Dum from their normal route ? If that is
80, is this just not a show or a hullabaloo
which has been creaeted that they may [ly
over Calcutta because from the commercial
point of view it is not to thuir advantage
and they are not likely to do it ?

DR. KARAN SINGH : 1 am sure the
international airlines are fully aware of
their economic interest and, the hon.
Member has said, they are in fact making
quite a lot of profits, though | do not have
any information regarding the profitability
of cach airline. [ am sure that will be a
factor which they will keep in mind before
they take any step.

45

SHRI P. VENKATASUBBAIAH : |
am glad the hon. Minister has made it
clear that there are some genuine heroes
still left in this country. He has also rightly
placed before the House some facts about
the admirers of the spurious heroes that go
out of the country and the way those admi-
rers enter the airfield. In regard to some of
these international airlines telling us that
they are going to skip over Calcutta, 1
would like to know whether there has been

any understanding between some of  these
airlines to promote tourism in some of
those countries at the expense of India.
Secondly, is it a fact that an impression is
being created on international tourists by
some of the international airlines that
Calcutta is no more in the tourist map

because it has lost all its attraction 7 Is it
a fact that they are trying to  divert tourist
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traffic to other places:? If that is so, may
1 know whether the hon. Minister would
like to go into all those factors and see
where the difficulty lies, since I feel that is
only an excuse to skip over Calcutta to
give importance to some other places of
tourist interest in other countries ?

DR. KARAN SINGH : As far as the
promotion of tourism is concerned the only
airline which does it directly for us is, of
course, our oOwn inlcrnational carrier, Air
India. The other airlines arc  not expected
1o do tourism promotion for us, although
they can do whatever they like in their own
way. The sccond point which the hon.
Member has raised is a  very important one
and 1 would like to ¢larify the position. As
far as the Government of India is conterned,
Calcutta is a crucial part of our whole
tourist map. It is a city of great historical-
importance, the home of the Indian Renaise
sance, and there is no guestion whatsocver
of its being neglected or in any way down-
graded, as far as we arc concerned. We are
making special efforts to sce that the inle-
rest in Calcutta, which has shown a certain
amount of decline in the last three or four
years, that process is reversed and that
Calcutta once again gets its due place.
Regarding the measures taken in this regard,
I am hoping to meet quite soon the Minister
of Tourism of the West Bengal Government
when [ will discuss with him what concrete
measuies we can lake in the Fourth Plan

to enhance the turist  imporiance of
Calcutta.

SHRI NATH PAl : It is not only
International Airlines which are secking
permission to overfly but 1 would like to
draw his attention to  newspaper  reports

that some Governmenis are sceking permis-
sion of the Government of India and the
concerned authoritics to overfly  the air-
space of India. In this cornection. what is
his reaction to a report that  the Pakistani
authoritics are wanting to overfly India
from Karachi to Dacea to carry troops and
the Soviet Union wuntng to overfly beoause
of the Sino-Indian conflict to send uid to
Vietnam ? Has permission hcen sought and,
if so, what is Government’s reaction ?
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DR. KARAN SINGH : I have no
immediate information with regard to these
points.

SHRI KRISHNA KUMAR CHAT-
TERJI : The hon. Minister has said that
due to lack of time or something, the secu-
rity arrangement was not there. He has also
admitted that the sccurity arrangement
completely failed. When the great leaders
were there in  the past. the crowd used to
be so overwhelming and, even then, the
security measures functioned well. But this
time, the sccurity measures failed. Is the
Minister prepared to admit that sufficient
security measures were not taken knowing
full well that there will be a crowd of
students and youngmen there ? Is he pre-
pared to give a positive undertaking that, in
futare, such things will not happen ?

DR. KARAN SINGH : 1 would say
that it had not really been cnvisaged that
so many pcople would turn up. Therefore,
1 do mot think it is really a question of the
security arrangement having failed. A large
number of pcople turned up. Obviously,
the cxisting airangement was not adequate.
For the future, as I havc mentioned, we
will certainly see that whenever such a
thing is anticipated, the arrangements are
made in advance in consultation with the
West Bengal Government.

SHRI JYOTIRMOY BASU : Will the
hon. Minister kindly tell us what s the
specific reason for the Government of India
not to have started a Government Hotel at
Calcutta and, secoadly, is it not a fact that
the West Bengal Government had deputed
two responsible Ministers at the airport to
control and to look after the whole crowd ?

DR. KARAN SINGH : About the
question of the Government of India run-
ning a hotel in Calcutta, the only proposal
before us, al present, is the Airport hotel
at Dum Dum which is likely to be in the
public sector. The Tourism Corporation is
going to include it in the Fourth Plan. In
addition to that, we are anxious that the
private sector should put up hotels in
Calcutta because one of the reasons for the
decline in the [orcign tourism to Calcutta is
the fact that there is not a really first-class,
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top-class, hotel. Perhaps, the West Bengal
Government would like, particularly, to
encourage private seclor now.

SHR1 JYOTIRMOY BASU : Why don't
you do it ?

DR. KARAN SINGH : We have receis
ved no proposal for collaboration there.  IF
anybody wants to put up a hotel, we will be
very happy to help them.

SHR1 JYOTIRMOQY BASU :
about second part of guestion ?

What

MR. SPEAKER : It
Mr. Indrajit Gupta and
Evidently, you did not hear.

was asked by
answered also.

DR. KARAN SINGH : One peint I
must add that our information is that Shri
Ram Chatterji, the Minister of Sport of
West Bengal Government, was present at
the airport and he made an attempt, but it
turned out to be ineffective, to get the
students leave the airport.

SHR1 KARTIK ORAON : If the
enthusiasm Lo welcome these heroes, and lor
that matter any national hero, is so great
that it can «creale an impression of
rcasunahle apprehension or fear in the minds
of the people or in the minds of the autho-
rities. 1 would like to know from the Govt.
as to whether the authorities should take any
action for any untoward happening that
might take place, and if they do not take
any action and, in that case, if there is harm
either to life or to property, may [ know
whether the officers will be exonerated rom
any responsibility being fixed on them for
having failed to take suitable action in time 7

DR. KARAN SINGH : [ do not really
think that there is a question of harm or
injury. The whole thing was in a spirit of
goodwill. A large number of voungsters
turned up. It was not anticipated but they
came. [ do not think anybody really needs
to be penalised,

SHRI S. M. BANERJEE : Calcutta is
a city of poverty and plenty, of revolutio-
paries and reactionaries. [ do not agree
with my hon, friend, Shri Venkatasubbaiah,
that it has no attraction. It has all the
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atiraction cxcept the Coogress Ministry
there. I would like to know from the hon.
Minister, apart from taking precautions to
see that people do not go upto the air-
craft .,

SHRI NATH PAl : The officials go
following the Ministers.

41 F1TT F1 ATH IZATH FIA 21 1

SHRI §. M. BANERIJEE : I stand cor-
rected (Interruptions)  When officials and
other satellites of Ministers go to the aero-
drome or come and land there, big cars are
sent near the aircraft, which is objectionable
both morally and from other puints of view.
t would like to know whether precautions
would be taken 1o see that cars are not
permitted to go near the aircraft unless the
Minister concerned is sick where again only
the ambulance should be used and not cars.

DR. KARAN SINGH : 1t is our policy
1o discourage, as far as possible, cars going
near the aircraft because it is really a
hazard. This is a point that I would like
to make that it is a  hazard for cars to go
near the aircraft.  Whercver it is possible,
we discourage, but wheiever it is necessary ..
(Interruprions) We have jssued instructions
to considerably control them. Certinly
sometimes it becomes nccessary  but we
want to keep those occasions as rare as
vossible. 1 entirely agree that, wherever
possible, it should be discouraged.

MR. SPEAKER : If total prohihition
is there, it will be good. Otherwise, il one
goes, another wants to go and rou get into
trouble. That was my evperience, So, if
total prohibition is there, it will be good for
everybody,

 SHRI P. VENKATASUBBAIAH : That
IS an occupational hazard.

ot gAA Irw wiww ;. IwIw naw
9 9T A weAr g, 3w A efer & 1A
BT T ATHIT TWEW UL T3 A4T Wq
F-q¢ gl & feeelt N A w2 T
¥ fae 53w € amA & A w00 7
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Financial Aid by U.G.C. to Various
Universities in U.P.

*756. SHR1 S, M. BANERJEE :
SHRI VISHWA NATH PANDEY :

Will the Minister of EDUCATION
AND YOUTH SERVICES be pleased to
state

(a) the amount of financial aid given
and proposed to be given to thc various
Universities in Unar Pradesh by  the
University Grants Commission in 1968 and
1969, and .

(b) whether this  will enahle those
Universities to improve the wages of the
University teachers ?

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR. V. K. R. V.
RAO) (a) The following grants have
been paid up to January 31, 1969 to the
various Universities in U, P. during the
current year i--

University  Grants Paid

(Rupe:s)y
Agra, 4 4991449
Aligarh. 281,001,718 35%
Allzhabad. 10,19,705.64
Binaras. 3,10,05,500 00*
Gorakhpur, 6.24,457.84
Kanpur. 1.32.054.90
Lucknow. 5.00,160.06
Meerut. 1.44,600.00
Roorkee 36.22,371.56
U.P. Agricultural
University. 13,361.2%
Varanascya Sanskrit
University, 2.21.401.62

*Includes maintenane grant.
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The amount of development grant to be
paid during 1969-70 will depend on the
progress male by a University in imple-
mentation of the schemes sanctioned by the
Commission.

(b) Grants lo improve salary scales of
University and College teachers arc being
given by Central Governinent.

National Aeronautical l.aboratory, Bangalore

*757. SHR1 MADHMU LIMAYE : Will
the Minister of EDUCATION AND YOU-
TH SERVICES be pleased to refer to the
reply given 10 Unsiarred Question No, 6598
on the 30th August, 1968 regarding appoint-
ment of non-technical staff 1o technical posts
in the Mational Aeronautical Labhoratory.
Bangalore and state :

(1) whether the Committee appointed
to investigate all such cases has submitted
its report; and

(b) if so, the action taken by Govern-
ment thereon ?

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR, V.K.R.V.
RA(Y : (a) Not vet, Sir.

(b} Does not arise.

Bomb Factory in 24 Pargana District,
West Bengal

*758. SHRI K. LAKKAPPA :
SHRI1 D, R, PARMAR :

Will the Minister of HOME AFFAIRS
be pleased to statc :

(a) whether itis a fact that a Bomb
Factory was found in December. 1968 by
the Police in 24 Pargana District of West

Bengal;

(b) whether it is also a fact that many
live bombs were also recovered and, il so,
their number,

{c) whether the Central Government
have conducted an enquiry through their own
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sources 1o ascertain if some foreign power
is not involved in the manufacture of
these bombs; and

(d) whether any urrests have been made
by the Police and any further aciion taken
in this regard ?

THE MINISTER OI' 5TATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI1
VIDYA CHARAN SHUKLA) : (a) 1o
(d). The Government of West Benzal have
reported that the local police raided a
house at Johur Bazar, P. S. Jadavpur on
22-12-1968. The raid resulted in the
seizure of 7 live bombs, one knife and 24
kgs. of material for preparation of bombs.
Three persons who were allegedlv preparing
hombs were arrested by the local police,
A case ufs 147/148/149/307 1. P. C. and
under the Indian Explosives Act has been
registered and is under investigation.

faselt ® mi-gear fAQYEY geza
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Ancient Monuments in Gujarat

* 760. SHRI NARENDRA SINGH
MAHIDA : Will the Minister  of
EDUCATION AND YOUTH SERVICE be
pleased to state :

(a) whether the ancicnt monuments in
‘Gujarat are in a state of neglect now-a-
days;
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(b) what is the number of ancient mon-
uments in Gujarat which are under prote-
ction and those under repairs;

() whether Government are aware that
the ancient témple of Lord Krishna at Dwa-
rka requires immediate attention of the Ar-
chaeological Department; and

(d) if so, what steps are being taken in
the matter ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND YOU-
TH SERVICES (SHRIMATI JAHANARA
JAIPAL SINGH) : (a) No, Sir. Within the
funds available all possible steps are taken
to maintain the Centrally protected monu-
ments in Gujarat in a state of good repairs.

(b) There are altogether 196 Centrally
protected monuments and sites in Gujarat.
During the current financial year special re-
pairs are being carried out at 10 Centr-
ally protected monuments, in addition to the
normal maintenance of other monuments.

(c) and (d). Yes, Sir. Necessary structural
repairs to the ancient temple of lord Krishna
at Dwarka is already in progress. Items of
repairs like strengthening the masonary of
the temple by grouting and pointing, rene-
wing the weathered and damaged stones,
consolidating and resurfacing the domes, re-
pairing the flooring etc., are being executed.

Father Ferver

*761. SHRI KANWAR LAL GUPTA:
SHRI J. B. SINGH :

Will the Minister of HOME AFFAIRS
be pleased to state :

(a) whether any Stale Government has
allowed Father Ferter to work in that
State;

(b) if so, the name of the State; and

(c) the reasons why the Government of
India have allowed Father Ferrer to enter
India again after his activities were found
objectionable in Maharashtra 7

CHATTRA 7, 1891 (SAKA)

Writtsn Answers 50

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) to (c).
Father Ferrer has been granted a visa for
work in Andhra Pradesh, since Governmemt
saw no objection to his being allowed to
come back to work in any State where he
would be acceptable.

famfemwal & mtfoe wiaet
w! fosr w1 wieaw aqan

762, it swraai wTEw
o fnw gaTC Wewt :

w11 foen war gue Rm oaa qg
ward €} sa7 50 5 ;

(%) f‘;wuﬁmaa’f # wr2fer s wrara
w1 faear &1 arsaw wATA ¥ ¥ fwad
safa gt &;

(=w) fom famwfagredt & waft a%
wizfas qiqil w1 faar & Ao ad
FHAIGT TAT } IAX TE DA £ A §qO
wT & WAt

(7) %ar ¥87 Qw=r & sreda sfea
aifger AQr gEAE FTWEME  wear H 39-
ae § 7

forwn e guw &w At (we oo
%o wWito wlo Tw) : (%) & (W) :
faazay W1 92 9y A fgaraqar
[geawiea & ww faar aar | Afed qen
LT- £27/69]

Unrest in Banaras Hindu University

*763. SHRI ONKAR SINGH : Wil
the Minister of EDUCATION AND YOU.
TH SERVICES be pleased to state :

(2) whether his statement that the Vice-'
Chancellor of the Banaras Hindu LJaivers.
sity, was responsible for the delay in ma-
king the announcement about the setting ‘up’
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of a Committee to look into the increasing
unrest in the students of the University, has
been contradicted by the Vice-Chancellor;

(b) if so, Government’s reaction there-
to;

(c) whether Government have written to
the Vice-Chancellor in this connection; and

(d) if so, the details of the reply recei-
ved thereto ?

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (Dr. V. K. R. V.
RAO) : (a) The Vice-Chancellor has stated
that there has been no delay part of the
Executive Council of the Univeisity or on
his part in the setting up of the Committee.

(b) An extract from the statement made
by the Minister of Education in the Rajya
Sabha on the 23rd December, 1968 is laid
on the Table of the House. [Placed in Library.
See No. LT--528/69].

(c) No, Sir.
(d) Does not arise.
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All-1adia Educational Conference hel
at Jaipur

*766. SHRI SHR1 CHAND GOYAL :
Will the Minister of EDUCATION AND
YOUTH SERVICES be pleased to state :

(a) the important decisions taken by
the All-India Educational Conference held
at Jaipur in December 1968;

(b) whether the Conference has recom-
mended increase in the number of national
and State scholarships to brilliant and
deserving students;

{c) whether the Conference has also
demanded the establishment of better
schools; and

(d) whether the conference has sugges-
ted the adoption of Sanskrit as second
language in placc of English 7

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR. V.K.R\V.
RAO) : (a) to (d). A copy of the Resolu-
tion passed by the All-India Educational
Conference held at Jaipur in December,
1968 has not yet been officially received
from the All-India Federation of Educa-
tional Association which organized it. This
is being obtained and will be placed on the
Table of the House in due course,

Misuse of Government Machinery in Mid-
term Elections in Bihar

*767. SHRI M, L. SONDHI : Will the
Minister of HOME AFFAIRS be pleased
to state :

(a) whether it is a fact that in Bihar,
the Union Ministers had misused the
Government machinery for the propaganda
of Pradesh Congress Candidates in the
mid-term elections; and

(b) if so, the steps taken to stop this
practice ?

THE MINISTER OF HOME AFFAIRS
(SHR1 Y, B. CHAVAN) : (a) No, Sir,

(b) Does not arise,
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Naxalitest Hide-outs in Madhya Pradesh
Jungles

*772. SHRI BAL RAJ MADHOK :
SHRI D, C. SHARMA :
SHRI BENI SHANKER

SHARMA :

Will the Minister of HOME AFFAIRS
be pleased to state :

(a) whether Naxalites have built their
hide-outs in jungles in Mudhva Pradesh;

(b) whether posters containing pro-
Peking slogans written in Hindi and Telugu
in redsink were found on the walls in diffe-
rent areas of Jagdalpur in Madhya Pradesh
in December, 1968; and

(c) if so, the action taken by Govern-
ment in the matter ?
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THE MINISTER OF HOME AFFAIRS
(SHRI Y. B. CHAVAN) : (a) The State
Government have no such information.

(b) Some posters containing pro-Peking
slogans were found pasted in December,
1968 in Jagdalpur town.

(¢) Two persons were arrested under
the preventive provisions of the Code of
Criminal procedure.

Propagation of Religion by Foreign Nationals

*773. SHRI BABURAO PATEL :
Will the Minister of HOME AFFAIRS be
pleased to state :

(a) whether foreign nationals living in
our country can lawfully take full advan-
tage in our country of “the right freely
to profess, practisc and propagate religion™
enjoyed by the Indian nationals under
Article 25 (1) of the Constitution of India;

(b) if not, specific reasous why 6420
Christian Missionaries. who ar~ not Indian
nationals, arc allowed to freely propagate
their religion and in doing so abuse in very
vile terms Hinduism, which is the ancient

religion of the majority of 420 million
people;
(c) whether Government propose to

take some steps to stop the unlawful use
of Article 25 (1) by foreign individuals; and

(d) if not, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) The
Government have been advised that the
rights conferred by article 23, subject to the
restrictions contained thercin, apply equally
to citizens and foreigners.

(b) to (d) . Do not arisc.

Writing of Biography of Khan Abdul
Gaffar Khun

*774. S!IRI SAMAR GUHA : will
the Minister of EDUCATION AND
YOQUTH SERVICES be pleased 10 state :

(a) whether Government consider Khan
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Abdul Gaffar Khan as one of the greatest
leaders of the frcedom movement of India ;

(b) whether Governmeut are of the
view that due to the Partition of India, he

has been deprived of the fruits of
freedom ;
(c) whether QGovernment propose to

publish a befitting biography of Khan Abdul
Gaffar Khan ; and

(d) il so, whether prompt steps would
be taken to undertake this task during his
life-time 7

THE MINISTER OF
MINISTRY OF EDUCATION AND
YOUTH SERVICES (SHRI BHAKT
DARSHAN) : (a) Yes, Sir.

STATE IN THE

(b) Attention is invited to the Statement
made on 13.11.68 by thc Deputy Minister,
External Affairs Ministry in reply to half-
an-hour discussion raised by Shri Prakash
Vir Shastri.

(c) and (d). Alreadv Shri Pyare lLal,
who was associated with Khan Abdul Gaff-
ar Khan for 15 years, has written a book
dealing with the life of the Pathan leader
and his achievements In addition, an exha-
ustive biography written by Shri D.G Tend-
ulkar, who was given necessary facilitics by
Government to consult records in the Nati-
nal Archives of India and the records of
the Goverment of Bombay, has been publi-
shed by the Gandhi Peace Foundation.

National Highway No. 11

*775. DR, KARNI SINGH : Will the
Minister of SHIPPING AND TRANSPORT
be pleased to state :

(a) whether Government are awarc
that the widening .of National Highway No.
11 for two-way traffic has not yet been
tarred and the work is almost at a stands-
till

(b) whether Government have consid-
ered that the speeding up of this work at
this juncture will be a source of subsistence
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to the severely famine-stricken villagers ro-
und about the National Highway ;

(c) if so, when the work will begin
with full force and by what time il is expe-
cted to be completed in all respects ;

(d) whether Government are also aware
that the material and finish of the widened
portions is not according to the specification
of the original surface ; and

(e) ihe steps that are proposed to be
taken to harmonise both the surfaces 7

MINISTER OF PARLIAMENTARY
AFFAIRS AND SHIPPING AND TRAN-
SPORT (SHR1 RAGHU RAMAIAH) : (a)
1o (c) . Out of the stretch of 18/6 miles to
be widened to two-lane width, work on
11/2 miles was completed by January 1969
and the remaining 7/4 miles are expected
to be compieted by the middle of 1969, The
work, it has been reported, could not be
completed earlier on account of limited
availability of drinking water and labour as
the famine reliefl camps in that area within
a radius of 5 to 10 miles absorbed most of
the available labour.

(d) and (c). The work of widening it
has been reported is being done according
to the specifications for the original road.
In the process of widening an existing meta-
Iled road, certain irregularities in the surface
because of camber correction and settlement
especially near junction of the extended
width with the old road, are inevitable.
These minor irregularities are set right by
providing a suitable bituminous treament
over the entire width. This will be done,
if mecessary, in due course subject to avail-
ability of funds.

Asla Foundation

*776. SHRI BHOGENDRA JHA : Will
the Minister of HOME AFFAIRS be plea-
sed to refer to the statement laid in reply
to the Unstarred Question No. 2634 Nove-
mber, 1968 and state :

(a) whether the Asia Foundation has,
by npow, wound up its activities in India
completely;
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(b) if so, the details of the sphere of
its activities wound up or being wound up;-

(c) what is the total number, with full
identity, of the institutions or persons rece-
iving or having received aid from the Ford
Foundation, Rock-feller Foundation, Car-
negiec Endowment for International peace
by now; and

(d) whether Government are fully sati.
sfied that these Foundations have no conn-
cction with C.1.A. or other agencies ?

THE MINISTER OF HOME AFFAIRS
(SHRI Y.B. CHAVAN) :(a) and (b). All
the activities of Asia Foundation have been
wound up.

(¢c) Copies of documents giving the
relevant information will be placed in the
Library of the House.

(d) Government have no adverse infor-
mation about the Ford Foundation, the
Rockfeller Foundation and the Carnegie
Endowment for International Place.

Corruption Cases

*777. SHRIMATI ILA PALCHOU-
DHURT : Will the Minister of HOME AF-
FAIRS be pleased to state :

(a) the total number of cases against
public servants, involving corruption, crimi-
nal misconduct, cheating, criminal breach
of trust and medical rcimbursement frauds,
separately which had been brought to the
notice of the Central Burecau of Investiga-
tion by Departmental Yigilance Officers or
other sources, during the Calendar year
1968 as compared to 1967,

(b) the details of action taken by C.B,
I. in regard thereto; and

(c) the results of the action taken ?

THE MINISTER OF HOME AFFA-
IRS (SHRI Y.B. CHAVAN): (a) to (c).
Inoformation is being collected and will be
laid on the Table of the House, in due
course.
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Mahajan Commission Report

* 778. SHRI S. K. TAPURIAH :
- SHR1 §. P. RAMAMOORTHY:
SHRI MANGLATHUMADAM:
SHRI NARENDRA KUMAR
SALVE :
SHRI E K. NAYANAR :

Will the Minister of HOME AFFAIRS
be pleased to state :

{a) whether it 1s a fact that Governor's
address to the Joint Session of the Mysore
Legislature in January, 1969 contained a
reference to Government of Indias failure
to take decision on the Mahajan Commis-
ssion Report on the Mysore-Mahurashtra-
Kerala boundary dispute; and

so, rcactions of Government

by if
thereto ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS ( SHRI
VIDYA CHARAN SHUKLA) : (a) and (b).
In his address to the Mysore Lcgislature on
the 13th January, 1969, the Governor bad
referred to the resolution passed by the
Legislature in December, 1967 urging the
Government  of Indin 10 implement the
recommendations of the Commission and
also to the Turther action takcn by the State
Government in pursuance of the resolution.
In this conlext he had given cxpression to a
feeling of rcgret that no decision had been
taken on the recommendations aod had
urged that it was necessary to scttle this
question in the near future. Government
are anxious to settle this complex and deli-
cate issue and efforts 1o resolve it as
expeditiously as possible are continuing.

Murder of Bastar Ruler und Other
Adivasis

* 779. SHRI GFORGE FERNANDES :
Will the Minister of HOML AFFAIRS be
pleased 1o state :

(a) whether he is aware that Acharya
Vinoba Bhave had asked the Madhya Pra-
desh Sarvodaya President, Dadabhai Naik,
to investigate into the incidents leading 1o
the killing of the Maharaja of Bastar and
other Adivasis by the police in 1966;
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(b) whether it is a fact that Dadabhai
Naik had made a report which said that
about ope hundred Adivasis were in fact
killed by the police;

(c) whether Governmiznt propose to
secure a copy of the report prepared by
Dadabhai Naik and compare it with their
own reports on the subject; and

(d) if not, the reasons therefor ?

THE MINISTER OF HOME AFFAIRS
(SHRI1 Y. B. CHAVAN) : (a) and (b) State
Government have no such information,

(c) and (d). Views of the State Goyern-
ment are awaited.

Permission for Non-Scheduled
Chartered Flights to lndia

* 780. SHRI R. K. AMIN :
SHRI J. MOHAMED IMAM :

Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state :

(a) whether Government  have  now
permitted non-scheduled chartered  flights
from all over the world for those intending
1o travel to our country for sight-seeing;

(b) if so, whether these would in any
way give 4 boost to our tourist trade; and

(c) whether any assessment has been
made as to the increase in foreign exchange
carnings as a result thereof 7

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH):
(a) Yes Sir, the Government have authorised
the landing of 52 non-scheduled tourist
charters per year from abroad.

(b) and (¢). The relaxation is expected to
increase the flow of tourists into the
country. It is, however, difficult to assess
at this stage the exact quantum of increase
in forcign exchange earnings as a result of
this measure.
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Assistance for Development of
Languages in Gujarat

4539. SHRI NARENDRA SINGH
MAHIDA : Will the Minister of EDUCA-
TION AND YOUTH SERVICES be pleased
10 state :

(a) the amount of financial assistance or
any other type of assistance given to Guja-
rat for the development of languages during
the period from 1965-66 to 1967-68;

(b) if no assistance has been given, the
reasons therefor; and

(c) the manner in which the Siate
Government have spent money there for the
development of the regional languages ?

THE MINISTER OF EDUCATION
AND YOUTH SERVICES ( DR. V. K. R.
V. RAO) : (a) and (b). The amoumt of
financial assistance given to State Govern-
ment, Universities and voluntary organiva-
tions in Gujarat for dcvelopment of langu-
ages during the period from 1965-66 1o
1967-68 as is below:—

(1) Financial assistance
given to the State
Government for pro-
pagation of Hindi,
for appointment of
Hindi teachers and
Hindi Teachers Train-
ing Colleges ... 20,74,000.00

(2) Financial assistance
given to the State
Government for deve-
lopment and propa-
gation of Sanskrit. 48,355.00

(3) Financial assistance

: given to the Univer-
sities under Commi-
ssion of Scientific
and Technical Termi-
nology's **Scheme for
production of stan-
dared works at uni-
versity level” in Hindi

and Guijarati. 3,08,373,29
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Financial assistance
given to the Volun-

4)

tary  organizations/

Universities for deve-

lopment of Gujarati. 70,000 00
(¢) The State Government has not been

assisted financialy for the development of
regional language. Their proposal for writ-
ing of books at university level in Gujarati
is still awaited.

Financial Assistance to Gujarat for Museums

4540. SHRI NARENDRA SINGH
MAHIDA : Will the Minister of EDUCA-
TION AND YOUTH SERVICES be pleased
to state

(a) whether any financia' assistance has
been given to Gujarat in 1967-68 and 1968-
69 for bhuilding extensions, equipment,
publications, or training of Museum staff;

(b) whether any such proposal was
reccived from the State Museum of Gujarat;
and

(c) if so, what was the proposal and the
amount of assistancc given during the years
1967-68 and 1968-69 ?

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR. V.K. R,
V. RAO) : (a) In the ycar 1967.68 a grant
of Rs. 15,000/-was given to the State
Government for acquisition of display
equipment and Educational services. A
grant of Rs. 4,500/-has been given during
1968-69 for the re-organisation of galleries.

(b) and (c). Request for assistance
amounting to Rs.19.00 lakhs for a five-
year period was received in 1967-68,

The amount sanctioned the two years
1967-69 is Rs 19,500.00.

Bogus Degrees
4541. SHRTI BABURAO PATEL : Will
the Minister of EDUCATION AND
YOUTH SERVICES be pleased to state:

(a) whether it is a fact that a number of
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‘bogus’ degrees allegedly granted by certain
Indian Universities were found recently in a
house at Gandhi Nagar, Delhi;

(b) if so. the names of persons manufac-
turing ‘bogus’ degrees and ‘forged stamps®
with the names of Universities used;

(c) whether similar ‘bogus' degrees have
been discovered in other States during the
last three years and if so, when and where
and the names of persons arrested;

(d) how many such *‘bogus’ degrees have
been utilised for jobs by degree-holders:
and

(e) the steps taken by Government to
stop trade in bogus degrees and; if not, the
reasons therefor?

THE MINISTER OF EDUCATION
AND YOUTH SERVICES ( DR. V., K. R.
V. RAO) : (a) and (b). Yes, Sir. Certain
degrees alleged to have been forged in the
name of the Universities of Agra and
Baroda have been recovered by the Delhi
Police. One person has been arrested so
far in this connection. Further investigation
is proceeding.

(c) and (d). Information is being collec-
ted and will be laid on the Table of the
Sabha.

(e) Necessary action is taken in accor-
dance with law, whenever any such instance
comes Lo notice.

Indian Citizens of Chincse Origin

4542, SHR1 BABURAO PATEL : Will
the Minister of HOME AFFAIRS be plea-
sed to State :

(a) the number of persons of Chinese
origin but Indian citizenship in India, States
wise

(b) the principal trades they engaged in
big citics;

(c) whether these persons are entliled 10
enjoy all the fundamental rights gudrantéed



67 Written Answers MARCH
under the Constitution of India and allowed
to move freely all over the country without

any restrictions;

(d) the number of those who own landed
property in India; and

(e) the names of ten top Chinamen with
the value of their estates 7

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS ( SHRI
VIDYA CHARAN SHUKLA) : (a) and (b).
The information is being collected and will
be laid on the Table of the House.

() Yes, Sir.

(d) and (e¢). The information ix being
collected and will be lain on the Table of
the House.

Opportunilies for Technical Students
Under Stipendiary Scheme

4543, SHR1 P. N. SOLANKI : Will
the  Minister of EDUCATION AND
YOUTH SURVICES be pleased to stale:

(a) what opportunities arc provided for
the Technical Students trained for experi-
ence in Industries under the stipendiary
Scheme ;

(b) Whether it is a fact that aflicr one
year's training in Industries, the young men
are turned out;

(c) what employmicnt guarenice is given

to  the students studyving under the

Stipendiary Scheme for experience in Industry ;

(d) if not, what is the sole purpose of
training under the above scheme: and

(¢) whether Government are considering
any scheme for their further employment ?

THE MINISTER OF EDUCATIONS AND
YOUTH SERVICES (DR. V. K. R. V.RAO):
(a) Under the Practical Training scheme,
fresh graduates and diploma-holders who
have completed their academic studies in
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technical institutions are provided with
opportunities of practical training in industry

and other technical organisations

During training, graduates are paid a
stipend of Rs.250(-P. M. and Diploma
holders a stipend of Rs. 150/ per month.

(b) The normal period of training is one
year but, in some organisations, it extends
up to (wo years.

(c) and (d). No guarantee of emplomemt
is given to the trainees, but several organisa-
tions employ the trainees whom they have
trained,

The main purpose of the programme is
to equip fresh graduates and diploma-
holders with the practical experience that is

necessary for  gainful  employment as
engineers and technicians.
fey Mo  special scheme is  being

formulated for the future employment. but
every effort will be made to find gainful
employment for them in cooperation with
industrial and other organisations.

Licensing System for Driviers
Training Centres

4544. DR, KARNI SINGH : Will the
Minister of SHIPPING AND TRANSPORT
be pleased to state :

(a) whether Government are aware that
a large number of road accidents are caused
for the rcasons that majority of the drivers
now a Jays arc not adequately qualified in
driving;

(b) whether Government are also aware
that inushroom drivers training centres are
being run by numerous garages mainly lo
carn money; and

(c) if so, whether Government propose
to restrict such centres by introducing a
licensing system for drivers training centres ?

THE MINISTER OF PARLIAMENT-
ARY AFFAIRS, AND SHIPPING AND
TRANSPORT (SHRI RAGHURAMAIAH):
(a) to (c). The information required is
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being collected and will be laid on th: table
of the Sabha, when received.

Compalsory Teaching of Hindi

4545. SHRI SUBRAVELU : Will the
Minister of HOME AFFAIRS be pleased to
state :

(a) whether his ministry has issued
revised instructions with regard to the com-
pulsory teaching of Hindi to the Govern-
ment employees, consequent to the passage
of the Official Language (Amendment) Act,
1967 and

(b) il so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) and (b).
A copy of the Ministry of Home Affairs
O M. No. 18/91467-H, dated 4th July, 1968
generally reiterating the earlier instructions
on the subject is laid on the Table of the
Housc [Placed im Library. See No, LT-
529/69)

Indian School of International Studies

4546 SHR! S. M. SOLANKI! : Will
the Minister of EDUCATION AND YOUTH
SERVICES be pleased o state

(a) the details of the programme of the
Indian School of International Studies in
the Universities of different States of India;

(b) whether the University of Gujarat
has decided to open a study Cenire of
International Studies to develop such
studies on a multi-disciplinary basis: and

(<) il so, the details thercol ?

ITHE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR. V. K. R,
V. RAO) : (a) The Indian School of Inter-
pational Studies has no programme in the
Universities of different States of India.

(b) and (¢). In October, 1966 the Upi-
versity submitted a scheme for the establish-
ment of a Centre of International Studies
to the University Grants Commission and
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the latter advised it to discuss the scheme
with the Visiting Committee during ils
visit to the University. It seems that the
University did not pursue the proposal
with the Visiting Committee which visited
the University in August 1967,

Candidates Selected in TAS/IPS Cadres

4547, SHRI 5. D. SOMASUNDARAM:
Will the Minister of HOME AFFAIRS be
pleased to state the number of candidates
sclected in the 1.LAS. end 1.P.S. cadres,
State-wise, in the years 1966, 1967 and
1968 7

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : Two state-
ments giving the information are laid on
the Table of the House. [Placed in Library,
See No. 1.T-530/69].

Verification of Antecedents of
Entrants to Central Services

4548. SHR1 D. V. SINGH : Will the
Minister of HOME AFFAIRS be pleased to
state

ta) whether the Kerala Government
have informed the Central Government
that the State Government would have its
own policy regarding the serification of
character and antecedents of cntrants 10
the Central Services:

(b) whether the Kerala Government
have sent the details of its policy in this
conoection; and

(c) if so, the reaction of Central Gover-
nment in regard thereto ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) 1o (c).
The criteria for verification of character and
antecedents of candidates for appointmem
to the Central Government services rere
revised in September, 1967, and a state-
ment explaining these criteria was laid on
the table of the Lok Sabha on 16th Februa-
ry, 1968 in fulfilment of an assurance
given in reply to a Supplementary on the



T Written Answers MARCH
Starred Question by Shri A. Shreedharan
answered on 22.11.1967. The State Govern-
ments were also requested to issue
instructions to the District Authorities to
verify the character and antecedents of
candidates for Central Government employ-
ment in the light of these criteria. No
communication has so far been received
from the Government of Kerala to the
effect that they had issued such instructions.
The criteria for werification of character
and antecedents which are uniform through
out the country are quite obhjective and
reasonable, and so far as candidates for
appointment of Central scrvices are con-
cerned, the suitability for such appointment
is to be judged by the Central Government
and not by a State Government.

Censor of Letters Adderssed 10 Kun-
nikkal Narayanan in Kerala
during Last President’s Rule

4549. SHRI C. K. CHAKRAPANI :
SHRT NAMBIAR :
SHRI VISWANATHA MENON :
SHRI MOHAMED ISMAIL :

Will the Minister of HOME AFFAIRS
be pleased to state :

(@) whether Government had directed
the authoritics in Kerala during the last
President’s rule not to censor any letters
addressed to Shri Kunnikkal Narayanan; and

(b} if so, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): (a) No, Sir.

(b) Question does not arise.

Ceansoriog of Letters Addressed to
detenues in Kerala during Last
President Rules

4550. SHRI C. K. CHAKRAPANI :
SHR1 UMANATH :
SHRIMATI SUSEELA GOPA-
LAN :
SHRI GANESH GHOSH :

Will the Minjster of HOME AFFAIRS
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be pleased to state :

(a) whether it isa fact that the jail
authoritics in Kerala under the last Presi-
dent rule did not censor the letters and
booklets sent to the detenues by Shri Kun-
nikkal Narayanan;

(b) whether it is also a fact that the
jail authorities censored the letters sent to
detenues by their family members and rela-
tive duriog the same period: and

(c) if so. the reasons for this anomaly 7

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) and (b).
Letters und booklets sent to all detenues
were given 1o them only after censoring as
required under rules 17 (4) and 18 of the
Travanzore-Cochin Security Prisoners Order,
1950,

(¢) Question does not arise.
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w ) R [qeaeea ¥ van aan
ol sean L1--532/69) | favafawraa 7
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qiF 399 ug aAd & faw ¥ S
gy awiT gid  eeRfaa) o fawz w73
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Woman's Body found in Farash
Khana, Delbi

4559. SHRI K. LAKKAPPA :

SHRI YASHPAL SINGH :
Will the Minister of HOME AFFAIRS
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be pleased to state :

(a) whether it is a fact that a woman's
body was found in a clinic in Farash Khana,
Delhi on the 24th December, 1968

(b) if so, the causes of her death;

{c) whether any arrest has been mad:
in this rcspect; and

(d} if so. the details thercol 7

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS ( SHRI
VIDYA CHARAN SHUKLA ) : (a) Yes,
Sir. The body was found on 26th Decem-
ber, 1968.

(b) The autopsy of the dead body reveal-
ed that death was due to shock and hae-
morrhage following miscarriage.

(c) and (d). A case has been registercd
by the local Police in the matter and is
under investigation. Two persons have heen
arrested so far during the investigation.

River Route to Assam

4560, SHRI BEDABRATA BARUA :
Will the Minister of SHIPPING AND
TRANSPORT be pleased to state :

(a) whether Government are aware of
the difficult transport problem of Assam in
relation to other parts of India and the
World due to the suspension of the river
transport route by Brahmaputra to Calcutta
some time after the birth of Pakistan:

(b) whether efforts have been made to
persuade Pakistan to open this route for
cargo from and to Assam: and

(¢) if so, the outcome of the efforts, if
any 7

THE DEPUTY MINISTER IN THE
DEPARTMENT OF PARLIAMENTARY
AFFAIRS AND IN THE MINISTRY OF
SHIPPING AND TRANSPORT ( SHRI
IQBAL SINGH ) : (a) Yes, Sir,
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(b) and (¢). The river route by the
Brahmaputra to Calculta was suspended in
September, 1965, following the Indo-Pakistan
hostilities. Eversince the signing of the
Tashkent Declaration, the Government of
India have been making constant cfforts to
discuss with the Government of Pakistan
all  outstanding problems including the
resumption of river transport between West
Bengal and Assam through East Pakistan.
The response from the Government of
Pakistan has not been encouraging.

Archaeological Exploration in Gujarat

4561, SHR1 NARENDRA SINGH
MAHIDA : Will the Minister of EDUCA-
TION AND YOUTH SERVICES be pleased
1o state :

(a) whether further effurls have been
made for carrying out archaeological explo-
rations or cxcavations in Gujarat during
196768 or 1968-69;

(b) if not, the rcasons therefor: and

(c) whether Government propose (o
undertake further explorations of the Nar-
mada Valley Civilization in the Districts of
Baroda and Broach in Gujarat ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION & YOUTH
SERVICES (SHRIMATI JAHANARA JAI
PAL SINGH) : (a) During 1967-68 cxca-
vation was conducted at Dhatva, District
Surat by M.S. University of Baroda and
explorations were carried out in Districts
Ahmedabad, Baroda, Bhavnagar, Brorach,
Sabarkantha, Surendernagar, Surat, Juma-
gadh, Kutch, Mchsana and Rajkot by the
Archaeological Survey of India and the
Department of A-chaecology, Gujarat.

During 1968-69 cxcavations are planned
to be conducted at Sathod, District Baroda;
Nagar, District Junagadh; Ghumli, District
Jamnagar and explorations at Khari and
Fhuki Valley, District Kutch: Saraswati
Valley, District Mehsana; and Annas Valley,
District Panchmahal.,

(b) Does not arise.
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(c¢) This will be considered in due
course.

Shipping Corporation of India

4562. SHR1 PREM CHAND VERMA :
Will the Mipister of SHIPPING AND
TRANSPORT be plcased to state :

(a) whether the Shipping Corporation
of India has proper rules of staff recruit-
ment for jobs carrying more than Rs. 500
p.m. for purchase. contracts and sales and,
if 50, what are thosc rules and since when
they are in force; and

{b) whether at any time a general
asscssment of the working of the Corpora-
tion has been made and, if so, the results
thercof and, if not, whether Government
have any idea of securing the services of
any expert in order to bring about improve-
ment in its working !

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND SHIPPING AND
TRANSPORT (SHRI RAGHURAMAIAH):
(a) Yes Sir. The Corporation has prescribed
rules for recruitment of staff for jobs carry-
ing sularies of more than Rs. 500 pm. In
appropriale cascs, vacamcies are suitably
advertised in newspapers. Recruitment is
based on ment. experience end suitability.
Selections for recruitment are made on the
basuis of interviews by Committees which
have been constituted within the Corpora-
tion for the selection of candidates. The
Rules also provide for specific periods of
probation. The Corporation also has rules
and procedures in force concerning the
purchases of goods and services and for
concluding contracts. The Corporation has
to purchase fuel and lubricating oils, marine
paints, stores and spare parts etc. for opera-
ting its vessels. It has to conclude various
contracts for obtaining services like steve-
doring. chipping and painting of vessels,
victuall.ng on wessels insurance of ves-
sels etc.

(b) A general assessment of the wor-
king of the Corporation is made from time
to time. A regular system of Internal audit
has always been in force in the Corpora-
tion. In addition, the accounts of the
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Corporation and its activities are subject to
review and audit conducted on behalf of
the Comptroller and Auditor General of
India. In 1966, the Corporation also com-
missioned an expert Team of Management
Consultants belonging to the Administrative
Staff College of India, Hyderabad. This
team was headed by a Ford Foundation
expert. The Team conducted a thorough
review and assessment of the managerial
and accounting procedures of the Corpora-
and of different aspects of its organisation.
As a result, improvements and changes in
organisational, accounting and managerial
procedures have been made from time to
time.

#la fg @l fAorag & asdiel sda

4563 sit AT saEq wAf :
s "W SwIm @y
FRIQ HAAT FAIN

7 fowr aar gaw W weA ag
IR T FIr FO 5

(%) mragas § & g feed
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a1t gifga a8 fwa 07 §;
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93t #Y geqr fadt §;
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qdf ® gt A4 ¥ fag s wrdang)
LIk &

(7) & wa=ifal #t 37 wwit g}
93 &7 g% sqidr £ faar w8k

(¥) @ &5 & gar faasgs R &
¥ FW § 7
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amt (&t ww q5tA) ¢ (F) g
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(=) faaw@w awr e 9T @l
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oY 3@ frardY’-1965 & gwifaa g
ar qar w¥ gy fea fear o @ &
-1, “sfamig o @wpfa’—ag wr
o zgad & rg as swfma §F
®Y ur @0 @~ Cwifgw gr=Ar
AT FrdaAT” F1 AFOET gF & fzar
g @IE- “garad  q9r AW
weqrm”’ & sfasia sesgry wgd@frgy &
S1eF gt A §

(&) smar 3 f& dy  d9adfq
qUIIAAT % ¥:F a% 47 $14 #qwq QU
2 g o

Improvement of Roads and Bridges in
Fourth Plan

4565. SHRI R. K. SINHA : Will the
Minister of SHIPPING AND TRANSPORT
be pleased to state @

(a) whether his Ministry has prepared
special plans for the improvement of roads
and bridges during the Fourth Five-year
Plan;

(b) if so, the outlay of the plan; and

(c) the amount to hez spent on roads
and bridges in the Faizabad Division of
Uttar Pradesh.

THE DEPUTY MINISTER IN THE
DEPARTMENT OF PARLIAMENTRY
AFFAIRS, AND IN THE MINISTRY OF
SHIPPING AND TRANSPORT (SHRI
IQBAL SINGH) : (a)to (c) . The Fourth
Plan. including plans and programmes for
roads bridges, have been prepared but is
yet to be finalised.

Arrest of Pak. Spy at Morch on the Indo-
Burma Border

4566. SHRIMATI ILA PALCHOU-
DHLURI :  Will the Minister of HOME
AFFAIRS be pleased to state :

(a) whether it is a fact that a Pakistani
spy was arrested at Moreh on the Indo-
Burma border on the 20th December, 1968;
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(b) if so, the details about the person
and any incriminating documents recovered
from him; and

(c) the action taken against him ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) to (c) .
There is no information regarding the arrest
of any Pakistani spy on the Indo-Burma
border on the 20th December. However,
a criminal case is under investigation in
respect of a person arrested under the
West Bengal Security Act at Moreh on 28th
December,  Since the case is still under
investigation, it would not be proper to
disclose further details at this stages.

Silting in Cochin Harbour

4567, SHRI P. C. ADICHAN :
SHRI BRIJ RAJ SINGH
SHRI C. .IANARDHANAN H
SHRI VASUDEVAN NAIR :

Will the Minister of SHIPPING AND
TRANSPORT be pleased to state :

(a) whether silting in the shipping
channel has posed a serious problem to the
development of Cochin Horbour; and

(b) il so, the steps that are being taken
to remove silting in the Harbour ?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF PAPLIAMENTARY
AFFAIRS, AND IN THE MINISTRY OF
SHIPPING AND TRANSPORT (SHRI
IQBAL SINGH) : (a) and (b) . There have
been difficuities in maintaining a draft of
30 feet in the approach channel and at all
the berths at ail times in Cochin Port due
to the backlog of siltation at some of the
stream berths, increase in the quantum of
maintenance dredging to be undertaken on
account of the recent construction of new
berths, insufficiency of the dredging fleet
and the reduction in their performance on
account of old age. In order to meet this
situation, the Cochin Port Authorities
acquired a second hand dredger “*Gunga™
from the Calcutta Port Commissioners in
Januray, 1968 and with its help, a por-
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tion of the backlog of siltation has been
cleared. One of the existing dedgers
“Lady Willingdon™ was worked round the
clock for about four months during 1967-68.
It has also been decided to work this
dredger and the dredger -*Gunga” in two
shifts. As a long term measure, the Cochin
Port Trust is acquiring a new hopper
suction dredger and new grab hopper
dredger for which orders have already been
placed. The port is also drawing up
specifications for the acquision of another
dredger in replacement of the existing
dredger Lady Willingdon™.

Restrictions on Eotry of Indians in some
States

4568. SHRI KANWAR LAL GUPTA :
SHRI ONKAR SINGH :
SHRI J. B. SINGH :
SHRI SHARDA NAND :

Will the Minister of HOME AFFAIRS
be pleased to state :

(a) whether it is a Ffact that there are
restrictions on entry by Indians in some
States;

(b) the names of those States where
Indians cannot run their business in their
OWn name:

(c) whether it is also a fact that these
parts of the States, were restrictions have
been imposed, have not made much pro-
gress in the field of iudustry Commerce,
education etc. in the last twenty years on
account of these restictions; and

(d) if so, whether Government propose
to revise their policy and liberalise the entry
of lndians in these parts 7

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) and
(b) . Information in respect of all States
and Union Territories, except Bihar, Kerala
and Tamil Nadu, has been furnished in
answer to the Lok Sabha Unstarred
Question No. 615 answered on 2Ist Febr-
uary, 1969 and to the Lok Sabha Starred
Question No. 877 answered on 20th Decem-
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ber, 1968. Information from Kerala and
Tamil Nadu is still awaited. Government
of Bihar have informed that there are no
restrictions on entry of Indian nationals 1o
any part of the State. There are also no
restrictions  regarding thz acquisition of
property and running of business by Indian
nationals in any part of the State, except
under the warious tenancy laws where
certain restrictions are imposed on the
transfer of land by members of Scheduled
Tribes Scheduled Castes and Backward
Classes to others.,

(¢) No, Sir.

(d) There is no such proposal.

Devclopment of Ports

4569. SHRI KANWAR LAL GUPTA:
SHR1 ONKAR SINGH :
SHR1 GOPAL SABOO :
SHRI J. B SINGH :
SHRI SHARDA NAND :

Will the Minister of SHIPPING AND
TRANSPORT be pleased 10 state :

(a) the names of ports which are being
develored or will be developed in the nest
two years; and

(b) the details of the development: and

(c) the extent to which the capacities
of these ports will be increased after dev-
elopment 7

THE DEPUTY MINISTER IN THE
DEPARTMENT OF PARLIAMENTARY
AFFAIRS, AND IN THE MINISTRY OF
SHIPPING AND TRANSPORT | SHRI
IQBAL SINGH) : (a) to (c¢). During the
next two years, the existing eight major
ports will be developed with a view te
improve their operational efficiecncy and tlo
augment their capacity and further progress
will be made in the construction of new
major ports at Mangalore and Tuticorin.
The development programme of major
ports during the next two years will form
part of the Fourth Five Year Plan which
is under formulation. It is pot, therefore,
possible to indicate at this stage the details
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of the development programme and also
the capacitv expected to be generated after
development.

farelt & muei ¥ voE
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337 (i) ¥ atq waw A@ wyT fed
a3 # atafes aafa 60 fza =¥ g
awrfy, fessh amx famw & gfae fear 2
fs nynife srafaa} & Awq T8 @
7215 faAl & AT Ay fedr o @
¥ otz Frafag srenfral & waa A% 30
fed) & szT agr fer s R &1 w7
a9, g i qdf g gy gfaat N
am St g AT gy TEMAX ARG
fea s ardy g, ¥ gfzat s qar
T& zeardol ® yegd FW W A W
qqT w3 fad omd § 1

fez=h any fanw & gfem foqr @ f&
TN 1-9-62 F @iz g 30-11 67
¥ qf Ar-Angeq garmkl F o el
T GIFEIE /AAEF  saaATal w2 |-
T =7 FTIATA ) ATGAG  ATQ FE
& Afa &y qfefes w7 frar g &
qfeafaa ffa & sada, safeme s
a1} & exrfagf &), @ @ &7 AR
FHIW 9FGA X 9 fE ITET aqwEm
1-9-62 & arz feeg 30-11-67 ¥ 7d
rarfaa frar qar ar, arsdse o fed
A § . Ag-grwed sgFATal & AGEE
geF Ft agnm g0 w1 faar @,
sqaary & oqrfoa ey o & fafg 3,
qa ¥ | wa® gamn fawsd g @ 12
T2 <0 43 gfa qwo dte ¥ 27 &, fireg
faraan 25 wad, ag feqr orar § 1 ¥R
AT qUA: a79 AT 97 oX § A
€Y argda are) € fed) o awa quy-
w7 garsf ¥ awfeqs earw & fod qraw
& &1 Hfgwre q1ead T A A A
FragT-wafal &Y, ITF a4 @A}
AYA SUAATT W1 AW HA[rATATAW FT
A & fadr v w9y, fed) @ gesm
afagfa & X &1 g% s a1 aedw
i #1g € guar v 1z fodr ar @% 7 )



T Written Answers
farsl & awgan 9T gm
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(m) wma T8 5771 )
Central Marine Design Office

4573, SHR1 KAMESHWAR SINGH :
Will the Minister of SHIPPING AND
TRANSPORT be plcased to state :

(a) whether the proposal far the esta-
blishment of the Central Marine Design
Office has been finalised; and

(b) if so, the details of the scheme ?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF PARLIAMENTARY
AFFAIRS AND IN THE MINISTRY OF
SHIPPING AND TRANSPORT ( SHRI
1QBAL SINGH) : (a) and (b). The propo-
sal for the setting up of a Central Marine
Design Office has been considercd by the
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Government in consultation with the con—
cerned interests and it has been decided not
to pursue the proposal.

A waFifeal & ey afaat
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(@) gawl & ofnd 1 fwan
gfast fear aar;

(n) frr w1 93 safas wafe
qIR TR ;

(w) sa® anafas s=ar fead 3,
A

(%) wfaeg § ta deqr F &7 ¥
% fad avwrd 3 aqr FrdaS A Y ?

7g-®19 warey & Trea wA (o fawn
wm gEe) - (F) A gran zw o 0
fegzat, 1965 &1 afrasa 7 mm a7 )
og A%, DT G T F 18 FT4 A

®! gToT &7 g WT a7 )

(=) ga saafal & afcardd # &
wE faela mgrmar &1 fagww am qew
qe @ 141 § 1 [qeawwg # e nan
e mear LT-536/69]

(w) &z (7). Aar g = & 8
Al Iy ¥ SWNT AWT 9T AR
Ui

(%) dvar grar zw & sAfar &
sramg® sfagw aqr Fww 39 fol
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Taxes in Chandigarh

4578. SHRI SHRI CHAND GOYAL :
Will the Minister of HOME AFFAIRS be
pleased to state the amount received during
the years 1966-67, 1967-68 and 1968-69 by
the Administration of the Union Territory
Chandigarh as tax on Profession, Trades
and Callings ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDHYA CHARAN SHUKLA) :
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1966-67. Rs. 43,712.00
(From 1-11-66 to 31-3-67)
1967-68. Rs. 3,73,553.00
1968-69 Rs. 7.56,036.00

(From 1 4-68 ro 31-1-69)

Electricity Levy in Chandigarh

4579. SHRI SHR1 CHAND GOYAL :
Will the Minister of HOME AFFAIRS he
plesed to state :

(a) the amounts recovered by the Admi-
niitration of the Union Territory of Chandi-
garh in the ycars 1966-67, 196768 and
1908-69 as levy on electricity duty: and

(b) whether the amount has been utilised
on public wellare schemes 7

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRE
VIDYA CHARAN SHUKLA) : (a)

1966-67. Rs. 8.52 lacs.
(1-11-66 to 2-5.67)

1967-68 Rs. 18.12 -do-
(3-5-67 1o 31-3-68)

1968-69 Rs. 17.64 -do-

(1-4-68 1o 31-1.69)

(b} These receipts constitute a part of
the general revenue of the Union Territory,

Street Lights in Labonr Colonics in
Chandigarh

4580. SHRI1 SHR1 CHAND GOYAL :
Will the Minister of HOME AFFAIRS be
pleased 1o state :

(a) whether it is a fact that the labour
colonies in Chandigarh have not yet been
provided with street lights, public latrines
and public baths;

(b whether the individual house occupa-
ants in the colonies have not yet been
provided with electric light and water
connections: and

(¢) if so, by what date these amenitics
are likely to be provided 7
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THE MINISTER OF STATE IN THE
MINISTRY OF HOME  AFFAIRS
(SHRI VIDYA CHARAN SHUKLA): (a)
Sireer Lights : These have not yet been
provided in any of the four authorised
labour colonies.

Public Larrinex : These have beén pro-
vided in three colonies. Work in the
fourth is in hand and is likely to be comple-
ted soon.

Public Barhs. Public baths and water
taps have been provided in all the four
colonies.

(b) Temporary electric connections have
been given on demand to authorised settlers
who comply with the conditions prescribed
under the rules to the grant of such connec-
tions. Chandigarh Administration do not
propose to give individua! water connections
as public taps have been provided.

(€) As rcgards street lights the matter
is under consideration of the Chandigarh
Administration.  Owing 1o certain  basic
difficulties it is not possible to specify date.
In regard other amenitics the position has
been indicated in (a) and (b) above.

Census Operations, 1971

4381. SHRI1 SHRI CHAND GOYAL :
Wil! the Minister of HOME AFFAIRS be
pleased o state :

(a) the steps taken in connection with
the census operations which are to take
place in 1971 ; and

(b) whether some additional columns
are being added in the previous forms in
order to elicit information regarding the
economic conditions of the people and the
unemployment position in the country ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS (SHRI
K. S. RAMASWAMY) : (a) A whole-time
officer has been appointed as the Registrar
General and ex-officio Census Commissioner
at the Centre and Supzrintendents of
Census  Operations have been appoioted
in most of the States and some Union
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. Territories and in the remaining States and

Union Territories they will be appointed
shortly. The scope of the questionaire for
1971 census was discussed at a seminar
held in May 1967 and a preliminary question-
naire was proctested in November-December,
1967. It was discus.ed further in the
Census Users’ conference held in October,
1968. After amending it in the light of
the discussions it is being pre-tested again
und will be finalised thereafter. Arrange-
ments have also been made for processing
of the census date on electronic computer.
This will facilitate undertaking more
sophisticated tabulation. Steps have also
been taken to consult sociologists, econo-
mists, anthropologists, town plaoners and
geographers to consider the pattern of urban
studies and other social studies to be attemp-
ted as ancillary to the 1971 census.

(b} The economic questions proposed
1o be asked at the 1971 census will broadly
follow the pattern of 1961 census with some
improvements, A specific question on
secondary work has been added to the
schedule for 1971 census. These questions
aim at collecting data that reflect the
characieristics of the working population
as well as the cconomically mot active
population and the unemployed.

Loss of Revenue to Delhi Municipal
Corporation

4582. SHRI A. SREEDHARAN :
SHRI K. LAKKAPPA :

Will the Minister of HOME AFFAIRS
be pleased to state :

(a) whether Government’s attention has
been darwn to a news-item appearing in the
Hindustan Times dated the 24th December,
1968 to the effect that truck operators have
been cheating the Declhi Municipal Corpora-
tion with the help of civic officials and have
deprived it of revenue amounting to sereval
lakhs of rupees; :

(b) if so, the number of officials who

have been arrested or suspended in this
respect; and
(¢) the action taken by Government in

the matter ?
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THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): (a) The
Government have seen the news-item appear-
ing in The Hindustan Times dated 24th
December 1968, stating that the mobile
squad of the Delhi Minicipal Corporation
has uncarthed a new racket practiced by
some transport operators with the help of
civic officials.

(b) One official has been discharged from
service.,

(c) The Delhi Minicipal Corporation
have strengthend the mobile squad to exer«
cise effective checking of smuggling and
evasion of terminal tax by deputing
the mobile staff to work round the elock.
Besides, the checking programme has been
supplemented by deputing the Assistant
Terminal Tax Officers to make surprisc
raids in different areas including unloading
centres in the local markets as a special
measure against smuggling and evasion of
lax.

Drop in Students from Non-Hindi Speaking
areas in Central Schools

4583, SHRI LOBO PRABHU : Will
the Minister of EDUCATION AND YOUTH
SERVICES be pleased to state @

(a) the percentage drop in students
from non-Hindi Speaking areas in enrolment
after Hindi was made the medium of
instruction in humanitities in the Central
Schools:

(b) the percentage of Hindi speaking
students in the total enrolment of Central
Schools; and

(c) whether Government propose to
investigate the result on the quality of
teaching consequent on the introduction
of Hindi ?

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION AND
YOUTH SERVICES (SHRI BHAKT DAR-
SHAN) : (@) Nil.

(b) About 39%.
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(c) Both Hindi and English have been
taught from class I itszIf in all the Kend-
ra Vidyalyas frem the beginning of the
scheme. There is no need for any investi-
gation, The results are improving and it
will be our continuous effort to try to keep

on raising the standard of education in
these schools.

Indian Shipping

43584, SHRI MUHAMMED SHERIFF :

Will the Minister of SHIPPING AND
TRANSPORT be pleased to state the
position  of the Indian Shipping as an

carner of foreign exchange 7

THE MINISTER OF PARLIAMENTARY
AFFAIRS, AND SHIPPING AND TRANS-
PORT ( SHRI RAGHU RAMAIAH) :
The earnings of Indian ships operating
in the overseas trades, after allowing for the
foreign exchange expenditure, represent net
earnings/savings of foreign exchange to the
country. The latest availuble statistics
shows that the the gross earnings of Indian
ships in over-seas trdes during 1966-67
and 1967-68, at thc post-devaluation rates
of exchange, werc Rs. 92'31 crores and
Rs 107.90 crores respectively.

Purchase of Ships from Abroad

4585 SHR1 MUHAMMAD SHERIFF :
Will the Minister of SHIPPING AND
TRANSPORT be pleased to state whether
it is a fact that Rupee devaluation in 1965
has stiffend the puichase of ships from
abroad and the availability of deferred pay-
ment ficilitics are also being adversely
affected ?

THE MINISTER OF PARLIAMENTRAY
AFFAIRS, AND SHIPPING AND TRANS-
PORT (SHR1 RAGHU RAMAIAH): As a
consequence of the devaluation of the
Indian Rupee in 1966 ( not in 1965), the
rupee cost of imported gocds, includiins
ships, has gone up by 57% from the prce
level existing before the devaluation. This
has also increased, in terms of rupees, the
outstanding liability of shipowners in ress
pect of ships acquircd on deferred payment
terms before devaluation. Further, although
there is no direct connection between the
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availability of credits in foreign exchange
for ships and the decvaluation of the Rupee,
it is a fact that the Indian shipowners now
find it difficult to obtain deferred pay-
ment facilities from foreign shipyards or
from foreign financing institutions for
periods longer than five years whereas 8-10
year credits were obtainable previously
without much difficulty,

Taxation on Motor Vehicles

4586. SHRI MUHAMMAD SHERIFF :
Will the Minister of SHIPPING AND
TRANSPORT be pleased to state whether
Governmen' propose to bring forward any
legislation laying down the principles of
taxation on motor vehicles as suggested in
the Road Transport Taxation Enquiry
Committee Report 7

THE MINSTER OF PARLIAMEN-
TARY AFFAIRS, AND SHIPPING AND
TRANSPORT (SHRI RAGHU RAMAIAH):
No. Sir. Apart from the diffiiculty of
laying down principles of motor vehicles
taxation unler law, it may not alwavs be
practicable to adhere 1o any set of such
principles and frequent changes in law may
be necessitated Any legislation in this
regard may also involve taxation measures
often becoming a suhject matter of procee-
dings in courts of law, thercby possibly
disturbing the budgetary system.

Mogul Line Limited

4587, SHR1 GEORGE FERNANDES :
Will the Minister of SHIPPING AND
TRANSPORT be pleased to state :

(a) whether Government have a pro;ft»
sal to merge the Mogu! Line Limited with
the Shipping Corporation of India;

(b) il so, the details of the proposal;

(c) whether Guvernment proposc to
increase the total tonnage of the Stite-owned
Shipping Corporation of India; an:

(d) if so, the details thereofl ?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS, AND SHIPPING AND

CHAITRA 17, 1891 (SAKA)
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TRANSPORT (SHRI RAGHU RAMIAH) :
{a) and (b). The matter is under considera-
tion of Government.

(c) and (d) As om 1st March, 1959,
the Corporation owns 63 ships totalling
5, 67, 865 GRT. The Corporation has on
order 27 ships (19 in India and 8 abroad)
of a total GRT of 4.63 lakhs. These
include orders for tankers, ore/oil-grain
carriers and passenger vessels,

Drive Against Corrupt Officials

4588. SHRI GADILINGANA GOWD :
Will the Minisiter of HOME AFFAIRS be
pleased to state : )

(a) whether it is a fact that a drive
has been launched in Madhya Pradesh by
the Central Vigilance Commission against
corrupt officials;

(b) if so, the names of officials wha
have been suspended or are facing charge
of corruption as a result thereof;

(¢) whether Government propose to
start such a drive in States where it has not
been done; and

(d) if not, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) and (b).
The Central Vigilance Commission have
not launched any special anti-corruption
drive against Central Government servants
in Madhya Pradesh.

(c) and (d). The Central Governmea!
implement a programme of anti-corrpution
and vigilance work every year in selected
departments and public undertakings of the
Central Government in the country.

Bombay Port Pilotage Services Association

4589, SHRI GADILINGANA GOWD :
Will the Minister of SHIPPING AND
TRANSPORT be pleased to state :

(a) whether it is a fact that the Bombay
Port Pilotage Services Association resorted
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to work-to-rule compaign to press their
demands in accordance with the recom-
mendations of the Desai Committee in
August, 1968; and

(b) if so, the details of their demands
and the reaction of Government thereto ?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF PARLIAMENTARY
AFFAIRS AND IN THE MINISTRY OF
SHIPPING AND TRANSPORT (SHRI
IQBAL SINGH) : (a) and (b). The Bombay
Port Poilotage Services have resorted to
work-to-rule from 18-8-1968 with a view
1o press certain demands.

The demands are as follows =

(1) Principle of 8 hours working day
for all officers to be accepted and
compensation for extra hours wagcs.

(2) Motor Car
Rs. 350(/- pm.

Allowance 1o be

(3) Refixation of pay on Point to Point
basis.

(4) Grades above Rs. 1800/- p, m.
to have minimum increment of Rs.
100/~ per annum,

(5) Adequate compensation for mem-
bers who arc without Port Trust
Quarters.

(6) Desai Committee’s recommendations
regarding pay scales etc to be
implemented from 1st January, 1966.

Of these, the only demand based on a
recommendation of the Desai Committee
relates to item (3) in respect of which the
Committee had recommended point to point
refixation of pay in cerlain cases.

The Bombay Port Trust are making all
possible cfforts to come to a reasonable
scttlement with the Pilots with a veiw to
reatore normal conditions.
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Appointment of Sub-Judge/Tehsildars
in Laccadive slands

4590. SHRI P. M SAYEED : Will the
Minister of HOME AFFAIRS be pleased
fo state :

(a) what arc the requisite qualifications
essential for appointment to the post of Sub-
Judge and Tehsildars in the Laccadive Is-
lands;

(bY whether the present Sub-Judge and
the Tehsildars fulfil the requisite qualifi-
cations;

(c) if not, the reason why these persons
have been appointed on these posts; and

(d) the action Governmient propose to
take to appuint suitable persons there 7

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKIA) : (a) The
recruiment rules for the post of Subordinate
Judge have not yet been finulised. The qua-
lifications essential for appointment to the
posts ol Tuhsildars are as in the statement
laid on the Table of the Housc [Placed in
Library. See No. LT-537/69).

(b) The Subordinate Judge was appoin-
ted in consultation with the High Court of
Kerala, as requircd under scction 5 of the
Laccadive, Minicoy and Amindivi Islands
(Civil Courts) Regulation, 1965, All the
Tahsildars posses the requisite qualificat-
ions,

(c) and (d) . Does not arise.
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Education Cess on Land Revenue

4594. SHRI BAL RAJ MADHOK :
SHRI RANJIT SINGH :
SHRI D. C SHARMA :

SHRI BENI SHANKER SHARMA:

SHR1 HARDAYAL DEVGUN :

Will the Minister of EDUCATION AND
YOUTH SERVICES be pleased to state :

(a) whether the Standing Committee of
the Central Advisory Board of Eduction
has al its two-day session held in Hydera-
bad in January, 1969, recommended a num-
her of steps including the levy of an educa-
tions cess on land revenue by all States to
raise Rs. 200 crores duting th: Fourth Plan
for education;

(b) whether the recoaimen lations have
been considered; and

(c) if so, with what result ?

THE MINISTER OF [ DUCATION
AND YOUTH SERVICES (DR V. K. R. V.
RAO) : (a) Yes, Sir. Th: Standing Commi~-
tice did recommend scveral measures for
raising additional resources. But it did not
set anv specific target for the total amount
1o he raised.

(hY and (c) . The recommendations of
the Standing Committee have the support
of the Ministry of Education and Youth
Services. These have been circilated to all
State Governments and Union Territories
and are under their consideration at present.
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Sheikh Abdullah’s Letter to President
Ayub Khan

4596. SHRI BABURAO PATEL : Wil|
the Minister of HOME AFFAIRS be pleased
to state :

(a) whether it is a fact that Sheikh Abdu-
llah wanted Pakistanis to attend the Kash-
mir State People’s Convention held in Srinagar
in September, 1968 and addressed a letter
to President Ayub Khan of Pakistan, reques-
ting him to issue permits to Pakistanis to do
S0,

(h) whether Sheikh Abdulla had sought
prior permission of the Government of
India to write such a letter; and

(¢) if not, the steps which Government
propose to take or have taken in the matter ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) Accor-
ding to Press reports, Shecikh Abdullah had
addressed a letter to the President of Pakis-
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tan requesting him to facilitate the visit to
Srinagar of the Kashmiris living in Pakistan-
occupied Kashmir or in Pakistan for atten-
ding the Convention, which was held from
10th to 17th October, 1968.

(b) No, Sir.

(c) Government did not consider that
any action was called for on the basis of
the Press reports.

Birthday Centenary of Shri Deshbandu
Chittaranjan Das

4597, SHRI SAMAR GUHA : Will the
Minister of EDUCATION AND YOUTH
SERVICES be pleased to state :

(a) whether Covernment’s attention has
been drawn to the birthday centenary of
Deshbandhu Chittarnjan  Das which will be
observed in the month of November, 1969,

(b) if so, whether Government have
taken any decision regarding the sleps to
be taken to observe this celebration in a
befitting manner; and

(c) if so, the details thereof ?

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR.V. K. R. V,
RAO) : (a) Yes, Sir.

(b) and (c). The matter is under consi
deration.

Statue of Deshbandhu Chittarnjan Das
in Delhi

4598. SHRI SAMAR GUHA : Will the
Minister of HOME AFFAIRS be pleased to
state :

(a) whether Government propose 10 set
up a statue of Deshbandhu Chittaranjan
Das at a suitable place in New Delhi and
name a street after him there on the occa-
sion of his birthday centenary which will
be observed in November this year; and

(b) if so, the details thereof 7

THE DEPUTY MINISTER IN THE
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MINESTRY.OF HOME AFFAIRS (SHR:
K. S. RAMASWAMY) : (a) There is no
such proposal under consideration of the
Government of India.

(b) Does not arise.
Forelgn Educative Llterature

4599. DR. KARNI SINGH : Will the
Minister of EDUCATION AND YOUTH
SERVICES be pleased to state :

(a) whether Government arc aware (hat
after the devaluation of the Rupee, the cost
of foreign educative literature has become
prohibitive for a majority of students;

(b) whether Government are also aware
that one of the main reasons why we are
turning out at present low quality of stude: ts
on an average is the fact that classicial
books by renowned authors are not available
to students for education purposes at low
prices; and

(c) the positive steps Goveroment pro-
pose to take to remove this dificiency and
have the renowed classical books and edu-
cative periodicals translated in regional
languages so that they are made available
to the literary strata of society at low
prices ?

THE MINISTER OF EDUCATION
AND YOUTH SERVICLS (DR. V. K. R V.
RAQ) : (a) Yes, Sir.

(b) While there is some truth in the
view point that one of the reasons for the
falling standards is due to the fact that classi-
cal books by renowned authors are not avail-
able to students for education purposes at
low prices, the falling standards are a result
of a number of factors which have been dis-
cussed in detail in the Report of the Educa-
tion Commission.

(¢) In collebration with the Govern-
ments of UK, USA and USSR, cheep edil-
jons of standard educational works origina-
ting in these countries arc being made avail-
able to unmiversity students. There is provi-
sion under the latter two programmes for
translations of these books, A Schemec for
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subsidizing standard books by Indian authors
is also being considered.

Stodents’ Agitation in Telengana and
Andbra Pradesh

4600. SHRI R. K. AMIN :

SHRI MEETHA LAL MEENA :

SHRI K. P. SINGH DEO :

SHRI S. K. TAPURIAH :

SHRI HEM RAJ :

SHRI B. K. DASCHOWDHURY :

SHRI GEORGE FERNANDES :

SHRI S. R. DAMANI *

SHRI SRADHAKAR SUPAKAR:

SHRI NITIRAJ SINGH CHOU-
DHARY :

SHR1 JYOTIRMOY BASU :

SHRI DEORAU PATIL

SHRI J. MOHAMED IMAM :

SHRI P. C. ADICHAN :

SHRI R, V, NAIK :

SHRI ONKAR LAL BERWA :

SHRI N. R. LASKAR :

SHRI CHENGALRAYA NAIDU:

SHRI INDRAJIT GUPTA :

SHRI MAHANT DIGVUJAY
NATH :

SHRI TENNETI VISWANTHAM:

SHRI R. K. SINHA :

SHRI YAINA DATT SHARMA :

SHRI R. BARUA :

SHRI SHIV KUMAR SHASTRI :

SHRI SHRI CHAND GOYAL :

Will the Minister of
| ¢ pleased to state @

HOME AFFAIRS

(a) whether the students agitation for
the so-called protection of Tulengana has
spread to various parts of Andhra Pradesh;

(b) whether it is a fact that there are
certain anti-national and anti-social forces
hehind this movement which is causing an-
xiety in various quarters;

(¢) whether these people have indulged
in all kinds of sabotage activities including
destruction of Railway and other public
property; and

(d) the action, if any, taken or contempe
lated by the Central Government ?

MARCH 28, 1969

Written Answers 112

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRY
VIDYA CHARAN SHUKLA) : (a), (c) and
{d). According to information furnished by
the State Government the agitation for proper
implementation of Telegana safeguards,
which had started with a hunger strike by
a college student on January 8, 1962, spread
to various places in Telegana and led to a
counter agitation in the Andhra area. The
agitator; stopped trains causing dislocation
im tramn services and destroyed railway pro-
perty at many places. As the agitation had
taken a violent turn, the army was called
in on the might of January 29, 19%69. Though
the egitation still continues, no major inci-
dents had been reported since Febuary 5,
1969,

The Central Government have been in
close and comstant touch with the State
Government, The Chief Minister held a
discussion with leaders of political parties
on January 19, 1969 and certain decisions
were taken regarding the implementation
of safcguards for the Telengana area. The
State Government issued necessary orders
on January 21. 1969. Tt would be the endca-
vour of the Central Government to assist
the State Government in every possible way
to redress the genuine grievances of the
people of Telengana.

(b) Facts are being asceratained from
the State Giovernment.

Protest Against Bihar Governor's
Behaviour

4601. SHRI R. BARUA :
SHRI CHENGALRAYA NAIDU :
SHRI N R. LASKAR:
SHRI ONKAR LAL BERWA :
SHR1 YASHWANT SINGH

KUSHWAH :

SHRI BHOGENDRA JHA :
SHRI R. K. AMIN :
SHRI K. P. SINGH DEO :
SHRI J. MOHAMED IMAM :
SHRI R. V. NAIK :

‘Will the Minister of HOME AFFAIRS
be pleased to state :

(a) whether it is a fact that two dozen
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M. Ps. and M. L. Cs. of Bihar protested to
the President on the 18th January, 1969
aginst the indignified behaviour of the Gov-
ernor of Bihar at a meeting called by him
to discuss the draft of the Fourth Plan for
Bihar;

(b) if so, the main points of objection
raised by them; and

(c) the reaction of Gevernment thereto ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) The Gov-
ernment have no such information.

(b) and (c). Do not arise.

Air Agreement with West Germany

4602 SHRI R. BARUA

SHRI CHENGALRAYA NAIDU:

SHRI M. R. LASKAR :

SHRI ONKAR LAL BERWA :

SHRI B K DASCHOWDHURY :

SHRI NARENDRA SINGH
MAHIDA :

SHRI RAMACHANDRA
VEERAPPA :

SHRI R. R. SINGH DEO :

Will the Minister of TOURISM AND
CIVIL AVIATION be pleascd to state :

(a) whether it is a fact that an Indian
delegation visited Bonn for talks with West

Germany on air services between the two
countrics;
(b) whether any agreement has been

reached; and

() if so, the main features of the agree-
ment ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH) :
(a) Yazs, Sir. An Indian dzlegation ha!l talks
at Bonn with wast Garman authorities from
January 20 to 25, 1969, regarding air  servi-
ces between India and West Germany.

(b) Yes, Sir,
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(c) The main features of the agreement
are that both lufthansa and Air India have
been authorised to increase the frequeney of
their operations through India and the Fed-
eral Republic of Germany respectively, Agree-
ment has also been reached on the type of
aircraft that may be used by the airlines and
on certain modifications to route schedule
authorised to the two airlines.

Joint Research on Super Conductivity
and Super Fluidity at Delhi
University's Physics Centre

4603. SHRI R. BARUA :
SHRI CHENGALRAYA
NAIDU :
SHRI N. R LASKAR :
SHRI ONKAR LAL BERWA :

Will the Minister of EDUCATION AND
YOUTH SERVICES be pleased to state :

(a) whether it isa fact that UNESCO
has decided that the Delhi University's Phy-
sics Centre will be linked to the Kapitsa
Institute of Moscow for joint rescarch on
Superconductivity and Super-fluidity;

(b) if so, whether UNESCO will also
assist the U G. C. to establish this research
undertaking in cooperation with the Soviet
Academy of Science as a measure to check
the brain-drain of scientists working in these
specialised fields; and

(c) if so, what are the other ways by
which UNESCO will help to check the brain-
drain from India ?

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR. V. K.R. V.
RAO) : (a) A proposal to this effect is under
consideration.

(bY The UNESCO Assistance available to
the UG.C. for the Centres of Advanced
Study Programme will be utilized for support
of this joint research programme. By making
available facilities and opportunities for adv-
anced rescarch in this field in India. it is
hoped that the need to send personnel abr-
oad for research and training in this field
will be reduced. To this extent, it will coun-
ter the brain-drain from India,
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(c) The 15th Session of the General
Conference of UNESCO held in  Paris in
October-November 1968 adopted a resol-
ution authorising the Director-General to
carry out two pilot projects with a view to
cope with the problem of the migration of
qualified scientific personnel, A copy of the
resolution is laid on the Table of the House,
[Placed in Library See MNo. LT-538/69]. A
study of the brain-drain in India is mnow
being undertaken by the C.S.LR. with UN-
ESCO assistance.

*1970™ as an International Educational Year

4604, SHRI MANIBHAI J. PATEL :
Will the Minister of EDUCATION AND
YOUTH SERVICES be pleased to- state :

(a) whether the Deputy Director General
of U.N.E.5.C.O. stated in Delhi in January,
1969 that the year 1970 bas been declared
as an International Educational Year;

(b) if so, the purpose with which it has
been declared so; and

(c) the main aims envisaged in the sche-
me and the particular benefits India would
derive therefrom ?

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR. V. K. R. V.
RAQ) : (a) Yes, Sir.

(b) The purpose with which 1970 has been
declared as the International Education Year
is to promote concerted action by the Mem-
ber States of UNESCO and other agencies,
bodies and organisations of the United Nati-
ons system, for four main objectives :

(1) to take stock of thr present situation
throughout the world;

{2) to focus attention on a number of
major requirements for both the expansion
and the improvement of education;

(3) to make greater resources available
for education; and

(4) to strengthen international co-opera-
tion.
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(c) The main aims envisaged are to stre-
ngthen and develop the following activities
and programmes :

(i) functional literacy for adults;

(ii ) equal access of girls and women to
education;

(iii) training of middle and higher level
personnel for development :

(iv) democratization of secondary and
higher education;

(v) transition from sclection to guided
choice in sccondary and higher educ-
ation;

(vi) adaptation of education (both gene-
ral and technical) to the needs of
the modern world, cspecially in rural
areas;

(vii) development of educational research;

(viii) pre-service and in-service training of
teachers.

Our participation in the observance of
the International Education Year is expected
to lead to greater emphasis on promotion of
educational activities and programmes within
this country. 1t is also hoped that India will
obtain greater assistance for educational
projects from UNESCO.,

National Harbour Board

4605. SHRI MANGALATHUMADAM :
Will the Minister of SHIPPING AND TRA-
NSPORT be pleased to state :

(a) whether the National Harbour Board
met recently in Bombay;

(b) if so, the main decisions taken by the
Board in the matter of development of
minor ports and modernization of major
ports;and '

(c) whether any amount is proposed to
be set apart for the construction of a minor
port at Alleppey in Kerala ?
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THE DEPUTY MINISTER IN THE
DEPARTMENT OF PARLIAMENTARY
AFFAIRS AND IN THE MINISTRY OF
SHIPPING AND TRANSPORT (SHRI IQ-
BAL SINGH) : (a) and (b). The National
Harbour Board which met at Bombay on
17.1.1969 considered broadly the salient
features of the development of minor
Ports and modernisation of major ports.
These include the completion of major
schemes now under way such as the Haldia
Dock System, the Madras Outer Harbour and
Mangalore and Tuticorin Harbour Projects
and mew programmes such as the Mormuga
Port modernisation programme, the Visakha-
patnam Outer Harbour scheme, the Madras
Iron Ore Handling Scheme, navigational and
other major improvements at Paradip, facili-
tizs for handling deep drafted oil tankers at
Cochin, construction of a satellite port o
Bombay at Nhava-Sheva, and the Commissi-
oning of the fifth berth at Kandla. The
Confercnce gencrally endorsed the progra-
mme and various suggestions were made by
members regarding cach of these schemes.

Regarding minor ports, the Board cons-
idered the conclusions of the Third Minor
Ports Conference which was held on  16.1.
1969 which endorsed the policy of adopting
a selective approach towards development
of minor ports in the Centrally sponsored
programme. In accordance with the selective
approach, proposals relating to the develo-
pment of Kakinada in Andhra Pradesh,
Cuddalore in Madras, Beypore in Kerala,
Karwar in Mysore, Ratnagiri (Mirya Bay)
in Maharashtra and Porbandar in Gujarat
and Chandbali or Gopalpur in Orissa, which
were under the consideration of Goveroment
were welcomed both by the Third Minor
Ports Conference and :h= Mational Harbour
Board.

(c) The executive responsibility for the
development of minor poris vests in the
State Governments concerned. The State
Government have proposed a provisson of
Rs. 6 lakhs for the dzsvelopment of the min-
or port of Alleppey in the State sector of
the Fourth plan. The Fourth Plan progra-
mme is under formulation in consultation
with the Planning Commission.
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Development of Karwar Port

4606. SHRI HARDAYAL DEVGUN :
SHRI B. K. DASCHOWDHURY :
SHRI R. K. SINHA :

Will the Minister of SHIPPING AND
TRANSPORT be pleased to state :

(a) whether it is a fact that an offer
for the development of Karwar Port has
been made by a Jupanese Firm

(b) if so, the details thereof ; and
(c) the reaction of Government thercto?

THE DEPUTY MINISTER IN THE DE-
PARTMENT OF PARLIAMENTARY AFF-
AIRS AND IN THE MINISTRY OF SHIP-
PING AND TRANSPORT (SHRI IQBAL
SINGH) : (a) to (c). A Japanese firm
has made an offer to the Government of
Mysore to undertake preliminary investi-
gation of the mineral area, transportation
from the mine to the Karwar Port, facilities
required at the port as well as the owver-all
development programme. The total estima-
ted cost of the investigations is U. S,
$ 25,124 The firm has proposed to buy suita-
ble quantities of manganese or iron ore
from India, to cover the foreign exchange
component of their offer. The State Govers
nment have sought Government of India’s
approval for accepting the Japanese firm's
offer. The proposal is under examination.

Scarcity of Tennis Balls

4607. DR. KARNI SINGH : Will the
Minister of EDUCATION AND YOQUTH
SERVICES be pleased to state :

(a) whethe- Government are aware that
there is a great paucity of Tennis balls ;

(b) if so, the reasons therefor |

(c) whether Government are also aware
that Tennis balls are available to Clubs, Co-
Ileges and Schools only if black market rates
are paid ; and

(d) how long this scarcity will last and
the positive steps that are being taken to
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overcome this hardship which is detrimental
to India’s Sportsmen 7

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION AND yOU-

TH SERVICES (SHRI BHAKT DARSHAN):

(a) Yes, Sir.

(b) The demand is much more than the
existing production.

(c) Complaints have been reccivd by the
Government regarding high prices being cha-
rged and deterioration in the quality of
indigenously-produced tennis balls.

(d) The question of setting up an add-
itional Unit for the manufacture of tennis
balls is under the consideration of the Mi-
nistry of Industrial Development, Internal
Trade and Company Affairs, The position is
expected to ease, as soon as satisfactory arr-
angements are made to raise the existing
production.
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Misuse of Students concessions
on Air Ticket

4609. SHRI YAINA DATT SHARMA :
SHRI N. K. SANGHI :
SHRI P. C. ADICHAN :
SHRI SITARAM KESRI :
SHRI HARDAYAL DEVGUN ;

Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state :

(#) whether his attention has been drawn
to the news-item appearing in the Times
of India dated the 22nd December, 1968
that some airlines are involved in a racket
by getting discount on air tickets issued on
students concessions and then utilising  the
same for regular passengers |

(b) il so, the names of the airlines invo-
Ived in the affair ;

(c). whether any investigation into the
matter about the period of existence of such
a racket and the foreign exchange involved
in it has been made . and

(d) if so, the details thereof and the
steps taken by Government to check this
fraud ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH) :
(a) to (d). The news item in which this
reference seems to have appearcd has not
come to the notice of Government. However,
there are reasons to believe that some air-
lines undercut the official air fares on cer-
tain international routes. UUndercutting of
International Air Transport Association farcs
by any member-airline is a breach of [ATA
Resolution. Enforcement of this resolution
is done by an Enforcement Agency of IATA,
which deals with such breaches severely.
Additionally, such malpractices involve off-
ences against Foreign Exchange Regulations
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Act and the Directorate of Enforcement
takes preventive and punitive action,

A case against one of the foreign airlines
for breach of Foreign Exchange Regulations,
is under investigation of the Euforcement
Directorate. It will not be in the public in-
terest to reveal the names of the firm/air-
lines suspected of such malpractices, as that
may prejudice the investigation.

The precise extent of such malpractices
cannot be determined unless specific cases
are proved.

Road Development Plans

4610. SHRI SITARAM KESRI : Will
the Minister of SHIPPING AND TRANS-
PORT be pleased to state :

(a) whether it is a fact that a Commi-
ttec 1o 1eview the road development plans
of the Central and State Governments has
been set up by Government ;

(b) if so, when the report of the
Committee is likely to be received;

Plans allocations for
the Central

(c) the Forth
development of roads both in
and Siate Projects;

(d) whether any priorities have been
drawn up by Goverament in this regard;
and

(e) if so, the details thereof 7

THE DEPUTY MINISTER IN THE
DEPARTMENT OF PARLIAMENTARY
AFFAIRS AND IN THE MINISTRY OF
SHIPPING AND TRANSPORT (SHRI
IQBAL SINGH) : (a) to (¢). Government
have set up a Central Advisory Committee
on Road Planning. This Committee held
its first meeting on 2. 1. 69 when it revie-
wed the requirements of the Central and
State Govts. for the Fourth Plan, including
the Annua Plan for 1969, and endorsed the
priorities and phasing for National Highway
Scheme. It also appointed a Sub-Group to
RO into the question of Inter-State roads,
priority and phasing or programmes and
integrated development of various categorics
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of States roads in greater detail. The Co-
mmittee recommended the question of inter-
se priority in regard to rural roads also to
be examined further. 1n addition, the Co-
mmittee also considered various matters
relating to the development and maintenance
of strategic roadr and further action is now
being taken in the light of these recommen-
dations. It is not possible at this stage to
give any information about allocations, erc,
as the Fourth Plan. incjuding programmes
for roads, have still to be finalised.

Government's Schemes to Eliminate
Communalism

4611. SHRI JYOTIRMOY BASU
Will the Minister of HOME AFFAIRS be
pleased to state :

his attention has been
drawn to a  despatch published in the
“Sratesman” dated the Ist January, 1969
under the caption, *‘Fewer deaths but more
communal riots in 1968";

(a) whether

{b) whether Government has supplied
the materials contained in the said des-
patch;

(¢) if so, the full text of the Govern-

ment’s statement, il any;

(d) the schemes of the Goveroment o
climinate the forces of communalism which
have grown and are growing throughout
India: and

(e) how for the scheme have been im-
plemented and with what result ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) Gover-
nment have seen the Press repott. '

(b) No, Sir.

(©)

(d) and (e). Action is being taken on
the recommendations of the National Iote-
gration Council. The progress of the action
has been reviewd at the meetings of the
Standing Commitiee of the Council held in
New Delhi on 20th and 21st March,
1969.

Does not arise.
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Recruitment of minorities to
Police Force

4612, SHRT JYOTIRMOY BASU : Will
the Minister of HOME AFFAIRS be plea-
sed to state the figures regarding recruit-
ment made from each minority community
in the Central Reserve Police, the Police
force in the State under the President’s
Rule and in the Union Territories during
the last three years 7

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : The requis-
ite information is being collected and will
be laid on the table of the House as soon
as possible.

Corruption among Police

4613. SHR1 JYOTIRMOY BASU : Will
the Minister of HOME AFFAIRS be pleased

to state :

(a) how many cases of corruption
amongst the Officers of the Central Reserve
Police and of the Police Force in the States
under the President’s Rule and in the
Union Territouies have been detecled during
the last three years; and

(bY how many Court striclures were
passed against the Pulice, during this peri-
od, State/Territory-wisc and ycar-wise ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) and (b).
The informatian is being collected and will
be laid on the Table of the House in due
course.

Reduction in Alrfares

4614, SHR1 B. K. DASCHOWDHRY:
Will the Minister of TOURISM AND CIVIL
AVIATION be pleased 10 state :

(a) whether the high fares will be brou-
ght down 2n the introdustion of Jumboo
jets; and

(b) the extent to which these will be
reduced ?
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THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH):
(a) and (b). Fares on international routes
are determined by airlines through the
machinery of the IATA (International Air
Transport Association). In order to enable
optimum utilisation of the additional capa-
city which will be generated by large capa-
city jets, lower promotional fares in res-
pect of transportation between India and
U. 8. A./Canada;Mexico, may be introduc-
ed if all member-airlines agree and the con.
cerned Governments approve.

Material for manufactore of explosives
recovered at Cuttack

4615. SHRI SURENDRANATH
DWIVEDI:
SHRI K. LAKKAPPA :
SHRI S. KUNDU :
SHRI1 5. M. KRISHNA :

Will the Minister of HOME AFFAIRS
be pleased to state :

(a) whether 1t is a fact that the police
have recovcred material for the manufac-
ture of explosives in a house at Cuttack:

(b) whether the TInspector of Explo-
sives visited the place and investigated the
matter;

(¢} whether any conncction of a glan
to manufucture bombs  with the help of
Pakistani agents has been established;

(d)  whether 2ny person connected
with Pakistan has been arrested;

(¢} whether any machinery for the
transmission of messages to Pakistan has
been found; and

(f) if so, the action taken in the
matter 7

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS

(SHRI VIDYA CHARAN SHUKLA) :
(a) According to infor.nation furnished by
the Government of Orissa, the Police have
recovered some explosive material from a
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house in Cuttack after an explosion on
23 1-1969 in that house.

(b) Yes, Sir.
(c) to (e). No, Sir.
(f) Does not arise.

Creation of Welfare Funds for College
Teachers and Students

4616. SHRIMATI ILA PALCHOU-
DHURI : Will the Minister of EDUCA-
TION AND YOUTH SERVICES be pleased
to state :

(a) whether it is a fact that the Univer-
sity Grants Commission has indicated its
willingness to finance schemes for the crea-
tion of Welfare Funds for the benefit of
Teachers and Students, which may be spon-
sored by Colleges attached to Universities
in India:

. (b) if so, the full details of the offer of
the University Grants Commission; and

(-) the reaction of the Universities there-
to ?

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR. V.K.R.V.
RAO) : (a) to (c) . The University Grants
Commission had some time back appointed
a Committee to consider the general quest-
ion of a Welfare Fund for teachers and
students in Universities and Colleges. The
main recommendations of the Committee
arc given below :

(i) A Welfare Fund for teachers, some
what on the lines of the Fund ope-
rated by the National Foundation
for Teachers’ Welfare, set up by
Government of India in 1962, may
be created. The fund may provide
relief to teachers and their depen-
dents in indigent circumstances,

(ii) The fund should be operated by
universities through its committees.
The cropus and the interest on the
accumulation may be utilized leav-
ing a specified portion as a reserve
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for capital projects like holiday
homes for teachers in hill areas.

For affiliating universities, it may
be a combined fund for university
and its affiliated colleges. However,
if an institulion could collect a
substantial amount say, Rs. 10,000/~
it should be entitled to hve a Fund
of its own, and claim necessary
contribution from the University
Grants Commission. For cify univer-
sity, it would be preferable to have
a centralised fund.

(iii)

( iv) Every subscriber should contribute
at least Rs, 10/- per annum to the
fund. A portion of the confribu-
tion (say 50%) could be uwtillzed
for providing benifit to individuals
in distress and the rest may be
paid back to the subscriber at
the time of his retirement or to his
dependents after his death. The
Commission’s contribution may be
worked out on the basis of the
portion of the subscriber’s contri-
bution utilized for the benefit of
teachers in distress.

(v) The scope of the present scheme
of Students Aid Pund in Univer.
sities and Colleges may be widened
to cover cases of distress. The
Commission may also consider the
possibility of increasing the contri-
bution to the Students Aid Fund
for Colleges.

2. The University Grants Commission
at its meeting held on November 30, 1968
considered the above recommendations and
desired that the views of the Universities
be invited on the suggestion made for the
creation of Welfare Fund in Colleges and
Universities. So far, six Universities have
sent their views as under :-

Jammu and Kashmir University

The University fully supports the reco-
mmendations. However, the Scheme should
be a voluntary one and the teachers and

- employees electing to subscribe should do

80 on voluntary basis. The share of the
University Grants Commission should be
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more generous and mot restricted to the
sharing of the amount actually spent on
helping the teachers and employees in  dis-
tress.

Kerala University

The University welcomes the proposal
10 create a Welfare Fund for the teachers
and students in the universities and colleges.

Orissa  University of  Agriculinre  and

Technology

The ‘Modus operandi® suggested by the
Committee for the transaction of the Wel-
fare fund will create accounting difficulties
and complicate the operation of the Fund
The recommendation of the Education
Commission which docs nol envisage any
portion of the fund bzing _rcfund.;d to the
subscriber is more practicable than the
suggestion of the Committee. The Univer-
sity has following suggestions to make.

1. raising of subscription from teachers
without refunding any portion thereof;

2. contributing an amount equal to that
made by the teacher;

3. the fund to be operated by a Commi-
ttee of representat.ves duly elected from
among the teachers, representatives from
the University nominated by the Vice-C_han-
cellor and representatives from the Univer-
sity Grants Commission.

Uikal University

The University is agrecable to the

Scheme.
U. P. Agricultural University

The University accepls the praposa.l in
principle but ki3 the following suggestions
to make :

1. The stipulation with regard to refund

of 50°%; of contribution may be deleted:

2. The annual subscription to the fund
should de reduced to Rs. 5 p. a.
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3. The contribution of the U. G. C. to

the Fund should be at par with that of a
subscriber,

Vikram University

The University welcomes the proposal
for the creation of a Welfare Fund in uni-
versities and colleges.

Working Plan of Natiomal Book Trust

4617. SHRI K. M. MADHUKAR
Will the Minister of EDUCATION AND
YOUTH SERVICES be pleased to state :

{a) whether the MNational Book Trust
has formulated its working plan for the
fourth Five Year Plan period; and

(b) if so, the broad details thereof ?

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR. V.K.R.V.
RAO) : (a) and (b) . Yes Sir, The Details
of this plan are still being revised by the
Trust on the basis of the cut made in the
Plan-provisions of the Ministry.

Explosion in Cuttack

4618. SHRI SRADHAKAR SUPAKAR:
SHRI HUKAM CHAND
KACHWAL :
SHRI JYOTIRMOY BASU :
SHRI BENI SHANKER
SHARMA :

Will the Minister of HOME AFFAIRS
be pleased to state :

(a) whether it is a fact that in the
fourth week of January, 1969, four persons
died as & result of an explosion at Cuttack
in Orissa and materials for the manufacture
of bombs in a surreplitious manner were
discovered; and

(b) whether the report of the Inspector
of Explosives on the incident has been sub-
mitted ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): (a) According
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to information furnished by the Govern-
ment of Orissa five person died and three
others were injured as a result of an explo-
sion in Cuttack on 23-1-69. The circumsta-
nces seem to indicate that the place of
explosion was being used for the manufac-
ture of explosives,

(b) The complete report of the Inspector
of Explosives in this connection is awaited.
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Introduction of Professionalism among
Civil  Servants

4620 SHRI B. K, DASCHOUDHURY :
Will the M.nister of HOME AFFAIRS be
pleased to state :

(a) whether the British educationist
and administrator, Lord, Fulton has stron-
gly emphasized the need to introduce pro-
fessionalism among Civil servants to ecnable
them to face the problems; and

(b) if so, Government"s reaction there-
to 7

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) :(a) Yes,
Sir.

(b) Government is awaiting the report
of the Administrative Reforms Commission
on ** personnel Administration™,
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Khanna Commission Report on allegations
against the ex-Orissa Chiel Minister
Shri Patnaik and other
Ex-Ministers

4622. SHRI INDRAJIT GUPTA :
SHRI S.K. TAPURIAH :
SHRI R.K. AMIN :

SHRI P.C. ADICHAN :
SHRI B.K. DASCHOWDHURY :
SHRI D.N. PATODIA :

SHRI SRADHAKAR SUPAKAR:

SHRI HUKAM CHAND
KACHWAL :

SHRI YAJNA DATT SHARMA.:

SHRI BHOGENDRA JHA:

SHRI1 NIHAL SINGH:

DR. KARNI SINGH:

SHRI1 JYOTIRMOY BASU:

SHR1 D.C. SHARMA:

Will the Minister of HOME AFFAIRS
be pleased to state :

(a) whether Government have received
the report of the Khanna Commission set
up to enquire into the allegations against
Shri Patnaik and other ex-Ministers of Ori-
ssa Government;

(b) if so, the main features thereof ;
and

(c) whether Government will lay a copy
of the Report on the Table of the House ?
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THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) Yes,
Sir.

I(h) The Government of Orissa has
made the Report public and its contents
are readily accessible to everyone.

(c) Since the Government of Orissa are
Primarily concerned with the matter and
the Khanna Commission was. appointed by
them, it is not proposed to lay a copy of
the Report on the Table of the House.

India's participation in Pacific Area Tra-
vcl Association’s Convention at
Bangkok

4623. SHRI D.C. SHARMA :
SHRI BENI SHANKER
SHARMA
SHRI HARDAYAL DEVGUN :
SHRI RANJIT SINGH :
SHRI BAL RAJ MADHOK :

Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state

(a) whether in Indian delegation atten-
ded the pacific Area Travel Association's
Annual Convention held in January, 1969
in Bangkok :

(b) if so, the points stressed by the
Indian delegation for the promotion of
tourism : and

(c) the outcome thereof ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH):
(a) Yes, Sir.

(b) and (c). It was stressed by the Ind-
ian delegation that India shouid also be
included in the proposed Imtra Pacific
Traffic Survey to be conducted by the
Pacific Area Travel Association (PATA), and
the latter agreed to consider the request.

A member of the Indian delegation read
a paper on “*Training in the Hotel and Cat-
ering Industry”’, which was well received.
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Fire Tenders for Airports

4624. SHRI D. C. SHARMA :
SHRI BENI SHANKER
SHARMA :
SHRI HARDAYAL DEVGUN :
SHRI RANJIT SINGH :
SHRI BAL RAJ MADHOK :

Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state :

(a) whether it has been decided to
make available twenty-five new fire tenders
to civil airports during the next six months;

(b) if so, the involved
therecin; and

expenditure

(c) the steps that have been taken in
the matter so for ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH):
(a) to (cy. It has been  decided to
purchase twzaty-five new crash fire tenders
for civil airports at a total cost of Rs.
1,25,27,000/- The Director General, Sup-
plies & Disposals has received tenders which
are under examination. It is expected that
the equipment will be received within 10
to 12 months from the date of placing the
order.

Maximum Age Limit for I. A. S.
Examination

4625 SHRID. C. SHARMA :
SHRI BENI SHANKER
SHARMA
SHRI HARDAYAL DEVGUN :
SHRI RANIJIT SINGH :
SHRI BAL RAJ MADHOK :

Will the Minister of HOME AFFAIRS
be pleased to state :

(a) whether the Union Public Service
Commission has taken a decision to raise
the maximum age limit for candidates com-
peting for 1. A. §. examination form 24 to
28 years;

(b) whethzr il is a fact that no announce-
ment has been made in this connection
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so far thus keeping the candidates, who are
nearly 24 years of age, in a suspense; aud

(c) if so, the steps taken to announce
the decision ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) No, Sir.

(b) and (¢). Do not arise.

Pak Spies arrested in Rajasthan

4626. SHRI BABURAO PATEL : Will
the Minister of HOME AFFAIRS be pleased
lo state :

(a) whether it is a fact that the Rajas-
than Police arrested on the 12th January,
1969 three Pakistani spies named Sher
Mahomed, Bashir and Razak while entering
A village in Ganganagar District;

(b) if so, the amount of Indian Currency
and the nature of incriminating papers
found with each;

(c) whether it is a fact that Shzr Maho-
med has been regularly spying for Pakistan
to collect information about Indian military
deployment with the help of our Muslim
citizens living in border villages; and

(d) if so, the reasons why he and his
local accomplices were not apprehended
earlier ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI1
VIDYA CHARAN SHUKLA) : (a) to (d).
Three persons were arrested in Ganganagar
District in January, 1969 The case is
under investigation and it would not be pro-
per t¢  disclose further details at this stage.

Re- organisation of Vigilance Depart-
ment of Delbi Police

4627. SHRI HARDAYAL DEVGUN :
Will the Minister of HOME AFFAIKS be
pleased to state :

(a) whether it is a fact that Government
have decided to re-oroganise the Vigilance
Department of Delhi Police; and
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(b) if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) and (b).
The question of reorganisation of the Vigi-
lance Department of Delhi Police is under
consideration.

Commissions/Committees on Road
Transport Industry

4628. SHRI B.K. DASCHOWDHURY :
Will the Minister of SHIPPING AND
TRANSPORT be pleased to state :

(a) the number of Commissions and
Committees appointed to inquire transport
industry during the years 1967-68 and
1968- 69,

(b) whether the recommendations of
these bodies have been fully implemented;
and

(¢) if not, the reasons therefor?

THE MINISTER OF PARLIAMENT-
ARY AFFAIRS, AND SHIPPING AND
TRANSPORT (SHRI RAGHURAMAIAH):
(a) A Study Group on wayside Amenities
has been appointed during the relevant
period.

(b) and (c). The above Group was con-
stituted on 22.2.1969 and is making a study
of the task allotted to it.

Provision of Lunch for Government
Employecs

4629, SHR1 B. K, DASCHOWDHURY :
Will the Minister of 'HOME AFFAIRS be
pleased to state :

(a) whether it is a fact that lakhs of
Government Employees in Delhi and New
Delhi cat on roadside and in extremely
unhealthy surroundings :

(b) whether Government propose to
arrange for establishments at departmental
level which could offer lunch in hygienic
conditions and at less expensive prices; and

(c) if so, the details of the scheme ?
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THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS (SHRI

K. S. RAMASWAMY) : (a) No, Sir.

(b) and (c). Departmental canteens have
already been set up in various Central
Government Offices in DelhijNew Delhi.
Lunch is offered in those canteens in hygie-
ni¢ conditions and at very reasonable prices.
Details are contained in the Ministery of
Home Affairs Office Memorandum No.
7/1/62-W-11 dated December 28, 1962 as
amended and amplified form time, a copy of
which is placed on the Table of the House.
[Placed in Library. See No. LT--540/69].

Palam Airport

4630. SHRI B. K. DASCHOWDHURY:
Will the Minister ot TOURISM AND CIVIL
AVIATION be pleasced to state :

fa) whether it is a fact that the Palam
Airport has been expanded and renovated:

(b) if so, incurred
thereon; and

the  expenditure

(c) the salient features of the expansion
and renovation made?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH):
(a) Yes, Sir.

(b) Rs. 70.07 lakh.

(¢) The plinth area of the terminal
building has been doubled and it now has
the capacity to handle about 2,000 passen-
gers. Well-furpished and decorated lounges,
restaurants, cafeterias, duty-frec  shops,
visitors, gallery and other facilities have been
provided.
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Pllot Production Training Centre,
Hyderabad

4633, SHRI GEORGE FERNANDES :
Will the Minister of EDUCATION AND
YOUTH SERVICES be pleased to suate :

(a) whether Government's attention
has been drawn to the report appearing in
the Delhi weekly ““Indian & world Events"
of February 2, 1969 that machinery worth
over Rs. 1 crore imported for the Pilot Pro-
duction Training Centre at Hyderabad as
also the building put up for housing the
project at a cost of over Rs. 2 crores are
lying unutilised;
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(b) whether the United Nations Deve-
lopment Fund has threatened to withdraw
the financial and technical aid to this
project;

(c) when was the project commissioned
and what is the reason for the delay in its
execution: and

(d) whether any action is proposed to
be taken against those responsible for the
delay ?

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION AND YOUTH
SERVICES (SHR1 BHAKT DARSHAN) :
(@) The Government has not seen the re-
port published in ‘Indian and world Events™
of 2nd Fcbruary 1969; but has scen a
similar report that appeared in the *Patrior™
of the samec date. The report is incor-
rect. The value of the equipment received
so far is Rs, 17.49 lakhs: and the ilems
meant for field survey and training are
being utilised. The buildings are still under
construction.

(b) No. Sir.

(¢) and {d). The project became opera-
tional in Scptember, 1965, and is in various
stages of development. The Training Centre
has already started f(unctioning, and the
Pilot  Production Centre will start as soon
as the buildings are ready and the neces-
sary equipment has been installed. There
has been some delay in the full operation
of the project, mainly because of the delay
on the part of the contractors to complete
the buildings on schedule. Every cffort is
being made to expedite the construction.

Rowing Expedition To Andamans

4634. SHRI P. C. ADICHAN : Will
the Minister of EDUCATION AND
YOUTH SERVICES be pleased to state :

(a) whether a two-man rowing expedi-
tion, comprising of Lt. George Albert Duke
of the Indian Navy and Pinaki Ranjan
Chatterji of the Calcutta University, was
launched from Calcutta to Andamans on
the 1st February, 1969;
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(b) whether the team had got lost im
the sca; and

(¢) if so, what steps had been taken to
provide for conditions to prevent such
mishaps 7

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION AND
YOUTH SERVICES (SHRI BHAKT
DARSHAN) : (a) Yes, Sir.

(b) No, Sir. Only radio contact was
lost for some time.

(c) Ships of the Navy and Acroplanes
of the Indian Air Force assisted in the
location of the explorers and provided
medical and other assistance.

Ban on Recruitment to Class 111
And 1V Posts

463%. SHR1 LOBO PRABHU : Will
the Minister of HOME AFFAIRS be pleas-
ed to state :

(a) whether the ban on recruitment 10
Class 1V posts and the 50% ban on direct
recruitment to Class 111 posts is related to
the higher per capita cost of such, staff
and with reference to the demand for
need-based wage, which will increase the
cost further;

(b) if so, how do Government propose
to deal with the increase in unemployment
considering the high proportion of Class
1II and 1V staff in Government service;
and

(c) at the present rate of placement,
how many years it will take to absorb the
existing aumber  of unemployed persons
registered in the live registers of the Em-

ployment Exchanges with and without
considering the average numbers added
annually 7

THE MINISTER OF STATE [N THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKIA) : (a) and (b).
Government have decided that, except in
certain essential services, for a period of
one year with effect from 7.3.1939, direct
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recruitment should be restricted to 50%
(and in special cases to 609) of the vacan-
cies in Class II1 and certain categories of
Class IV posts. In other Class IV posts
like those of peons, jamadars, etc., there
would be no direct recruitment at all dur-
ing this period.

This decision was rtaken in the interest
of economy in Governmental expendi-
ure and was not in any way prompted by
the demand for meed based wages. Since
il is not possible 1o indicate at this stage
the number of Class III/IV posts which
would not be filled by direct recruitment
during the omne-ycar period as a result of
above decision, it is diffcult to assess at
present the extent to which this measure
would affect the unemployment position in
the country. As such, the question in part
(b) does not arise,

(¢) Unemployed persons registered with
the Employment Exchanges are considered
for placement against all vacancies notified
to them by employers in the Public as well
as the Private Sectors. As no precise esti-
mate of the number of employment oppor-
tunities that would be gencrated and
vacancies that will be notified to the Employ-
ment Exchanges in the next few years is
availlable, it is not possible to give a
categorical reply to this part of the question.

Outlay for different Types of Education in
the Fourth Plan

4636. SHRIMATI JYOTSNA CHANDA
Will the Minister of EDUCATION AND
YOUTH SERVICES be pleased to state:

(a) the estimated outlay for Education
in the Fourth Plan;

(b) the outlay for Elementary, Second-
ary, University and Technical Education ;

(c) whether it is a fact that the outlay

on the Centrally Sponsored sector has been
reduced; and

(d) if so, the reasons therefor 7

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR. V.K.R.
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V. RAO) : (a) and (b). The Fourth Plan
has not been finalized so far.

(c) and (d). The precise outly on the
Cenirally-sponsored schemes is not yet
known. However, the Ceatrally sponsored
sector in the Fourth Five Year Plan has
been restricted to a few selected program-
mes of national importance in accordance
with the decision of the National Desvelop-
ment Council.

Piy Scales of Manipur Education
Department's Employecs

4637. SHR1 M. MEGHACHANDRA: Wil

the Minister of EDUCATION AND
YOUTH SERVICES be pleased 1w refer
to thz rzply given to Unstarred Ques-

tion No. 899 on the 16th February, 1968 and
slate

(a) whether the pav of the Head Adhya-
pak and Assistant teachers of Sanskrit
Tol of Imphal, Manipur is being revised
with effect from the Ist April, 1964; and

(b) i so, the progress made so far and
the recommendation of the Government of
Manisur, il any, in this regacd ?

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION AND
YOUTH SERVICES : (SHRI BHAKT
DARSHAN) :(aYand (b). The matter is
still under consideration.

Consideration of Draft Fourth Plan of
Manipur by Consultative Committee

4638, SHRI M. MEGHACHANDRA :
Will the Minister of HOME AFFAIRS be
pleased to state :

(a) whether any Censultative Committee
meeting was called by the Government of
Manipur to discuss the draft of the Fourth
Five Year plan for the Union Territory of
Manipur;

(b) if so, the nature of the Committee or
Committees and the composition thereof;

(c) whether the draft of the Fourth Five
Year Plan was circulated to the members of
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the Committee of which the Members of
Parliament from Magnipur are also mem-
bers; and

(d) if not, the reasons therefor 7

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) to (d) .
The Government of Manipur have infoermed
us that draft of the 4th Five Year Plan for
the Union Territory of Manipur was discus-
sed by the State Planning Board in its meet.
ing hzld on 30.8 68. This Board consists of
Ministers who are in charge of wvarious De-
velopment Departments of Government and
non-officials having experience of develop-
ment work  As the plan was discussed by
this Board, it was not circulated to Devlop-
ment and Planning Committee. The Mani-
pur Government propose to place the plan
to the Planning and Development Committee
subsequently.
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Mangalore Harbour Project

4642, SHRI LOBO PRABHU : Will the
Minister of SHIPPING AND TRANSPORT
be pleased to. state :

(a) with reference to his statement that
the Mungalore Harbour Project is expected
to be completed by the end of 1971 and the
Mysore Chief Minister's statement that the
progress of the work was most tardy, what
is the work plan for each financial year and

the corresponding budget provision
rebuired;
{b) considering the interest on invest-

ment of the port and the connecting Railway
line, the reason why the work has been
tardy so far and the financial provision so
short; and

(c) whether arrangement has been made
for the foreign exchange needed for the
import of compoauents including dredgers,
required for the project and the further
sleps taken in the matter ?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF PARLIAMENTARY
AFFAIRS AND IN THE MINISTRY OF
SHIPPING AND TRANSPORT (SHRI
IQBAL SINGH):(a) and (b) The work on the
Mangalore Harbour Project is being progres-
sed on the basis of aniual allozations for
the project which are made from year to
year in the light of the resources available.

(c) Foreign exchunge requirements of
the project covering tools and plants and
dredging will be arranged at the appropriate
time. There is no proposal under consider-
ation to acquire a dredger for the project.

Service Code for Government Employees

4643, SHRI LOBO PRABHU : Will the
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Minister of HOME AFFAIRS be pleased to
state :

(a) the new features in the Service Code

which did not exist in the previous rules;
(b) whether there is any provision
against favouritism which is the most

demoralising factor associated with popular
Government and if so, the details thereof;

(c) the reasons for Government not
divesung themselves of the powers to  pro-
mote or post, as in Ceylon and in some
other countries, where this power is with the
public Service Commission; and

(d) the reasons for not including in the
rules an annuwl statistical record of the work
of officials with reference to work lpad 7

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS : (SHRI
VIDYA CHARAN SHUKIA) : (a) No ser-
vice code as such relating to Central Govern-
ment servants has been issued recently.
The conditicns of service of Central Govern-
ment employees are at present regulated by
rules made by the President under article
309 of the Constitution, on various matters.
In regard to matters relating to conduct,
discipline, retirement, leave, pensions, etc.
rules applicable to all categories of Govern-
ment servants are by and large uniform:
but the rules regarding recruitment to
services and promotions therein vary from
service to service, These rules have been
modified from time to time in the interest of
efficient administration of services as well
as morale of the Government servants.

(b) Provision already exists in the rules
governing conduct of Government servants
that every Government servant shall, at all
times, maintain absolute integrity and devo-
tion to duty and do nothing which is
unbecoming of a Government servant.

(c) Recruitmentfappointment, promotions eic,
to civil services under the Central Govern-
menta re made according to the proced-
ures/principles laid down in the relevant
rules mad by the President under article
309 of the Constitution, as well as in accor-
dance with the provisions of article 320 of



147 Written 4nswers
the Constitution. There is no question of
deviating from the constitutional provisions
in this behalf.

(d) There is a provision for recording
confidential reports on Government servanis
annunally by the superior officer who will,
no doubt, take 1nto consideration all relevant
factors including the work load of the
Government servants reported upon while
recording their reports.

Loss due to Border Disputes and
Vandalism and Looting

4644, SHR1 NANJA GOWDER :
SHRI N. SHIVAPPA :
SHRI R. K. AMIN:

Will the Minister of HOME AFFAILRS
be pleased to state :

(a) whether Government’s attention has
been invited to a letter in the Hindustan
Times dated the 18th February, 1969 saying
that more than a thousand deaths have been
caused in the country on account of bound-
ary disputes between States and over 20
crores of rupees have been lost in goods and
valuables due to vandalism and looting:
and

(b) if so, the reaction of Government in
this regard 7

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS (SHRI
K. 5. RAMASWAMY) : (a) and (b) . Facts
are being ascertained from the State Govern-
ments.

Selection Grade for Manipur Civil Service

4645, SHRI M., MEGHACHANDRA :
Will the Minister of HOME AFFAIRS bhe
pleased to state :

(a) whetheritis a fact that selection
grade is conferred to those officials of the
Delhi and Himachal Pradesh Civil Service
who have completed 12 years® service while
20 years’ service is needed in the case of
the Manipur Civil Service;

(b) ifso, the reason for this discrimina-
tory provision in the service rules;
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(¢) whether any relaxation was made in
the case of the Delhi and Himachal Pradesh
Civil Service and selection grade was confe-
red without their completing 12 years’ ser-
vice; and

(d) if so, how many persons have been
given sclection grade and after how many
years' service 7

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS ( SHRI
VIDYA CHARAN SHUKLA ) : (1) Yes;
Sir,

(b) The pay scales and allowances of
the employces of Manipur Administration
are similar to those of the employees of
Assam. Manipur Gosernment have informed
that in the Assam Civil Service, 20 years’ of
service in ordinary grade of the Service is
essential for the promotion of an officer to
the Selection Grade of the Service. Manipur
Service Ru'es were patterened on  the same
lines. The scales of pay sanctioned for the
Delhi, Himachal Pradesh and Andaman and
Nicobar Islands Civil Service arc different
from the scales of pay sanctioned for the
Manipur Civil Service.

(¢) No Sir.

(d) Does not arise.

Selection Grade for Teachers of Manipur

4646, SHR1 M. MEGHACHANDRA :
Will the Minister of ECUCATION AND
YOUTH SERVICES be pleased to state :

(a) the number of teachers of the
Government  Schools  including the L.P.
Schools of Manipur who have given the
Sclection Grade Scale after completing 20
years of service;

(b) the number out of them who are
being given the Selection Grade scale till
dale;

(c) whether the Government of Mani-
pur are extending the Selection Grade Scale
to the teachers of aided Schools including
the High Schools;
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(d) if so, how many such teachers are
being given the scale; and

(e) il not, the reasons therefor 7

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION AND
YOUTH SERVICES (SHRI BHAKT DAR-
SHAN) : (a) to (e). The requisite informa-
tion is being collected from the Manipur
Administration and will be laid on the
Table of the Sabha in due course.

Primary and Middle School Leaving Certi-
ficate Examination in Manipur

4647. SHR1 M., MEGHACHANDRA :
Will the Minister of EDUCATION AND
YOUTH SERVICES be pleased to state :

{a) whether Government are aware that
there had been large scale failures mainly
in Hindi in the Competitive examinations
held by the Government of Manipur for
the Primary and Middle School Leaving
Certificate vxaminations during the last few
years;

(b) if so, the reasons therefor ?

* (¢) whether the Government of Mani-
pur have paid duc attention in the matter
of appointment of more Hindi teachers in
the Government-Cum-Junior High Schools
of Manipur and whether the existing Hindi
teachers are bheing paid properly; and

(d) if so, the gualifications of the tea-
chers and their scale of pay at present ?

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION AND
YOUTH SERVICES (SHRI BHAKT DAR-
SHAN) : (a) Yes, Sir.

(b) A majority of failures are from
Schools located in remote hill areas and
are due to non-availability of willing and
trained teachers.

(¢) Yes, Sir.

Matric Standard in Hindi plus
Class VIII Pass. —Rs. 110-165.

@
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(ii) Kovid and its equivalent exa-

mination. -Rs. 125-200.

(iii) Kovid Trained and its oquiva-
lent -Rs. 140-275.

(iv) Hindi plus Matriculation —
Rs. 175-400.

Report of India’s Observer to Mexico
Olympic Games

4648. SHRI P. GOPALAN :
SHRI UMANATH :
SHRI B. K. MODAK :
SHRI K. ANIRUDHAN :

Will the Minister of EDUCATION AND
YOUTH SERVICES be pleased to state :

(a) whether it is a fact that the Govern-
ment's accredited Observer at the Mexico
Olympic Games, Shri M. R. Krishna, has
submitted his report to Government;

(b) if so, the details of the report;

(c) whether Government have consider-
ed the report; and

(d) if so, the sieps taken by Govern-
ment in the matter ? -

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION AND
YOUTH SERVICES (SHRI BHAKT DAR-
SHAN) : (a) Yes, Sir.

(b) The report contains Shri M. R,
Krishna's observations on the performance
of the Indian contingent at the Maxico
Olympic Games in general and hockey team
in particular. It also contains some recom-
mendations about building of our national
tcams for participation in international
competitions, in future.

(c) Not yet. The report in the first
instance is being considered by the All
India Council of Sports,

(d) Does not arise.
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State Transport Corporations Exemption
from Transport

4649. SHRI C. K. CHAKRAPANI :
SHRI B. K. MODAK :
SHRI VISWANATHA MENON :
SHRI K RAMANTI :

Will the Minister of SHIPPING
TRANSPORT be pleased to state :

AND

(a) whether it is a fact that the confe-
rence of State Road Transport Undertakings
has recommeuded to exempt the State
Transport Corporations from the payment
of certain taxes: and

(b) if so, the decision taken by Govern-
ment on this recommendation 7

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND SHIPPING AND
TRANSPORT (SHRI RAGHURAMAIAH):
(a) No, Sir.

(b) Does not arise.
Who's Who in G.LA.

4650, SHRI HARDAYAL DEVGUN :
Will the Minister of HOME AFFAIRS be
plcased to state :

(a) whether it is a fact that a book
““Who's who in CIA™ by Dr. Julius Mader
of Berlin, has been published;

(b) whether it includes the names of 10
persons who are presently on the U, S.
Embassy staff;

(c) whether they guide the activities of
agents of other nationalities; and

(d) what steps arc being taken to safe-
guard the national interests ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS ( SHRI
VIDYA CHARAN SHUKLA) : (a) Yes,
Sir.

(b) Yes, Sir.

(c) Gowernment have no such informa-
tion.
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(d) Constant vigilance is being maintai=
ned in regard to espionage and other sube
versive activilies, and action under the law
is takcn whenever necessary.

Conferring of Honours

4651, SHRI LOBO PRABHU : Will
the Minister of HOME AFFAIRS be pleased
Lo state

(a) since honours are being conferred
on Sccretaries to Government, what are the
honours conferred on Junior officials whose
good work also deserves to be recognised;

(b) in selecting film personalities, poets
and artists, whether their own representa-
tive bodics are consulted and. if not, the
competence of those who make the selec-
tion;

(c) whether Government have conside-
red the obscurity that follows the honours
conferred, because they cannot be suffixed
1o names;

(d) the reason why Government do not
consider other nmames for honours which
can be prefixed so that honours serve their
purpose or recognition and stimulation of
public services; and '

(e) the reasons for which the highest
award for inventions was conferred and
what are the reflection from this on the
quality of our inventions ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS ( SHRI
VIDYA CHARAN SHUKLA) : (a) Presu-
mably the member has in mind the Padma
Awards conferred on Republic Days. There
is no stipulation that these awards should
be conferred only on Secretaries to the
Government. In fact, thev are conferred on
other officials also for distinguished service.

(b) Recommendations for the awards
are examined by a representative Committee
of Secretaries which informally consults
specialists in cases in which such consulta-
tion appears advisable.

The Padma Awards are
the President for

(c) to (e).
honours conferred by
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distinguished services in different fields of
public activity. They ace not titles and are.
therefore, not pre-fixed or suffixed to the
mamcs of the recipients. The guestion of
<hoosiag other names for the awards with a
view to pre-fixing them to the names of the
recipicats does not arise. The awards were
instituted with the object of providiny incen-
tives to greater efforts by individuals in
their respective fields including inventions
and are serving this purpose.

TFeA fa® & avwaat eIw

4632, wit mofio wywT : a1 AtagA
aar afcagw =4t ggaaTd F FA FA@
fx - -

(%) a1 78 &9 & f5 #T@ #
Fadr T or e fay ¥ et
qTF AA FT FIX FAAT 7 F f2aT
T § HT 5EE qOrEETs R WX
sAar &1 9fq aq gif g1 @ ¢;

(=) ofz &f, @1 STA® FTH F
frafm w14 &7 a5 qu g W F A
Fqr g;

(m) afe =7 gs%i w1 famior qa
gt far smar ar ga% 391 F=raw 7

dadtg w17 fawn  qar Sragw aqr
aforga wearem & Fa-we (s gwE
fag) : (%) w10 a== 4 fear war &
v fasity #ferd & s gwE-
aaf as% & #al g gufa  dvdy F
Y q€Y | T Tqre faE ¥ qgA arer
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g%, fasea & andmr

(=) =g sefaa feqr s & fs
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1970-71 & s+ a% mfedt & ararara
& fordt g3% qug g oA

() weg aEf Iz & |
Dredging of Paradeep Port

4653. SHR1 CHINTAMANI PANIGR-
AHI : Will the Minister of SHIPPING AND
TRANSPORT be pleased to state :

{a) the details of the contract which has
been signed with a Japanese firm. dredging
the Paradeep Port and for widening the tur-
ning circle;

(b) the total amount of money estimated
for this work and the name of the said
firm; and

(c) whether the dredger belonging to
the firm has reached the Paradeep. Port and
has started working by now?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF PARLIAMENTARY
AFFAIRS AND IN THE MINISTRY OF
SHIPPING AND TRANSPORT (SHRI
IQBAL SINGH) : (a) to (c). The Paradip
Port Trust have entered into a contract
with M/s Penta Ocean Construction Comp-
any Limited. Japan for dredging a sand trap
near the tip of the southern breakwater to
arrest the littoral drift, for widening the
turning circle from 1100 ft. to 1725 ft. etc.
The estimated cost of the wurk covered by
this contract is Rs. 145 lakhs.

The dredger of the firm has reached
Paradip Port and started the work {rom the
10th Muarch, 1969.

Dredging of Canal across Rameshwaram

4654. SHRI D. N, PATODIA : Wil
the Minister of SHIPPING AND TRANS-
PORT be pleased to state :

(a) whether it is a fact that as at present
the ships now have to go round Ceylon as
the sea between the Gulf of Mannar and
Palk Strait is shallow;
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(b) whether the Government of Madras
have made a proposal to the Centre for the
digging of a Canal avross Rameshwaram to
obviate the difficulty; and

(c) if so, whether the proposal has been
considered and what would be the outlay
needed for the project ?

THE DEPUTY MINISTER 1IN THE
DEPARTMENT OF PARLIAMENTARY
AFFAIRS, AND IN THE MINISTRY OF
SHIPPING AND TRANSPORT (SHRI
IQBAL SINGH) : (a) t0) ). Ships with a
draft of more than 11fi. going from the
West Coast of India to East-coast and vice-
versa have to circumnavigate Ceylon. In
1963 the then Government of Madras sub
mitted a Project Report for connccting the
Palk Bay with the Gulf of Mannar by a
ship canal. Detailed investigations werc
initiated in 1965 to arrive at a realistic esti-
mate of the project. A report based on
thesc investigations received in Ju'y. 1968 is
under examination. The estimated cost of
the project according to the report is Rs, 37.5
crores including Rs. 16.5 crores in foreign
exchange,

Agreement for Credit Facilitics for
Ship-Building

4655. SHR1 D. N. PATODIA : Will the
Minister of SHIPPING AND TRANSPORT
be pleased to state :

(a) whether it is a fact that am agree-
ment has been signed between India and
West Germany for credit facilities for buil-
ding ships in India;

(b) if so, the details of the agreement:
and

(c) the extent of utilisation of Bonn
credit so far received for the purpose of

ship-building in India?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF PARLIAMENTARY
AFFAIRS AND IN THE MINISTRY OF
SHIPPING AND TRANSPORT (SHRI
1QBAL SINGH) : (a) No, Sir.

(b) and (c). Do not arise.
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Khosla Commission Report

4656, SHRI D. N. PATODIA :
SHRI K. M. MADHUKAR :
SHRI M L. SONDHI :
SHRI RAGHUVIR SINGH
SHASTRI :
SHRT RAMAVTAR SHASTRI :
SHRI R. K. SINHA :

Will the Minister of HOME AFFAIRS
be pleased to state

{a) whether it is a fact that the Khosla
Commission in its report has pointed out
manifold shortcomings prevailing in the
Delhi Police 7

(b) if so, what steps have been taken to
ensure that these shortcomings are removed ;
and

(c) whether any watchdog body is pro-
posed to see that the steps for implementa-
tion of the recommendations or for the re-
moval of the shortcomings pointed out in the
Commission’s report are not delayed ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a} A
report of the Delhi Police Commission has
already been laid on the Table of the
House.

(b) The majority of the recommendations
made by the Delhi Police Commission have
been examined by Government and decisions
taken. These decisions are being implemented.

(c) Thereis no such proposal. The
implementation of these recommendations
are however being reviewed periodically.

Grievances of Staff of 1. 1. T., New
Delbi

4657. SHRI S. KUNDU: Will the Mini-
ster of EDUCATION AND YOUTH
SERVICES be pleased to refer to the reply
given to Starred Question No. 1087 on the
Sth April, 1968 and state :

{a) whether Government have completed
the examination of the memorandum and
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have redressed the grievances mentioned in
the memorandum which was signed by 325
employees of the Indian Institute of Tech-
nology, New Delhi;

(b) if so, what are the grievances which
have been remedied; and

(c) if not, the reasons therefor and the
time by which the grievances are likely to
be remedied 7

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR. VK R. V.
RAQ) : (a) The authorities of the Institute
are considering the legitimate grievances
continuously and redressing them according
to the rules and regulations of the Institute
and according to the availabilits of funds.

(b) and (c). The grievances redressed so
far are given in the enclosed statement.

Sratement
List of Grievances Remedied

1. The Institute has provided channels
for receipt of suggestions/complaints thro-
ugh welfare officers.

1. Departmental pronotion rules have
been framed. Educational qualifications
and experience are now relaxable for promo-
tion in respect of departmental candidates.

3 Permanent posts in the Works Unit
are filled from amongst temporary siaff.

4. Canteen. hospital, school [facilities,
proper drainage and [ans have been provi-
ded.

5. Community hall, water meters, grills

to windows, children’s Park, staff club,
shopping centre etc, ure being provided.

6. Electric meters wherever required
are being shifted.

7. Housing accommodation is gradually
being provided.
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Continuation of Part-Time *B' Techaical
Course in Delhi Polytechnics

4658. SHRI BENI SHANKER SHARMA:
Will the Minister of EDUCATION AND
YOUTH SERVICES be pleased to state :

(a) whether it is a fact that the students
of different Polytechnics in Delhi appioa-
ched the Director of Employment, Training
and Technical Education 'n August, 1968
and observed strikes in order to press their
demands for continuing the Part-time ‘B’
Technical Course in the College of Fngince-
ring, Kashmere Gate, Delhi;

(b} whether ii is also a fact that the
said Director had assured for looking into
the matter sympathetically at an early date;

(¢) if so, the steps taken by the Depart-
ment to continue the said course for a large
number of students secking admission for
Part-time *B' Technica! Course in order to
prevent further violence by the suffering
students; and

(d) the present position and the time
when the said course is expected to be star-
ted in Delhi?

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR V. K. R. V.
RAQ) : Yes. Sir. The students requested
that facilities for higher technical education
for diploma holders be provided in Delhi.

(b) The Director promised to tuke up
the matter with the appropriate authorities.

(c) An Assessment Committee of the
Delhi University recommended that in view
of lack of full-time staff and other deficien-
cies in the teaching flacilities, the Part-time
degree course at the Delhi College of Engi-
neering should be discontinued and diploma
holders may be provided with opportunity
for advancement through the Associate
Membership Examination of the Institution
of Engincers., The course was, therefore,
discontinued from 1967 and no fresh admi-
ssions have since been made.

(d) The College is conducting the course
for the students already admitted in prev: -
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ous years. It is not proposed to restart the
course but the question of conducting clas-
ses for A. M. 1. E. Examination is under
the consideration ef the College.
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# wa faor ama
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Explorers Unit Bound for Asdamans
from Calcatta

4662. DR, RANEN SEN : Will the Mi-
nister of EDUCATION AND YOUTH SE-
RVICES be pleased to state :

(a) whether an explorers unit consisting
of two persons left on Boat for Andamans
from Calcutta ;

(bY whether the Indian Navy had any
contact with them till they reached the high
sea ;

(c) whether it is a fact that uptill the
14th February, 1969, the Navy could not
establish any contact with the boat ; and

(d) if so, the reasons therefor 7

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION AND YOU-
TH SERVICES (SHRI BHAKT DARSHAN):
(a) Yes. Sir.

(b) to (d). The Indian Navy was not
required to maintain contacts with the boat
during its passage down the Hoogly. How-
ever, the boat was contacted by two Naval
ships on the 7th of February, 1969 ; and,
since the expedition was progressing satis-
factorily, the ships thereafier proceeded on
their norinal dukcs. Contact with the boat
was lost by the Explorers Club of India on
8-2-1969. The President of the Explorers
Club requested the Naval Officer-In-Char-
ge Calcutta for assistance on 11 2.1969.
The request was considered at the
Naval Headquarters and the ships alrcady
operating in the area were directed for se-
arch and assistance. One Super Constella-
tion aircraft and Packet aircraft of the In-
dian Air Force also carried out the search
on 12th, 13th and 14th February, 1969 and
the boat was finally spouted on 14 269 An
Indian Naval Ship also remained in the
area, till the boat wos locued. On the Ist
of March, 1969 an 1.A.F aircraft sighted the
boat about 240 miles from Port Blair 5. An
1. N. Ship made contact with the boat that
afternoon and gave medical and other assis=
tance to the crew,
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Explorations and Excavations in
Village Kapia, District Basti
u. P.

4664, SHRI BAL RAJ MADHOK :
SHRI BENI SHANKER
SHARMA :

SHRI RANJIT SINGH :
SHRI D.C. SHARMA :
SHRI HARDAYAL DEVGUN :

Will the Minister of EDUCATION
AND YOUTH SERVICES be pleased to
state :
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(a) whether the Archaeological Survey
of India carried out explorations and exca-
valions in Village Kapia, Tehsil Khalilabad,
District Basti (U. P.); and

(b) whether it is established that Kapia
was the ancient city of Kapilvastu ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
YOUTH SERVICES (SHRIMATI JAHAN-
ARA JAIPAL SINGH) : (a) No, Sir

(b) In the absence of any excavation, it
cannot be difinitely said whether or net
Kapia was the ancient city of Kapilvastu.

Employment of Ministers’ Sons and
Daughters Under Foreign Govern-
ment and Embassies

4665. SHR1 MADHU LIMAYE : Will
the Minister of HOME AFFAIRS be plea-
sed to state :

(a) whether Government have carried out
any survey as to whether daughters or sons
of Ministers of the Central Government are
employed in any of the foreign embassies
or organisations under the control of
foreign embassies;

(b) if s0, the names of these Ministers
and their sons and daughters;

(c) whether Government consider it
proper that the close relatives of Ministers
should serve under foreign Governments;
and

(d) if not, whether Government would
issue instructions to all the Members of the
Council of Ministers and direct them to
withdraw their sons and daughters from
employment under foreign Governments
and embassies in India or abroad 7

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS ( SHRI
VIDYA CHARAN SHUKLA) : (a) No such
survey has been made.

(b) Does not arise.
(c) and (d). The general question of

adopting appropriate conventions in the
matter is under consideration.
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Deciphering of Indus Script by
Finnish Schelars
4666. SHR1 MADHU LIMAYE :
SHRI SAMAR GUHA :
SHRI H.N. MUKERIJEE :

Will the Minister of EDUCATION
AND YOUTH SERVICES be pleased to
#tate :

(a) whether it is a fact that four Finnish
scholars have succeeded in deciphering the
Indus script;

(b) if so, whether Government have
asked for details from the Sondinavian insti-
tute of Asian Studies, Copenhagen; and

(c) whether Government intend to invite
the scholars to India and honour them for
their scholarly contribution ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
YOUTH SERVICES (SHRIMATI JAHAN-
ARA JAIPAL SINGH) : (a) A news item
has appeared in the Press to this affect.

(b) The Archacological Survey of India
has written to the Department of Indolopy,
University of Copenhagen for detailed
information.

(c) There is no such proposal at pre-

sent.
Appointment of Part-Time Rural
Policeman
4667. SHRI P. GOPALAN :

SHRI VISHWANATHA
MENON :

SHRI GANESH GHOSE :

SHRI UMANATH :

SHRI E K. NAYANAR :

SHRI SATYA NARAIN
SINGH :

SHRI P. RAMAMURTI :

Will the Minister of HOME AFFAIRS
be pleased to state :

(a) whether it is a fact that the Delhi
Police Commission bas in its recent report
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suggested appointment of a part-time ‘‘rural
Policeman" in each village; and

(b) if so, the reaction of Government
thereto ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): (a) Yes,
Sir.

(b) In view of the rapid urbanisation of
Delhi, the introduction of the system of
‘rural policeman® is not considered nece-
S50ry.

st # fagy il & fod qn
gefam won
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wr-smiea voa @t ¥ e
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Eaquiry Committee on Banaras Hindu
University

4670, SHRI VASUDEVAN NAIR :
Will the Minister of EDUCATION AND
YOUTH SERVICES be pleased to state :

(a) whether the Vice-Chancellor of the
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Banaras Hindu University is allowed to
function as one of the full members of the
Enquiry Committee headed by Shri Gajen-
dragadkar; and

(b)if not, in which way the Vice-
Chancellor is exactly connected with this
Enquiry Committee ? :

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR. VK.R.Y.
RAQO) : (a) No, Sir.

{b) Under Section 5 (3) of the Banaras
Hindu University Act, the University is
entitled to appoint a representative, who
shall have the right to be present and be
heard at any inspection or inquiry caused
by the visitor. The Executive Council has
appointed the Yice-Chancellor as its repre-
sentative under the said provision,

Literacy »smong Women

4671, SHRI MADHU LIMAYE : Will
the Minister of EDUCATION AND
YOUTH SERVICES be pleased to state :

(a) whether Government’s atiention has
been drawn to the fact that throughout the
Indian Union and in each State of the
Ugion the rate of literacy among women is
lower than among men;

(b) whether Government’s attention has
been drawn to the fact that the proportion
of girls in the Primary and Secondary
Schools and Colleges is less than that of
boys,

(c) if so, whether Government have
formulated any grand scheme to provide
free education to girls throughout the
Indian Union at the Secondary and Univer-
sity stage; and

(d) if not, the reasons for not formulat-
ing such a scheme ?

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR. Y.K.R.V.
RAQ) : (a) Yes, Sir.

(b) Yes, Sir.
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(c) and (d). Education is free for all in
Jammu and Kashmir University. It is frec
for girls up to secondary stage in Madhya
Pradesh, Orissa, Rajasthan, Uttar Pradesh,
Pondicherry and Tripura. Education for
both boys and girls is free up to the secon-
dary stage in Andhra Pradesh, Jammu and
Kashmir, Kerala, Mysore, Nagaland, Tamil
Nadu, Laccadive, Minicoy and Amindivi
Islands, Dadra and Nagar Haveli. Andman
and Nicobar Islands, and in Schools run by
Delhi Municipal Corporation. In Mahau-
rashtra and Gujarat, education up to secon-
dary suage is free for both boys and girls
whose parents’ income is below Rs. 1,200/-
per annum,

Besides, education is free throughout
school stage all over India for boys and
girls belonging to Scheduled Castes and
Scheduled Tribes. In addition, there is frec
education up to middle school stage for all
children in all the Union Territories. In
other States, fee concessions are available
to a fair extent to poor and deserving slu-
dents,

However, it is mainly for State Govern-
ments to formulate schemes of free educa-
tion at the different stages, as Education is
o State subject.

Central Assistance for Development
of Inland Wauterways in Kerala

4672. SHRI P. C. ADICHAN : Will the
Minister of SHIPPING AND TRANSPORT
be pleased Lo state :

(a) whether Kerala Government have
submitted any programmec for the develop-
ment of inland waterways in Kerala both as
tourist attraction and as means "o augment
the transport system in the State for inclu-
sion in the State's Fourth Five Year Plan;

(b) if so, the details and cost of each
scheme included in the programme; and

(c) how far the programme has met the
Central approval and assistance, if any,
to be given for execution thereof 7

THE DEPUTY MINISTER IN THE
DEPARTMENT OF PARLIAMENTARY
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AFFAIRS AND IN THE MINISTRY OF
SHIPPING AND TRANSPORT (SHRI
IQBAL SINGH) : (a) and (b). The Govern-
ment of Kerala have proposed the following
new schemes for inclusion in the State's
Fourth Five Year Plan for the development
of inland water transport :——

Improvement of Inland Waterways :
(Rs. in lakhs)

1. Improvement to Chavara

Canal (1} miles). 52
2. Improvements to Sulthan
Canal (1 km). 4.58
3.  Construction of a dry-
dock at Alleppey and
Workshop for repair and
overhaul of craft. 9.85
4. lmprovements to West
Coast  Cuanal M.21-28,
16-17, 5-6. 204
5.  Acquisition of dredger
and hand cranes. 25.00
6. Widcning Chembakkara
Thodu 20.00
7.  Lumpsum provision for
completion ol miscella-
neous IWT schemes in
progress. 10,00
Rs.  797ey

In addition to the above schemes, the
State Government have also proposed
schemes estimated to cost Rs. 62.75 lakhs
for acquisition of new boats, engines elc.
fur development of inland water transport
under the State’s plan.

(¢) So far as assistance for the Centrally
Sponsored Schemes is concerned, the State
Government had forwarded a separate list
of schemes. The question of central assis-
tance to the States including the Kerala
State will be considered taking into account
the allocations to be made in the Fourth
Five Year Plan and the feasibility of the
schemes.
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Expeaditure o» Ministers

4676. SHRIJ H. PATEL : Will the
Minister of HOME AFFAIRS be pleased to
state :

{a) the total amount spent on Ministers
including their T. A. bills, Salary, House
Rent Allowance and Conveyance during
1968 ; and

(b) the reason therefor 7

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS (SHRI
K. S. RAMASWAMY) : (a) and (b).
The total amount spent on the Salary and
Travelling Allowance of Ministers for the
period from 1st January, 1968 to 3lst
December, 1968 comes to Rs. 30,22,365.
Ministers are entitled to free furnished
residence in accordance with the provisions
of the Salaries and Allowances of Ministers
Act 1952, and the Ministers’ Residence
Rules, 1962, framed thereunder. They are
not entitled to House Rent Allowance.
Ministers are also not provided any comv-
eyance at Government cxpense or granted
any conveyance allowance. They, howe-
ver, use the staff cars for the due perfor-
mance of their official duties.

National Policy for Sports
4677. SHRI DEVEN SEN :
SHRI ONKAR L\AL BERWA :
SHRI P. N. SOLANKI :
SHRI KIKAR SINGH :
SHRI D. R. PARMAR :

Will the Minister of EDUCATION
AND YOUTH SERVICES be pleased to

state :

(a) whether Government propose to
lay down a national policy for sports; and

(b) if so, whether the Indian games
like wrestling, kabaddi. archery, gada
bhajan etc. will be included in the proposed
policy for sports ?

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION AND YOUTH
SERVICES (SHRI BHAKT DARSHAN) :
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(a) The President of the All India Council
of Sports in his speech delivercd on the
5th of December, 1968 at the time of the
inauguration of the reconstituted All India
Council of Sports had callicd wupon the
Council to formulate a National Policv for
the promotion of games and physical
activities, both within the country and in the
interpational arena. The marter is  at
present engaging the attention of the Coun-
cil ; and the Government will give due
consideration to its recommendations, when
received.

A Natiomal Policy on gamc. and
obviously

(b)
Sports for vur country should
include indigenous games.

Eminent Indian Scientists Working in
Foreign Countries

SHR1 ONKAR LAL BERWA :
SHRI DEVEN SEN :

SHRI1 P. N. SOLANKI :

SHRI1 KIKAR SINGH :
SHR1 D. R. PARMAR :

4678.

Will the Minister of EDUCATION
AND YOUTH SERVICES be pleased 1o
state :

{a) the names and designations  of
eminent Indian scientists who are now
working in foreign countries and the names
of foreign countries where cach scicnust is
working ; and

(b) the steps. if any. taken by Gover-
nment to bring back the emigrant scientists

to India ?

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR. V. K R.
v. RAO) : (a) The Council of Scientific
and Industrial Rescarch which maintains
the National Register of Scientific and
Technical personnel and operales the
Scientists' Pool has been recently trying
to collect information regarding eminent
Indian scientists holding senior positions
in foreign countries. The survey is still in
the initial stage.

(b) A oumber of steps have been taken
to Macilitate return of Indian scientists to
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India. A Statement regarding these is
attached.

Sratement

The following steps have been taken to
facilitate return of scientific and technical
per<onnel to India :

(1) Creation of a Scientists” Pool to
provide for temporary place-
ment of well-qualified Indian
scientists and technologisis ret-
urning from abroad.

(ii ) Creation of supernumerary posts
in approved scientific institutions
to which temporary appoiniments
can be made guickly from among
the scientists working and study-
ing abroad.

(i) The Union Public Service Com-

mission  and most of the State

Public Service Cummissions have

agreed to treat Indian scientists

and technologists whose parti-
culars appear in National Register
as ‘Personal Contact’ candidates
for all posts advertised by them.

The Union Public Service Com-

mission have also made arrang-

ements for interviewing Indian
scientists and technologists abroad
for posts in India.

Maintenance of a Special Section
of the National Register of Scien-
tific and Technical Personnel for
enrolment of Indian scientists and
tochnologists abroad and for the
circulation of their names to all
Ministries, Departments of the
Government  of India, State
Governments, Union and State
Public Service  Commissions,
Universities, Public Sector Indus-
stries and large private s=ctor
cstablishments The names of
such personnel are pub’ished in
the monthly Technical Manpower
Bulletin (C. §. 1. R.) which is
distributed free to about 300
organisations all over India.

(iv)
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Provision for payment of travel
grant to scientists, who, on their
selection for appointment in rese-
arch institutions in India, under-
take to serve those institutions
for a minimum period of three
years.

Staff Representatives at J. C. M. Meeting

4679. SHRI DEVEN SEN :

SHRI P. N. SOLANKI :
SHRI D. R. PARMAR :
SHRI KIKAR SINGH :

SHRI ONKAR LAL BERWA :

Will the Minister of HOME AFFAIRS
be pleased to state @

fa) the names of ‘the” representatives
from the staff side who were invited to
attend the last session of the Joint Consult-
ative Machinery held in December, 1968 ;
and

(b) whether it is a fact that all the staff
represcntatives were  not invited to attend
the said session of the Joint Consultative
Machinery and, if so, the reasons there-
for ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS (SHRI
K. S. RAMASWAMY): (a) A meeting of
the National Council of the Joint Consulta-
tive Machinery was held on 27th and 28th
December, 1968. A list of the representa-
tives from the Staff  side who were invited
to attend this meeting is laid on the Table
of the Sabha. [Placed in Library. Sec No.
L. T. 542/69]

(b) No, Sir.

All the representatives of Unions/Asso-
ciations, which were recognised at the time
of calling of the metting, were invited.

farafameg ¥ grafue st &
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History of Freedom Struggle of
Pakhtoon Pcople

4681. SHRI SAMAR GUHA : Will
the Minister of EDUCATION AND
YOUTH SERVICES be plcased to refer to
to the reply given. to Unstarred Question
No. 4344 on the 13th December, 1968 and
state :

(a) whether Government consider the
life and activity of Khan Abdul Gaffar Khan
and the struggle of the Pakhtocn people
during the British days as part of the
freedom movement of India;

(b) if so, whether an altempt would
be made to collect  firsthand information
from Khan Abdul Gaffar Khan himsell as
that will be morc authentic;

(c) The reason why The History of
Frcedom Movement Unit', under Dr. Tara
Chand is collecting the views of Khan
Abdul Gaffar Khan from the Government
Archives, his biography and his public
speeches and writings; and

(d) whether for getting materials for
the frecdom movement of India and parti-
cularly of the Pakhtoons and crucial peri-
od of division of India, a tcam of historians
would be sent to meet Khan Abdul GafTar
Khan and record his views regarding vari-
ous aspects of frcedom movement with
which hc was directly associated ?

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION AND
YOUTH SERVICES (SHRI BHAKT DAR-
SHAN) : (a) Yes, sir.

(b) Attempts have already been
made in this behalf. The All India Radio
sent some timé ago its ropresentative to
interview Khan Abdul Gaffar Khan at
length on the wvarious aspacts of his life's
mission* A dclegation, under the leader-
ship of Shri Shah Nawaz Khan, sponsored
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by the National Committee for Gandhi
Centenary, visited Kabul in April, 1967 and
interviewed Khan Abdul Gaffar Khan. The
Nehru Memorial Museum and Library
also sent in 1968 its representative with Shri
Pyarelal, who have recorded the talks of
Khan Abdul Gaffar Khan. Shri Pyarelal
who was associated with Badshah Khan
for 35 years visited Kabul in 1965 to inter—
view Badshah Khan and wrote a book
dealing with the lifc of the Pathan leader
and his achievements. Shri  Tendulkar
followed Shri Pyarclal in 1967 with another
biography of Abdul Gaffar Khan, relating
minutely, many times in  Badshah Khan's
own words--his lifc story. Shri Tendulkar
wrote his book on behalf of the Gandhi
Peace Foundation and was given all facili-
ties by the Government to consult the re-
cords in the Nationay archives of India and
to obtain information through Shri Narang,
an erstwhile Khudai Khidmatgar and a mem-
ber of the North Western Frontier Province
Assembly, These publications are consi-
dered authentic sources,

(c)and (d). In view of the position
given in reply to part (b) above, it is not
considered necessary by the History of

Freedom Movement Unit to send a team of
historians to interview Khan Abdul Gaffar
Khan but would make use of the material
which is alrcady available,

Reinstatement of Central Government
Employees in West Bengal

4682. SHRI1 JUGAL MONDAL : Wil
the Minister of HOME AFFAIRS be plea-
sed to state :

(n) the total number of the Central
Government employees against whom action
was taken in West Bengal in connection with
the token strike on the 19th September,
1968; and

(b) how many of them were re-instated
or taken back since then ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) and (b).
Information is being collected and wijll bg
laid on the Table of the House,
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Panchayati Raj System in NEFA

4683, SHRI BISWANARAYAN SHAS-
TRI : Will the Minister of HOME AFFAIRS
be pleased to state :

(a) whether Government have decided
to introduce the Panchayati Raj system of
democratic institution in NEFA as has
been recommended by the Ering Commi-
ttee; and

(b) if not, the rcasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) Follo-
wing the recommendations of the Ering
Committee, NEFA Panchayat Raj Rcgula-
tion have becn promulgated and action is
on way to set up thc Panchayat bodies at
various levels.

(b) Does not arise.

Accidents on Bombay-Hyderabad
National Highway

4684, SHR1I TULSHIDAS JADHAYV :
Will the Minister of SHIPPING AND
TRANSPORT be plcascd to  state :

(a) the number of accideats that took
place on the Bombay-Hyderabad National
Highway, ncar Jawali village in  Mohol
Taluka, Sholapur District, Maharashira
State at the dangerous turns; and

(b) the number of complaints that
have been received by the P. W. D. dcpar-
tment asking for removing this dangerous

spot ?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF PARLIAMENTARY
AFFAIRS, AND IN THE MINISTRY OF
SHIPPING AND TRANSPORT (SHRI
IQBAL SINGH) : (a) Twclve accidents
took place at Yawali curve at mile 1262
of National Highway No. 9 from the year
1958 to 1965. Speed brakers and sign-
boards regarding limitation of Speed at
this spot have becn provided. After these
precautions no accident has since taken
place.
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(b) Two complaints have been recei-
ved by the State P, W. D. for improviog
this curve.

New Airport in Sholapur (Maharashtra)
4685. SHRI TULSHIDAS JADHAYV :

Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state ;

(a) whether Government have recei-
ved any representation demanding the set-

ting up of a new Airport ncar Konde
Village in Sholapur District, Maharash'ra
State; and

(b) whether Government are coo.i-

dering to have a new Airport at Sholapur
instcad of the present temporary Air land-
ing place 7

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN
SINGH) : (a) Yes, Sir.

(b) No, Sir.

International Hockey Tournament

4686. DR. SUSHILA NAYAR : Will
the Minister of EDUCATION AND YOU-
TH SERVICES be plcased to state:

(a) whether the Indian Hockey Fede-
ration has any proposal under considera-
tion to hold an lntcrnational Hockey Tour-
nament in Bombay in January, 1970;

(b) if so, the names of countries
which are likcly to take part in that tourna-
ment; and

(c) the dctails thercol 7

THE MINISTER OF STATE IN THE
MINISTRY OF LEDUCATION AND
YOUTH SERVICES (SHRI BHAKT DAR-
SHAN) : (a) to (¢). The Indian Hockey
Federation, in its General Meeting on
2-3-69, has decided to stage an  Interna-
tional Hockey Tournament at Bombay in
January, 1970. The Federation has pro-
posed to invite the following teams ;
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1. Pakistan 7. Belgium
2. West Germany 8, Holland

3. East Germany 9. Australia

4. Japan 10. Newzealand
5. Malaysia 11. Spain
6. France

It is however proposed that India may
field two teams.

The Indian Hockey Federation have also
informed us that a formal proposal for hol-
ding this tournament will shortly be sub-
mitted to the Government.

Dcad Body of 12 year old Girl
Found in Delhi

4687. DR. SUSHILA NAYAR :
SHRI KANWAR LAL GUPTA :
SHRI BAL RAJ MADHOK :
SHRI D. N. PATODIA :
SHR1 HUKAM CHAND

KACHWAL :

SHRI S. KANDAPPAN :
SHRI A. SREEDHARAN :

Will the Minister of HOME AFFAIRS
be pleased to stale :

(a) whether it is a fact that a dead
body of a 12 ycar old girl was found in a
gunny bag ncar a public hydrant on the
27th February, 1969;

(b) whether the Police has fully ingui-
red into the causes ol her death;

(c) whether the mother of the deceased
approached the Police authorities for pro-

tection and the Police did not take any
action; and
(d) the details thereof ?

THE MINISTER OF 5TATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) (a) Yes,
Sir.

(b) The Police have registered a case
u/s 364/802 1. P. C. which is under investi-
gation.
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(c) and (d). On 26-2-69 the mother of
the deceased reported to the local police
that her family has been threatened in con-
nection with an alleged kidnapping case.
The report was entrusted to a local police
officer for preliminary enquiries, In view
of the subsequent developments, this officer
has been placed under suspension pending
enquiries into his alleged remissness in oot
taking prompt action.

Army Officers Killed by Hostile
Mizos/Nagas

4688, SHRI K. P. SINGH DEO : Will
the Minister of HOME AFFAIRS be plea-
sed to state :

(a) whetheritis a fact that an Army
Major was killed recently by a gang of
hostile Mizos in the Nhalan arca of Mizo

hills bordering Churchandpur sub-division
of Manipur;
(b) ifso, the circumstances under

which the Army major was killed by the

hostile Mizos;

(c) whether any arrests have been
made in this connection;

(d) the number of army officers (with
ranks) killed by Mizo/Naga hostiles during
the last one year; and

(e) the steps takcn by Government in
the matter 7

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) to (e).
On the Tth February, 1969, at about 6.30
P. M., a Major, in the course of a visit
to village Hnahlan within the limits of his
operational jurisdiction and closc to the
Burma border was suddenly fired upon at
very close range. The Major was killed on
the spot. The arca was combed the next
morning but no hostiles were seen in the
vicinity. Securily forces are continuing
their operations in this region to curb the
activities of the hostiles. During the last
one ycar the fo'lowing army personncl have
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been killed during operations against Mizo/
Naga hostiles :

Major 5
Captain 2
2/Lt. 1

£ Walk out by Peblic during Playing
of National Anthem in Srinagar
Cinema House

4689. SHRI R. K. BIRLA : Will the
Minister of HOME AFFAIRS be pleased to
state :

(a) whether it has come to the natice
of Government that at the time of  playing
of National Anthem at the end of film in
cinema house in Srinagar, the people deli-
berately walk out from the halls;

(b} if so, whether the Central Govern-
ment have asked for a report from the State
Government in this direction; and

(c) the steps being taken by the Cen-
tral Government to sce that rules to this
cffect_arc strictly obscrved there ?

THE DEPUTY MINISTER IN THL
MINISTRY OIF HOME AFTAIRS (SHRI
K. S. RAMASWAMI) : (a) to (¢). Gene-
rally people stand up and observe proper
decorum when the National Anthem s
played in the cinema  houses.  However,
complaints have been received from time to
time of lapscs in this matter on the part of
the audicnces at different  places but no
specific complaint regarding cinema  houses
in Srinagar has been received.  The State
Governments and  Union territorics  have
been requested from time to time  to issuc
suitable instructions to the cinema owners
for the maintenance of decorum at the time
of playing of the Anthem. Some lime ago
the Minister of Information and  Broadcas-
ting also made an appeal 1o the cinema
cxhibitors to this cfTect.

Ataga 23 Wi wwar A afg

4690. =t apTA fag =rzal : a4
dfaga gar oftaga #4) ag a@d
Far 17 f5 :

(%) ) g33dla aigw & Ayaga
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Demands of Administration Under
Budget Proposals for 1969-70

4692, SHRI VALMIKI CHOUDHARY:
SHRI YAJNA DATT SHARMA :

Will the Minister of HOME AFFAIRS
be pleased to state :

(a) whether it is a fact that the demand
of the Delhi Administration, including those
of the Delhi Municipal Corporation have not
been met fully under the Central Budget
proposals for 1969-70;

(b) if so, the cxtent of cut affected in
their proposals;

(c) the main schemes which are likely
to be affected thereby;

(d) whether any protest have been made
in this regard; and

(e) if so, from which quarters and the
rcaction of the Central Government there-
to 7

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) and (b).
The Delhi Administration proposcd a total
provision of Rs. 9680 crorcs, including
that for Delhi Municipal Corporation for
incluslon in the budget estimates for 1969-70.
The proposals were examined in the various
concerned Ministrics and an amount of Rs.
73.71 crores has been provided in the bud-
get, having regard to the various considera-
tions viz, economy in non-developmental ¢x-
penditure, Sectoral ceilings assigned by the
Planning Commission for various Plan Sch-
cmies, owverall available resources and the
capacity of the implementing agencies to
spend.,

(c) As adcquate provisions have been
included in the budget for all the approved
Plan Schemes for Delhi for 1969-70, there
is no question of any scheme being affected.

(d) and (e). The Chiel Executive Coun-
cillor, Delhi, has written to the Deputy Cha-
irman, Planning Commission in this regard
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requesting for enhancing the Annual Plan
for 1969-70 to Rs.28.29 crores against the
approved ceiling of Rs. 23.40 crores. The
matler is being examined by the Planning
Commission in consultation with the Mini-
stry of Finance.

Seminar on Examination Reforms

4693. SHRI VALMIKI CHOUDHARY :
DR. SUSHILA NAYAR :
SHRT A. SREEDHARAN :
SHRI R. K BIRLA :
SHRI RANJIT SINGH :
SHRID. C. SHARMA :
SHRI HARDAYAL DEVGUN :
SHRI BENI SHANKER

SHARMA :

SHRI BAL RAJ MADHOK :

Will the Minis'er of EDUCATION
AND YOUTH SERVICES be plcased to
state :

(a) whether a seminar of students and
teachers on examination reforms in the cou-
ntry was held rccently in New Delhi;

(b) il so, the main observations and
suggestions made thercin and the conclu-
sions, il any, arrived atl in the seminar;
and

(c) Government's reaction thereto ?

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR, V. K. R,
V. RAO) : (a) to(c). A Seminar on exami-
nation reforms and compulsory attendance
was rccently organised by the Delhi Univer-
sity Students’ Union, To the best of our-
knowledge the official proceedings of the se-
minar have not been received by the Univer-
sity so far.

Alloc:tion of Funds for National
Highways

4694. SHRI BISHWANATH ROY :
Will the Minister of SHIPPING AND
TRANSPORT be plcased to state :

(a) whether allocation of funds for
improvement of the WNational Highways is
made on the basis of importance of the
Highways or on the basis of States; and
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(b) whether the population of a State
also forms any basis for the allocation of
funds regarding- construction or improve-
ment' of the National Highways ?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF PARLIAMENTARY
AFFAIRS AND IN THE MINISTRY OF
SHIPPING AND TRANSPORT (SHRI
IQBAL SINGH) : (a) and (b) . Funds for
the construction and improven.ent of Natio«
nal Highwayvs are not allocated on the basis
of States or population, but on the necessity
for such works depending on the condition
of the highways and volume, intensity and
naturc of traffic thercon.

U.G.C's Plan for All-India Tour
of Students

4695, SHRI SAMAR GUHA : Will the
Minister of EDUCATION AND YOUTH
SERVICES be pleased to statc :

(a) whether it is fact that the University
Grants Commission has drawn up a plan
to take 500 students from all over the coun-
try on an All-India tour annually;

(b) il so, the objective, plan and the
modc of selection of such students; and

(¢) when Government propose to give
cfect to this plan ?

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR. V.KR..V,
RAOQ) : (a) to (c) , A statement is attached.

Statement
The Scheme of Visiting Stadentships

1. The University Grants Commission
has decided to implement a scheme of
Visiting Studentships during 1969-70. The
broad purpose of the scheme is to help
students “to know the country™ by provi-
ding opportunities to visit places of out-
standing interest in the ficld of national
development. culture, history, education,
ete.

2. The students in university depart-
ments and oolleges are eligible for participa-
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tion in the scheme. About 500 students will

be sclected for participation in the scheme
in 1969-70.

3. The duration of the programme will
be about two weeks.

4. The Visiting students will be paid
third class (Sleeper) railway/bus fare for
travel from the place of their study to the
place of visit and back. Incidental charges
at the rate of Rs, 10/- cach way and daily

allowance of Rs. 10/~ per day will be paid

to the students. The students should avail
of the railway concession for the purpose,

5. Because of limited funds, the maxi-
mum number of students’ places availuble
to a University within the present scheme
will he limited to 50 and the U.G.C. contri=
bution would not exceed Rs. 5,000/-,

6. The Commission has requested the
Universities to send specific proposals indica-
ting the number of students to be included,
the University/place to be visited cte,

Beating of lsracli Fducationist in
Aligarh University

4696. SHRI ID. N. PATODIA :
DR. SUSHILA NAYAR ;
SHRI K, LAKKAPPA :
SHRI M. 1. SONDHI :
SHRI MAHANT DIGVIAY

NATH

Will the Minister of HOME AFFAIRS
be pleased to state :

(a) whether it is a fact that an Isracli
cducationist was beaten up and knifed by
the students in the Aligarh  University:

(b) il so, what
lcading 19 incident;

were the circumstances

(c) whether the incident was provoked
by any political party; and

(d) if so, the the steps taken against
the miscreants and the ingiters 7

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
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VIDYA CHARAN SHUKLA) : (a) to (d) .
According to information received from
the state government, one Mr. Abdul
Karim, an Isracli cducationist, paid a visit
to Aligarh University on 27th February,
1969, Some students insisted on having an
interview with him on political issues., When
he avoided being drawn into a discussion
on political matters, the students concerncd
arc reporied to have indulged in shouting
slanderous remanks in respect of Mr, Karim.
The University authorities,  apprehending
trouble, dispersed  the students. Later, Mr,
Karim accompanied by the proctoral staff
left the university in a taxi. At Rasalganj
overhead railway bridge the taxi was stopped
by four or fise students, who damaged
the glass pancs of the rear door of the vehi-
cle and manhandled Mr Karim who recei-
ved some bruises. He was rescucd by police
men and  was taken to hospital. A cuse
under sections 324/427 of the Indian Penal
Codc has been  registered in respect of the
incident. No political party is responsible
for provoking the incident.

Solution for India’s Language problem

4697. SHRI VALMIKI CHOUDHARY:
Will the Minister of EDUCATION AND
YOUTH SERVICES be pleased to state :

(a) whether  the French  Minister of
State for Foreign AMairs who recently visited
India, leading o French Delegation to the
bilateral consultation between India and
France in New Delhi, had offered a solution
for India’s lanuage problem, by develop-
ing a new audio visual method of teaching
languages;

(b) if so, the dctails of the new method
of teaching; and

(¢) Government's reaction to adoption
and popularisation of the process ?

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR. V.K.R.V.
RAO) : (a) and (b) . At the Indo-French
talks held on 6th and 7th March, 1969, one
of the subjects bricfly discusscd was the
Indo+French Cultural and Scientific Cooper-
ation. In the course of discussion the
French Secretary of State emphasised the
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effectiveness of audio visual methods in
language teaching and said that in a small
French town of Rayon onc of the largest
laboratories in the world had been set up
to teach English, German. Spanish, French
and Russian to new learners in six weeks.
He felt that these techniques had a relevance
for a multi-lingual country like India.

(c) The Government is already aware
of teaching languages through Language
Laboratory technique. The matter is under
consideration.

qifweiAt srga £ frga

4698, =it gFW Q7T wEgA ¢ AT
TE-F14 BT 72 9T 1 AT w44

(%) 7ar ag a9 & f& ¥+ ga=g
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o gfawrdy 1 % Ter AT, IHF T A
FIAT AT 4T; "WIT

(@) =fz gf, a1 =7 a1% & FF
J 70 FTAAE A E 7
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Deployment of C. R. P. in Titagarh
4699. SHRI D. N. PATODIA : Will
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the Minister of HOME AFFAIRS be
pleased to state :

(a) whether it is a fact that the Central
Reserve Police was deployed at Titagarh,
24 Parganas, West Bengal in connection
with some communal riots which had takan
place there recently;

(b) whether it is also a fact that the
C. R. P. was hurrledly withdrawn without
allowing it to function in a proper way;
and

(c) if so, at whose instance the C. R, P.
was deployed and the reasons for its hurried
withdrawal ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) Yes, Sir.
They were kept as a reserve by the State
Police authorities.

(b) No, Sir.

(c) Does not arisc.

Government Officials Working on
Honorarium

4700. SHRI K. N. PANDEY : Will the
Minister of HOME AFFAIRS be pleased
to refer to the reply given to Unstarred
Question No. 5341 on the 20th December
1968 regarding Government Officials wor-
king on honorarium and state :

(a) whether the information has since
been collected ; and

(b) il so, the dctails thercol ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): (a) and (b).

Yes, Sir. A statement is laid on the Table
of the House. [Placed in Library. See No.
LT-544/69].

Grants to Privately Managed Schools In
Unlon Territories

4701. SHRI HEM RAJ : Will the
Minister of EDUCATION AND YOUTH
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SERVICES be pleased to state :

(a) whether the Central Government
have framed any policy for the guidance of
the Union Territorics for giving of grants
to the privately managed schools in their
territories;

(b) if so, its main features: and

(c) whether the Delhi Pattern has been
recommended or it is somewhat different ?

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION AND YOUTH
SERVICES (SHRI BHAKT DARSHAN) :
(a) to (c) . In Junc, 1965, the Central
Government  recommended to  all the
Administrations of the Union Territorics
that the Delhi Education Code may be
adopted by them with nccessary modifica-
tions to suit local conditions. The main
features of the Delhi Education Code are :

(i) Maintenance grants are given on the
basis of 95% of the difference bet-
ween approved  expenditure  and
approved income;

(i) Building grants arc given to the
excnt of 2/3rd of the total expendi-
ture actually incurred, suhject 1o the
maximum of Rs. 1.00 lakh.

The Union Territories of Andman and
Nicobar Islands, and Chandigarh arc follo-
wing the Delhi pattern. The other Terri-
totics follow the patterns of the adjoining
States.

Revision of Pay Sciles of Equivalent Posts
of OTicer Supervisors of Army Iicadquarters

4702. SHRI D. C. SHARMA : Will the
Minister of HOME AFFAIRS be pleased
to state :

(a) whether it is a fact that the scale
of pay of the post of Officer Supervisor in
the Army Headquarters has been revised;

(b) il so, the steps which have becn
taken to revise the scale of pay of similar
posts in the Central Secretariat Service
maximum of scale of which was similar to
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that of officer Supervisors, before the

revision of its pay scale; and

(c) whether the revision of the pay
scale of the Section Officers in the Depart-
ments of the Government of India is under
consideration 7

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) to (c) .
On the constitution of the Armed Forces
Headquarters Civil Service in 1968, posts
of Ollicer Supervisor (Rs. 740-30 830-35-900)
and those of Civilian Staff Officer, Grade 11
(Rs 800-40-1000) were merged into a single
grade of Civilian Staff Officer (Rs. 740-30-
800-50-1150). There is at present no proposal
to revise the scale of pay cither of the
post of Section Officer or any other posts
in the Central Sccretariat Service.

Sethusamudram Project Investigation Report

4703 SHRI KIRUTTINAN : Will the
Minister of SHIPPING AND TRANSPORT
be pleased to refer to the reply given to
Unstarred Question No. 7728 on the 19:h
April, 1968 and and state :

(a} whether Government have received
the complete report on  the investigations
of Sethuamudram Project;

(b) if so, when it was rcceived;

(c) the main recommendation  made

therein;

(d) whether the State Government have
requested the Centre to inclue this Project
in the Fourth Five Year Plan; and

(e) if so, the reaction of Government
in the matter 7

THE DEPUTY MINISTER IN THE
DEPARTMENT OF PARLIAMENTRAY
AFFAIRS AND IN THE MINISTRY OF
SHIPPING AND TRANSPORT (SHRI
IQBAL SINGH) : (a) to (c) . A report on
the investigations into the Sethusamudram
Ship Canal projectwas received in July, 1968.
The report indicated infer-alia that the project
was feasible, that it should providg g draft
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30 ft. initiallly and 35 ft ultimately that the
Rameshwaram alignment should be adopted
and that the first stage of the project
would cost Rs. 37.5 crores including a
foreign exchange of Rs. 16.5 crores,

(d) No specific request has been
received from the State Government of
Tamilnadu for inclusion of this project in
the Fourth Five Year Plan.

(¢) The report on the investigations
relating to the project is under examination.

MNational Archives of India

4704, SHRI YOGENDRA SHARMA :
Will the Minister of EDUCATION AND
YOUTH SERVICES be pleased to state :

(a) the qualification of the Assistants
employed in the research room of the
National Archives of India;

(b) whether Government have received
complaints from the Rescarch  Scholars
working in the Archives regarding the inade-
quacy of Canteen and other (facilities; and

(c) if so, what are the complaints and
the reaction of Government thereto 7

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (Dr. V.K.RYV.
RAO ) : (a) All threc Assistants employed
in the Research Room of the National
Archives of India possess Master's Degree
in History. One of them also possesses
Diploma in Archives-Keeping.

(b) Yes. Sir.

(c) The complaints from the Scholars
are given below @

(1) Refreshment Room of the National
Archives is too small and the
arrangoments are  unsatisfactory.
The Room should be kept open
also on holidays as there is no other

lunch room amywhere mnear the
office.
(2) Microfilm readers in the research

room are inadequate.
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(3) Seats in the research room are too
few to meet the needs of the gro-
wing number of the research
scholars.

(4) Documents and books are made

available to some, while their
access is denied to others.
(5) The exorbitant and fantastic rates

of lodging accommodation in Delhi
and the need for providing a small
hostel, with proper boarding faci-

lities for the research scholars
attending the National Archives
of India.

(6) New research scholars take nearly
two weeks to know what and
where the records are. They fe:l
the guidance they get from the
research room staff is inadequate.

The Government accept the nced to
improve the canteen facilities; (o increase
the number of microfilm readers and
to incrcase the number of scats in the
research rooms.

Better canteen facilitics and the number
of additional scats in the Rescarch Room
of the National Archives will be provided
as roon as additional accommodation for
the National Archives of India is construc-
ted. This is proposed to be accomplised
during the Fourt Five Years Plan.

As regards the microfilm readers, the
National Archives of India has been able
to procure a few more microfilm reader
and some more are proposed to be impor-
ted in the near future.

As regards the complaint in regard to
discrimination in the matter of access to
documents and bouvks, there has been no
discrimination.

The request for hostel accommodation
is under the considcration of Government.

As regards the question of guidance to
research scholars, the correct position
is as follow :
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The research scholars work under their
guides appointed by Universities, who
advise them as to what records to consult
in respect of their scveral subjects. Con-

sequently the National Archives only
offers gemeral guidance (o  individual
scholars. Therc is however always room

for improvement and constructive sugges-
tions would always be welcome.

Procedure for forwarding Applications of
Premanent Government Servants

4705. SHRI CHANDRA SHEKHAR
SINGH Will the Minister of HOME
AFFAIRS be pleased to refer to the reply
given to UUnstarred Question No. 9233 on
the 1st May, 1968, regarding posts of
Russian Interpreters in Hindustan Aerona-
utics Ltd., and state :

(a) the procedure which has been laid
down for being followed by a Ministry,
Department while forwarding applications
of permancnt Central Government servants
for posts in public scctor undertakings/aut-
onomous semi-Government organisations;

(b) whether a premanent Government
servant is allowed to retain lien on his
permanent post in the Central Government
upto a certain petiod on having been selec-
ted for a new assignment in any public sector
undertaking/autonomous  semi-Government
organisations; and

(¢) if so, whether there are certain
autonomous scaii-Government organisations/
public sector undertakings like the Oil and
Natural Gas Commission which do not
follow these orders and ask the candidales
selected by them for appoiniment to resign
from their several years of scrvice in their
parent  Ministry/Governmant  department
and, if so, the reasons therefor and the
position in this regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
YIDYA CHARAN SHUKLA) * (a) and (b).
Under the proceduie prescribed for forwar-
ding applications from permanent Govern-
ment servants for posts (whether temporary
or permanent) in public sector undertakings/
autonomous semi-Government organisations,
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the Ministry/Department concerned are to
forward the applcations only after taking
from the permanent Government servants
a written undertaking accepting the prescri-
bed conditions and informing the foreign
employer also of the conditions. The
prescribed conditions are that permanent
Government servants who are selected [for
appointment in public sector underkings or
autonomous semi-Government organisations
on the basis of their applications for such
posts should be allowed to retaion a lien on
their permanent posts in their parent office
for a period of 2 ycars or till they arc
permancntly absorbed in the public secctor
undertaking e¢lc.,, whichever is earlier,
subject to the following :

(i) The lecave salary and pension
contributions should be paid either
by the undertaking/organisation or
by the Government servant concer-
ned himself,

(ii) The pay allowed to him by the
undertaking/organisation should not
exceed the limits specified in
Ministry of Finance Office Memo-
randum No. 10 (24)--E. I11/60,
dated the 9th March, 1964, and
such other orders restricting pay
on foreign service as may be
issued by the Ministry of Finance
from time to time.

(iii) If it is proposed to absorb the

Government  scrvant permancntly

in the public sector undertaking/

auionomous semi--Government
organisation before the expiry of
the period of two years mentioned
above, it would be imcumbent on
the foreign employer 1o consult
the parent office beflore issuing
orders absorbing the Government
servant permancntly, and the
orders of permanent absorption
should be issued by the forcign
ecmployer only after the resignation
of the Government servant has
been accepted by the Government
and with effect from date of such
acceptance vide Ministry of Finance

Office Memorandum No. 4 (3)--E.

IV/A[63, dated the I1st October,

1963,
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(iv) Since the transfer in such cases is
not in the public intercst, the
Government will not accept any
liability to pay any retirement
benefits or for carry forward of
leave for the period of service
rendered under the Government.

If the Government servant is not
permanently  absorbed within a
period of two years form the date
of his appointment in the public
sector undertaking/autonomous
semi-Government Organisalion in
the manner indicated at  (iii)
above, he should, immediately on
expiry of the said period of two
years, cither resign from Guovern-
ment service or revert o his parent
affice.

(v

—

In cxceptional cases, whether it
would take some time for the
public sector undertaking, auto-
nomous body ete. to permanently
absorb such Government scervant

(vi)

due to administrative reasons, the
permanent  Government  servant
may be permitted to retain his
lien in the parent  Department/
Office for one mors year, While
granting such permission, a flresh
undertaking similar (o the one

referred to in paragraph 2 below
may be taken from the permanent
Government servants by the parent
Department/Oflice. A similar treat-
ment may be accorded to the
quasi-permanent employees.

(¢) It is not obligatory upon the public
scctor undertakings and the autonomous
semi-Government  organisations 1o comply
with the orders issued by the Government
in this regard except the conditions agreed
to by them, in cach case, while laking a
permanent Government  scrvant in  their
employ. Under the prescribed conditons
detailed above, the retention of liecn of
permanent  Government scrvants in the
parent Government department is subject
to the fullilment of the prescribed condi-
tions. If any forcign employer, i. e. public
scctor undertaking/autonomous  semi-Go-
vernnient vrganisation, is not agrecable to
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any of thesec conditions, the lien of the
permanent Government servant in that case
cannot be retained and he has the option in
that case to either resign his service
under the Government or relinquish his
post under the foreign employer and revert
to the post on which he hoids a lien.

feeslt ® guemQ
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Charges Against Officers of Ministry

of Education

4707. SHRI1 5. KUNDU :
SHRI. 8. M. KRISHNA :
SHRI A. SREEDHARAN :
SHRI K. LAKKAFPPA :

Will the Minister of EDUCATION AND
YOUTH SERVICES be pleased to stale :

(a) Whether it is a fact thata Senior
Officer of his Ministry has been found guilty
in the Museum theft which recently occurred
in the National Musem, New Declhi and the
Salar Jang Museum;

(b) whether it is also a fact that the
Administrative Division of his Ministry has
withheld large sums of paymenls concer-
ning the room coolers; and
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(c) if so, the recasons for withholding the
payment and the steps taken against the
Officers concerned in the above two cases ?

THE MINISTER OF EDUCATION AND
YOUTH SERVICES (DR. V. K. R. V. RAO)
(a) No, Sir.

(b) A statement giving the information
is attached.
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(c) The whole payment could not be
made as the requisitc inspection reports had
not been received from the C.P. W.D.
authorities. These have, however, now been
received and arrangements are being made
to pay the balance. The Ministry had rece-
ived two court injunctions asking that pay-
ment of a part of the bill which the firm had
sent be withheld. No action has been taken
against any Officcr as it is not called for,

Statement

1. Amount due to the party
2. (i) Amount paid
(ii) Amount under payment

3. Balance ( 1-2)

4, Amount to be withheld due
to two court injunctions
received by the Ministry

5. Balance for payment ( 3--4 )

Rs. 3,14,406.00
Rs. 1,81.602.00

Rs. 43,000.00
Rs. 89 804.00
Rs. 41,188.75

Rs. 48,61.25

Acrodrome at Yermaras (Raichur)
Mysore State

4708. SHR1 S. A. AGADI : Will the
Minister of TOURISM AND CIVIL AVIA-
TION be plcased to state :

(a) whether it is a fact that the former
Nizam Government had constructed an are-
odrome at YERMARAS near Raichur Dist-
ict Headquarters. Mysore State, spending
about one crore of rupees;

(b) if so, in which year it was constructed
and the cxact amount spent; and

(c) whether there is any proposal to
make use of this acrodrome for domestic
flights towards Bangalore, Bombay and
Hyderabad 7

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH) :
(a) and (b). “A fair-weather strip exists at
Raichur in the State of Mysore. It is owned
by the State Government, and the details
thereof are not immediately available with
the Civil Aviation Department.

(c) No, Sir.

Inter-State Transfer of High Court Judges

4709. SHRI S. A. AGADI : Will the
Minister of HOME AFFAIRS be pleused to
refer to the reply given to Unstarred Question
No. 6622 on the 30th August, 1968 regarding
inter-State transfer of Judges and state :

(a) whether any decision has been taken
in the matter of inter-State transfers of
High Court Judges; and

(b) if not, the reasons for the delay and
the action taken to implement the sugges-
tion made by the States Re-organisation
Commission in this regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) and (b).
The question of transfer of Judges from one
High Court 10 another has been considered
by Government but they do not propose to
make any such transfer unless it is essential.
They are, however, considering the question
whether some appointments from outside
the Staic should be madc at the time of first
appointment as Judges,
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Pakistanls Arrested in Delhl

4710. SHRI BHARAT SINGH CHAU-
HAN : Will the Minister of HOME AFF-
AIRS be pleased to state :

(a) the names of Pakistanis who have
been arrested by the Delhi police during the
months of January and February, 1969 and
the reasons of their arrest;

(b) whether any documents have been
recovered from their possession indicating
their espionage activities; and

(c) il so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): (a). A state—
ment containing the information is laid on
the Table of the House. [Placed in Library.
See No. LT--545/69]

(b) Ne, Sir.

() Does not arise.
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Adminisirative sct-op in Defence Services

BENI SHANKER
SHARMA :

SHRI RANIJIT SINGH :

SHRI HARDAYAL DEVGUN :
SHRI D. C. SHARMA :

4712. SHRI

Will the Minister of HOME AFFAIRS
be pleased to state :

(a) whether the Administrative Reforms
Commission has made any recommendations
regarding the administrative set-up in defence
services;

(b) if so, the salient points thereof; and

(c) il not, when these are likely to be
submitted 7

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS ( SHRI
VIDYA CHARAN SHUKLA ) : (a) to (c).
The Administrative Reforms Commission
has recommended in its report on "The
Machincry of the Government of India and
ils Procedures of Work™ that the Research
and Decvelopment Organisation of the
Ministry of Defence should be located in
the main Ministry and not in the Dcpart-
ment of Defence Production. The Commis-
sion also intends to formulate its recom-
mendations regarding **Defence Matters™
after a Study Team appointed by it to go
into the subject has furnished its final

report.

China-trained Naga hostiles entering Mao
Sub-division of Manipur

4713. SHRI HEM BARUA : Will the
Minister of HOME AFFAIRS be pleased to

state :

(a) whether it is a fact that some 250
China-trained Naga hostiles have recently
entered into the Mao sub-Division of Mani-
pur; and

(b) if so, the details of their entry and
steps taken by Government against them as
also to prevent fusther eatry of the China-
trained Naga hostiles into the country !
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THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS ( SHRI
VIDYA CHARAN SHUKLA) :
is no such information.

{b) Security forces are maintaining
constant vigilance to prevent the entry of
Naga hostiles returning from China.

Possession of Forcign Passports by an
International Racketcer

4714, SHRI ARJUN SINGH BHADO-
RTA : Will the Minister of HOME AFFA-
IRS be pleased to refer to the reply given
to Unstarred Question Mo, 1843 on the
22nd November, 1968 regarding possession
of Forcign Passports by an Inlernational
Rackeicer and state :

(a) whether the required
has since been collected;

information

(b) if so, whether there are a number
of cases pending in the Court against this
person;;

(c) whcther his Ministry has been advi=-
sed by the Ministry of Finance to withdraw
the cascs rcgarding the smuggling of an
imported luxury car; and

(d) whether his Ministry informed the
Ministry of External Affairs about suspici-
ous regarding this person’s nationality and
citizenship ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS ( SHRI
VIDYA CHARAN SHUKLA) : (a) Yes,
Sir. The information has been collected
and forwarded to the Department of Parlia-
mentary Affairs on the 22nd March, 1969,
for being placed on the Table of the House
in fulfilment of the assurance.

(b) One case is at present pending in
the Court of the 5th Presidency Magistrate,
Bankshall Court, Calcutta, under Sections
211, 193, 467/471 LP.C. for alleged false
complaints lodged by Mr. Hoon against onc
Mr. Jaffry and others.

(c) No, Sir. As stated in the reply given
by th: Dzputy Prime Minister and Minister
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of Finance on 25th November, 1968, to
unstarred question No. 1993, no prosecu-
tion had been launched against Shri Hoon
in conncction with the import of a Cadillac
car. The question of withdrawing the case
did not, therefore, arise.

(d) There was no occasion to do so.

Regional Enginecring College,
Tirnchchirapalli

4715. SHRI KIRUTTINAN : Will the
Minister of EDUCATION AND YOUTH
SERVICES be pleased to state :

(a) whether the members of staff of the
Regional Cngineering College, Tiruchchira-
palli. Tamil Nadu, have sent an appeal or
representation;

(b) if so, what arc their gricvances and
the actioa taken in the matter;

(¢) whether it is a fact that staff of this
college including thosc of lower category
were on stiike recently and some of them
were suspended;

(d)y whether Government intervened and
settled the issuc and the suspended staff
were re-employed

(e) if not, the reasons thereflor; and

(M whether Government  proposc  to
appoint a Commilttee of experts to go into
the working of this Recgional Engincering
College and. if so, when ?

THE MINISTER OF EDUCATION &
YOUTH SERVICES ( DR. V. K. R, V.
RAO) : (a) Yes, Sir.

(b) The staff rcpresented regarding
their service conditions and related matters.

{c) A few members of the stafllf went on
strike from 10.7.1968 upto 14.7.1968 and
they were suspended.

(d) and (¢). The Board of Governors of
the College examined the legitimate grievan-
ces of the staff and took appropriate action
to redress them. The strike was called off
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on 15.7,1968 and the suspended employees
were reinstated. The College has since been
functioning normally.

) _No. Sir.

Singing of Tamil Version of Natiopal
Antbem in 2 Madurai College

4716. SHR1 KIRUTTINAN : Will the
Minister of HOME AFFAIRS be plcased to
state :

(a) whether it is a fact that the students
of a College at Madurai refused to sing
Mational Anthem on the 9th March, 1969,

(b) whether it is also a fact that those
students have sung the translated National
Anthem in Tamil, without changing the
contents and the tune;

t¢) whether Government  propose 1o
allow the State Governments to sing the
translated National Anthem in their regional
languages, without changing the conlents,
so that the public can understand the mea-
ning of the National Anthem: and

(d) if not, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS ( SHRI
VIDYA CHARAN SHUKLA) : (a) Yes, Sir.

(b) A Tamil Song, *“SANGE MUZHA-
GU" was sung after the singing of the
National Anthem.

(c) and (d). The totality of the compeo-
sition of the words and music known as
Jana Gana Mana is the National Anthem
of India. Goverament have not authorised
any alternation in this composition by way
of translation or otherwise, nor is there any
such proposal.

Reinstatement of Ceniral Governmest
Employees

a717. SHR1 HARDAYAL DEVGUN :
Will the Minister of HOME AFFAIRS be
pleased to state :
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(a) whether it is a fact that the Delhi
Administration has asked the Central Gove-
rnment to take back all those Central
Government employees who were arrested
on the 17th/18th September last in connec-
tion with one day token strike;

(b) whether Government propose to
withdraw cases against them or allow them
to resume duly pending further scrutiny of
their cases; and

(c) when a decision in the matter is
likely to be taken 7

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS ( SHRI
VIDYA CHARAN SHUKLA): (a) A
communication has becn received from Shri
Vijay Kumar Malhotra, Chief Executive
Councillor, Delhi.

(b) and (c). Government's policy in this
regard is indicated in the Press Notes issued
on 18th October, 1968, 7th January, 1969
and in the Statement made on the floor of
the Sabha on 13th March, 1969 (copies are
laid on the Table of the Sabha). [Placed in
Library. See No. LT-546/69] Government
do not propose to withdraw any cases where
there is sufficient evidence.
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Admission of Scheduled Caste & Scheduled
Tribe Students in L. 1,Ts

4720. SHRIP. R. THAKUR : Wil
the Minister of EDUCATION AND YOUTH
SERVICES bc pleased to refer to the reply
given to Unstarred Question No. 7677 on
the 19th April, 1968 regarding admission to
Indian Institutes of Technology and statc :

(a) the reasons for the extremely low
intake of Scheduled Caste and Scheduled
Tribe students in spite of the clear directive
for 20 per cent reservation for such students
in those Institutes:

(b) the reasons why the Madras Insti-
tute did not show even a semblance of
compliance with the specific representation
order; and

(c) the specific and immediate measures
that are being taken to enforce compliance
of reservation orders in all the Institutes ?

THE MINISTER OF EDUCATION &
YOUTH SERVICES (DR. V K.R V. RAO):
(a) and (b). The main reason for the
admission of a small number of Scheduled
Caste and Scheduled Tribe candidates is
an inadequate number of applicants from
this group and their poor performance at
the Joint Entrance Examination.
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All Institutes of Technology including
the Madras Institute are following a uniform
policy laid down for the admission of Sche-
duled Castes and Scheduled Tribes. All
Scheduled Caste and Scheduled Tribe candi-
dates, who qualify at the Joint Entrance
Examination and secure up to 10 per cent
marks less than the last candidate admitted
on the basis of merit, arc given admission.

(¢) The Council of the Institutes of
Technology has decided that, with effect
from the next academic session Scheduled
Caste and Scheduled Tribe candidates, who
qualify at the Joint Entrance Examination,
should be given admission against the seats
reserved for them without linking their
performance with the performance of other
candidates.
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Correspondence Course for M. A.
Classes in Delhl University

4722, SHRI RAM AVTAR SHARMA :
Will the Minister of EDUCATION AND
YOUTH SERVICES be pleased to state :

(a) whether itis a fact that the Delhi
University propose to start correspondence
course for M. A, classes in the next acade-
mic year:; and

(d) if so, in what subjects?

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR. V. K. R. V.
RAOQ) : (a) and (b). The Univeisity Grants
Commission has accepted the proposal of
Delhi University to start Correspondence
Courses at Post-Graduate level ina few
sclected subjects. The details of the sche-
me are being worked out by the University
in consultation with the Commission.

Harassment to Tourists

4723. SHR1 RAM AVTAR SHARMA :
Will the Minister of HOME AFFAIRS be
pleased to state :

(a) whether Government's attention has
been drawn to the letter of Mr. Dean Carp-
enter, Vice-President (Retd) Hilton Hotels
Internatioal Inc. U. 8. A. published in the
Statesman, dated the 11th  March, 1969
complaining about the harassment he recei.
ved at the hands of the Police in Jaipur;
and

(b) if so, the aclion taken by Govern-
ment to prevent tourists from being harassed
by the Police and other goonda elements?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) Yes,
Sir.

(b) The facts are being ascertained from
the Government of Rajasthan.

Collection o! Linguistic data in
Maharashtra

4724. SHRT RAJASEKHARAN : Will
the Minister of HOME AFFAIRS be pleased
to state :
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(a) whether it is a fact that in or about
February, 1968 the Government of Mysore
had asked for village-wise Linguistic Data
(1961 Census) of certain border taluks in
Maharashtra State in connection with the
Maharashtra-Mysore Boundary Dispute and
that this information was compiled and was
made available by apportioning cost equally
between the Centre and the State concerned:
and

(b) il so, whether the Government of
Maharashtra was consulted prior to compi-
ling the data referred to above ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS (SHR!
K. S. RAMASWAMY) : (a) Yes, Sir.

(b) As the data was reqired by the
State Governments in connection with the
boundary dispute which had already been
referred to the Mahajan Commission, it was
compiled without having prior consultation
with the Government of Maharashtra. Simi-
lar data in respect of areas in Mysore requ-
ired by the Maharashtra Government had
also been compiled at their request without
having prior consultation with the Mysore
Government. However, in all these cases
the data after it was compiled was made
available simultaneously to both the State
Governments and also the Commission. As

the data was also needed by the Commission,

the cost was equally shared between the
Central Government and the State at whost
request it was compiled.

Collection of Primary Census Data

4725. SHRI RAJASEKHARAN : Will
the Minister of HOME AFFAIRS be pleased
to state :

(a) whether there are any rules for the
preparation and publication of the Primary
Census data in respect of village-wise lang-
uage figures and regarding sharing of the
cot of the between the Centre and
State/States;

(b) if so, whether Goveroment propose
to lay a copy of the samec on the Table;
and
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(c) whether there is any restriction on
the person or authority who is entitled to
make a request for getting the said figures
compiled and make available to such person
or authority and, if so, the nature of thé
restriction 7

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS (SHRI
K. S. RAMASWAMY) : (a) to (c). The
language figures are compiled and publish-
ed as part of the census data in respect of
tehsils/taluks/thannas or larger administrat-
ive units, The village-wisc data if and
when required for any specific purpose by
the Central Government or any Stale
Govenment is tabulated after re-sorting the
primary census slips. The cost of this
operation is recovered from the authority
al whose request the work isunertaken
but it the data is required by the Central
Government and any State Government, the
cost is sharcd. Compilation of such data is
not undertaken unless therc is a reasonable
need for the authority at whose instance it
may be compiled, to have the data.

Construction of a Bridge over Sabarnarabha

4726. SHRI S. KUNDU : Will the
Minister of SHIPPING AND TRANSPORT
be plcased to state :

(a) the steps taken to construct a bridge
over River Sabarnarabha ncar Jaleswar in
Orissa;

(b) whether the Orissa Government have
recommended the construction of this
bridge;

(c) whether this brige will be constructed
within the Fourth Plan period; and

(d) in what stage the proposal is at
present?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF PARLIAMENTARY
AFFAIRS, AND IN THE MINISTRY OF
SHIPPING AND TRANSPORT (SHRI
IQBAL SINGH) : (a) to (d). Presumably
the Hon'ble Member is referring to the
construction of a bridge over the river Sub-
arparckha necar Jaleswar in the Balasore
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District of Orissa State. This bridge would
fall on Statate road and its construction is,
therefore, the responsibility of the Govern-
ment of Orissa. However, they have been
asking for a grant-in-aid for this bridge,
which is estimated to cost about Rs. 74.00
lakhs. Inthe Third Plan. the Government
of India sanctioned an estimate amounting
to Rs. 12,400(-for the survey of this project.
The State Government's regest for a grant-
in- aid for its construction can be consid-
ered only after the Fourth Plan has been
finalised.

Development of Minor Ports in Orissa

4727. SHRI S. KUNDU : Will the Mini-
ster of SHIPPING AND TRANSPORT be
pleased to state :

(a) whether a Committee has been for-
med to decide which of the minor ports in
Orissa will be developed;

(b) if so, the composition of the Comm-
ittee with names of members included in
the Committee;

(c) whether some technical personncl
have been or will be included in this Com-
mittee;

(d) what will be the nature of this
Committee ;

(¢) whether any hydrological survey is
being undertaken in the Chandbali Port and
whether a report has been submitted; and

(f) whether the report will help the
study of the above Committee and, if so, to
what extent?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF PARLIAMENTARY
AFFATRS, AND IN THE MINISTRY OF
SHIPPING AND TRANSPORT (SHRI
IQBAL SINGH) : (a) to (d). It is proposed
to set up a Committee headed by the Deve-
lopment Adviser (Ports) in the Ministry of
Shipping and Transport to make suitable
recommendations for the development of
a minor port in Orissa, viz  Chandbali/

Gopalpur.
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(¢) and (f). At the request of the
State Government of Orissa hydrographic
survey of the estuary on which Chandbali
is situated has been undertaken. The sur-
very will continue during the next survey
season also i.e. 1969-70.

Finger Prints of Dr. Dharma Teja

4728. SHRI SHIVA CHANDRA JHA :
Will the Minister of HOME AFFAIRS be
pleased to state :

(a) whether it is a fact that the Central
Finger Print Bureau of Calcutta has the
finger prints of Dr. Dharma Teja;

(b) if so, when it was taken and other
details thereof; and

(c) if not, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) No, Sir.

(b) Does not arise.

(¢) Finger prints of persons convicted
of certain types of offences are sent to Cen-
tral Finger Print Burcau, Calcutta for record.

Supersonic Aircraft for Civil Aviation

4729. SHRI SHIVA CHANDRA JHA :
Will the Migister of TOURISM AND
CIVIL AVIATION be pleased to state :

(a) whether Government have any plan
for the use of the supersonic aircraft for
civil aviation;

(b) is so, the details thereof; and
(c) if not, the reasons therefor ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR, KARAN SINGH):
(a) Yes. Sir, the question is under conside-
ration.

(b) Air-India has not as yet placed
orders for the purchase of supersonic air-
craft. They have, however, reserved delivery
positions for two U.S. S. 8. Ts and two
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Concorde aircraft with deposits of $ 4.00
lakh and $ 5.00 lakh respectively.

(c) Answered by (b) above.

Recruitment of Central Government
Employees

4730, SHR1 SURAJ BHAN : Will the
Minister of HOME AFFAIRS be pleased
to state the number of Central Govern-
ment Employees of all categories who were
recruited in relaxation of age and/or educa-
tional standard, excluding the Scheduled
Caste/Scheduled Tribe people, during the
last three years 7

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI1
VIDYA CHARAN SHUKLA): The requisite
information is being collected and will be
jaid on the Table of the House as soon as
possible.

Memorandum for Dismissal of Executive
Councillors of Delhi

4731. SHRI JUGAL MONDAL : Will
the Minister of HOME AFFAIRS be plea-
sed to state :

(a) whether the opposition leaders of
the Delhi Metropolitan Council have sub-
mitted a memorandum to the President
asking for the dismissal of the Executive
Councillors of Delhi; and

(b) if so, the nature of allegations made
therein and the action taken by Govern-
ment in the matter 7

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFALIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) A
memorandum was submitted to the Presi-
dent by opposition leaders of Delhi Metro-
politan Council.

(b) The matter is under examination.
The charges cover alleged breach of oath
of secrecy, improper enhancement of licence
fee in respect of certain items, defiance of
law, interference in court/police cases,
harassment to slum dwellers, defiance of
court orders, unauthorised language policy,
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political victimisation,
of land, etc,

irregular allotment
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Purchase of Machinery and Equip-
ment by Road Organisations

4738. SHRI NITIRAJ SINGH CHOU-
DHARY : Will the Minister of SHIPP-
ING AND TRANSPORT be pleased to
state :

(a) the reasons why machinery and equ-
ipment in excess of actual needs, which lies
unattended and  as surplus, is purchased
from Road Projects;
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(b) the persons responsible for ordering
purchases of excessive machinery and equi-
pment for Lateral Road Project and Border
Roads Organisation:

(c) the reasons why the said equipment
was allowed to lie unused or was not put to
optimum use; and

(d) the reasons leading to heavy perc-

entage of repairs of machinery and
equipment in the said organisations ?
THE DEPUTY MINISTER IN THE

DEPARTMENT OF PARLIAMENTARY
AFFAIRS, AND IN THE MINISTRY OF
SHIPPING AND TRANSPORT (SHRI
IQBAL SINGH) : A statement giving the
requisite information is placed on the table
of the Sabha.

Statement

The question covers the Lateral Road
Project under the charge of the Roads Wing
and the Border Roads Organisation under
the administrative control ‘of the Defence
Ministry. In so far as Lateral Road Project
is concerned the information is given below:

The Lateral Road Project, being a Def-
ence Oriented Scheme, was initially accorded
very high priority by Goverment. In 1964,
it was envisaged that construction of 1111
mile long road from Amingaon in Assam to
Bareilly in U. P at an estimated cost of Rs.
111 crores should be completed in three
years. For the complction of the Project
according to that Schedule, the purchase of
machinery, both indigenous as well as  imp-
orted, has been decided on the basis of he
quantum of work involved in the constru-
ction of the road and bridge works. Lat.r,
in August, 1966 as a result of the economy
drive of Government due to financial strin-
gency and overall change in strategic situa-
tion, the Lateral Road Project was down-
graded in priority and the work thereafter
had to be sl d down considerably. Asa
result, some of the machinery purchased for
this project became surplus to requirements.
A high level Committee has been set up to
review the surplus stocks of machinery and
suggest measures for its optimum utilization,
and its report is awaited.
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In so far as the Border Roads Organis-
ation is concerned, the information is being
collected.

12.28 brs.

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPOR-
TANCE

Recent political developments in
Pakistan

SHRI PILOO MODY (Godhra) : I call
the attention of the Minister of Exlernal
Affairs to the following matter of urgent
public importance and request that he may
make a statement thereon :—

“The recent political developments in
Pakistan and the reaction of the
Government of India thereto.”

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI DINESH SINGH) : Hon.
Members arec aware that during the last few
months therc have been widespread expre-
ssions of democratic urges in Pakistan and
the people of Pakistan have been demand-
ing changes in the political system which
would result in greater popular participa-
tion in the government of the country. This
upsurge of popular feeling resulted in a
Round Table Conference from 10th to 13th
March, 1969, beiwcen the Government and
the Opposition Icaders, At this Conference
Government of Pakistan accepled a federal
parliamentary government conceded the
demand for direct clections based on adult
franchise.

The political situation in Pakistan did
not stabilise even after this agreement.
On the evening of 25th March, 1969,
President Ayub Khan, in a8 dramatic move,
SHRI NATH PAl : It is tranmatic and
pot dramatic; it is tragic. handed over
power to Geperal Yahya Khan, Commander-
in+Chief of the Pakistan Army. Immediately
on assumption of power, Genmeral Yahya
Khan plaged the whole of Pakistan under
Martial Law and assumed the powers of the
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Chief Martial Law Administrator. The
Constitution was abrogated, MNational and
Provincial Assemblies were dissolved and
the President, the Governors and the Coun-
cil of Ministers both at Centre and in the
Provinces ceased to function with immediate
effect. '

With the people of Pakistan we have
ties ol history and culture and we are close
ncighbours, We are naturally interested in
stability, peace and progress of Pakistan. It
has been our constant endeavour to esta-
blish good neighhourly and friendly relations
with Pakistan. Unfortunately, we have not
met with much success so far. Despitc the
present difficulties in  our relations, we
earnestly hope that relations between India
and Pakistan will be normalised and will
lead to friendship and co.operation in many
fields.

We have no desire to inicrfere in any
way in the internal affairs of Pakistan. Itis
for the people of Pakistan to decide the
Government they would like to have and
political and economic policies that are best
suited 1o their naticnal interest.

We are confident that the people of
Pakistan can settle their internal prohlems
according to their national genius. For our
parl we wish Pakistan and its people well
and they have our good wishes for their
progress and prosperity.

SHRI PILOO MODY : I am not in the
habit of commending the statements made
by the Minister of External Affairs. How-
ever, | have to make an exception in this
case. My party and 1, and. I hope, a great
many other members of this House have
always been wedded to the belief that un-
less the two countries, India and Pakisian,
can establish firm friendship, there is no
future for either of us.

In this connection, 1 will recall
that ten years ago when Genl. Ayub
Khan took over power in Pakistan--

the means or methods that he employed
was none of our business--our Prime
Minister at that time rushed in and went
out of his way to dub the regime a3 a naked
dictatorship. Then again when Genl. Ayub
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Khan made a sporting offer to us of joint
defence, I very well remember our Prime
Minister asking, ‘against whom ?'. Many
of us at that time could have given him the
answer.” Now there is a new regime which
has taken over power in Pakistan, and [
would very much like that we start with
an entirely new outlook towards Pakistan,
on a c¢lean slate, on a pew basis, on the
basis of new ideas and mnew relationships.
In that connection [ would like 1o ask the
hon, Minister of External Affairs if he would
like 10 take the House into confidence and
tell us some measures or some steps that
he anticipates to take in  the following
months to see that ultimately warm and
cordial relations are established with our
neivhbour.

SHRI DINESH SINGH: It has been my
endeavour tc 1ake hon. Members into confi-
dence on each occasion that we have had any
discussion in this House, and I have taken
the Members into confidence in saying that it
is our hope and wish that we should have
warm friendship with the people of Pakistan
and that we should have co-operation in
many fields. What exact steps will have to
be taken will depend upon the conditions in
Pakistan and the situation as it develops. It
will be very difficult for me at this stage to
venture any guess in the matter.

o gmidlT wredt  (g19E) ¢ A<me
qzlzg, IAT AT & Nigl ¥ wgrAag 3—
wrr &1 wrf ager, &z 2 A G 4g £
arg . afl giw aifeearr W, M =g
sgx @i g, armr A g ar T Af g
Bqgar arz et ag wa wea ¢ e
aifseia &1 gaar s ¥ S0 OR
2, mfkeara w1 gy avy £ A
wr & famed gugn e aAr &
aersg i W @ AT gw Al wgA § e
AFT 9T JATT ¥ FQIGAT | T
affe A e AT DA & wTT A
/AT -9%) W1 anrerT QAET 9T I
sfazew arp § 1 w1 wak gr wfawAy
a1 fed) gré sfaat Afe e, -
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arz ar sUSt ¥ § IEA feafad W
geriEa § ga wraw fedt gere A $1§
usg gaA1d 4 3 & qdf qifeear & s
¥4 & afesq oifeears & yas wwar
wiad § ? %ar ag N @y & fF agr gz
qg @Y WIFAT agdt o7 ) ¢ IAW seam
a1 ¥qeaA ®9 8 IAR Hay fEa) qEra)
g & Y AA9A qicd g Wrg? oad
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ST A1 & 95917 W@ TIHIT ) I9
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g fe miffeard) Jaral & srag @ wf 3
f& 32 g wrafrs fazlz ®r amar
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aewid &1 5@ aft Feafy gq qre A A
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foqa qas § 7

arady wra @Y N fadryr ®q F araay
wigar § o ag fE wanty & xx ofeem
qifezarr @ Iy wrAt Fara¥ € Ak
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qmUiE §1 7% U6 gk agrat ® o
qfern qifeemra & Fq ot qr A
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qireg /741 g1 a@ g 1 § ar feT sA-
T3 FT AT AN A1 AgA § 1 Az wEA
g ar f& qdf aifeegim & qfian
wffenta ¥ goF 3 A N wiFAr IAT
W g, W I9F Y gqff aiff@E &
qeId} a8 uez §i7 w1 ga §? afe veaw
a1 AYeqF ®T F AZT §F ATAAT FT RAT
fawar 2 &) foe 9q graeg A wia av-
w1z &1 &1 gfafear g, #aifs &7
&1 3% qftmim gart FIT MFT 92T
AT g ?

&t fadm fag : &3 o+t w77 & gw
g & 2 fswf o anpd @
miEEaA & 9y WA ¥ gEAYT A
a3

SHRI K. P. SINGH DEO (Dhenkanal):
In view of the fact that history has a way of
repeating itself and Pakistan has martial law
again after eleven years and stability and
peace has been forced down and therc is an
attempt at consolidation and unity agninst
a common danger, and obwviously the Exicr-
nal Affairs Minister knows who the danger
is, may I know whether with Soviet Russia
and America giving arms supply and China
fishing in troubled waters regarding auto-
nomy to East Pakistan,......

SHRI DINESH SINGH :
did not follow the question,

Iam sorry T

SHRI K P SINGH DED : With Soviet
Russia and America giving arms aid to
Pakistan and China fishing in troubled
waters viv—u—vis the autonomy of East
Pakistan, may I know whether Government
think that this situation prevailing in Pakis-
tan does pose a threat to the defence and
foreign policy of this Goveroment, and
secondly whether our Government have
taken the trouble to find out cither through
our representatives there or otherwise
whether the new regime subscribes or
adheres to the principles of the Tashkent
pact?
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SHRT DINESH SINGH Arming
Pakistan beyond its normal defence require-
ments automatically constitutes a threat to
us. This matter has deen discussed in this
House 2nd we have convered our feelings
to the Governments Lhat have been giving
military supplies to Pukistan The answer
toitis for us to strengthen our defence
forces and to be prepared to meat the threat
from whatever source it comes.

SHRI K. P. SINGH DEO : He did not
answer the question. Dues he  think it will
pose a threat to our defence and foreign
policy? What about Tashkent?

MR. SPEAKER : He mentioned that
we will have to defend ourselves and we
will have to strengihen our forces

SHRI K. P. SINGH DEO : What about
Tashkent? I want to know whether the
regime subscr.bes to that.

MR. SPEAKER : Yes, on that point?

SHRI DINESH SINGH : So far as
Tashkent declaration is concerned, the
Government of Pakistan and Government
of India have signed the Tashkent declara-
tion This is a continuing Government and
we hope they will abide by the Tashkent
agreement.

AN HON MEMBER : Nobody knows
what they subscribe to.

SHRI DINESH SINGH : Unless you
hear me, how will you kmow? You will not
know cither. All | was saying is this, that
we hope they will adhere to that declara-
tion,

SHRI S M. KRISHNA ( Mandys ) :
One thing stands out rather very clear.
Neither the military dictatorship nor guided
democracy is the panacea for all the evils
that beset a developing country like Pakis-
tan, In their hour of trial and anguish a
large majority of the people in this country
and the Government sympathise with them.
A stable Pakistan is in the larger interest of
the South-East Asisn region and the
balance of power in this region. I would
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like to know from the Minister that in the
recent months when violent disturbances
took place in East Pakistan, have there been
a number of Pakistani nationals who heve
for one reason or other eniered into the
Indian territory through West Bengal, Tri-
pura and Assam? If so, what steps and
measures have the Government of India
taken to prevent any such infiltration which
would eventually endanger Indian security ?

SHRI DINESH SINGH :The House
is aware that from time to time refugees
from East Pakistan .

AN HON. MEMBER Not refugees,
infiltrators.

SHRI DINESH SINGH : Iufiltratcrs.
Mow, as [ was saying, refugees have been
coming and this matter has been discussed.
So far as infiltrators are concerned, we are
not aware of any large number of infiltia-
tors. Those that may have ccme would
have bevn dealt with by the authurities.

SHRI NATH PAI (Rajupur) : Nobody
in this voantry, much less in this House
would appear to be wanting to meddie in
the internal affairs of Pakistan or to tell
the Pakistanis how they should run their
country. But this is totally a different
thing, expressing sympathy in their hour
of trial for a people who till yesterday were
regarded as the same Iodian people. And
this is a legitimate right. The charge thal
we are trying to interfere in the affairs of
our ncighbour cannot be seriously levelled
against us. It isa fact that Pakistan was
as much a heir to the same liberty, freedom
and independence which we inherited. But
it is an unfortunute fact that they wer:
baulked and cheated of it for the past 20
years and just when there was a dawn to
give the impression that they were once
again going to get back what was their due,
as the freedom which the people in this
country enjoy, this blow was struck. I was
a little distressed to hear the Minister say
that it was a dramatic move. It was a
traumatic experience of the people of Pakis-
tan; let there be no doubt about it. what-
ever may be the legal squibbles, that this
is nothing but a cowp-d' etat camouflaged
as a stepping down. If this is a coup-d’ ctut,
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which 1 think it is, this is precisely the same
coup-d’ etat which took place in 1958. I am
not saying that they should not have coup-d’
erar, But 1 want to know whsther there is
any policy. We do not know what they
subscrive to. What about the Tashkent
Declaration 7 Is there anv continuation ?
Is this a legitimate transfer of power or is
itacoupd etar? | and the whole House,
will agree that in spite of this suppression
and“the reign of terror which is  now being
let loose against the people of Pakistan, the
psople of Pakistan will rise once agiin to
the freexdom which should be available to
them, whatever may bz the temporary
rule of the dictatorships. May 1 ask from
him one sinall clarification 7 There will be
a rush and queueing up on the part of the
an-called great powers which are really
giaat powers or monsier powers Lo curry
favour with the new regime and one of the
methois of this currying favour with the
new masters-since they are military leaders-
and earning their goodwill be the giving of
arms and military equipment and this cons-
titutes possibly a  danger to India. 1 would
like to ask whether the Government is
aware

SHRI PILOD MODY : They are essen-
tially military men.

SHRI NATH PAl : We all know thesc
military men. Luckily India does not have
that kind of military men

Does the Government realise (a) that
this may bec a coup d'ciar and if so whether
it constitutes the continuity of the policy
of the Government, and (b) whether the
incvitable effort on the part of the big
powers to curry favour with the new regime
by giving of arms possibly affects India’s
security ?

SHRI1 DINESH SINGH : As the House
js aware, the power was transferred by a
Constitutionally established President to
the Armed Forces and Martial Law
was declared. I have mentioned this in my
statement and we, therefore, accept this as
a transfer of power. So far as the policies
are concerned, I had expressed my hope
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that the Government of Pakistan will follow
the declarution made at Tashkent. This was
the question and a specific reply was given
by me. So far as the gquestion aboul arms
supply interference by the outside powers
is concerned, 1 had replied to the
question when Hon. Member Shri Prakashvir
Shastri had put it. If Hon. Member Shid
Nath Pai wishes, 1 can repeat that. We
hope there will be no outside interference
in the internal affairs of Pakistan, nor would
any steps be taken by any outside power
which may increasz tension in the sub-
continent or hamper the possibility of esta-
blishing friendly and co-operative relations
between India and Pakistan

SHR1 NATH PAI : Shri Prakash Vir
Shasiri's question was quite diTerent, as
will appreciate, from the one posed by me.
Inevitably all the so-called great powers
will try to curry favour with the present
rulers of Pakistan and one way they can
do it with a military dictatorship is to give
arms. In Mr. Ben Bella's case it was the
Chinese People's Republic which, within
twelve hours of his being pulled down,
recognised the regime We know how these
great powers function. 1 want to know
whether the Government of India appre-
hends this kind of danger or not.

SHRI DINESH SINGH : The question
of the defence of a country is a matter
which is the paramount responsibility of
the Government and therefore we are
conscious of our responsibility for the de-
fence of our country.

12.48 hrs.
RE: SITUATION IN TELENGANA

SHRI M. N. REDDY (Nizamabad): Mr.
Speaker, I rise to refer to the grave develop-
ments that are taking place in the Telengana
region of Andhra Pradesh and I might also
convey a very disturbing news, namely, that
this morning the Supreme Court has invali-
dated the Mulki Rules which we have passed
only the other day, namely, the 17th of
this month. So, the Act that has been
passed by this august Housc has becn nega-
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tived with the result all the safeguards that
were given to the Telengana people and
on the basis of which the State and the
Central Government wanted to find some
solution to the Telengana problem are
completely gone. A serious situation has
now arisen and, as you know, Mr. Speaker,
1 have given scveral notices for Calling
Attention, Short Notice Question and a
motion for a debate. | have also given a
motion for adjournment of the business to-
day and to discuss this important problem.
I also requested to you to appoint a Parlia-
mentary Committee of all the Members ...

MR. SPEAKER : Of all the members ?

SHRI M N. REDDY : .. of all the
Parties to visit Telengana as was done in
the case of NEFA in 1966 and West Bengal,
The anxicty is that these safcguards are
going to be eatended over a period and
people have no confidence in the Govern-
ment which is there as well as here which
may continue only for three vears and they
do not know what will happen to them over
a longer period. Therefore, all the Opposi-
tion Parties and the Government shou!d be
committed to a definite policy of giving
these safeguards, It is an important matier
and I am thankful to the leaders of Opposi-
tion who have supported my motion for an
immediate discussion.

The Home Minister may be requested
to make a statement on the implications of
the judgment.

MR. SPEAKER : This was raised be-
fore me by a number of friends. both Oppo-
sition and Congress, coming from Andhra
Pradesh. As the House is aware, I also
belong to that unfortupate State,

SHRI NATH PAI (Rajapur) : We do
not treat you that way.

MR. SPEAKER I wanted to be a
little more careful about it...

SHRI M N. REDDY : This was discu-
ssed in the Rajya Sabha.

MR. SPEAKER : ...That is why I
have been pushing off any discussion, call-
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ing attention or anything of the kind. For
the last 14 months, 1 have been trying to
postpone it. Shri Reddy saw me twice. So
also Shri Venkatasubbainh. Why mention
individual names ? Almost all the Andhra
Pradesh MPs have seen me about it. But
as [ said, I have been cautioning them to
be a little more careful so that things will
not go more wrong than they are in the
State, Now hec says that the Supreme Court
judgment has also come. That will cause a
lile more anxiety. I am sure the Home
Minister will take note of this. Shri Reddy
was unhappy because the Rajya Sabha was
taking note of it while we are not consider-
ing it. They are discussing it everyday there.
I told him they do not have discussion of
the Home Ministry Demands. But we are
discussing those Demands toda:. He can
speak about it and place before the House
his viewpoints,

SHRI M. N. REDDY : This was dis-
cussed in the Rajya Sabha about three davs
ago, twice. This House <hould also have
an opportunity to discuss it.

MR. SPEAKER : 1 entirely agree. Still
I wuould tell him that they do not have
discussion of the Demands but we have.

Again I am calling a meeting of the
Business Advisory Committee on Monday.
If you want to cut into the time of the
Demands itis only the Business Advisory
Committee, where all the leaders are repre-
sented. that can do it. 1 have no objection.
I am not standing in the way of a discu-
ssion. I will place it before the Commitiee
on Monday., We will discuss and come to
a decision.

Meanwhile, he can make his points du-
ring today's discussion. 1 will give him an
opportunity Then naturally the Home
Minister who is concerned with it, will also
give his view about it. After that, we shall
consider what can be done.

SHRI P. VENKATASUBBAIAH : rose-

MR. SPEAKER : No, lam not prepa-
red to allow a discussion now. It is not
proper. We cannot start a discussion on it
now without notice.
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SHRI NARENDRA KUMAR SALVE :
rose-

MR. SPEAKER : Shri Salve also need
not rise.

SHRI NARENDRA KUMAR SALVE
(Betual) : You must give me half a minute.
There is an equally explosive situation
developing in Vidarbha.

MR SPEAKER : | know once the
claim of Telengana is conceded, Vidarbha
and other things will start. I am not worried
about it.

Therefore, Government will make a care-
ful assessment.

A regards a team going to the State,
I think we should walch the situation.
After the discussion of the Home Ministry
Demands, let us meet and find out. The
Government’s view must also be known.
After all, all efforls must be to help ease
the situation.

He has made a suggestion. I have been
preventing him from raising this issuc for
the last two or three weeks, Shri Ranga
also has been anxious about it. Tt is not a
party question, We will consider all aspects.
But we musi tike Government also into
conflidence before send ng anybody and see
to what extent it will help. Therefore, we
shall consider all aspects calmly

SHRI P VENKATASUBBAIAH (Nand-
val) : 1 am not raising a discussion at all,
but 1 wanted to make '

MR, SPEAKER : No.

SHRI MOHAMMAD ISMAIL (Barrack-
pore) : As rcgards thc All India Taxi
strike...

MR. SPEAKER : No. Nothing that
is snid will be recorded.

SHRI MOHAMMAD ISMAIL :**

SHRI JYOTIRMOY BASU (Diamond
Harbour) :**
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SHRI SHEO NARAYIAN (Basti) :**

MR. SPEAKER : He cannot raise issues
like this here. B:fore a matter is raised here,
it must be brought to my notice and I must
consider it. T am not allowing any member
to raise matiers all of a sudden. Shri Reddy
has been sceing me for three days. I also
prevented Shri Salve from raising it. But
just because there is some strike in the
morning, he raises it here without notice.
Where is discipline 7 Where are the rules ?
Where is Parliament ?

Papers to be laid on the Table.

12.54 hrs.
PAPERS LAID ON THE TABILE
Annual Reporis of L. 1. T., Delhi and Madras

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION AND YOU-
TH SERVICES ( SHRI BHAKT DAR-
SHAN) : Sir, On behalf of Dr. V.K.RV.
Rao, 1 beg to lay on the Table--

(1) A copy of the Annual Report of the
Indian Institute of Technology,
Delhi, for the year 1967-68,

(2) A copy of the Annual Report of
the Indian Insiitute of Technology,
Madras for the year 1 67-68. [ Pla-
ced in Library. See No. LT--524/69].

Arms (Second Amendment) Rules and
Indian Forest Scrvice (Pay)
Amendment Rules

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): I beg to lay
on the Table--

(1) A copy of the Arms (Second Amend-
ment) Rules, 1969. published in
Notification No. G. 5. R. 431
(English version) and G. S. R. 434
(Hindi version) in Gazette of India
dated the 22nd February, 1969,
under sub-section (3) of sec'ion 44

** Nut recorded.
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of the Arms Act, 1959. [Placed in
Library See No. LT--525(69).

(2) A copy of the Indian Forest Service
(Pay) Amendment Rules, 1969,
published in Notification No. G. C.
R. 770 in Gazette of India dated
the 15th March, 1969, under sub-
section (2) of section 3 of the All
India Services Act, 1951 [Placed in
Library. See No, LT--526/69].

MESSAGE FROM RAJYA SABHA

SECRETARY : Sir, 1 have to report
the following message received from the
Secretarv of Rajya Sabha :

*In accordance with the provisions of
rule 127 of the Rules of Procedure and
Conduct of Business in the Rajya Sabha,
1 am directed to inform the Lok Sabha
thai the Rajya Sabha, at its sitting held
on the 26th March 1969, egreed without
any amendment to the Customs
(Amendment) Bill, 1969, which was
passed by the Lok Sabha at its sitting
held on the 22nd March, 1969

PRESIDENT'S ASSENT TO BILL

SECRETARY : Sir, I also lay on the
Table the Appropriation (Vote on Account)
Bill, 1969, passed by the Houses of Parlia-
ment during the current session and assen-
ted to by the President since a report was
last made to the House on the 21st March,
1969.

1..55 brs.
ESTIMATES COMMITTEE
Seventy-Second Report
SHRI P. VENKATASUBBAIAH (Nan-
dyal) : 1 beg to present the Seventy-second

Report of the Estimates Committee on the
Ministcy of Health and Family Planning and

1891 (SAKA) D. G. (Min.

Home Affairs)
Works, Housing and Urban Devlopment
(Department of Works, Housing and Urban
Development)--Department of Printing and
Stationery (Stationery Wing).
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12.55 } hrs.
DEMANDS FOR GRANTS-Contd.
Ministry of Home Affairs--Contd,

MR. SPEAKER The House will
continue the discussion on the Demands
for the Grants of the Home Ministry.
Shri Randhir Singh may continue his speech.
1 request him to finish quickly so that

others will get a chance; he has already
taken seven minutes.

12,55y brs.
[ MR, DEPUTY-SPEAKER in the Chair

st e fay: (Rigas) Sumeae wgey,
# qeal awRQT wT W@rar fs foeelt #
ofre & sHareal & faars a1 gwewma
AA Q@ E ST EH aw & qTE quErd
g %3 au K aig fafaet ageg
¥ TTETE #1 9 f 39 a1t ATHETE 9%
gaeEiAT M fwar sm

Q @17 & o w0 wga
fip feeelt w1 o WgT § agaT W= AT W
ek wd fardt ¥ 2 W@ g
greft femmi A ®awr G rmar g
fog awg & wfafrat 3 oF xer @aw
fzr grar & 3t g A feect ® wEfad
30-30 IR 40-40 H9 9T ¥gY ATA N
fram & § 77 @ fawht & agd go o
FapmwrU REgE FX R & | Ew A
I WA Fodrono ¥ wyar fasely -
A S sk A § o gl et
@ g wel gy afwrwaw ¥
BoNogeHFaqaeiiw T L1 I WY
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[t zwe farg )

fox & @ 2 fF 97 &1 Al &1 &
AT ? 37 J9I fFaml 3T 7@ 0T AE-
@ &Y qAIR TLF @Y & | Irg qar A5
g & 9a &1 #n gw grm 7 gAET feema
fah s Al & a9 § 72F @ §
fafreet aga & argm f& gmakR 9T
ag BT |eH & q19 | FY JHT TaAran
FT 6 8 3§ ST w1 dtF gunfasn
& famar 3 R d A gew & gfar
w3 FY wrarzfeat, g @ & F-
T AT oz o E ok 3w oTaw
fraral &t T Fifeal /e o o wo
¥ AN, B F AR AT FRERIT F AW
¥ ¥ 17 TH AT @ TRAamT FOd FAR
W F FA A AT X FT AT@T w4
sy & 1§ g fw fafree aea 5w
graaaTT F1 a3F T 1 A1 ey
Y o g| 0% § Sl & g Aramw
DA 2 Wwaraz D | Feeet ¥ z2frg aw
g gt framt & sl ) Sifedl &
#Ie UFITAT FT F GHYIT IATAT AT @I
T A @ faoslt H S wda oA g,
gt A A g, gfom § e
gaifan § 97 FY 37 81 ogl & S@re-
JETE FI AT FHT AT @I | "AT
wEET & Al WAl ¥ Fge -
Fweam | & agm & faet e
fafreg a7 o s fam grame & arem
w ok 7 wgiem w s gy
Tg w9 W § IW ¥ qfcmaersy
ool 72 afrg dwE) £ AR # A
dor ) Wrg afsqrga & gqF, arsis,
qew WX giENE wifs wrEawmsmal s
ot 7w ¢ W agRw 9%

R E

wﬂmimitﬂﬁm
w1 Awr ¥ fag o pargfoe ¥
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SEqEAT § THoTITo #f TF HHST a1 o7
I9 7 "X gro ufwr arslt #HdY 7 A
waig T &) FAfzat § weAr feada
A& o & wgm fs g7 a1 feaga
F1 TFte fhar a1q |

& gg @t g fF Jwr 1 oA wAT
qg ATA & 39 A F=9 faar 99 ) 98 99w
S29 & T IAFT A9 q4f fgmra= wZor a1
T F1§ gogw a1 @ fear @ afEA
g “Awr" 17 wwGT TGT FAT E |

99 gaTh H 37 S g g, ufadz
g, ot frzms tew wfgada g & @
fafeet a1ga & wrgm fw o= faw afa-
wdq #1 dfeq far omg | & ogaa ot #
ag #t waAr Agm fF gt & vz
agar Wey &1 AfEw =i @Al AR
gat sfeezgerm & fgedt &1 @ &N
femr mar & sy fesy ®v aEgl &Y
#ifaw o 39 ganw. w1 WaHz g
a@ ¥ fifn | agi e @Y TE R,
wigy faast @Y 78 & w9 F@T ATET
Az T *1 % Ffae | & af Fgar§
fF Agaw fedra & Ao ag DI a=0 &)

13 trs.

o iy & armee & foo @Y wgar
rgm o 7g aga AEd ad g
WT ATTATE & v &1 aga fasrae R
fF agi o< & oW 9 AE &1 Tl
g uxodiore & feriom mar v =
@ Y g, o waeer e T A wgt
¥ & gy § 6 Armee fgegram w1
ferr @ g gw & I@ AN AR
Tl FW@ 1 gW B SO ®ATa S0
wifgq 1 &% @i fafaeex @ge & Fg0
SEm A Rt vt & A fs ST R
H A% s A wifge | Ioram g,
agt Ay ¥ o ordw Oeft § Wi ww
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1T AT A | Fg AT AT A QI FQ
&1 & @in fafrezt grga & Fga1 Tgm
fe ag agt gz smg & 1 g A1 wER
WY 3997 qavg 7g) wear | & gog A W@
£ 1 32 % Iaa1 g A a foraan
ARTAT & | I9TeqsT wgIeq, @1 OF g
Hotr gt dga ar wf At & wgm fF
A1 fafrezz At ag quds &
off A It g@ A1 TV ASGY A AR
g AT gasr wfgy f§ ag agt .a
Tt FY wdlst 7 gaw frar fFoaa
A F3% wow @y fergearn wwd ¥
AT AT A17 g9 A A19 FY wEA F AT
g1 W g A § ag gary faww
agr a0 fwew &1 g7 w7 § 1 F |wga
§ fr grer it afvaw 8 geafes gal &
I9 T gIINT AT @IE AR 9T ATAE
¥ BYATHZ FT FI ST AT AR |

# qrzar § fe a faaads &1 F17
FH ¥, @8 wiF gurw g, g@l W §
3T &1 agl WAT WTH | Agl MA ;A
AT &1 ag W T ALTIE EATR )
fam qma FT ag gy OF § T HI¥
qrear ag =arfed | & Suga £ st arndy
T gAY gATE AT A wEE H A,
Ao FTAFATH & €9 & agi IF WK
F2 fs g ma &1 39 fa@r @ W@ @
JEw, IF F NQ AN ¥G F oW
arzd & e agr & 9T I AT |

# wer wfge o fago F At &
Yt qasmr agar § & g PRAm w@-
A 1 e A o s W felw
 Magmur ¥ 3 agr ¢« faw
femtdw §, 37 & agt 9T AT F WYy
f& w7 & fracen agi 9¢ § 1 & afaqe
o\ faga mar a1 fao wgar § fe
ay o0 s g § 1 g & o g
mggE 5@ § fs AN et IXH v
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ag At 3 FT qE AwEALIIArE 0 X
i fr o gFT agi o) fafrex
MEmIaffafs ar vy ¥
17 FE 1T IT I 72T FT

MR. DEPUTY-SPEAKER : You have
taken five minutes now.
SHRI RANDHIR SINGH : May I

take a few minutes more 7 You are in a
hurry.

MR. DEPUTY SPEAKER

: He may
continue after lunch.

13.05 hrs.

The Lok Sabha adjourned for Lunch till
Fourteen of the Clock.

The Lok Sabha re-assembled after Lunch
at five minutes past Fourteen of the Clock,

[MR. DEPUTY-SPEAKER in the Chair]
DEMANDS FOR GRANTS--Contd.
Ministry of Home Affairs--Contd.

MR. DEPUTY-SPEAKER ! Shri Ran-
dhir Singh, He should conclude in two
minutes. He has taken 17 minutes already.

SHRI S. M. BANERIJEE (Kaupur) : Sir,
no taxi is available.

MR. DEPUTY-SPEAKER : How is it
relevant now 7

SHRI S. M. BANERJEE : Thatis one
reason why members are not able to come
on time.

oft Tt feg . wed wgEw A,
§1q fafret grge & & =g fs o A
13 ®1f sfawy fasrd @Y Iawy O faer-
foii w1d 39 9T A9A AP AET &L
a1y Wy sfawe fasmar ar fasfy o
gfew arenl & foag 1 &fed v aw oot
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[+t ez fag ]

fawrfeal #t gy gweaftde A faam )
Fagar g f6 97 X a0 swa FL )
ara &Y arg s gfeq awi & dfen #faw
g ST AR & MR w1 W
fafreex aea #1 gwedfar @ aga
qdter &, 1@ aga wEd AT AN §
afFT oy T femw qar w2
¥ o w7 § i qg ore) I ¥ #faw
9T gATET & §TT A FEN 19 g @
wfawT # A foi & g 9T TR FG
AR gt FC F Sifw w4, g
% g 9wt §

& ag it s1gan § fe s v o
A VT TG | qg qgT GRL VT @,
S A RT | TG Ferararg fF oaw
Tqe ¢ 8, Fiey & e oA | gl U
@@ Y g1 g qerfedl MeRT R
AP FAM! AT €T &1 AR A9 G
wege I
wigar foiiE § ag @ s fodlontore @Y
"I "o To THo HIX WTEo flo UHo ¥
wTH R frar @ &few o1 wex
T & fom ¥ s an €, gaeT a
€ W my § I 51 w1 qgar @
graanrww & frwrer gu @WT § s
U ¥, T ® A Wy ORARE §T |

& ag @ wgm § e e ol
framl w1 cefafrdem ¥ fgemr @
wifgd | W} WY [T W@, W@
AT, g5 B & HIW A7, JoTtoqqodto
& dm aad  ar ofews afae sy
¥ b o, o sfawm & deg
oo, 3§ A v wwlt gz -
fort feart w faeeft wifgd ) @ @
I w At e g v 3 o W qw
v
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gl 7% Ay ferfdl sm &
T g, a1 FoWTTodTo FT Frawy ¢, Al
"EH TIHEA F G99 g, g9 I@d &
f& & aga wear S AT & 1 F A
g 5 & aefml &1 3t sfafadls
fast Y f5 19 & s} T Faunfga
N faadt g1 @ & Faal ;1 adr gfa-
ard faeet sofzd sy wfori & gAal #1
faeray & 1 feme @ F a N glaad
W ¥ faarfedt 71 & st § A WA
At & Sy Tz o

g A% BT FT FEET §, TW RN
WTY SoeTe FOC S 3 | WY A AT
EAR AN E 1 341 T F Az WTEA-
ATA-FfTS @ @ | RET AT FWAS aef
AT, TH FY AT IAIA T97 |

99T g SRl 9T gEEds &
forg ot el gemwer gu & Sk AR A TR
2 fr 3§ wdmafagi o o= O FAW
@M o R J[egew mmmarg &
%) qi9 979 @F w9 w1 fa@r @
& wgar g wiedegew & W IR
dt maz § wiw AW H W IA A
wafs st aifadie & o= wafs a@ra
QA g, e w31 W AN g F
fodt 2w & dar adY Qv & f5 w A
g TG QA A ¥ qg AR
1 oY 3% wisre #1 wafy g @ 0
it 1 7 ¥ o @, fagre, @, @k
g g ¥ qi e % @0 aE
weTafy g gU & | wafy W
qifriic N wafw & &g gwrw g
wifgd 1
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7@ fgrdt wrdt qonwT 1 W @ wrarE
# gary feeqr g 370

Agas H gr€ 12 &1 49 2/ owL
3| qgi & foq uF gfraed ot § | wedy
wgIzw & ot fgar faar 3, & g1 =
aF g\ & gtz Far § fE oaw
FEL THH AT FT T |

FR®I w7 fag 7 sfiwr qgi aex
FHr Tifgd | aifade § &8 7 w5 aw
ST T AR qT oA grer § A W A
AN ¥ AR AT G | ag WA
AYeramt & fore oF faarer o 1 qifade
A A A, IAH TWA FH U, IAY
S TAT TEW FF HrO |

TE A & 1A ¥ forg AY ey ag
MITATFT & f5 ¥ Zf w1 & oror a7
75§ AfeT ghm 12 F A ams
AP A & a9 7 a7 aw &
g R ¥ 3807 ity 912 & 99 a7
qF, TAFY sFeqr W WO FAH
rfz? | Qe ara @Y § ooy o 3%
S F w3 F fo 41 8 1 & gy wrw
ﬁhrﬁm’kmﬁé"ﬁﬂmrﬁu
Tg St §, @y A g @ wrfgdr |

19 g% AV fear, & wrowr dgz
LLG Lo
i
7" SHRI S. A. DANGE (Bombay Central
South) : It is not very difficult to enume-
rate all the cvils from which our country
is suffering under the benign rule of
especiallay the two Ministers sitting opposite
to me particularly my friend Shri Morarji
Desai who wields the finance portfolio of
the country and my friend Shri Y. B.
Chavan who wiclds the danda to support
that order. As to the picture, it is very
clear, The ruling party itself is suffering
from so many evils. And it knows them
very well. So I need not enumerate them.
Even a whip cannot be obeyed in order to
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pilot through a Bill agreed to by the party
itself. That is the kind of absenteeism or
absentee landlordism which the ruling party
whishes to continue in this country.

As regards other things, the State
Governments run by the Congress have 10
fight against the Central Government run
by the Congress. This was not the picture
twenty ycars ago, and it is really time that
all of us should think why we have con e to
such a pass. Of course, they are doing
their own thinking, but since the Congress
Party rules this country, it is also our busi-
ness to think as to why this is happeniog.
And when things crack up instead of follow-
ing a democratic procedure, they take recou-
rse to Governor's power and then topple
Ministries through the Governors which
again are toppled down by some other
people. What kind of order are they bui-
Iding ? I do not understand it. They are
utillising the Governmental and constituti-
onal power to retain the make-up of an
order that they have built and also to
prevent its breakdown. But when it breaks
down in a democratic way, then they slash
down the democratic order by the most
undemocratic use of their constitutional
power. Why is this happening?

I do not want to enumerate all the trou-
bles that are already there before the House
and everybody has spoken about them.
Take for example, their behaviour with
regard to their own employees. Any diplo-
mat worth his salt would think that his
secretariat at least should be loyal to him.
But the Government employees are bandied
about from place to place; assurances are
given and they are not carried out. Let
alone Government employees; take even
that supreme ultimate power, that is, the
police; discontent is found among their ranks
also and I think about seven hundred or
cight hundred victims are still roaming in
the streets. So, what kind of policy are they
following? 1 do not quite know.

The Home Ministry is the essence of
power in onesense just as the Finance
y is the of financial and
economic power in another sense. Though
I do not say that the other Ministries may
pot share in Is the sins, in any case, these
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two particularly deserve the atteation of
this House and the country.

When solutions are proposed, why do
they resist them? There are any number
of grievances. Ever my hon. friend from
Haryana that inimitable province or State
from which followed the wonderful phrase
that the Home Minister had coined, namely
*Aya Ram and '‘Gaya Ram’, has spoken ab-
out them. There are regional d'sparities,
All these regions are being Governed by the
Congress. Why does onc region find itesIf
in difficulty against another region or again-
st the Centre? Haryana comes round and
says certain things, then Himachal Pradesh
comes round and says certain things; my
hon. friend Randhir Singh has enumcrated
all of them: I do not, therefore, want to
spend my time on them. Take even Goa.
It is such a small thing. 1t has remained
a Union Territory. Why can Goa nol bec-
ome a State? Why can Manipur not become
a State? Why can Himachal Pradesh not
become a State 7 What is it that frightens
Government from giving one additional Gov-
ernor? After all they should enjoy it,
because the more the number of Governors,
the merrier  the show. There may be one
Governor and a little Assembly with a little
more powar in all these places.  They are
producing money and they are viable. What
is viability ? Shri Y. B. Chavan knows
very well that at one time Maharashtra was
declared as a non-viable arca and, thercfore,
it could not become a separate State. 1 do
not know whether my hon. friend Y. B.
Chavan okayed it at that time or not; in
any case, hc was for a bilingual State first
aod then he fortuna.te‘ly came over to a
unilingual State; later _on, T 'do not know
what his position now is; for, having got
that and having found himself in difficulty,
1 do not know what he will say now. He
once want to the length of supporting the
Shiva Sena at the beginning. Later no...

SHRI ANANTRAO PATIL (Ahmedna-
gar) : That is wrong. (Interruptions)

SHRI S. A. DANGE : ...the two great
Ministers were found to be the fastest runn-
ers in the city of Bombay when the Shiva
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Sena was pursuing them, But at that time,
this was th2 position. I do nct know; later
on, they might have changed their views.
It is quite possible. But in any case, when
it was a question of fighting the communists
or fighting the working class, or fighting Shri
Krishna Mcnon, the Shiva Sena was a
wonde:ful ally; but when the latter turned
against them... ...

SHRI P. VENKATASUBBAIAH (Nan-
dyal) : 1t ig the creation of my hon. friend’s
party. They have put up Shiva Bena as
their creation. It is Dange's sanstha.

SHRI S. A. DANGE : The Home Mini-
ster would not agree with my hon. friend.
Let him please refer 1t to the Home Minister.

Many of the slogans written by the
Shiva Sena are against me. So, he cannot
say that. The first statement that was over
issued by the Shiva Scna was against one
party and not theirs. Let them remember
that. Shri Chavan wanted my hon. friends
oppositc to understand the political and
inncr urges of the Marathi people which
expressed themselves in the Shiva Scna,
though it might of the fascist type. This
was the thing that they were pleading.

What 1 was pointing out was this. Why
are these contradictions taking p'ace in a
party which once was wery healthy? 1
remember that in 1937 the point made by
the Congress about the Governors when
they were to take over Ministries. Mahiima
Gandhi insisted that Governor shall ab de
by the advice of the Ministers, and on that
ground they refused to take power. Now,
they have taken the place of the British
Viceroy at the Central and they want to cha-
nge the position, from a democratic position
to an undemocratic position, that the
Governor now shall be supreme because the
Viceroy is either Shri Y. B. Chavan or some
body else; by ‘Viceroy' I mean the content
of power; the content of power of the
viceroyalty is in the bands of the Home
Ministry. Therefore. the most democratic
principle of 1937 is given a go-by. Why
should this happen? Let me spend a few
minutes on this question. Why are the
structures breaking down and on what issues?
The essence of the conflict is now between
the States and the Centre in the area of
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what is called Centre-State relations, And
this is happening on two counts, namely
finance and police. Take, for instance,
the incident at Durgapur or the incidents at
other places, What question do they raise?
The Centre wants to put its Central police
force in the domain of a State power in
which they have got their own law and order
police force. Why should there be a para-
llel force in a State? Why should the Cen-
tre insist on that? From what does it arise?
Why do they, for example, want to put the
U. P. police in Bengal or the Beogal police
in Maharashtra or the Maharashtra police
in Tamil Nadu or the Tamil Nadu police or
the Malabar police in Punjab and so on?
The reason is that they want the people of
the States to feel that they are being suppr-
essed by the police force of another State.
If the UP police force attack the Bengal
people in Calcutta, what would it lead to? It
would 1:ad to the fecling that the U. P. police
is bad and they are sending their police there,
and the Bengal police is very good, though
the police of every State may be the same.
This is the old tactic of sending the Malabar
battalion of the Army or the Marathi Batt-
alion of the Army in each others areas. At
one time, when Master Tara Singh was last-
ing and therc was danger of his dying and
an upheavel taking place in Punjab, the
finest soldiers from the Marathi battalions
and the Gurkha battalions were sent over
to curb that possibility of a disorder. This
mentality of relying upon the contradictions
between the people or the police forces or
the military forces or the classes of two
different regions in order to preserve law and
order ultimately leads to rivalries and the
worst envies inside this country and enables
these gentlemen to retain their power. The-
refore, the essence of the conflict on police
count arises from that reason.

Then I come to finance. After twenty
years of development, two spheres of finan-
cial development have arisen. One is the
growth of monopoly, monopolistic industry
and banking, controlled by the Finance
Ministry from the Centre. The other is in
the States, which are left with small spheres
of finance in which they can tax their own
peasants, small traders and 30 on, and ma-
nage as they like. Today the industrialists
who have sprung up at the local level, regi-
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onal level say that the financial power should
not be only in the hands of the Centre.
Therefore, the concentration of monopoly
finance must be disintegrated, decentralised
and the gains of monopoly and all capital
development should be shared. Therelore,
from the States also such demands are

rising.

One reason for this conflict lies in the
capitalist developmeni and in the excessive
concentration of financial power at the
Centre, which is used in order to build up
the monopolics, and that is why when the
conflict came into the open it became known
as Chandrasekhar versus Morarji Desai.
What was the essence of that conflict? The
essence of that conflict was that today fina=-
nce is monopolistically, bureaucratically
controlled from the Centre which inhibits
the development of the regional forces.

Therefore, the demand for decentralised
finance is certainly a demand which is just-
ified and Thope the Home Ministry will
move in that direction. Because of tech-
nological reasons, economy cannot be decent-
ralised in a capitalistic country which needs
a high rate of development; so, the all-
India development plan will have to be cent-
ralised. But then the question is excessive
concentration of burcaucratic and monopoli-
stic finance in the hands of the Centre lead
ing to the starvation of the rightful ambiti-
ons of the region remains. Therefore, the
conflict is arising. So, if you do not reso-
Ive the Centre-Slate finance question, it
will ultimately lead to stagnation and confl-
ict of the worst type, both in the economic
sphere of development and reflecting itself
in the political spbere.

Therefore, my submission is that the
proposal of Shri Namboodiripad for establ-
ishing a Council of States in order to dis-
cuss these matters should be considered. Of
course, I do not say that all the nome
Congress Government demands should
be supported by the non-Congress parties
and all the Central demands should
be opposed.  Because, suppose we try to
decentralise the Central finance. What is
there common between the Madhya Pradesh
Ministry led by the Raja Mata or Shri D.P.
Misra and the West Bengal Ministry led by
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Shri Ajoy Mukerjee and Shri Jyoli Basu?
On the guestion of financse, if we decentra-
lise finance and share it with them, the
share of the finance of higher order in
Madhya Pradesh will be used, I do not
know for what, may be used by the Home
Minister there for suppressing the minorities
and if the Minister belongs to a particular
party there having views, say, of the Jan
Sangh or any other type, it may lead to one
development; the same fiance in the hands
of a Finance Minister like Shri Ajoy Muke-
rjee in Bengal, assisted by the other parties,
may lead to another development, So,
making common cause with anyone is not
our viewpoint nor is it the main viewpoint,
that all non-Congress Ministrics should
combine to conf.ont the congress Minisiry t
the Centre. Non-Congress Ministeries that
were there in many of the States like Mad-
hya Pradesh, Haryana or some other States
arc birds of the same feather with the
Congress they are like the Congress Minis-
try at the Centre,

Therefore, it is a question of democratic
alignment on the question of finance, as
against burcaucratic alignment on the ques-
tion ef finance; the democratic financial
powers, the financial affairs, of the States,
being discussed democratically and applied
and spent democratically, as against the
"monopolistic capitalism, the monopolistic
pulls and pressures at the Centre, which
control the whole national economy ina
bureaucratic way. This is the real evil
and the real cause for the financial scandal
that is there, for the financial discrepancy
that is there and hence the demand and
urge from the States for decentralisation of
finance.

Another reason is, when the various
capitalist parties in the country started mov-
ing about for sharing the development, they
thought that agriculture is a minor thing
and what should be Centrally controlied is
industry and monopoly finance. Therefore,
all the major taxes and all that were kept at
the Centre and small little sphares lik agric-
ulture, land revenue, were given to the
States. Now the capitalist financier has
developed agriculture and large-scale agric-
ulture has come into being, Shri Chavan’s
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province or my own province in an example
of it; Punjab is ano:her example ofit: so
also Andhra. So, when they rose up from
low levels to high, the big capitalist financi-
ers started taking interest in tractors, oil
engines and so on to improve agriculture. 1
am not decrying that development. But,
then, the conflict is not always healthy.
These gentlemen themselves want 1o build
up capitalist finance, capitalist farming on
the basis of higher technique or by grabbing
land and putting down the wages of the
landless labour or the poor peasant.
In such a conflict, we ceriainly cannot
stand by the side of those regional or State
Goveraments who want to fight with the
Centre to get more share only in order to
develop capitalism in agriculture, in order
to beat the agricultural labour or the work-
ing class. Therefore, it is not a question of
siding with everything that the State demands
in order to weaken the Centre. It is nota
question of weakening the Centre or streng-
thening the Centre because in a modern
capitalist State, the Centre has to remain
and in a federation like this. of multi-lin-
gual States, there has to be the Centre
which does not lead to the development of
converting a federal Constitution into a
confederal Constitution. In a confederacy
of warring States, perhaps, Andhra against
its own party in Telengana or Andhra again-
st Maharashtra or Maharashtra against
Madhya Pradesh or all that, when the
question of sharing the Centre’s finances,
the total accumulated wealth and the pro-
duce of the country, will come, the various
regions will start fighting among themselves.
The regional disparity is enhanced by mono-
po'y development thorugh regional disparity
is also inberited from the past. To overcome
that has been inpossible for the Centre.
Why 7 It is because the Centre has allowed
itself to be dictated by the Birlas and the
75 monopoly houses. Therefore, High finan-
ce flows Calcutta and Bombay in spite
of the fact that the two places have got the
highest conceatration of industry and capital.
Why does finance flow there 7 Why taxation
is made like that ? Why is petrol duty
unnecessarily raised 7 Is there any reason ?
If you were to reduce the price per barrel
of imported crude--we are paying 8 cents
more than what Japan and Pakistan pay-you
would not have been required to raise the
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petrol duty and harass these bus-walas and
taxi-walas and makc them go on strike.

You see this international relationship
in the matter of pricc. You are paying more
price per barrel of imported crude than
what Pakistan and Japan are paying to the
sume foreign companies. Why does not the
Finance Minister or the Home Minister take
up the question within their own spheres
to see that this discriminavon against the
whole countrv and its transport operators
is stopped and no more duty is imposed
here and tie price of per barrel of impo.ted
crude is brought down 7 1 do not want o
bother you with figures. They arc with me
here. We pay 136 cents to the oil companies
and 128 or so is paid by Pakistanis Do
you know this 7 why is it not being chan-
ged ? 1t is because the pull of the oil mono-
polies with the Finance Minister is so great
that he cannot deny their demands. He will
pay their price and make us pay duty h.re
and that duty will attac< even my hon. friend
from Ha yana when he puts an oi pump
in his farm. Everv farm s in Janger. Why 7
It is becaus: of the duty. And it is because
they surrender to the oil companies, You
genllemen of the Congress party who have
the majority are surrendering to them ? Why
don't you resist when someones ay 1 will
rule this way or | resign". You should have
1hcjguts to, say, *'Please go; the country can
do without either present dictators or would
be dictators.” The Finance Minister has not
got the guts and the vision to see the prob-
lem. Therefore, there is total confusion, Stite
aganist State,pariy against pary, theirown men
against their own men, Governors against
elected Assemblics, and all this is happe-
ning because they observe one principle,
that is, the principle of the thieves' kitchen,
that all of them will support the monopolies
and if the monopolies light, then those who
have the biggest pull among their own party,
that monopoly wili win and others have to
resile. What is the race 7 Whether Birlas
will have No, 1 or Tatas will have No, 1.
This is the race. On that basis will be, deci-
ded whether Mithapur project will be
sanclioned or not. 1f Birlas pull says, *Don’t
sanction™, Tatas pull says, *Please sanction.
Then the whole Ministry goes running about
to find shelter behind the technical report
of the particular scheme. Do they apply
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such standards to hundred and one other
such schemes 7 They don't, In that race,
they lay their own services at the disposal
of the monopolies. 1n order to make win
either the pious Birlas with their Hindu tem.
ples or Tatas with their charity--they race up
und down. This country is subjected to this
because of one reason and that is that you
arc in the service of the monopolies and,
therefore, even the small entreprencurs, the
middlc entreprencurs, even io your own
party, have to quarrel. Even agriculturists
voting with the Congress have come to
quarrel. Ultimately there is no other solu-
tion, and we who come up as democratic
forces in the States arc bound to clash with
you, Why not ?

Mr. Jyoti Basu is a Home Minister. Mr,
Chavan is also a Home Minister. Who s
superior T Mr Jyoti Basu is superior be-
caus¢ he stands on the side of the working
masses. So long, in Durgapur, in the mining
area, the police supported the INTUC union,
the police supported the mine-owners, the
minc-owners who would not even translate
the Wage Board's award into, practice: so
long not one of tham was arrested. When
the mine~s" umion protested, hundreds of
them werc arrested Why 7 Now Mr. Jyoti
Basu, as the Home Minister, standing on
the side of miners will not allow the police
to be used in order to beat the miners and
save the minc-owners. But you, as the Home
Minister at the Centre, in the service of the
monpolists, tried to send them the Central
Reserve Police. Armed police, U. P. Police,
security force To do what ? Why do th:
two police forces of the same country
clash ? That was becausc you put your poll-
ce against the workers and we put our police
in defence of the workers and we are going
to do it. The essence of the wholc relation,
the essence of the whole system is that a
munopoly of the capitalist order is built by
the Finance Minister and a terrorist regime
against the working class in fovour of the
capitalists is built by the Home Minister.
That is the essence of the conflict.

SHRI ATAL BIHARI VAJPAYEE (Bal-
rampur) : Durgapur is a State project. There
is no monopoly... (Interruption)

SHRI S.A. DANGE : Monopoly linance
is using Durgapur to disrupt its production,
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What do vou know abou', it ? (Interruptions)
I know you are ready to purchase them
cheaper when they go in losses and you are
helping by their mismanagement. That also
I know.

SHR1 ONKARLAL BOHRA (Chittor-
garh) : Is he speaking on Finance Ministry's
demands or Home Ministry’s demands ?

SHRIS. A. DANGE : It
conspiracy between  Home  and
One cannot move without the other,

is a joint
Finance

»t waq farrdt awdat @ gOnad
AEIGH, T TN A9 F909d & a1 A uF
a1 73 | I+Fi7 sfa aqg o w1 oAm
far 2 1=t i @ & 3T w3 A
gfer F1 FI7A-F1 F@r 2, T4 FALE
T gA S HzA7 2 7

SHRI S. A. DANGE : Ewven if that word
is there, it only means, not of that State. 1
do not know if he has used that. Mavbe,
you may be saying from the news-agency
report, [ do not know./ Interruptions) Nobody
would call it forcign, especially a police
belonging to U. P., on the Gangetic plains;
how can it be called forcign 7 Whether he
has called it or not, I do no! know. But it
cannot be called *forcizn’. It belongs to the
samc country. Even if we shoot cach other,
w. shoot with our own bu'lets. What I want
to say is that you should not have all the
bullets. That is all. The trouble is this. You
want to retain all the bullets in the hands
of the Governors. Plecase allow the elected
assemblies, the democratic people, also to
have some of them in order to counteract
the conspiracies of these Governors who
are your people. After all, your Governor
exercises his own brains. In fact, Governors
are appointed af.er they lose that commo-
dity. Whon there is nothing else for the
men to do any thing any where, they are
sent as Governors. Here 1 do not mean the
incumbent you might be sending for West
Beogal. He may be an srmiable man, with
braims; you might be seading him, I do pot
koow...
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SHRI 8. M. JOSHI (Poona) : I thought
you were making a point .

SHRI 8. A. DANGE : [ was not making
any reference 1o any rumour or  whispere
about the Governor for West Bengal

SHRI BAL RAJ MADHOK
Dclhi) : That is a suggestion.

(South

SHRI S. A. DANGE : Maybe, for the
first time, there may be a change in sending
an intellipent  man for West Bengal. 1 do
not know. I am not  condemning all Gover-
nors as unintclligent men. But generally
the policy followed is this. When a man
is not found useful anvwhere, you send him
as Governor . (Interruption)

SHRI BAL RAJMADHOK : As a
fellow traveller, he may be intelligent ...

SHRI S A. DANGE : In the comnany
of West Bengal and Keral  masses, they
might be,

THE MINISTER OF HOME AFFAIRS
(SHRI Y. B. CHAVAN) : Now you deserve
to be a Governor,

SHRI 8. A, DANGE : That shows how
hopeless he has become in  maintaining his
position. If | am a Gosvernor, cven an
unintelligent one. in the company of the
Governments of West Bengal and Kerala,
I think, I will do better than what you are
doing at the Centre. In any case. that is
not the point. The point, is this. Will the
Home Minister accept the proposal of
establishing and recommending to the Presi-
dent the establishment of a Council ? I do
pot want to register many grievances. My
central grievance is this, that monopoly
rule should be destroyed along with the
police power and all that power which they
are usiog to support it. That should not
be used. That is all; that is a simple point.®
‘As regards the illustration why should I
spend time on giving illustration ? They
koow that very well. The debates in the
Working Committee and Parliamentary
leak
out and-which appoar-in the Press, are
enough material. Epoough side-tracking is
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done. And, the one question which my hon.
friend Shri Yashwanirao Chavan said here,
the moment he came, was this.What did he
say 7 Itis passible, he might have forgo-
tten, It was the *Princes” We heard then
about the Princes, about the Privy Purses of
the Princes and the whole  country was
whistling with that problem. But, do we hear
anything about it now ? No, They are ex-
perts an side-tracking  things At that ime
cveryboudy though' that something is coming,
bezause they talked of Princes, Princes and
princes alone, Now, the princes themsclves
are running several of these Ministries, apart

from what ministries are run by them at
the Centre, Here it is a different matter.
I don’t think the Awviation Minister is
opposed to having his estates abolished. 1
Jdan’t know  because, he s already  in the
ar: so he  does pot mind about his car-
thly estates. He can afford to be philoso-
phical, Sir. But, look at this thirg. The
princes guestion has now vanished comp-
letely and now when one Rajamata  has

dished them in Madhya Pradesh again now
they are thinking of what 10 do. There 15 a
princes group inside them. They say if
you touch us we are out. And then what
happens if they are out 7 The Conpress be-
comes, minority ! And what happ:ns 1o this
side ? Then of course they  will enjoy the
juke here also. Not that immediately the
picture of our side will be so good. [ don’t
that.

say But, we will be better than
you. That I can assure you. Because,
my idea and slogan is that if some

of the nice gentlemen in the Congress, as
they have broken away in Bengal or in other
places, come over to the opposition side, we
can really from a Centre-left coalition Govern
ment. | don’t say socialist government or
communist government, But they may not be
willing for that. What we are thinking about
is a democratic government. Io fact, I am
saying, if they want to have a solution for
all these problems, to solve all these contra-
dictions, they themselves should propose,
for the sake of this country, re-formation of
a Government which will be based on the
left and democratic forces in Delhi. But
they never think that, unless they are for-
ced by some fight or agitation or gherao or
something clse. Now, gherao is something.
Somebody here suggested ‘make them ile-
gal’. What is legal in this country today is
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also a quzstion. Even asking minimum wage
is illegal. You immedia:cly turn him out,
S0, what is legal 71 don’t know. And, il
gherao is illegal, T cannot help it. It isa
traditional weapon and gives some results;
not always good results, but sometimes it
does give good results. It should not be
illegalised. My submission to him is, please
give up all this ambition of side-tracking
things by proposing this movement or that
movement. Please remember  the Princes
again. What about their cstates 7 What
about their lands ? | had been to the state
of one M. P. here; | went recently. Thou-
sands of acres of forest lands are given on
a nominal rent of Rs, 100 or Rs. 10 or
Rs. 1,000 and the pussessor is making merry
with those forest lands and making merry
with a forest of controversy arising in
Madhya Pradesh in which the Deputy Home
Minister is also sharing. Why are forests
given ? Because cither she was a princess or
something like that Why 7?7 Nowhere it is
done like that. The national wealth is being
squandered and it is being kept in the hands
of these princes or their survivers, They
shed  their names perhaps. But they retain
the economic power and that power militates
against the growth of rcal economy in this
country. The power of the monopolics you
have built up militatesagainst real democracy.
The power of the forces you are using agai-
nst democracy militates against the develop-
ment of the country. Therefore, my appeal
is this--they arc all beyond appcals now-=
namely, not to dcal in this commodity of
side-tracking. The princes question is now
in the back row. Now the question is of
Centre versus States. Then the State Police
versus Central Police. My submission would
be this: Please call a conference of all these
State Ministers. Even on planning they
cannot come to an agrecment—whether it
should be an the basis of population or on
what. There is no principle, and the Plan
itself is subject to monopoly pulls. Industry
goes where industry already exists.

1 bave no time and 1 shall be concluding
soon. Take the recent incident in Madhya
Pradesh, A big house of the Birlas--they are
always baunting you and they are bound to
haunt yous.was refunded octroi duty of
several lakhs  of rupces. The man is just
outside the boundary of the town where he
wmanapes.it. When duty was charged to him
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by the Government, the legal head of the
Department advised that the duty be refun-
ded. That came out in the proceedings of
the Assembly. That Legal Adviser of the
Government was in the pay, as legal adviser
and retained by the Birlas. This was admitted
on the Floor of the Madhya Pradesh Assem-
bly. What steps have you takea to fire that
Legal Adviser or to fire that Ministry or to
fire Mr. Birla for using these methods in
order to get several lakhs ? Have you done
it ? Instead of doing that-...

SHRI S. M. JOSHI : If they fire Birla, it
will backfire on them.

SHRI1 S. A. DANGE : It will front-fire,
Why do you say ‘backfire’ ? Birlas have
said that heads will roll if they touch them.

SHRI Y. B. CHAVAN : He was the
Advocate General of the SVD Goverament.

SHRI S. A. DAGNE : Your gentry, Raj-
mata Rani Vijaya Raje Scindia is your
gentry, not ours.

So, sir, this is one grievance. Why did
not the Home Minister interfere 7 Why did
not the Law Minister interfere 7 Because,
they are tied down to them. If you want
to save this country, then that tiesup will
have to be broken and if that cannot be
broken, then this Government will be brok%_.

SHRI ANANTRAO PATIL (Ahmed
nagar) : Mr. Deputy Speaker, Sir, I have
to thank you for giving me an opportunity
to speak immediately after Shri Dange spoke.
Being a senior politician and Parliamentarian
from Maharashtra, I was expecting something
better and something else from Shri Dange.
But unfortunately, Shri Dange dis: ppointed
not only me, but the whole House. 1 was
thinking to myself: What is wrong with Shri
Dange ? He is not the Dange of 1946 or
1952 or 1967. Something is wrong with Shri
Dange. It might not be due to his physical
allment. dut due to some political ail-
ment. His Communist Party is a  disintegr-
ated Party, more disintegrated than - the
Congress Party. There are Right Commun-
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ists, Left Communists, Ieftsin the Left
Communist Party and Rights in the Right

Communist Party. It is very unfortunate that
he is not able 1o keep his house in order.
He is pot in India or Bombay. He is outside
India. This great leader made a passing refe-
rence to Shiv Sena. I was expecting an anal-
ysis of Shiv Sena from Shri Dange who is a
representative from Bombay. But Shri Dange
does not know the composition of Shiv Sena.
I always criticise Shiv Sena because 1 do
not agree with its objective or functioning.
1 do not justify their action. But Shri Dange
is angry with Shiv Sepa because Shiv Sena
has thrown him out from Bombay labour
unions. The Communists and SSP are no
more with the labour movement in Bombay

That is why Shri Dange gets angry with
Shiv Sena When the city of Bombay was
being burnt or raided, where was this repre-
sentative from Bombay ? Where was he at
that time ? Nobody from the Communist
Party or from the SSP came out of their
house and went to the streets and tried 1o
pacify the people. I challenge Shri Dange
and his Party. If they have any hold in the
labour areas in Bombay, let him fight the
clection in Bombay. I challenge even Shri
George Fernandes. When the Bombay city
was burnt down, these people were insiiga-
ting workers to go on strike. That was their
patriotism.

He made a reference to Shri Chavan
saying that Shri Chavan was associated with
the Shiv Sena. This was not only a wrong
.approach but a gross injustice to Shri Cha-
van. It was Shri Chavan who first openly
condemned the Shiv Sena; he not only con-
demned it, but called it a fascist organis-
ation which will harm the cause of Mahar-
ashtrians. But I may say that this conde-
mnation of Shiv Sena or calling it a fascist
organisation or banning it will not solve the

- basic problem.

The basic problem to be solved, on
which the Shiv Sena was founded, its aim
and object, still remains there. The Shiv
Sena was founded because they wanted to
give employment to the Maharashtrian peco-
ple. That was the limited objective of the
Shiv Sena, But as they failed to secure this
objective, they thought it better to act  with
some political motivation raising up some
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issues by which they could gain strength.
Thus they got this border dispute between
Maharashtra and Mysore as a political issue
by which they could get strength in Mahara-
shira,

In the Bomby municipal elections, the
Shiv Sena secured quite a good number of
seats. The Communist Party and the Samy-
ukt Socialist Party could not.

SHRI KAMESWAR SINGH (Khagaria) :
So he agrees with the Shiv Sena.

SHRI ANANTRAO PATIL : No, 1 do
not. I do not justify their action. But I am
BOINg to expose the mistake and blunder
Committed by his party.

This question of unemployment in Mah-
arashtra for the Maharashtrians is a very
serious one. We cannot ignore it. The House
will be surprised to know that every day
about 3,000 people come to Bombay from
outside--that is, 1000 families per day—for
bread. Out of these 3,000, nearly 2050 bel-
ong to outside of Maharashtra. To give
them shelter, drinking water and sanitation
facilities, is the responsibility of the Bombay
Munic'pal Corporation and the Maharashtra
Government.

It is all very nice to say that Bombay
belongs to the whole country and not to
Maharashtra alone. But if an educated une-
mployed man from Maharashtra says ‘Bom-
bay City belongs to me first, then to Maha-
rashtra State and then to the country’, 1 do
oot think he is very wrong. Thi> young man
from Bombay or Maharashtra has not got
employment in any of the industries in and
around Bombay.

By way of example, I will quote from
the latest issue of the Mahkarashira Times
(dated yesterday, 27-3.69) where a survey
made by the Labour Department of Maha-
rashtra says that during the last two ycars
in the area between Thana and Belapur,
out of 4,000 persons employed, only 300
are Maharashtrians. Even from darwan
(gate-keeper) right up to the  executive,
all are pon-Maharashtrians, This is the
basic problem which cannot be solved by
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only condemning the Shiv Sena or giving it
galis. The problem is not going to be solved
that way. When out of 4000 only 300 Mah-
arashtrians are employed the younger gene—
ration is not going to to'erate this state of
affairs. Even in the case of the 50 gate-kee-
pers recruited, only one was taken locally.

The local people were given an assur-
ance by industricalists that their men would
be taken into employment on the basis of
priority. 5,000 families have gone out of
their occupation of agriculture because the
lands were taken over by the industrialists.
But nobody is absorbed in  the industries.
This is the problem which has given rise to
the Shiv Sena. If we all the political parties,
the State Government and the Central Gov-
ernment are not going to pay attention to it
and do what is necded, I am afraid this
problem is going to grow more serious day
by day.

The other thing is about the boundary
dispute between Maharashtra and Mysore.
The Shiv Sena started an agitation on this
issue But the political parties in Maharas-
htra and Mysore are not prepared to say
anything or do anything about it at the pre-
sent juncture. The Mahajan Commission
report is there.

SHRI S5. M, JOSHI : Where is it ?

SHRI ANANTRAO PATIL : Put incold
storage.

It is the most absurd recommendation
made by a Commission without any prince
iple, with all sorts of discrepancies in it. If
the Central Government are pot going 10
take any step for the implementation ol the
some of the recommendations which are
acceptable to both Maharashtra and Mysore.
Why should this sort of climate be allowed
to continue ? During the ast thirteen years,
people in the border areas are suffering from
80 many hardships such as lack of educat-
ional facilities, agricultural development, ete.
The Central Government is not taking any
initiative at present and some people. some
parties and even some Members of the
Government are enjoying what is happening
and the Home Minpister is being hit on both
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sides, T urge on the Prime Minister and the
Deputy Prime Minister to take the lead and
ask the Chief Ministers of Mysore and Mah-
arashtra 1o it together and find out areas
of agreement along with  Mr. Nijalingappa
and Mr. Chavan. People are tired and frus-
tration is  sotiing  in. Itis this frustration
which gives a handl: to Shiva Sena among
the Maharashtrian people. The Sampuran
Maharashtra Sumiti's supporters Mr. Dange
an 1 Mr. S. M. Joshi did not utter a single
word about it. I was cxpecting something
from Dange when he spoke. He could not
speak because that party is already cracked
and he did not want it to crack further.

About the UPSC 1 want to say only one
thing Let them have examinations in Hindi,
or English or the regional language But the
Commission gives publicity only through the
big Cnglish newspapers Many colleges  are
coning up in the rual arcas. Why cannot
they pive  advertisements in the regional
languages published in the district. This is an
injustice to the young men receiving  educa-
tion in rural areas and it should be reme-
died.

SHRI1 S, A. DANGE : I want to make
a request to the Home Minister through you,
Long ago he had promised a  Government
solution to Belgaum-Maharashtra problem,
In the concluding speech of  this  debate, 1
request him to put that solution before the
House.

SHR1 EBRAHIM SULAIMAN SAIT
(Kozhikode): Mr. Deputey Spcaker, Sir, 1
rise to participate in the discussions on the
demands of the Home Ministry. I am beh-
olden to you for the opportunity given to
me. It is a matter of grave concern that the
Home Ministry has to a large cxtent failed
to maintiin peace in the country or give
a:curity to the people. In the opening para-
graph of the report of the Home Ministry,
it is said that the duty of the ministry is
mainly to identify and remove the
causes of friction--communal, linguistic and
regional. But the fact is that this Ministry
has succeeded in neither- identifying nor
removing the causes of friction On the other
hidnd matters stand aggravated today.

Before 1 go into the question of comm-
unal riots and the consequent feeling of
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insecurity, by the higgest minority in the
country, namely, Muslims, 1 should like to

deal briefly with two other very pressing
and important problems which are causing
anxiety,

Firstly, Sir, regarding Centre State
relations I would demand of the Home
Ministiy not to have a rigid view of things
in view ol the changed situation  and  try
honestly to understand and  appreciate  the
opposite point of view without atributing
motives. In this connection thz  reported
of the Prime Minister Shrimati Indira Gan-
dhi, 10 convene, a conlerence of the Congress
and the non-C mgress Chiel Minisiers s a
step in the right direction. The Centre must
also take a gensrous attitude towards ihe
solution  of the problems facing  the Sta'es
by financing their development plans  which
will go a long way in reducing foreien depe-
denze and solving the uncmployment pro-
blem 1t must not be forgotten that  many
States carn a very large amount of forcign
exchange and their claims for a proper share
in the same cannot be ignored. [ feel that
the establishment of State Councils, as sugg-
ested by the Chief Minister of Kerala, will
Ro a long  way to resolve many problems
that figure frequently in day-to day admini-
stration, | feel that this suggestion nevds
very serious consideration.

Sir, the language problem can be
solved only by goodwill and by creating
an  atmosphere of mutual confidence.

1t  would bhe extremely unwise to
force Hindi on unwilling people because it
will ruin all the dreams of national integra-
tion. Unfortunately, the attitude of the
Hindi-speaking friends has not been such
that would remove the fears of domination
of a section of people through the language.
If English continues to be the link language
until Hindi comes to be accepted by all
people of the north and the south, not only
friction could be avoided but equal oppor-
tunities could be guaranteed to all sections
of the people in the country.

At thiis juncture, I cannot but deprecate
the unjust and unfair treatment meted out
to the Urdu Ianguage by the Government,
forgetting its cultural heritage and also ign-
oring that ‘it is the symbol of national unity.
Several Historical memoranda have been
présedted ¥hd ubiiting détmands bave been
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this just and democratic demand has not

been so far conceded.

Sir. now coming to the problem of riots
and the consequent insecurity | st
emphasise here that 1 am deeply shocked at
the ferocity and frequency of the communal
riots. | feel ashamed to point out that beca-
tise of these Mushm killing and concerted
plan to cripple them  cconomically, not only
the integrity and piogress of the  country is
at stake but our image also stands tarnished
throughout the world and partcularly in

the Muddle East, and  this was felt by me
personally  during my  recent visit 1o the
Middle East.

Sir, in the recent times, communal  riots

have taken place at Cuttack. Halrampur,
Veraval, Titagarh, Pupri, Agra, Indore and
Hubli and in many other places. At all these
places. the rists  have been planned  and
organised and the Muslims have been  subj-
ected to all sorts of atrocitics and they have
been economically crippled and thrown on
the streets, having lost evesything, their shops
and their homes either haviny h:ea burnt
or looted. At Veraval, in addition 1o loot,
plunder, arson and killing, the mosques
and darghas have been particular targets of
attack. The Minara masjid, the Jumma
masjid, the Nagina masjid aind many other
mosques were attacked. The holy Quaran
was burnt and electric fittings were  destr-
oyed. At Cuttack. though the riots and large
scale destruction took place in  November,
1968, the Muslim minority is still being sub-
jected to torture, particularly after the bomb
incident in January, 1969. All prominent
businessmen, advocates and Imams of mosg-
ues have been taken into custody and still
they continue to be behind bars. Over and
above they being suubjected to a sort of
social boycott by the fascist communal
elements.

The report of the Home Mininstry for
the yoar 1968-69 makes a very sad reading
when it says at page 71 :

“Compared to 1967, the year 1968
wilnessed an increass in the gumber
of communal incidents. As against
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209 communal incidents in 1967, there
were 331 in 1964 7

What T would like 10 emphasise is that

in a year of 365 days there were 331 riots,

That means there  has  been  one

communal riot every day. It is shocking and

heart-breaking, to say the least.

Permit me, Sir, to quote also a few lines
from an article in the Secwlar  Democracy

Annual Number written by Mr. Girish
Mathur. He says;
“What is worse, communal disturb-
ances are now  more  bloody. more
ferocious than  before: during nine
years between 1954 and  1960. the

number of persons killed in the com-
munal tots was 316 but in 1967 alone,
as many as 301 persons were  killed,
and in the first six  months of 1968
the number killed exceeded the fig-
ure in 1967

All this goes to show the seriousness and
gravity of the entire problem. It is with a
deep sense of grief that 1 say that in casc
effective and proper action is nul taken and
the situation is not brought under control,
our country will be ruined,

Sir, no doubt the Integration Council
was reconstituted in June 1968 and the Rag-
hubir Dayal Commission also was appointed
to go into certain major communal distur-
bances of 1967. But, unfortunately, if one
has not been very much successful, the
other has completely failed. So far as the
Integration Council is concerned littlc  has
been done so far to check the comm-
unal disturbances, and their recommenda-
tions have not been fully implemented. As
regards the Raghubir Dayal Commission,
whose report has been made public recently
it has failed to do justice to the purpose for
which it was appointed. The report, I am
afraid, will create moro friction and do harm
to the cause of national integration.

The Muslim minority had been disapp-
oigtment when representation was  denied to
it at the National Integratipn Council and it
had mo single representative leader of the
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Muslim minority worth the name. This fact
has already been emphasized by me ealicr,
On the other hand, such an organisation
was given representation about which Shri-
mati Indira Gandhi hersell has said :

“By mixing up religion with politics,
the Jan Sangh has not only tarnished
the image abroad, it has also posed
a threat to our national unity. India
has been divided once and now Jan
Sangh is adopting a course which
will lead to a total disintegration.™

contradiction
is the
faith in

This clearly demonstrates
in word and deed and when such
state of affairs how can we have
cuch methods of the Government 7

15 hrs

The report of the Home Ministry says
that the Integration Council which met at
Srinagar on 22th June, 1968 has made specific
recomme dastions relating to communal,
regional and educational aspects and mass
media. In this coonzction I wis to point out
that the Sayidain Committee was of the cle-
ar opinion that the poison of hatred is sou-
ght to be injected into the minds of younger
generation through the text books in the sch-
ools and colleges and this has to be drasti-
cilly reviewed. But nothing has been done
in this regard. There has been a more serious
bid at pushing out the idea of secularism by
an ideology of past-oriented sectarian idea
of Hindu Rashtravad: No attempt has been
made to counter this idea seriously.

It is an irony of fate that when some
steps arc taken, they go against the minor-
ities, On the recommendation of the Natio-
nul Integration Council, action was taken
against the so-called objectionable writings
in the press. What is the result 7 Out of 52
papers against whom action has been taken,
48 papers helong to the minority community.
Adding insult w injury, there has been disc-
rimination also, In the case of some papers,
the matter of objectionable writings was
taken up by the Press Council which was
satisfied by getting an explanation or regret,
as in case of ‘Mother India,’ while all the
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other papers of the minority Community
were dragged to the court of law, not only as
regard their writings after the said recomm-
endation of the Integration Council but
even about what was written earlier.

It is said in the report that the Raghu-
bri Dayal Commission is under the examin-
ation of the Government of India This was
the first commission of inguiry appointed
after 20 years of clamour for judicial enquiry
made after every communal riot. But this
was not the sort of commission that was
desired. Right from the time of its appoint-
ment, Muslim: had their own apprehensions
and now when the report is out, they have
been proved correct. The commission rai-
sed many all-India issues, but failed to dea.
with them satisfactorily. It never called any
leader of all-India stature from the minority
community to give evidence. The report
seems to be bureauccatic and partisan. This
has becn a standing grievance of the mino-
rity community, supported by many national
leaders, that the officials and the police have
almost in all cases failed in their duty of
maintaining law and order and that thz pol-
ice and officials have cither been silent spe-
ctators or have taken a partisan attitude
during riots. This fact has also been wvery
emphatically emphasised in the report of
prominent members of Parliament namely :
shri Amrit Nahata, Shri Shashi Bhushan,
Shri K. R, Ganesh, Shri Ram Swarup and
Shri Harii Krishna afier visiting Allahabad
during the. last year. But all this has not
been taken into consideration by the comm-
ission, and the Commission gives the burea-
ucracy a clean chit, without any understan-
ding of the root cause of the riots and the
behaviour of the officials, The commission
has failed to go deep into the well-planned
and organised conspiracy with regard 10
riots and unmask the culprits. It has failed
t) realise that the pattern, the method, the
technique and the object, wherever the riots
have taken place, has been the same. It has
not tried to uncdrstand who spread
rumours, who builds up tension, who
propagates hatred and also who has the
organisation cadre and resources to plan
large-scale riots,

1n conclusion, 1 would strongly
that a commission should be set up *
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Government. on the lines of the Gajendra-
gadkar Commission, to go into the root
cause of the roits, the psition of the muslims
in szrvicz, denial of economic opportunities
to them and to consider the backwardness of
the Muslim minority and make recommen-
dations to improve their educational, social
and economic position and suggest ways
and means to combat the roits hysteria.
On the basis of the report of such a com-
mission, steps should be taken to improve the
conditions of the minorities, so that India
may be a better and happier place to live,
as real sccular democracy.

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : Sir, many
hon members have referred to the question
of the official language policy. This matter
has been extensively discussed in this House
when the Official Language Amendment
Bill was discussed. After that, practically
on all question days, we have discussed this
matter here. The policy of the Government
in this matter is well known. There may be
doubts here and there, and we do our best
to clarify those doubts. But when extreme
positions are tuken-Mr. Kandappan took an
exlreme position and Seth Govind Das took
another extreme position—there are difficul-
ties, and doubts arise in the minds of the
people. I will do my best to clarify it, so
that there may be no doubt about the offi-
cial language policy of the Government.

Qur policy is of prolonged bilingualism.
The bilingual phase in the country has been
given a statutory shape by the amendment,
by the amending Act that we passed last
year. 1 would draw hon. Members® atten-
tion to the important aspect of the Act that
we have passed here in this House That
savs that English shal’ ~ontinue to be used
for the official purpose of the Union as
long as all’ the legislatures of non-Hindi
speaking States in  this country do
not pass a resolution saying that use of
English should be discontinued. This is the
guarantee which is given by the statute of
this Parliament. Even after that if hon,
Members like Shri Sulaiman Sait and Shri
Kandappan say that we are trying to force
Hindi down the throat of unwilling people
then it becomes something which 1 cannot
wgderstand.
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[SHRI GADILINGANA GOWD in the Chair]

Here we have been saying that it is our
policy that Hindi should be progressively
used. We have also said that while Hindi
is progressively used for the official purpose
of the Union it shall be our endeavour and
it shall be our definite and firm policy to
see that no non-Hindi-speaking person who
is in the employment of Goveroment shall
be put at a disadvantage because his mother
tongue is not Hindi. We have passed execu-
tive instructions and we have put it in this
statute. Also, while recruiting people to
the government service, for that purpose
also we have assured this House, and put it
in the statute also, that no non-Hindi-spea=
king person of the country shall be discri-
minated against just because his language
is not Hindi. When Hindi becomes the
official language of the country, of the
Union Government, then it is quite legiti=
mate that non-Hindi-speaking people may
feel that their interest may be in jeopardy.
But when these legal, executive and all other
safeguards are provided they should not
have any fear.

SHRI RANGA (Srikakulam)
are like the Telengana safeguards.

: They

SHRI VIDYA CHARAN SHUKLA : I
would request the hon. Member, Prof.
Ranga, not to bring in Telengana in this
bigger national issue. I will ask Shri Kan-
dappan or amybody to prove that a single
government employee has been discriminated
against (Interruption). 1 would request Prof.
Ranga to point out to us even one instunce
where a single government employec has
suffered because his mother tongue is not
Hindi.

SHRI RANGA : But the editorials in
the Hindu are our guide.

SHRI VIDYA CHARAN SHUKLA : It
is our policy and we shall stick to it.

I would say that it is not only Hindi
that we want to eacourage. We wish 1o
eoncourage all the regional languages enshri-
ped in our Constitution. We are duty-bound
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to encourage them. That is why we made
a promise here before this hon. House that
we would make efforts to see that the
UPSC examinations are conducted in all the
Indian languages which are mentioned in
the Eighth Schedule of the Constitution.
Although there have been various difficul-
ties regarding moderation formula, modera-
tors, examiners and kecping the same sian-
dard in the examinatlion, even then, with
our efforts and with the diligence of the
UPSC we have bcen able to introduce all
the languages of India which are menticned
in the Constitution for two compulsory
papers of the all-lndia examinations—the
essay paper and the general knowledge
paper. Thisis a very important cvent in
he languaige policy of the Government and
th: effect of it will be known to the people
in general only afier it has been practised
for some time. Its effect or its imporiance
is not judged by the hon. Members bacause
they do not realise what important changes
it is going to bring about.

Ir the universitics, whenever there was
an effort to introduce the regional languages
as the medium of instruction lot of people
would turn up and say that they do not
want th2ir sons to go without jobs. they do
not want their sons 1o go abegging and that
is why thcy want to give them education
only through English because only through
English they cin get jobs. Now we are
providing that intelligent penple, competent
studen.s, who may not have an opportunity
to learn the various subjects through the
medium of English, can learn them through
the medium of Oriya, Hindi, Marathi, Guja-
rati, Bengali. Tamil, Telugu etc., go up to
the UPSC, pass the highest examination of
the UPSC and go to the highest civil service
of the country through the medium of a
regional language There would be no
further bar, It is true that the students had
to acquire proficiency in English and then
they could come up in the services, but now
with this step, this picture will be entirely
changed. In a few vears to come, we hope
that in all the subjects in which. the UPSC
econducts examinations, we shall be able to
iotroduce the examination through the
regional languages.
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Some points were made regarding the
Commissioner for Linguistic Minorities.
As the House knows, the Constitution
was amended, and in the Constitution
itself we have created this office of the
Commissioner for Linguistic  Minorities
and he has been given the duty of louking
after the linguistic minorities in the various
States of the Union. This organisalion of
the Commissioner for Linguistic Minorities
sends out its inspectors and Assistant and
Deputy Commissioners, and the Commissio-
ner himself goes out on tour and when they
receive complaints they go and sec and then
persuade the Siwate Governmicnls to give
educational and other facilities in the admi-
nistrative ficld 10 the linguistic minorities in
various States.We know that some resistance
has been mct in this regard in various parts
of the country, but that is much less now.
This organisation has becen able 0 do a
good deal of work. Whenever the work has
nut becn complete, we shall endcavour 10
sce that the work is completed.

For instance, about the Urdu language,
we have had troubles in some States like
UP in particular. But we are sure that now
we shall be able to overcome that trouble.
As far as the pioblem of the Urdu lanpuage
is concerned, the House knows that Govern-
ment themselves issued a special statencent
regarding the position of Urdu in this
country. But I mav say here that the main
damage to Urdu or cven to Hindi has con.e
because some people tend 1o mix up the
language with religion. Urdu is not the
language of any religious group. nor is
Hindi the language of any religious group.
But here in this House or elsewhere, some-
times we see that this attempt is made or at
lcast opinion is divided on these lincs some-
times, which in my opinion is an extremely
unfortupate situation, because just like any
Indian language, Urdu has the highest tradi-
tions of literature and it is respccted. and 1
can say that as many non-Muslims respect
Urdu and use Urdu as the Muslims them-
selves,  Still, if the interests of Urdu are
harmed, it is not because the people of
India do not like Urdu but because some
people have mixed up language with reli-
gion, may be unwittingly. They may be
loving Urdu but they mix up Urdu with



m D.G. (Min. of

religion and that is why the whole diffi-
culty arises.

SHRI § M. BANERJEE ( Kanpur) :
Nobody has done that, 1 know Urdu and
I know Bengali also.

SHRI S, KANDAPPAN (Mettur) : Let
him make his argument.

SHRI VIDYA CHARAN SHUKLA :
In the same way. the Hindi language also
is sometimes nuxed up with religion. So,
I would request that the question of language
must be kept completely aloof from these
religious matters, because the two have
nothing to do with each oiher. The language
of a parson does not depend upon the reli-
gion and the rehgion of a person does not
depend upon the language that he speaks.

SHRI EBRAHIM SULAIMAN SAIT :
Why should Government not give official
recognition to the Urdu language and de-
clare it as the second regional language in
UP, Bihar and «ther States ?

SHRI VIDYA CHARAN SHUKILA :
Any lunguage can be declared as the second
regional language of any State provided it
mects the criteria that have been laid down,
namely that a certain percentage of the
population must speak that language; if that
parcentage 15 reached, Urdu can be declared
as the second regional language of UP, but
that percentage of the Urdu-speaking people
is not available in UP, and that is the whole
trouble. There are large chunks of areas in
UP where there are people who live whose
mother-tongue is Urdu, and there educa-
tional and other facilities should be provided
to them,

SHR1 SHEO NARAIN ( Basti) : They
are there, Even this morning the Chief
Minister of our State has made a statement,
We have read in the papers about it He
has mentioned Hindi, Urdu and English.

SHRI VIDYA CHARAN SHUKLA :
Another question on whichk some hon.
Mszmb:rs spoke, particularly my hon. friend
Shri Ebrahim Sulaiman Sait and. Shri Man-
dal, was regarding the Government empio-
yees. | have had the honour of making a
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statement here the other day which gave
out the policy of Government regarding
these employees who were involved in the
illegal strike of 19th September, There has
been a little confusion about the temporary
employees. I wish to clarify this point. I
shall not be able to say exactly when and
how and which category would be included,
but I would again emphasise our intentions
here. Our intention is to see that all those
Government employees who were discharged
because of participation in the 19th Septem-
ber strike are reinstated unless there are
aggravating factors to prevent that kind of
reinstatement. What ate those aggravating
factors 7 We have already said that those
aggravating factors would mean violence,
active instigation etc. Here, our expectation
is that barring a few dozen employees, all
of them, whether temporary or semi-perma-
nent or permanent would be iocluded and
would be reinstated.

SHRI ATAL BIHARI VAJPAYEE :
When 7
SHRI VIDYA CHARAN SHUKLA :

We have already issued instructions.

SHRI ATAL BIHARI YAJPAYEE : Is
the hon. Minisier aware that not a single
temporary cmployee has been taken back
on duty so far ?

SHR1 S. M, BANERIJEE : May I make
one submission 7 I appreciate the statement
and the clarification on the 13th and 14th
of this month; after the statement and
clarification, the Government orders were
issued on the 16th March. Unfortunately,
those orders do not cover temporary emplo-
vees. We are very happy at what the hon.
Minister has stated. .

SHRI S M. JOSHI : Amended instruc-
tions should be issued.

SHR1 S. M. BANERJEE : We were
very happy to hear from the hon. Minister
that barring @8 few dozen emplovees, all the
others would be taken back. Wec hail that
decision throughout the country, But 1 may
point out that after the orders of the 15th
March were issued, of which 1 have a copy
and [ am sure the other Members also have
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got copies, we find that those orders do not
cover temporary employees. Various autho-
rities ¢re using these orders to say that only
permament employees who participated in
the strike could be taken back. 1 would
request the hon. Minister to see that the
same orders which were made applicable to
the permanent employees who were suspen-
ded should be made applicable to these
temporary employees also. That is our ear-
nest demand.

»il @80 gWo WY : WIIHT AT AIET
& Iud guraT ay v & o¥r 1 AfEA
gWgq & @rg ag @ #fay f5 gg
wrdtfar Afar s ofszg sfrefima &
A #AT E ) F@T W) BRT HEET AT &
ag gL dtar 1 vfszag ez w2 201

SHRI VIDYA CHARAN SHUKLA :
We have indicated our basic policy and we
shall take all these things into account
Our basic policy is one of sympathy: our
basic policy is onc of being liberal towards
the Government cmployees and we wish
that the least number of Government emplo-
yees should be out of their jobs, We do not
wan' that those who suffered on account of
the illegal strike should suffer continuously
and for ever. That is why we have embarked
upon this policy of liberalisation. Here,
there are many points which have to be
considered and settled, and we are trying to
do that, The temporary employees who were
discharged have to be reinstated; the ques-
tion would come about what would happen
to the period when they were out of job...

SHRI 5. M. BANERIJEE : Already it
bhas beon decided to treat it as extraordinary
leave with or without pay.

SHRI VIDYA CHARAN SHUKLA :
We have to settle all these things in consul-
tation with the wvarioup authorities, and we
are trying to do that.

SHRI ATAL BIHARI VAJPAYEE :
Let him take a policy decision,
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SHR1 VIDYA CHARAN SHUKLA : 1
do not know whether any temporary emplo-
yee has been so far taken back or not...

SHRI ATAL BIHARI VAJPAYEE :
Not a single one has been taken.

SHRI VIDYA CHARAN SHUKLA :
But it will be done: there may be some
delays here and there, but delay does not
mean that it will not be done.

SHRI § M, BANERJEE : Not even
permament employees have been taken back.
In the Delhi Administration, not a single
one out of nearly 2000 permanent employecs
who were suspended has been taken back
as yet.

SHRI VIDYA CHARAN SHUKLA :
As far as this particular matter is concerned,
I would request hon. Members to be a
little patient. Our basic policy is known to
them, and 1 am sure they are in agreement
with our basic policy. It is only a marter of
execution, and I am quite sure that after the
execution of this policy is over, they will all
be happy about the execution.

Some hon. Members, particularly Shri
Lobo Prabhu, mentioned about foreign
missionaries and our policy towards the
foreign missionaries. It is absolutely wrong
and a distortion of facts to identify foreign
missioparics with minority Communities.
The foreign missionaries must not be identi-
fied or mixed up with minory communities.
Our policy towards the foreign missionaries
is the same as towards any foreigner. We
do not distinguish between foreign missiona-
ries and foreigners like that. Ve want to
deal with the missionaries in the same way
as we deal with any foreigner. Our policy
regarding the minorities is well known. If
the Christian community want priests, priests
can be had from their own ranks. It is not
necessary to import foreigners for that
purpose. But if the foreign missionaries
come and they are doing jobs in hospitals,
leprosy hospitals, or doing such jobs for
which we do not find enough Indians today,
they are welcome to do s0. There are thou-
sands of foreign missionaries working in
hospitals.
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SHRI LOBO PRABHU (Udipi) : It is
an internal matter. Under article 25 the
choice is with us and we want foreign
missionaries, just as you went foreign ex-
perts for your factories. That should not be
denied 1o us.

SHRI VIDYA CHARAN SHUKLA : 1
am sorry, we cannot subscribe to this view
point,

SHRI ATAL BIHARI VAJPAYEE :
They want religious know-how !

SHRI DHIRESWAR KALITA
hatiy : What about foreign money ?

( Gau-

SHRI LOBO PRABHU : Have you no
sense of obligation to those who have served
you ? I challenge anybody in this House,
there is no community which has served you
more than the Christian community, and
these foreign missionarics are our main-
spring. Let us admit that.

SHRI S. A. DANGE : The missiona-
ries and the community are not the same
thing. Foreign missionaries are not wanted
here.

SHRI LOBO PRABHU : That is your
opinion. If [ say that certain types of
Hindu practices should be donc away with,
how would you like it ?

SHRI VIDYA CHARAN SHUKLA : I
would reques: Shri Lobo Prabhu not to get
excited on this.

SHRI LOBO PRABHU : I have to get
excited.

SHRI §. M. BANERJEE : Excitement
at this age is dangerous.

) SHRI VIDYA CHARAN SHUKLA : It
is our view that the Christian population of
this country is a great asset to this country.
T_hey_ have never lagged behind any commu-
oity in patriotism to the country or in the
welfare activities of the country. But, as the
hon. Member, Shri Dange, has said, we
should not mix up the Christian community
here with the foreign missionaries. They are
two different things,
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SHRI S. A. DANGE : May I point out
that in my young age the foreign missiona-
ries who were running the college compelled
me to pray and learn the bible, When 1
grew up, I fought against it and stopped it.
Why are you trying to revive that ?

SHRI LOBO PRABHU : You ought to
be thankful to the foreign missioparies. But
for them where would you be ?

SHRI S. A. DANGE : I would have
been better.

SHRI LOBO PRABHU : It remains to
be scen.

SHRI 5. A. DANGE : [ do pot want
to be taught by them,

SHRI LOBO PRABHU : Be grateful to
them for what they have done.

it fowt (dfaw) @ & § wy @R
wTq § |Ye¥ Wy | WA Ty 919 §1 0 &\
arsa fe frfeagw fawad agi g

SHRI VIDYA CHARAN SHUKLA :
Our policy regarding foreign missions is
progressive Indianisation. We want these
missions to be progressively Indianiscd. We
want more and more Indian priesis to take
the place of foreigners. We are following
this policy with due regard to the requirc-
ments of the situation. We do not want to
force it on them. We want that it should be
done with grace, with agreement. We do
not want o create any issue about foreign
missionaries here and there. But what we
desire is that when there are Indians, very
loyal, good, faithful Christians available to
do the work here, we should not have
Americans and others coming over here and
working in the missions, because it is a
work which the Indians themselves can do
very well.

Then the question of foreign money
with these missions was raised.

SHRI JAIPAL SINGH (Khuntl) : I am
sorry to interrupt, but I would like to have
a clarification. There are missionaries of
two types--cvangelists, those who come bere
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to proselytize, to convert, the other is a
technical expert. Do the government say
that just hecause they are non-Indians there
will be an embargo on them also 7

SHRI VIDYA CHARAN SHUKLA :
No, Sir I have already indicated that those
people who possess such expertise, or such
qualifications which are hard to find here,
if they come here and do the work for
which we do not find enough Indians, or
we do not have Indians at all, we allow
them to come here and do the work. It is
not that we put embargo on such |, eople
also That is why there are several people
who come here and they are doing the work.

SHRI RANGA : May | ask for a
clarification ? There are famous hospitals
like that in Vellore and we have some
hospitals, even in my village. wher a num-
ber of doctors are needed and they also
happen to be missionitries 1n the sense that,
on Sunday, they go out and deliver sermon
il they arc asked to do so. Are we going o
put an embargo on such people ?

SHRI VIDYA CHARAN SHUKLA :
We don't. There is no question of embargo
on such people.

o) gwEAAT mER (3r93) . FeAIT
® WETAIA HT AT WETATA #1
fergeaa WX § ®3 & smiar =rd agi
grar &1 ndta ey Ay F=P A A8
awAl |

SHRI RANGA : Even then, you do
not have a Vellore Hospital everywhere else,
It is @ unique hospital; cveryone knows it.

SHRI S. KANDAPPAN : In
Vellore Hospital the charges arc not high,
It depends on the capacity of the man to
pay. If heis a rich man, he is charged
more and, if he is a poor man, nothing is
charged.

oY gEwlaw wiew (&Ear ) ¢
qifers} =it @ ag & g oAl vk &y
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& wgar g f g gamar fean o)
ga am srfeaifag) #) o) 93¢ Fafas
T A9A ¥ T @A § | gH IH) WEYH
agad &1 fefesga Jamar S &
AT FT HAT FTT FAF § A1 IA%) fAw
fgat @1a ag Fr 1 qrfady § 7

SHR1 VIDYA CHARAN SHUKLA :
As far as the question of reccipt of funds
from abroad by foreign missionaries is con=
cerned, we have got a list of socicties and
such societies can receive these funds
and there are also Government to Govern=
ment agreements in  respect of which such
funds come. In any case, the cnotrie gues-
tion is under rcvision. We are trying to
find out how best th.s matier can be tackled,
The hon, Home Minister has a'ready indi-
cated that he will make a statement about
the matter and, 1 think, this mateer will
also be covered by that statement.

Then, there is a small question of rese-
rvations for scheduled castes and scheduled
tribes in the Government service. Here,
although certain  provisions were made
right from the beginning, some difficulties
were faced. The Commissioner of Sceduled
Tribes and Scheduled Castes has pointed
out those difliculties to us from time to
time, Unfortunately, this honourable House
has not been able ‘o find enough time to
discuss the Report of the Commissoner.
This Report has been presented to the ho-
nourable House year after year. But 1 do
not think any discussion has taken placc in
the last two years. | would indicate here,
to further improve the situation regarding
the reservations and to see that reservations
are properly adhered to and they are pro-
perly uiilised, we appointed a committee
in our own Ministry to devise and suggest
methods so that this could be implemented
properly They have given their report and
we arc implementing that report and, I am
sure, with the full implementation of the
report, the situation will further improve.

oY qesiod wee & Q) A
¥ OF qrq @q2 §
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ot g fosd (ga) : & wnar @
g, wm dar g '

o fawr srw gaw ¢ anw wfgd, A
YT Fgar 1

stag fasy: g adt gifs
=217 g% atw faar 2 Azw g ww
€413 a7 gq gaar @ qar @9
@ ¢ & qAar srgar § v g9 dar
AT F F J7 ¥ oag A @iF oarAr g
ST FAZT AT AT AT B @0 A0 AN
2 @1 3z ga% AT 4 wiw FT 9% 7 gAFY
& ®v mal g 4§ 3 ggd N
# Famg am 2

qa @Y § gg W A qigat § F
T &lo Hlo ToHle & AIAT FIVE & MT
dzq N1 & qzzg) ¥ 1 fozag J F1
% q41 fFar a1 qar dodomée AT FI
AFar g 3T 59 4NNy F 3714 Ay { ;2
g P oaaT graar a1 & g a@ag &1
w®T qF famar agar

SHRI VIDYA CHARAN SHUKLA :
The C. B. 1. does come inlo our purview.
But I thought the hon. Member was inter-
vening on the subject that I was mentio-
ning. -

st mg fawd : &Y fag garg fw
;IF FAT F F=2T WAT & T ALY

ot fagr ww gew : @gT @) A
aat & afer XY Arer a1 & fag
fagg az & Qw7 @ t ...

&l 7y fand : ¥id Qv ¥ aar }
aY oF asstanc ey & oW Agea s
fagm

ot fawr wem gew ;. a fad
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SHRI Y. B. CHAVAN : The hon.
Member has raised a point. Certainly it
will be dealt with. But [ would give him a
piece of information, The CBI is an inves-,
tigating authoiity for Government of India.
It undertakes investigation provided the
concerned Ministries give them information
and ask them to start the investigation,

ot wy famd : q77 gw agw Ad
2awy p-% g iy d aw§ wgar § ?

SHRI Y. B. CHAVAN : I do not say
that you arc debarred because you are a
Member of Parliament and you are free to
approach any authority. But the normal
functioning of the CBI is that it under-
takes investigation when a certain compla-
int is made to them......

ot myg fasd : gmgram &) £
sty sfwar @ g aFdr &) a7
HI% € qIgT ATAT FIE AW arg ALY

g

&t amEsaTiy wsgnw fanga
g & Afeq qaz @19z A% gur

ag

siag faad : & ga & aT A WY
ferg a1

St gumAT @RI . TrgArdH
gq fafaedt & wif cfaar g @1 gw
FET FIA |

SHRI JAIPAL SINGH : He was talk-
ing about reservation. I want to sec some
clarification here. He confesses, and rightly
50, that the ratio fixed for the Scheduled
Castes and Scheduled Tribes has not been
implemented. He has again given us ano-
ther promise. We have been getting promi-
ses for the last 20 years commitiees, this
and that. I want to ask a straightforward
question......

MR. CHAIRMAN : He said that the
report had not been discussed here,
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SHRI JAIPAL SINGH : The point is
this. I have struggle with the Railway
Board and the various General Managers.
When it comes to building railway lines, it
is the poor Adivasis who have to give awav
th:ir land and make a permanent way. But
when it comes to employing them, they are
asked to po to Calcutta, Bombay and so
on. Now there are mobile conmissions,
They go to the arcas. Instead of somebody
going from Ranchi to Calcutta...

MR. CHAIRMAN ;: What
fication that he wants to seek 7

is the clari-

SHRI JAIPAL SINGH : He talks »f
difficuliics, What are the diffculties. Let
him tell us the diffculties.

SHRI VIDYA CHARAN SHUKLA

1 will say here that, in spite of our instru-
ctions, in certain departments or Ministri-
es or in certain outlying ofTices. these ins-
tructions werc not complied with or some
lacunae were found in those instructions.
‘These instances have been brought Lo our
notice by the Commissioner for Scheduled
Castes and Scheduled Tribes. We studied
the report and we found out wherc the
lacunae were, what were the difficulties
being faced, and we hive appointed a
Study Team. They have gone into
the whole thing and they have suggested
the corrective method We are following
that and we hope that we will be able to
correct it by and large.

1 will conclude by mentioning a small
point regardiug Union Territories The hon.
House knows that the Union Territories
have come to be created not because of the
desire of the Government of India to cre-
ate them but because of very special hisio-
rical reasons or sometimes very special local
situations He=re our policy is that we sho-
uld see that these Union Territories come
up to the level of the rest of the country or
even go ahead as far as developmental
spheres arc 'concerned. and we ared oing our
best to do that. H:re, sometimes, demands
are made for Statehood. We are going to
discuss this subject at 4 O clock as far
as Himachal Pradesh is concerned. But
I would say that, by and large, it si
our policy that these Union Territories
should be made into States or merged
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with the adjoining States as soon as the
conditions are appropriate for that. We do
not want to continue with the Union Terri-
tories except in very special situations like
the Union Territory of Delhi, which is the
national capital or Laccadives or Andaman
& Nicobar Islands which have special geo-
graphical position.

Having said this, 1 would submit that I
have covered many of the points raised by
the hon. members, and the rest of the point
would be covered by the Home Minister,

wt gwimfie west © G4 wgay
¥ qg wigar §-wig WAz 7Y 39 37
M YA MY, 79 AT GiEr A F A q
W agm Hfga-wfafimg a1 fadas
AA ME & ®9 7 DAY warAi ¥ g7 493
A& q |d7 ? #3r g mvaeg § A
gy M€ fagag w7 fagr g ?

it fagr wTm gEm : A F ATl A
wig a1f fgeY a=se®r afafy & 9
g€ 2, foagk mada axmNT ared AN
Wazzg §) ta & AT ¥ go Al
&aA) %7 7g §, f5T o ag Fza1 giewa
gm fr ®T ¥ ga 53 F1 & AFT )
afer wiza  AIHIT #1 g1 Afy 2
fExhan #5728 AT %1 @ AFAT 2
frea & g3 g3 a7 amg, AfFa sz
1 qu A Iy

SHRL S. M. KRISHNA ( Mandya ) :
Shri Chavan presides over a Minis'ry which
has earned a notorious reputation for creat-
ing problems where there are none and for
not solving prohlems: where they are in
plenty. After the year 1967 the federal
aspect of our Constitution has been put to
repeated tests. The founding-fathers of our
Constitution, I am afraid, had not visualised
that in India a time would come so soon
that in about two decades the congress
monopoly of power would be shatterd and
non-congress governments would come into
being in very many States, The time has
come for all political parties in this country
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to pool their resources and heads together
and think about solving the deteriorating
relationship between the Centre and the
States,

Day in and day out we hear gricvances
voiced and g:nuinely voiced by nons-congress
Governments and non-congress Chief Minis-
ters that they are not getting a fair deal
from the Central Government. And, having
been inspired by such opinions given by
non-congress chief ministers, it has to be
said to the credit of the congress Chiefl
Ministers also, at least some of them, mus-
tered enough courage to question the basis
of the Centre-State relationship. I would
like to quote the views of three Chief
Ministers which have been made public. Of
course, Shri Annadurai of revered memory
was the first onc to question the basis of
this relationship. There are also two Chief
Ministers representing  two  non-congress
States.-reprcsenting two different ideologies.
One is Shri Namboodripad and the other is
Shri Singh Deco representing Swatantra
ideology. Both of them are not happy
about the existing state of things in this
country.

Shri Singh Deo said :
“The federal system had worked fairly

well but there is need for some
changes to ensure more harmonious
relations between the Centre and
States."

Shri Namboodripad said :

*“This called for a fresh approach to
the federal system enshrined in the
Constitution.™

Now, I come to another Chief Minister who
happens to be Congress Chief Minister. He
does not represent any particular ideology
because Congress does not have a particular
ideology in this country. Shri Nijalingappa
stands for the kirchedi. Name the brand
and you will find the brand in the Congress
party. Mr. Nijalingappa was the person
who coined this term ‘kitchidi® Government
in States.

Now, we come to the suggestion which
was made by very many including one of
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the ex-Chief Justices of our country--Shri
Gajendragadkar who called for “*the creation
of a statutory machinery to regulate the
Central-State ties,"

The Law Ministry which went through Art.
263 of the Constitution felt that the Constis
tution does not visualise any machinery for
regulating the Centre-State relations. 1
quote from an editorial in a sobre news-
paper in this countty on this particular
aspect of Centre-State relations. [ quote

from the Free Press Journal of Bombay :

““But it requires a larger vision than
what the Union Law Ministry has
shown. In other words, the Union
Government must rise above its own
party pride and s<ense of power and
show more concern for the country
and its unity.”

So, what do we find when we just look
around this country today ? There is unrest
everywhere; there is restlessness every-
where. There is no sector or segment of
the population in this country today which
is satisfied with the things that are going on
in this country. There is restlessness in
Telengana--call it progress; there is restless-
ness 10 Vidarbha--call it progress; there is
infiltration in Assam and restlessness in
Mysore--call it progress. In the name of
progress, do not try to put problems in the
cold storage. As [ said in the beginning,
the Home Ministry does not believe in
solving apy problem. My friend Mr. Patil--
I am glad he is present here--mentioned
about the Mysore—Maharashtra border
dispute. I know this is a wvery sensitive
point and Shri Chavan has a direct responsi-
bility on this dispute. Who asked for the
creation of the Mahajan Commission? Did
any leader from Mysore State ask for the
creation of the Mahajan Commission?

AN HON. MEMBER : Shri Nath Pai.

SHRI S. M. KRISHNA : Not that I
know of. It was the three bigwigs of the
Maharashtra Congress Committee. Shri V.
P. Naik, Chief Minister of Maharashtra, on
the 14th March, 1966 stressed--and [ quote:

... (hat the Maharashtra-Mysore
boundary dispute and Goa's merger
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with Maharashtra should be decided
before the end of this year.

Shri Naik was replying to the debate in the
Legislative Assembly on the Governor's
Address.

Again in the Governor's Address, it was
stated :

The Central Government should
apply itsell immediately to the
Mysore--Maharashtra boundary issue,
Goa and NMNager Haveli issue and
Krishna--Godavari water dispute and
find solutions before the end of the
year,

Complementary to these statements. the late
Shri Vinayak Rao Patil, President, Maha-
rashtra Congress Committee, addressing the
General Body. urged the Centre to solve the
boundary dispute between Mysore and
Mabharashtra ... ... etc,

So, it was not Mysore's creation. It was
at the persistent demands made by cerlain
Maharashtrian Congress leaders as well as
leaders of the Opposition that the Mahajan
Commission came into being. Why did you
appoint this Commission? You knew in
the very first instance that Kerala was not
going to appear before the Commission.
They boycotted the Commission. In spite
of the fact, you insisted and you put the
late Justice Mahajan to the agony of going
through the whole process and studying this
problem and finalising his report. I am
not leaving out Shri Chavan. In the Cong-
ress Working Committee meeting on
6. 7. 1966, in the absence of Shri V.P. Naik,
Shri Chavan said:

Any attempt to by-pass the earlier
decision would do great harm.

‘What was the earlier decision? The earlier
decision of the Congress Working Commi-
tte¢ was that a Commission should be
appointed to go into the boundary dispute
between the two great neighbours, Maha-
" rashira and Mysore. The Working Commi-
ttee, be sald, had decided in favour of a
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one-man Commission after considering the
pros and cons of the problem.

After considering the pres and cons, the
Working Committee had decided that a one~-
man commission be appointed. At that
stage, a suggestion was made that a three-
man commission could go into this question
but at the instance of Maharashtrian
leaders -1 submit with great respect 10
them; I am subject to correction also--that
a one-man commission must go into that, it
was decided upon. Then it ‘was a national
decision and should be implemented as
such’.-1 am quoting Shri Chavan. ‘Mahara-
shtra was fully prepared to atide by it’.
This is dated 6-7-66. Shri Chavan categori-
cally stated that it was a ‘national decision
and should be implemented as such’ and
Maharashtra was fully prepared to abide
by it.

SHRI ANANTRAO PATIL : On a
point of clarification. What was wrong in
asking that a one-man commission should
be appointed and that the decision should be
binding ?

SHRI MADHU LIMAYE : Without
terms of reference ! The terms of reference
should have been decided.

SHRI S. M. KRISHNA : The point
raised by Shri Madhu Limaye. the terms of
reference, did also come up before the
Congress Working Committee.

What has been the attitude of Mysore ?
Let us go by stages. First, we opposed tt!¢
appointment of a commission. Public
memory may be short, but T would teca_ll
that there was an agitation sponcored in
certain parts of Mysore State where they' at
the very inception opposed the cons.limt!on
of a commission. They took up the position
that the border between Maharashtra and
Mysore, for the time being at least, is setiled
and let us not reopen it; you will be open-
ing a Pandora’s box. But nobody listened
to this word of counsel. They still insisted.
and Shri Nijalingappa, who was then Chiel
Minister, speaking to newsmen on his return
from New Delhi, made it clear that the
report of the commission would have to b¢

the last word on the d
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the appointment of this commission, but the
Congress Working Committee pinned him
down to this position. Then he comes back
to Bangalore and tells reporters, and
through them, the people of Karnatak. that
‘afier all, how long can we go on fighting on
such issues? The Congress Working
Commitiee decided to appoint the commi-
ssion and the Chief Minister of Maharashtra
was wholly satisfied with it as a solution.

1 come to the other aspect, the recent.
riots in Bombay. The Shiv Sena, which 1
call as a hydraheaded 'monster, has raised
its ugly head in this country. Following it,
there could be a number of other senas,
parochial in outlook, destructive in purpose.

Shri Patil was airing the grievances of
Maharashtrians in Bombay. We sympathise
with them. If 3,000 families go into Bombay
everyday, we could very well understand
the plight of the genuine residents of Bom-
bay. But for that, are you going to penalise
and send away the South Indians residing in
Bombay? Is Government going lo sit quiet
when Bombay is burning? Who is responsi=
ble for it?

Mr. Chavan and Shrimati Indira Gandhi
who occupies the first chair in the Treasury
Benches are responsible.  What kind of
agitation is this? They say: because the
Mysore-Maharashtra  boundary  dispute
remains unsolved, we arc going to agilate
against the Union Ministers including Mr.
Chavan who comes to Bombay and Mr.
Desai: w* ‘& not going to let Mr. Virendra

.. .-tinister of Mysore to come into
Bombay. We are a federal State. Unfortu-
nately in both the States there are Congress
Governments, If Mr. Chavan who is presid-
ing over the Home Minister is not able to
br.ng about a settlement between two Cong-
ress Governments, would it ever be pussible
for him to bring about a compromise or
scttlenent between the non-Congress and
the Congress Governments? I am not paro-
chial; I do not claim that Belgaum must
stay in Mysore Siate, come what may,
against the wishes of the people of Balgaum.
But for heaven's sake do not keep this hang-
ing over Mysore and Maharashtra; find
some solution. How much more time do you
need to find a solution? Time is running
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out and people are not going to wait indefi.
nitely till Chavan and Indira Gandhi find &
solution to this problem.

There is another sin that basets our
democracy -increasing corruption. The most
recent statement made by Karunanidhi,
Chief Minister of Tamil Nadu in the Legise
lative Assembly that the assets of ministers
and legislators will be placed before the
Assembly. Compare this with what happe-
ned in Mysore, When Mr. Nijalingappa
was the Chief Minister of Mysore he issued
notices to 67 leading men in public life ask-
ing them to give details about their assets,
Now Mr, Virendra Patil has taken over
after Mr. Nijalingappa had resigned and he
says: | am not going to move further in that
direction and [ shall return back all the
documents received from my predecessor.
One has only to compare this with what
Mr. Karunanidhi had done when he had
come out boldly with his statement ....
(Interruptions) We must have the courage of
our conviction. Why are Congressmen
afraid of that? Why should they say, when
a demand is made to this effect, that they
had placed their assets before the All India
Congress Committee, Mr, Hanumanthaiya
makes charges against the Congress Presi-
dent and this Congress President is the
repository of all the accounts, etc. of the
ministers in various States ! There are
charges and counter<charges. The Santhanam
Commission’s report had not been acted
upon. 35 Members of the State Legishiture
and four Members of Parliament presented
a charge-sheet against the Nijalingappa's
ministry in Mysore to the Rashtrapati and
till today no reply has come and no action
has been taken. The Santhanam Commi-
ssion recommended that when ten legisla-
tors’ made a charge, that would have to be
gone into by a judicial or other authority.
Under the Lokpal and Lokayukt Bill, the
Prime Minister has not to be questioned
about her or his assets. What is so special
about the Prime Minister?

The Prime Minister must also be
brought within the framework of the Lokpal
and Lokayukta scheme.

MR. CHAIRMAN : Please conclude,
You have already exceeded your time.
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SHRI S. M. KRISHNA : Yes, Sir.
Anyway, at 4 Oclock we are starling non-
official business.

MR. CHAIRMAN : Therefore, you
have to conclude so that I can call the next
hoo. member.

SHRI S. M. KRISHNA : With these
few observations, I make a special request
and an appeal in the name of decency, and
in the name of smooth relationship and
good-neighbourly feeling betwesn Mahara-
shira and Mysore, that Shri Chavan has to
take a bold decision ragardless of whatever
be the consequences of such a decision,
regardless of whatever be his reputation in
Maharashtra as a consequence of a decisiown
which he is going to take as Home Minister.
I appeal to him that he should give the
correct lead to this country.

Thank you.

SHRI A. K. SEN ( Calcutta-North-
West) : Mr. Chairman, Sir, 1 have been
listening with very great interest to the
serious concern voiced by several Members
of this House on both sides about the grow-
ing unrest in the country, communal and
otherwise, particularly, the type of violence
which has erupted after the last mid-term
elections in certain parts of the country,
and the violence arising out of political con-
flict, resulting in dealhs and serious injuries,
between rival groups and the consequent
bitter feelings generated between groups who
are politically divided, parties politically
divided and the in action which has been
exhibited in governmental quarters in tackl-
ing with the situation. I shall deal with
both tane communal and the political aspects
of this grave problem which appears to be
s0 potentially dangerous to our integrity and
to our future progress that it brooks no
further delay in having it completely tackled
and in seeing that the seeds responsible for
these troubles are destroyed before they can
become really dangerous.

Let us take tho case of West Bengal
from where I come. Immediately after the
last mid-term elections, all over the city of
Calcutta, Durgapur and various other towns
and rural areas, clashes started between
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workers of rival political groups, political
parties, who had been working against each
other during the last mid-term elections. In
the city of Calcutta itself, in one day 30
cases of assaults and several assaults
carried out by the bursting of bombs were
reported. 1 had gone myself to sce some of
these things.

AN HON. MEMBER : Bagh Bazaar.

SHRI A. K SEN : Not Bagh Bizaar: all
over. You do not kmow Calcutta, From
Tollygunge right up to Belgoria. all over,
there was violent outbreak and there were
clashes. I had myself seen the Chiel Minister
and the Deputy Chiel Miaister and brought
the gravity of the situation to their notice,
and I must say that they readily agrecd.
I think the Chief Minister himsclf suggested
that some of us, including the leader of the
Opposition in the West Bengal Assembly,
myself and the Deputy Chief Minister.
should issue a joint appzal against suc_h
outbreaks which undermine the very basis
of our democratic processes Unfortunately,
two days later. 1 was informed that it was
pot possible for the Government to subs-
cribe to a joint appeal. But I am not so
anxious for a joint appeal, if appeals really
come and achieve their results. I must say,
and say fairly, that the Chief Minister and
the Deputy Chief Minister did issue appeals
in their own names.

MR. CHAIRMAN : Thz hon, Member
may resume his speech on Monday.

16 hrs.

COMMITTEE ON PRIVATE MEMBERS’
BILLS AND RESOLUTIONS
Forty-Sixth Report
PARMAR (Do-

SHRI BHALJIBHAI
had) : I beg to move :

“That this House do agree with the
Forty-sixth Report of the Committee
on Private Members® Bills and Resolu-
tions presented to the House on the
26th March, 19.9,*
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MR. CHAIRMAN : The question is :

“That this House do agree wi'h the
Forty-sixth Report of the Committee
on Private Members' Bills and Reso-
tutions presented to the House on the
26th March, 1969."

The motion was adopred.

16. 0} hrs.

RESOLUTION Re : STATUS OF
HIMACHAL PRADESH--Contd

MR. CHAIRMAN :
continue.

Shri Mahajan may

SHRI VIKRAM CHAND MAHAJAN
(Chamba) Sir, the resolution 1 have
moved voices the hopes and aspirations of
the people and Members of Parliament of
Lukl Sabha and Rajya Sabha from the border
tcrr{tory of Himachal Pradesh. The case
for its statehood stands on firm foundations
apd is supported by the tests of economic
viability, population, area and democratic
traditions, to which we are wedded. Hima-
challedesh is larger in size than Kerala,
Punjab, Haryana and Nagaland. Yet, it
has kept down its population to one-third
of the density in these States. Since this
nation is wedded to the policy of family
Planning, on this one ground alone, it
_should be given statehood,

When Himachal Pradesh was created
afler the _consolidation of 31 princely States,
Sardar Villabhai Patel made a firm commit-
ment.

I would like to quote what he said :

*“In lh; final stages, after the area is
sufficiently developed in its resources
and adiministration, it is proposed that
its constitution should be similar to
that of any other province."

It was thus visualised that after its
resources are developed, this territory would
get the status of a State.

Himachal 298

Pradesh (Re )

1891 (SAKA)

16.03. brs.
[MR. SPEAKER in the Chair)

I will give a few facts to show the prog-
ress it has made during the last 20 years.
Motorable roads increased from 200 to 5000
miles. Schools increased from 512 to 468,
colleges from 1 to 18, hospitals and dispen-
saries from 88 to 411, agricultural research
stations from nil to 37. seed mul'iplication
farms from nil to 40, area under food
cultivation from 9.47 lakh acres to 18 13
lakh acres, area under horticuliure from 539
hectares to 8, 611 hectares and quantity of
fruits grown from 15.000 quintals to §.10
lakhs quiat~l:. The credit for this phenomenal
progress goes to the people and the leadership
there, specially the Chief Minister Dr.
Paimar, who has captained the state right
from its inception through various storms and
tempests and has saved it fiom the wrecks
while it faced many times. Sardar Valla-
bhbhai Patel laid only cone test for stateheood,
i.e. development. 1 have shown the develop-
ment it has achieved which is 360 1imes.

Apart from that, recently a historical
resolution was moved in the Rajya Sabha
by Shri C L. Verma. Intervening on that
occasion the State Minister in the Ministry
of Home Affairs said :

* it was Government's firm policy to

help Himachal Pradesh gain financial
resources as quickly as possible and
once their financial resources become
equal to their requirements and they
obtained the condition of financial
viability, Government of India would
pot hesitate to give it Statechood. The
only thing that hindered the conside-
ration or conceding of the request was
that today there was a large gap
between their revenues and expendi-
ture, between their resources and
requirements.™

He further stated :

“In respect of Himachal Pradesh. we
had no objection in granting Statel.ood
but before that it would have to bhe
ascertained that it did pot increase
burden on the Centre. It should be
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able to meet its expenditure from its
own resources. We had all the good
wishes for Himachal and were ready
to help her steadily or speedily achieve
the necessaty economic standard for
becoming a State. We did not want
to deny it."”

The only test now laid down was that
it should meet its requirements—ihe test of
economic viability. The meaning ol economic
viability 18 that your dc ic establish
charges are et by your resources or your
revenues should meet your domesiic estab-
lishment charges. Recently, only two
week backs, the budget was presented in the
Assembly of the Territory. Pages 4 and § of
that budget clearly showsa surplus of Rs.
50 lakhs. In otherwords their revenues
exceed the establishment charges by Rs. 50
lakhs. This has been achieved by making
economies in the establishment charges and
also by raising additional taxation to the
tune of Ri. 1.40,00,000. Whem we hive a
surplus of Rs 50 lakhs this test of econo-
mic viability has been satisfied,

Recently, Sir, a new test has been laid
down, though it was not s» stated in the
Rajya Sabha. It is being said that we must
also m2ct our non-Plan expeaditure. Non-
Plan expenditure is that expenditure which
you incur in developing your State but
which is not included in the Plan. I would
presently show the names of a number of
full-fledged States which do not meet its
requiiement. My question would be, be-
caus: they are unable to meet their require-
ments of non-Plan expenditure would you
c’nvsert them into Union Territories. 1
am not saying that you should doit. 1
am only saying that the institution of Union
Territories should go because it is a type
of ‘colony” that is created. 1 will also show
that we will be able to meet the non-Plan
expenditure from the budget which has
been presented (o the Asssmbly. The
recent budget shows that after adding about
Rs 5 crores which we are entitled to get as
our share of Central duiies and also Rs. 2
crores which we are entitled 1o get under
articule 275 (1) as aid to States for Back-
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other States are also getting, the deficit
would be only Rs. 4.5 crores. Even this
deficit we will be able to meet if we get our
share in the royallty that we are entitled to
get on the ground that certain hydro-elec-
tric stations are situated in our territory but
their produce goes to other States. It does
not happen in any other State except in
Himachal Pradesh, that the hydro-electric
generating stations are within our territory but
we are not entitled to get any income or the
produce. Similarly, though the dams are
situated in our territory, even though we lose
our revenues because the lands aie submerged
under the dams, even though we are dep-
rived of the revenue or income which we
get from forests because if we cut the
forests the entire dam would be silted up,
we are not given a share of the royalty
which the States will get by using that
water and electricity. When a cecision on
the question of royalty is taken by the
Central Governments, we will be getting
an income of Rs. 9 crores. Then our
deficit will go, Then, we have two projects
on hand-Basi project and Battagiri prcject-
on the completion of which we will get an
additional revenue of Rs. 2 crores. Thus,
we sha'l be able to meet even the non-Plan
expenditure. We are proceeding on the
basis that these will come true. But even
if the worst comes to the worst, if we do
not get any royalty for the electricity and
water, what is the deficit 7 It is only Rs.
4.5 crores. '

Now I will give the names of States
which arc running with a deficit,

SHRI S. KANDAPPAN
Almost all the States.

(Mettur) :

SHRI VIKRAM CHAND MAHAJAN :
The deficit of Assam is Rs, 33 crores, Fer
Madhya Pradesh, the State from which the
hon. Minister comes, the deficit is Rs 22
crores, The Centre is giving them Rs, 22
crores, For J and Kash the
deficit was Rs. 8.89 crores, This year it will
be Rs. 9 crore:, For Andhra Pradesh the
deficit is Rs, 29 crores and for Mysore Rs.

ward Classes and Scheduled Tribes, which 21 crores.
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Himachal Pradesh, which has a deficit
of Rs. 4.5 crores, is told that it miust
remain a Union Territory, At the same time,
States which have a deficit of Rs. 20 crores
or 40 crores are allowed to continue as full-
fledged Siates. I am not saying that those
States should also be converted into Union
Territories; far from that, | have brought in
this question of the deficit because only the
other day the Minister of Siate, while spea-
king in the Rajya Sabha, stated that we
should be able to meet the test of economic
viability,

I have onc basic reason against the
existence of Union Territories, They are
more akin to colonies. They arc treated
like colonies, 1 will show why there is
frustration in these territories, especially in
Himachal Pradesh. As I have already
stated, firstly, while the electricity genera-
ting stations are in our State, while the
dams are in our State, the royalty of the
produce goes to the other States. It is
like the gold of Central America being
utilized by Spain, Our gold is water and
electricity, But we do not get any share
in that, It is being taken away by the
imperial powers. the other State Govern-
ments or the Central Government. So,
what can be a better example of a colony

than the Union Territory of Himachal
Pradesh 7
Take another example. Every policy

decision has to be ratified by the Central
Gove:nment. It is like a decision of a
colony being ratified by the Imperial Govern-
ment at London. Again, we have gol a
cadre called DHANI cadre for Delhi,
Himachal Pradesh, Andaman and Nicobar
and other Union Territories. A part of
Himachal Pradesh is snow-covered for a
number of months, Certain arcas of my
constituency are covered with snow for
cight months in the year. Because the
passes aie closed neither could we go there
nor could they come here. So, for eight
months there is no means of communication
with that area. The boy. coming from
those areas where there is snow for eight
months of the year are expected to compete
with the boys who study in public schools
in Delhi. It is like the boys from India
being asked to compete for the ICS examina-
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tion held in London, This is how a Union
Territory is being run. In this colony I
would not call it a Union Territory what
happens is... ..

SHR1 ATAL BEHARI' VAJPAYEE
(Balrampur) : It is not a happy expression.
That area is part of our country,

SHRI VIKRAM CHAND MAHAJAN :
I will call a spade a spade. In this colony,
what used to happen was...

SHRI SRINIBAS MISRA (Cuttack) :
Ifit is a colony, how is the hon. Member
here ?

SHRI VIKRAM CHAND MAHAJAN :
I am using an expression which you do not
have to take iterally,

What used to happen was that services
from U.P. used to come; they used to dump
unwanted people here. What wou'!d happen
that they will have no loyglty, no sentiment,
for the people of the territory which I have
called a colony. It is like ICS cadre people
coming from England and being dumped in
India with no sentiments for the develop-
ment of the territory. [ am only showing
the injustice which is being done to the
people of that backward border area. [ am
only trying to bring forth their difficu'ties
that they are facing. That particular terri-
tory is situated on the borders of Pakistan,
China and Tibet and, if you do not remove
their grievances, you are going to have a
similar type of system which you have in
Assam, in hill areas, and in Nagaland and
Mizoland. My duty is to bring forth the

situation there, the grievances and the
frustrations that they are facing.
Recently, there was an agitation by

teachers and they wanted a higher grade
recommended by the Kothari Commission
which was appointed by the Central Govern-
menl. The Union Territory Government
said, *Yes. We will grant that.” But the
Centre said, *No”. The result was that the
entire Goveroment was pul to ridicule,
though they were really willing to meet the
aspirations of the people.
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Mot only that. There is also an element
of delay that every policy decision has to be
approved by the Centre. So, the officers
keep on running from Simla @ Delhi, That
also increases the travelling allowance and
other allowances plus conveyance. The admi-
nistrative charges go up They say, you
must be economically viable; you must be
able to meet your establishment charges.
But my submission is that they increase our
establishment charges and they ask us to
cover the same. There cannot be greater
injustice than this.

Then, in every State, the High Court
judges are appointed in consultation with
the Chief Minister but not so in the Union
Territory--1 have to again use the expres-
sion *'colony”’. (Interruption) There is another
colony of Laccadive. My hon. friend from
Goa will also bear me out. T will give
another small example. The Order of
Precedence is that the Chiel Minister's status
is higher than that of the Chief Justice. But
it is not so in this territory.

There is another instance that I want to
bring to the notice of the House. We are
building the Seul Hydro-electric project in
the Chamba District which would produce
the cheapest electricity in the country, at the
rate of 2p. and odd per unit. The Central
Government says, “We will take over this
project.  We will not give you the loan for
this project.”” They want to take the entire
income. And they want us to be economi-
cally viable. They will take over all the
resources which are income-producing in
our territory, e. g
would give an income of Rs, 2 crores. The
Centie wants to take it over and the income
will be taken over by the Centre. And we
will be aksed to satisly the test of economic
vialbility. This is what is happening. Even
Shylock_ would have never done it. He
wanted only a pound of flesh, not the whole
of it. But here they want the entire income.

We are willing to take loan and give the
interest. They do not want that. They
say, ‘We will take the entire income.” We
are, of course, fighting for it. We do not
know how far we will succeed.
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1 want to put it in this manper. Ther®

are these grievances regarding the mode of
recruitment to services-persons are taken from

all Union Territories including Delhi; they

are putting the Delhi Public Schoo! boys
against those boys who are living in the back-

ward regions: you have thic method of dum-

ping people from other places in this parti-

cular Teriitory. Naturally there are grie-
vances. Even in the policy matter, what

happens 7 If there is a difference of opinion

between the Secretary and the Minister and.

the matter is not referred to the Central
Government, yet the Central Government

intervenes sue metu and follows the line given

by the Secretary. It ofien happens. I wou!d

like the hon. Home Minister to look into

that aspect. How doe: it happsn that all

thesc things are goirg on like this 7

After all the tests have been satisfied, if
the right of Suatehood is not given. than a
fecling starts growing that vou cannot get
anything unless you start some sort of a
trouble and such examples are : you could
never have had Andhra if there had been no
self-immolation and firing; there would not
have been a division of Bombay into Gujarat
and Maharashtra, if the firing had not been
there; there would not have been the State
of Magaland and the autoncmous State of
Hill Areas il there had been no fighting. So,
what is going to be the result 7 It is going
to result in frus'ration and fighting. You
will be giving a lead 10 anti-soci2l and anti-
national forces. We are only here to per-
form the functions in a democratic manner,
i.e., coming to Parliament and voicing the
gricvances. And if we fail, somebody clse
will take the lead and there will be revolts,
as they happened at other places, to have
Statehood . (Interruptions)

AN HON. MEMBER : Revolt ?

SHRI VIKRAM CHAND MAHAJAN :
What were the Mizos and Nagas doing 7 |
am using the word ‘revoit* in that context.
1 am not supporting them. I am only saying
that, by your actions, you are passing on the
leadership to anti-social elements who wiil
lead the Territory to this kind of thing.
Therefore, the time bas come when this
system of colonies should go. It is an out-
moded  concept, it is repugnant to the
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concept of democracy because the repres-
eatatives cannot effectively represent the
hopes of the people they represent. It is
always better to move with the democratic
traditions. the democratic concept.

I hope that my Resolution would be
accepted.

MR. SPEAKER : Resolution moved :

“This House is of opinion that the

Union territory of Himachal Pradesh

be raised to the status of a State.”
Thare are two amendments.
moving them ?

Are they

SHRI
move :

PARTAP SINGH ( Simla): 1

That in the resolution,—
add at the end-

“within a period of three months”

SHRI1 8. C. SAMANTA ( Tamluk ) : 1
move :

That in the resolution,~
add at the end-

“and a Bill to that effect be brought
forward in the next Session of
Parliament™

MR. SPEAKER : The time allotted is
14 hours. Let us not make long speeches.
Let us express our sympathies to Himachal
Pradesh briefly. Just five minutes each.

SHR1 LOBO PRABHU ( Udipi): It
would be better if the Resolution is con-
sidered with the two facts which have
emerged today. The first fact is that the
Home Minister has already given the verdict
of the Government on the subject by saying
that the Union Territories will not be given
Statchood except by merger with the adjoin-
ing States ..

SHRIMATI SHARDA MUKERIEE
(Ratnagiri) : He has not said that.
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SHRI LOBO PRABHU : Let him clarify
that. That is how I understood him...
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SHRI SWELL (Autonomous Districts) :
Did he say that ? (Interruption)

SHRI LOBO PRABHU : My time is
being wasted by cross-talks, Sir, that is
one fact. And we have 10 meet that fact.
And, the second fact is this. Today in the
corridors of Parliament you have seen the
Lamas of Ladakh. They are very agitated
about the conditions of Ladakh and we have
to think of this problem, first, in terms of a
State which absorbs Ladakh, Spiti and
Lahaul. If it is possible for Hima:hal
Pradesh to persuade these three principalties
or territories to merge with it then the
Resolution for a separate State would have
greater force. In respect of the Home
Minister’s proposition, I would repeat it,
because he has not contradicted it. Iam
quite sure that Himachal Pradesh would
prefer to remain a hundred years as a Union
Territory than merge with Haryana. So we
can dismiss that proposition at once.
Because, these two areas are separate. They
have distinct culture. Now, this problem
can be considered in two ways. Why Hima-
chal Pradesh should have Statchood 7 That
is one, And the other way is the Home
Minister's way : why it should not have
Statehood 7 The Home Minister mentioned
about finance. He said that Himachal
Pradesh is not financially viable. My good
friend Mr. Mahajan has given many figures.
I am disposed to Jook at it in a little more
casy way. I am disposed to enquire as to
what will be the additional cost from the
formation of a separate State. You have a
Licutenant Governor. He becomes a Gover-
nor. That is @ matter of a few thousands
orso. You have no Public Service Com-
mission. You have no high court separately.
It is possible for the Government to say that
for a period of years these two institutions
would be common to Himachal Pradesh and
Haryana, as at present. Otherwise the
advantage may be to end this present system
where the officers have to come regularly to
Delhi to take instructions from the Centre,
In addition to the staff for Himachal
Pradesh. there is a separate staff maintained
here in the Home Ministry for the same
purposc. We are entirely opposed to adding
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to the number of Government cmployees. a
number which is far too excessive. This
means, the proposal. if it is looked at this
way, should not add to that number. It
can possibly reduce that, There are other
expenses incidental to Statehood but we
have been assured by the Mover of the
Resolution that they are contemplating
imposition of a new tax which will bring a
crore and a half. Under Section 275 the
C:ntre will be due to pay to Himachal
Pradesh 200 lakhs and the share of State-tax
would be about 500 lakhs. So. in all the
firancial bogey scems to have hcen raised by
Home Minister to protect his own power
over this State. To that extent | arree with
my friend that there is a kind of a feeling of
colonisation involved in this.

The second rcason why formation of
Himachal Pradesh is o“jected to is this.
There arc too many States about to be born.
Apart from Telangana, there is Jharkhand
and Vidarbha.

AN HON. MEMBER : They arcin the
maternity ward.

SHRI LOBO PRABHU : Some such
form of maternity is taking place. Home
Ministry is naturally allergic to another
State. But T think here wec can makca
little distinction.  This State already exists :
there is some kind of commitment mentioned
by Sardar Vallabhai Patel that the State
would be granted Statehood as soon as
possible and in any case, there arc no
problems as there arc in Andhra or Maha-
rashtra or Yidharbha.

AN HON. MEMBER : No problem in
Mah.rashira.

SHR1 LOBO PRABHU : A little dis-
tinction can be made in favour of Himachal
Pradesh,

The theird argument is that this is a
border State where the Centre s presence is
necessary for the security of the country,
It is true that these are factors which must
be remembered. Though this is a border
State, it is less vulnerable because the Him-
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alayas are higher there, and the Chines®
have not built up roads as they have donc
near the borders of neighbouring States such
as UP, Bihar and Bengal. To that extent
this argument is not sery forceful Only
the Siplea pass is there to be defended and
I think the Centre should continue to do
this. The main factor to be considered is :
Do you want a Himachal Pradesh State
formed out of some grievance or do you
want to give it in which the pcople will
rejoice with a sense of nationhood for being
a member of this country ? If you decide
that, why not give it to them particularly
when it does not cost much and it means
so much to them. So, Sir, on the belance,
[ would be disposed to support the Resolu-
tion provided there is an agreement that
they will get Ladakh ..

MR. SPEAKER : Ladakh in Himachal

Pradesh ?

SHRI LOBO PRABHU : Not Ladakh.
but Lahaul and Spiti and they will not as.k
for a separate High Court. On that condi-
tion, 1 think my Party wll be able to
support this.

ot o7 @ gaf (gMIqR) @ Feaw
agrzg, § e #1 gegart dqav g R s
F gk @ax &1 NF faar g FAq
grafs gar ana 9T w9 & AT A
fgaram 92q &1 F AAAT ¢, ITFT ANF
gar # & sran 7@ g o g AYFr 2|
W@ e AsA AET WA R, AT A
gng fzar § &l &) e @ad &
A g

ag wara, 4g A, a9 oF i
%Y, oF AT F1 A8, femew 92w &
6 ar 9 azedi #r Ad g afes ag =i
30 1| waE & fag &) ggwa £
WIEW § | 30 W AT Wig qg g
paraE, s E AT g wITA R A
2, A, AT W) U AW @ v gu W
fergrarm & oy % gwfEaa g3 &1
zwf fad ) ag Wi gawr N 9wy 0§
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IAF A $g wraw F AT AT T
17 H gz a9 andl Ty ¥ dfew e
fasar &, z% forvma 8 FF g g
F gaArdt ga qinN qT fog ag ¥ gEvAg
gar sifza Y, 9§ avg ¥ agsAg AEN &
# 2 g gTET@m FT F AAA TWAT
|rzArg | #9ifF g® fawrga § =i ag
fazraa waar w1 fawrga &, Ir @IF #
1T 28 F9ar &t fowag ) 98
FITE a1 gA ATT FF 1 U AG FQ
&1 famy aegg @Al # fesgrara &) g%-
AT FT gWIT AAAL #1 77 FIA & fq@
Fg #UA1 wifgo g1 ag AF FC ard |
R fs @ 39 a1 Mfgsg g wr
qF 20 | AT ET AIZA FAT GAIT FAIN
T ¥ 9q7 g g fzg, agw qft-
are gig fgu, sar g7 #T Fa Gig
&Y, gz ardt &1 1 g 7)Y A9 g 0
dttag Ive ag | AfeT ozg @F F
2T 3T AT FT AT AL gAT AT
&A1 gradr wrar ¥ ar fgaras gIw
Fzal g frgn gg s At o7 @ #4i s
FITT ATET F1 &H g | AT AWFR
Fedl ¢ f& fzorgs wAFT SN ar
wEy @E Fm | dTgg UAEE
az wAT AT FAAT 41 fgErEE aTwITC
FHN @1 q17d GHIT F30Y | F2F F 10
F 1 guEqy 2, 97 4% 39 F1 fyeRzrd
fraq agt idt @9 A% gz ageq g9 @
agf ard 2 TA A FEr & AW awEY
UF aga agr YEAI E, AUAN §

gA MU AAAT G0 G A1 Y 1 IW
Ffagomaswr RE ANvag gn ¥ @
&) 9 Fgt & Iwe @ & I W UTEA
Ior 7 & It g a7 wgA H Aww Al
2 fF e USATT  AIFIT AR A) &
wiq fadfaa} dar wgw ST W 148
#y xgier fwar or awar ¥ 7. L
(svawam) ... 5T EED ¥y FAR

Himachal
Pradesh (Res.)

gg 3% 1Y @Y I gar wwAr) xgh
9§ A1 @R AW FF gart Arg qar
/¥ AAr g 1 gAre | & @9 7375 9%
grifaa wgs gl gar g7 ¥ Ay
% fasdtsr &) e fzar , g ol gre
DEga  gal it N R a2 ag o 2
WEA@ A A gal g&l ¥ eI ar
ST 7 Al FY FHT WY ZU AU FE
@ % Afs gml A oqw oy g,
gRIdY at® F1E e AGT o1ar |
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IaF 17 AT 0F A gtaaw § I
ag ¥ f® 3o & avax agy avr Adqaa
21 afsa® G321 F AT wreand fegears
Hatr g igml swwdw A At 22,000
g Atg w1 ¢ frad 30 @@ g
@A R, AT wargT o e 2w B,
agr 9T AIEIT 1 OF G4 F1 ) geee-
Bz aff 1 W @A A} §aem a
fRag &1 aag &t w47 N a7z 7 &
IAFT T@AT AL A0gAT | I F Ay FFY
fe g1 g2 s &Y ), & faeet 2
ar YT gat 93q #, 3T § dar s
dmar agr @, SEE @ 9y §
& fagat a1+t o€ §, afFq gard a3 &
oF At s1EAr 4@ @y qar g g
9 1 A AU 1 g guwy &
g §ER & 9w g afsqarua ag
2. 9 T8 7T AH asd & wfay guny
/19 HA1T AT FFFIHT Y ] 1

A& AIG AT gIW A e faay ¥
oF #1T StaEn g Al a3 @ fefese
Qariared a7 &1 garR 929 & AT
ow faar simer § Foxa w1 & wgd o
1 wnd fay  awd 11 are g,
gak fadr & 37 srr 3, oF fordr 1 55
g ¥q az d fenlz fefgms
§ Mt wgi aT AN & weEd oW AT WY
fosraa § | afes s gw =T @O
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& qi9 oy § oY ag wgd § fF gu afaw
fefrzqza adl aar awq | A & wax
W arg § fasmg qzr A 2 w9
EWIY 929 FY GIFHT HARdr 2, T8 FAT
grivgz fafegaza = a7 & fau &g
W@ ¢ HfFT oz FaF ¥ F ar alrgait
97 fefezqza g adf aar a%q i f&
T ¥ @af gzqr 1 &< &=l qzar @
at g8 a2 fawiz %, 77 fefesfadas o
g 98 Y g w7, aur at G feefzaew
%Y gzr &I g1 F¥ feefzszd 3) ghear
FT 1 gT ATV UF T =ATHAAT R, 59
feafed & o sdlg7 gelz sT ot &
gart ¥ mama qT iw w1 e fEx
g7 fefezaza Y auaT tFar g |

oF T ot 3z § fe o qw danw
FaaY guae aF wgdr ¥ 1 oA
AIGH G, AT I@ FH F JTITY o
gW g & qi@ a3 @ 31 g wifaw
o) f gu qara & fasa &z fgmas o
TG dga 11-12 a@ ST § ag
gqTT #) g T fgaraa & wafae oo
4 fr gardy awsare’ gw Y, gY g@ fad,
gurdl auw @Y wAfag Adtng a fe
g a9 5w @gd I fAv a0 ag
AT ¥ ga g IX Agd & o) fw
Tgh M FT W P AT | AT GIFIT
w1 ga¥ ;T § Sraar @ fvgw 3 w0
g fear & fes gt o & @gdt 13 ¢q
Y g oF v 9z & famommn g
€ grava # gue fowrga § O ag fawr-
7 ax as g A & asEr 3 o7 Aw
gwfine g2z %1 zaf g 7§ faar v
¢ 1 ag gy win @ & ag gurd fawr
w1 T o 9T R o gm wTed
& fe g¥ gefinm 27 w1 oi fear amar
fryma awdt §
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st gayw waye (zfaom fee) -
weqer wgied, gg gfAga Edly gt
2q oix gAit @fqaa &Y oF fadre 9o
g gare & fedy aer BW ¥ H+TT EF
9FIT &1 FiAE Tgf fasqar
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16.39 hrs.
[t mfefana M qvsiaa go 1]

gg §q AV AT F) Ay I
ang g7 NE wfvar & mifads 790
¥ wzam, faad) gaaife aite wa fRarmay
&1 faidfidwm g a1 g5 ME A €T
ami wf ) fer fenaagaad A%
Sza & a1z aiE A A qE & 2IA {12
Ay af | gaw g wrzg # fomr far
qar . afsd gz &9 ay fadg FTmt
¥ ¥t 37 7 fadra afefegfadl & F130,
&% ot @ar aT 7, faq av w7 0 AfGE
ad Far qzar ar, 374 gfqaa TED
&1 eq1a fear aar s freet g fF 2o
agr @ zafee A & 0 gfaaa -
2 gargr mar 1 oAy £ oF gfaga 2
z fgwrgs s2@w Y 91 39 497 IH
F aradr 12-13 @@ 4@y T wwar
@ 12-13 g Fu@F @y @I H
o dard 1 @ AANT gar @1 4T
&1 &z faar faq 17 @ JAFT AT
24 g FuAl g1 T AT Ay 30
arm @ ot @ aug S femaw RW
o EAF fgma ¥, F@A AW B,
ghearmr & @er §, qura ¥ aw @,
ArmAT ¥ TEr § ) ) orey wEAT F FY
amT agra fakrs fegn &) @
TRT 1R-19 gwT adwHiE 7g WATE,
ax fe fpmesr &1 TFar 24 gAY aT
fia b ward &, fegrer & gfanan
e dare wgy w2 § Afies AFY-HITHIT
¥ srardt 35 g §, ATTRE W aardt
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4 @t ¥, 99 fd fgmiaa s2a o AEE
30 wrw &y

Szt aF araAl F1 qreg® g-fguIad
g # frafs amide st svg-mwdc
Faus 7@ 3 wEg-weAT A g
ngAfiz &) gaFwa { gAQr §, AMTST
A1 34T FY gEdewa  IF471 ¢ A fgar-
I 93 ¥ A §:gF MAALT A ogad-
oA faay 2, afEsr gz Trzfemaer fra
gmrFr 2, st wig-sedT & afew
a9z & @Far § 1 gwfa¥ wgr aw
FEd, @aea i waA) Fr aegs
—femras a2sr afz wdege & Ain s
2 A za w wE anife 1 o7 A8 3, 73
fagga arast atn 21 97 g8 -
arg @17 @ F s F Avmds w
t22gs 2 faar @) frm g'g @ gu fgaras
ST FY AT ¥ FHT FTAFY §

wfaa & amwar § f5 gz win
sfaq ¢ oz gw # FeT @A 9ifzd,
affT em U AD e wd & oger @@
a1 gz—awag # gE & fgaraw g2
Arg a9 2, ag aY F3w fagrs 929
2 zofed sfeg oz ovm fs anar &
femram 529 alr - A9F W)
faan feqr s, &Y (o #weas & ag
fzaraa 92 &7 131, TT CAH HAT
ANRT 60 FATT ITHIT WT ATATEY 60
HIE g AQA, ¥ qg OF A gar
W adm &1 Fradten & qwwar g fe
TH 9 &7 q2q qft mgAl F fpmas
sR@ @A | AfeT Sy 8% 77 A8 gar,
aw aw & guwar § fs s w1 o fgar.
wF W R, IW W KgE § @
aw faar aw

v gwmw gy § fs fgamew sda
& g @ fudw /7 -wmge e
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feafs 1+ Q141 @gz az & 11 g+
gz 1Y Farf 77 fega § 1 g7 w1 wiep-
frs @raew, WI9T 1 ®rasg, 99 &0
argy mgr@ § & mowE feedfesw
e F AT 9T FE-F1FAIT F

AR digia-feafa fewrag s3o § § a9
fr areqa & symfes zfee 3, arsfs
gfiz 3, = & eftz &, aF wgfee @,
gueqra} 1 gfez @, @igw, frafa sl
qgrE UF § ) AqTT AL q7 ¢, AL qIF
J1F & F2t A A1 1A B, KA N FOIK
agar arga d) ogf 9T O 77 T-T]F 9T
sy gmmad faa 9F17 F) 7IAE T
W@E, AT T FAX Fgw ¥} H@EE F
fad gaz @ tar &, 37 % fad gdted
gf @1 @ e, afes T ga wF quoE
ITaA ? @ g-wm aga o g graa
@ @ A q@ {7 FFAr @, Y
fergram 1 fradifidt & fa? ow aga
nqias feafy Gzr @ wgdry 1 ag &
azi o7 g1 | agi & n® w9@ §fas afy.
FI{ 7 FP-9AEAT F A7 mgm w
TI1EA | AT 9T FEHIT AT ) FG
FT g ¢, 3z 2 # gfer ¥ agy aqa
g1 & angzifar zfee & adf sz ar g,
afewm wrt 2o &Y oar # gfez 2, MY 29
% fza) #) gfez ¥ agrm A wrg-wredly
w1 fgear xard <mwar. xzi 9T WEHIC
srast &) 1A qrA) w g9 AN A F
faq @atars § 1 ga fao & fgaras q2a
# edzge ® atr w1 gwda w1 g,
afes A0 ageit ad 7z @ fF age
aigts &k feafr g7 @A w fagr w2
o¥ gfraw R0 g g ag ww
afrafex ax Qom, ¥ & &7 @, A
A W Frarer 37 ) Gardt aawa
wa1 sre Y, ¥few gfar 30 g o
#w Qimr | w@ fag gg sTaegw § s
w7 fgarew sdw & fag w9 wf o
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[’Eﬁ AATT 'ﬂ'ﬂ‘f‘f] tion employs a total staff of about 86,700

Afg Tamar ai@, a1 @ «Yq, feafq etz
qgr@E §A drAl &1 faqsc a9 oF A=
srra gnd A gfraqa ifed &, Iq w0
TIgLazHE 1A F+F F WFIT N |

ad gt mA ag 2 R fgaraa a3w
oF dlar #1471 8, AT afvar § 0 fgg
1A oF fama I 2, g8 & AarE 97
o vy 3w - AT wifdeara A
fimFea 2w & faq fqa 920 &
famdt §—arq w7 afsgq § Seg-Fradi,
AT yd # Aamde earfe—em # QU
#ge AW g A gA 9 F@ & fahw
afgwre @A F1fgd ) &z aw@IT &1 39
Y aww fasrT eqra 2a1 grar, eR fam &
&1 g4 a7 fasrT afas §), madt &1 edga
weza gi —3z 2w & e F fog  @a-
Tos 2 | 98 A= fgaraw 92q & SO
& @ wiAar afgy

NG ag—aura fgRras & "rag
&7 §, A0 A1 W1 ATGT § ITH0 gRAAT
& @I & | AT ATAA Qo ATToHYo Y fra)
21w e ® gER fgmewadg &
ar & frar 1

““The size of the Council of Ministers
is meedlessly large. 1t may be reduced
to consist of the Chief Minister, two
Ministers of Cabinet rank and two
Deputy Ministers, This limit should be
prescribed by statute.”

T §uy F@ T HER WAL, 6
#fadz fafrees & o 6 Fedt Pzt &
AT A TPCEE ATAT & A7 IT HY W9AT
ad w7 ST M W ET fAg
forad §—

“There are, inaddition, eight ex-officio
Secretaries. The territorial administra-

person which, in  proportion to the
population of the territory,is about four
times the corresponding proportion in
the case of the States."

HTSr agi 9T €€IF F¥ q570 86,700
& o gAY w22F ¥ gFEF AT AT AR
2 AT EH FE AT AN AR
HIAT & FH FT, Gra) HfgAe a9,
o7 dfas & wfas @mea 21 FT
T U F FAFAFZ 9T G HY AU A
Ara wdt &t g w7 Far sra A fzar
T 9 A FEY F2IZE FEAT A
=rfed |

T el F H9, A WA H qA H
TR 9EATT FT ANGT FIATE |

st Wiwre M\ g (faatz ) -
aaiefy wgEs, ag a3r T Sw )
TZ 79 £2233 F AWM F1 & 997 A7 2,
afew 1947 & g &1 w13} S1e4 &7,
Iq A wrfRR A1 & A i ¥ g
WFET & Arg FgAT qEar g fF wrer 2w
& qurg #0T  AM F eageAar & fay
faq =i 3 wodt gaifagi &, @9
2w &7 g fgear ¥ &, f9-g ag sgaa
T2 v fw 7 fft eaaey 3w & amfes
g1 & aow ey fgmres wdw & 30
A A A /A KT gAGT T F foy
agr gwr § | s¥g9 W fgEraw &
ey, 9gi 30 @r@ Fwar @A §, 98
wIAT AEY g Tgr §, 20 @A F Wr=wE
FAIR AN I wqAaI AN 77 REfF A
OF @A AN & ATICH & | gEA W9
dfqe ¥ §§ Newrd ® A- g 0w
wfth ®1 FAMGAT FW FIA & A67
fardrm, woft AT w33 w1 2w frdrm,
w3 w1 /et fadm, dfew ag @@
gnim e fawg s @t W gy
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feed 17 &, faait gw & w@ a% g7 A
F1 01 Agwa &7 @ A qg faa
BAT99 S2w AY AR § oW E WY 22
BT A & Gar gum wIm & S
gam@ AT ghearmr & a1 &, faast q9-
aeqr 30 w1 & | dfwd w& AT qgar
g 87 773 § A ga Y QA A1ai &
fad ggd mwrosr gufod < 23§ @9
armaz & faa, gfamr & fag gar,
Ffer 51 Ter 30 fograal &1 faamsy
aar, faad saFaial 3 wend £ -
wzg @ Ao fear, gaifaat & g% aear
F A FEAT TIATE AT A FI 4
aqna g1 T & fF z@ emamm WA W
IS & q1T AT BF AT FIA FT
IT F1 9 ®iFT AL fea wr g

16.47 hre,

| areaw =wgam WIsraia go)

fearad N 7 Fa7 vsw 7 A 2, afew
=g W & 01 |01 & H19 7 Al 39
agsFAr &1 fgeqer @Ar Agar g Im
IATEY &' G FT AYAT  FCAT FEAT
21 zn fay ag Af7 &1 go7 g—am g9-
T g9 Had Iq H IF Al F1 A
ar AgY & MT-go A€ 7@ § 91 fagg
A @ & AN gERl 97 GAF A F@
g—agr 37 &l & fad ew 39 faane
F4I | ATNIHE F YA TF T T
F w7 ¥ wgeyr fwgr, fagsr wagsar
Faw 4 wiw &1 & aeTEE &1 A awdA
1 § wWifs ag @WFT gEE @,
afsa 71 fguraw w2W A gard 3w w1
uF drr gArEr agt ¢ 7 & fagdr faal
fguras s¥w &7 U &@ marar. §
&gar argar § e faaa &) dimrd fgar-
o« w20 S arg ad gE & wg gmTQ
et v g, cafay g Iw % fad ow
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fafra Afq wfeqm s @ e gx
art AT & F% A, @rE aw ¥ ik
I AT F oAgee AN, I A AT
@Y. I FT AT qgrid, 34 F IAM@
U | §1E W qea AdY w7 Fwar, afz
3@ ) drar & A gAr § afeT &) e
g7 Ay & fad Aavedr w1,
gga 71, fawa &I &1 A1F0 A 2
oIS gart 3w famra Geiwd & AIeAT
gfqa7 ¥ 7« #1 Tga~a & A A
WA & gF &, I dnar g3 & frAraw
S A AA@TE WOT & AWST FIAT
g 1 agt wifas ermar Y Fgdr &
@& me 2y 1948 # 7 fguraw
F1 IZTITT goT 47115 we 7 F1-I4 ¥
T srfas guar a7 Y MT AT AT
wifgs enan fafeaa w0 a adr @ afsa &
37 @Y A qraY # Jrar g Mm@
# fify graeat gvA TAAT =Ear g
AT 92q & ag wrearaq fear a1, 99
FY QU FAT FATU F0 T & | &L
9¥q ¥ wIEIET & a1 /Y, F oY wgar g
fr fag gw1T ¥ g zg Iwm & O
ARl &1 Fagey AmaETm § AT w7 EF
2 Ar g, 941 gF1C § fgaraT 57w & 30
ara A #r A gyer fasar wnfeg
fag av13 & g9t agi 97 wrET 9 Q@1
g & g wgar § f& oF gw< & AYwr-
Wil & gral § agr & 30 @ve &v FY
ST qE @I 210K ST § OAE 9E
FATg &1 IefAAm aq war & g
TNaY F gF wEC A% ed & qmm wgt
# N1 fafrezt wlr zat fafqezd w0
AT ogar @ | & &9 /Y% 9T £ W
faamal # a4 s Tgar g
ag wavq g1 wrgar § 5 edege, foamd
fE feelt Y Tog w1 lva wAT &, AE
ot agi & @l w fawn wfge 1 AW
AN g wX ar f5x w5 Ay £ R

1891 (SAKA)
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[+ sfiFrT @ g

gfaarqr &1 faafm faar | o @iz
¥ ggfeam 1 &1d 1 a1 @ 8 Ffew
# fzyraw WRW & AIOFCRY F MITT &6
wfwAaq FIAT IRATE | THAEAA 77T &
& grar § ag famal d fag sTaar g
g g1 IHATTT AT FIEeaT FT A0 9T
wraq 41 | fgmraa 93w 7 A 7€) g9 4
Fgi & =i 7 o afedl aw e fargat
Y AmFATIEl F1 WL | TWR FH gEg
et 7 wQal & faw agh ox gug fwm
T qgret Far &1 @y fEwar o wiw
NN ORI & & 1 K A FEar
srear g i ug 9Aw fasga afag am
g, drmre [T O F A, 9grdl IWEF F
ara A1 fager 0w @3 F Ard o &
T9 GEATS FT AR qAGT FIAT § %R
a1 fF dieag St T A7 21, A€y {
el 99 artg @™ wrafadt &1 9iE
faam =ifgd arfF 3 Y v esqe uag
#1 gfgaa & wrxdta afa & soar eqq
gfea $T 8% 1 g7 Weal & 19 & fgar-
S¥ 93N & 39 i qitn w1 oanda
Far g |

SHRI S. KANDAPPAN (Mettur) : Sir,
1 entirely agree with this resolution. There
are guite a few territorizs dircatly administ-
ered by the Centre. But even Lhe capital
city of Delhi does not seem 1o be happy
with “the administiration of the Central
Government. 1t is no wonder that terri-
tories far away from Delhi are not satisfied
about the administration I have wvisiled
some Union T.:rritories. It is really a sorry
picture when we see the administration of
the bureaucracy controlled from Delhi. The
way they behave and manage the administ-
ration definitely leads the people to make
this demand for statehood. Even people
who have no doubt that their territory is
not viable are forced to make this demand
for a State or at least a separate legislature
etc. By ils inadequate measures and ineffi-
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cient handling of the administration of the
Union Territories the Centre has brought
about this situation. 1 °J pity the Centre.
Probably they feel they do not have any
territory  of their own except the:e few
Union Territoris and whenever a Union
Territory wants statehood. they feel even
th: little territory they have been enjoying
is being taken away.

So far as Himachal Pradesh is concerned
they can substitute it by Ladikh. Some
have said thit Ladakh can be added to
Himachal Pradesh, but we do not know
whether the H. P. pzople are witling to take
Ladakh or whether the Ladakh poopl: them-
selves are willing 10 merge with H.P. 1 heard
hon. member  from Ladakh pleacing the
other day with the Home Minister that Lad-
akh should be sepa:ated from Jammu and
Kashmir und directly administered by the
Centre.  We have to take into consideration
the local issucs and  the situation that prev-
ails in each arca.  We cannot apply just a
ready-made  formuls  for all territories.
Whatever might be the earlier stand of the
Government now that Shri Mahajan has
made the case clear, that a.cording to them
iLis viabl: and they feel that theyv will be
financially sound the Government should
not hesitate to meet their demand. I
would even go further and say that even if
it is not going to be a viable wnit it is not
for us 1o judge. I had been to that terri-
tory. Everybody in that area, not only the
ministérs  and legislators but cven the
public, feel very keenly that they should get
a State and they should identify themselves
with the State It is a question of piestige.
We sce it over the formation of districts, we
sce it over the formatioa of even panchayats.
Even within a small arca they wou'd rather
like their own small tiny town to be the
headquarters of the panchayat and they do
not want the credit to go to some other
town which might be ten or twenty miles
away. That being the reality where we
have to live 1 think there is no reason why
the Government should vacillate and
hesitate to meet a rather continuous demand
for the past so many years that Himachal
Pradesh should have Statehood.

1 would like here to caution them and
fo give them a note of warning that because
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differznt areas are there which are directly
administered by them they have got to be
very careful, Some of them are strategic
arcas, Even Andaman and Nicobar Islands
though they are in the ocean, are very
strategic in the sense of Burma, Malaysia
and Indons=sia. The southern-most tip of
Nicobar Island is only 30 miles away from
the north:rn-most tip of Indonesia. That
being th: lozation these are very strategic
areas, You should go there and sec the
administration. The Chief Commissioner
in those islands is practically cut off geogr-
aphically It is about 700 miles away from
the main land from Calcutta and it is about
a little less than that from Madras. The
only communication is through wireless.
During the monsoons when there are heavy
rains there is no communication at all and
virtually the Commissioner is the King
Emperor there. He can do anything
he likes in those islands. The cry of
the poor people in that area, the cry of the
labourers, the people who work on the roads
and suffer like in hell, is not heard by any-
body. They do not have any means even
to represent their grievances to the Central
Government. | found people demanding
that they should have their own legislature.
Even I myself thought that it would not be
a practical suggestion, But why does that
suggestion come? It is becausc of the
mishandling of the administration of Union
Territories by the Centre,

1 would like to make an appeal to the
Centre, When they are spending crores
and crores when they have so much resour-
ces, even a little cut in the expendiure on
the CRP and the police armoury which they
have got in so many areas will be enough to
meet the entire demands of the various
Union Territories that the Centre is admin-
istering. Let them allocate more money and
see that they put proper administrators,
Let them trim the administration and then
they will never have to face a situation
like this. After all, if Himachal Pradesh
can be satisfied with the help that the
Centre is giving, it is unimaginable that
they should come forward with this kind of
a demand. If the Centre is going to say
to Himachal Pradesh that if their Statehood
is recognised they will be deprived of the
money given to them it is for Himachal
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Government.
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At least taking the cue from this debate
I would request the Government to see that
at least in regard to other territories they
may set 1n example for other States to fol-
low by their efficient administration in the
Union Territories. With these words, Sir
I support the Resolution.

17 hrs.

SHRI JAIPAL SINGH (Khunti) : Mr.
Dputy-Speaker. Sir, 1 have no mental reser-
vation whatsoever in supporting the resols
ution moved by Shri Mahajan. 1 am one
with those who say : let us have no second
class citizens in this country. As you know,
the representatives of Union Territories are
not allowed to vote in the Presidential elec-
tion.

When you talk of separate States, argu-
ments are always brought up whether they
are viable territorially, economically and
otherwise. Then sometimes, by mistake,
people remember that it is a border area and
so these arguments should not apply there.

Now, ecvery little area, cvery big area
has its own problems and we have to decide
on assessment of those problems, Shri Lobo
Prabhu has suggested the assignment of
Ladakh to Himachal Pradesh. I do not
know whether that will be a welcome idea,
but it sounds all right. I have another
suggestion to make Tehri-Garwal should
be part of Himachal Pradesh, *Uttar Prad-
esh that is Bharat”, it is high time that
slogan is weakened. 1 have no doubt what
ever that there is great affinity between
Himachal Pradesh and Tehri Garwal and
they should be merged and in due course,
we have to give them Statehood.

This Unlon Territory idea is a heritage
of the British. It is no good that it is cont-
inued after we became independent. It is
about time that we sorted things out. My
hon. friend over there talks of Andaman
and Nicober islands. Even there itisa
D State and not a C Staté. A and B have
disappeared; but C is there. Andamans is
in D. The hon. Member smid that he has
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gone there. | have been there dozens of
times. 1do not know whether he knows
there is a great difference between even
Andamans and Nicobar. In my opinion,
the two should be separated.

Then, Jharkhand should be separated
from North Bihar, Take the question of
viability, We have to have new idcas on
it. As far as border arcas are concerned,
security of the country should be taken
into account. Himachal is an Adibasi
arca. So also, Jharkhand an Adibasi area.
Himachal may need subsidy: but Jharkhand
does not. It will have a surplus. But
the rest of Bihar will become pauper. That
is why they are opposing the formation of
Jharkhand. We will get it. If we do not get
it peacefully, we have our bows and arrows

SHRI P, RAMAMURTI (Madurai) :
Mr. Deputy Speaker, Sir, arguments about
viability and all those things have been
raised here. I do not see any relevance to
them here. The simple question here, as
Shri Jaipal Singh has posed, is to view the
problem from the point of view of democr-
acy and sovereignty of the people. Are you
going to create in this country and perpe-
tuate a system where there are two classes
of citizens, first class citizens and second
cli 8. citizens 7 That is the simple question
and nothing else. This question of viability
does not appeal to me because if you take
up the problem of viability even then whole
country is not viable. Who says India is
viable ? So, that question does not arise at
all,

Secondly. when the people of Tamilnadu
Bengal, Uttar Pradesh, Punjab and other
places have got the right to administer their
own affairs, why should these people be
deprived of their right to govern themselves,
at least within those limited spheres ? Of
course, the Constitution defines the spheres,
But when other sections of the people inha-
biting other parts of the country are
allowed the right to have some sort of
self-Government with regard to certain
affairs, why should these people alone,
simply because they happen to be a littie
backward, for which they are mot respon-
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sible--their backwardness is due to historical
reasons--because they also happen to be
tribal people, why should these people not
have the right which the other pcople in
this country enjoy 7 Are we, the citizens of
India not equal? Is there not equality between
citizens and citize 8 in this country ? Or,
are we going to perpetuat: the incqualities ?
This is the question. Therefore. what is
perturbing me is, after twenty years of
Independence, here is a Government which
has not got the outlook that the Govern-
ment brings to bear on the question of the
equality of the citizens. in respect of the
rights the citizens in this country enjoy.
That is the main question with which I am
deeply perturbed. So. 1 would like to point
out that the longer you delay the problem,
the more difficult it becomes.
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It is not a question of Himachal Pradesh
alone. To my mind. th: Centrally-adminis-
tered States is an anachronism in our
Con<titution. You connot have with the
Preamble to the Constitution saying, “*WE,
THE PEOPLE OF INDIA, having solemnly
resolved to constitute India into a SOVER-
EIGN DEMOCRATIC REPUBLIC . ",
within that framework of the Constitution.
this kind of Centrally-administered States
because they do not enjoy the soiereignty.
The sovereignty is there for the Home
Ministry. But as far as the people of the
State are concerned. they do not enjoy the
sovereignly within the framework of the
Constitution itself.

I would ask the Government of India to
shed this question of viability immediately,
to have a second look at the problem and
to see toit that all these cases of Centrally-
administered  States, not only Himachal
Pradesh, are considered. The question of
viability does not arise. Tt is for them to
develop their resources. May be, certain
areas are backward, Why arc we a federal
country then 7 If every State has got to be
completely viable, there can be separate
Independent States. Why should it be a
federal country. After all, the idea of
federalism involves certain distribution of
revenues of the country to certain backward
arcas. The other people should share the
backwardness and try to contribu e to the
fullest towards that.
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I do not want to take much time. I
woul.l only point out that they have got a
very gool case. We should not think of
joining this with Ladakh or that area. All
these questions should not arise. Here and
now, as it exists, you give them the full
status of Stitehood as it obtains in other
places and, then. if they want to unite with
Ladakh or Ladakh wants to unite with them-
noboldy can prevent them--let them have it.
That is entirely the question for the people
to decide. Let us not put some fashionable

idea of uniting them with this area or that
area,

SHRI SRADHAKAR SUPAKAR (Sam-
balpur) :  Mr, Deputy-Speaker Sir, after
the division of Punjab into Punjab and
Haryana and the consequential incrcase in
the area and the population of Himachal
Pradesh, the claim of Himachal Pradesh to
Statehood has bccome almost irresistible.
As you know, after the division of Punjab,
this claim his gained momentum. We have
all sympathy with the claim of the people of
Himachal Pradesh for Statehood. Their
potential resources in terms of forests, in
terms of water, power and in terms of also
man-power are quite good and, therefore,
it is not a point to be held out against them
that the State is not financially viable,

As has been stated by so many other
Members in this House, most of the States
are not viable and even those States which
were previously viable have tried their best
to become non-viable by depending more
and more on the Centre. Therefore, I think.
it is high tine we give Statehood to Hima-
chal Pradesh,

Now, it is not necessary that Himachal
Pradesh should have a full-fledged Governor,
a full-fledged High Court and all those
parapharnalia for the purpose of granting
full Statehood., As you know, for example
-there s a common Governor for Assam and
Nagaland and there are High Courts which
administer judiciary in differcnt States also,
as jn the case of Assam and Nagaland and
in my own State Orissa, when it was formed
in 1935, there was no independent High
Court for 15 years even after its formation.
Therefore, all these arguments should not be
held out against Himachal Pradesh. We find
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that the Study Team that was set up by the
Administrative Reforms Commission also
has the fullest sympathy with the claims of
the people of Himachal Pradesh for the
Statchood. Because the time at my disposal is
short, I have advanced the arguments by
giving only the points without elaborating
on them. T hope, Government will consider
these points favourably.
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SHRI S. C SAMANTA (Tamluk) : I
wholeheartedly support the Resolution that
has been moved by my hon, friend, Shri
Mahajan. 1 have given an amendment
suggesting that the following be added at
the end of the Resolution, namely,

*“and a Bill to that effect be brought
forward in the next Session of Parliam-
ent,”

This is not a new thing. Sardar Vallabhai
Patel, in some way or other, gave an assu-
rance that Himachal Pradesh will be turned
into a State, a full-fledged State. The Rajya
Sibha brought a similar Resolution where
the hon, Minister of State in the Ministry
of Home Affairs has said that they are
thinking about il. I must point out herc
and now that Government is pledged to do
it. When there was a division into Punjab
and Haryana, why were some portions of
these States added on to Himachal Pradesh ?
They have not been added to the other
States, but Himachal Pradesh has got some
of these areas population So, Government
has no intention o kesp it as a Union
Territory, but they are hesitating; for what
reason, I do mot know: that is known to
them. Today the hon. Minister has said
that the Union Territories would be either
merged with other adjoining States or de-
clared as full -Aedged Sidtes, The hon. Minis-
ter should think over it and give us an
assurance that Statehood will come in the
near future for this small province. The
people of this area are so expectant of the
Statehood. In 1966 1 happened to be in
Himachal Pradesh for a weeck as the Chire
man of the Select Commitiee on Seeds Bill,
At that time I had the good fortune and
opportunity of mixing with the people there,
What they want today is the good of the
Country, [ am confident that the Central
Government would have faith in them, The
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administration of this small province is being
carried on under the Chief Ministership of
Shri Parmar, who is so able and efficient
that there is, in that land, order and pros.
perity, We all want foodgrains. Himachal
Pradesh is not lagging behind. They have
so many seed farms, which I want and saw.
So many orchards and other things are
th re. So, I would request the hon. Minister
not to avoid this Bill as he had done in the
Rajya Sabha and 1 hopc that he will give
his assurance that this Himachal Pradesh
will have Statehood. With these words 1
recommend the Resolution.

MR. DEPUTY-SPEAKER : How much
time the hon. Minister would take ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : 10 minutes.

MR. DEPUTY-SPEAKER : Wc will

have to consider what is the pleasure of the
House.

A HON. MEMBER : There arc two or
three more speakers

MR. DEPUTY-SPEAKER : I am irying
to see as to how many States and Union
Territories could be covered. If more mem-
bers want to speak we have 1o extend some
time. Otherwise I cannot accommodate.

SHR! 5 M. BANERIJEE (Kanpur) : 1
beg to move :

“That the time be extended by one hour.”

MR. DEPUTY=-SPEAKER : 1 will call
the Minister at 6 O°clock. Because, reply
will take some time. Mover of the next
Resolution must get some time. That is
equally important, [ will now call the hon.
Member from Manipur.

SHRI S. M. BANERJEE : What hap-
pened to my motion where I moved for
extension of time, Sir ?

MR. DEPUTY-SPEAKER : That is all
right; 1 have extened by 45 minutes now. I
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will call the Minister at 6 O'clock.

SHRI S. M BANERJEE : Thank you
very much, Sir.

SHRI PAOKAT HAOKIP (Outer Mani-
pur) : I am very gladto have the oppor-
tunity to sav something on the demand for
Statehood for Himachal Pradesh.

I strongly support the Resolution. They
will sacrifice everything in order to get
Statehood. [ represent Quter Manipur. 1 am
very much surprised, I would say, to hear
from the Minister that the small Indian
territorics will be merged with bigger Slalfs.
Also, | was hearing a new thing, that is,
about financial viability or financial poten-
tiality. Whatever it is, this is a very novel
thing. This should not be one of the
characteristics for the formation of State-
hood so far as Himachal, Manipur, Tripura
and other resourceful territories are concer-
ned. Iam not prepared to take more time
since other Members are also desirous of
speaking. Whenever the demand of Sta!c-
hood comes in respect of Union Territories
the proposal comes that they will be tagged
on with the other States. 1 cannot speak
for the people of Himachal Pradesh or any
people of other Union Territories, But I
can speak for myself; definitely. Even
though other people belonging to the tuny
Union Territories may accept 'he pr ‘I‘o-'*?]
the people of Manipur will not accept this
proposal to merge with other Stites We
will fight against it and fight to tt_u:]ast
constitutionally. This is my subrmwot_l.
With these words, I once again support this
Resolution.

SHR1 ERASMO DE SEQUEIRA :
(Marmagoa) : Every time the demand for
Statehood is raised in this country, we are
faced with this bogey of economic viability.
What is economic viability 7 Take the
classic example of Goa. In 1962 there were
3,900 or 4,000 public servants in Goa. To-
day, six years later, there are 14,000 From
four to fourteen thousand. Who caused
this increase ? Who insisted upon this 7 The
Central Government and the Home Ministry.
The very same people who now say you are
not viable are the people who did this. Why
did they do it ? They did it for the reasons
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my friends have advamced, namely, that
everybody likes a little power. The more
he gets, the better off he is. Shri Mahajan
Statc the case of clectric power in his
Union Territory. In Goa we have a similar
Case. namely, that of iron-ore. Just because
we export all our iron-ore, all the tax there-
on goes to the Central Government-about
Rs. 11 crores a year. The entire income-
tax of Rs 2 crores goesto them. We get
back maybe 6 or7 crores Then we are
told: You are not financially viable. I am
not suggesting that Goa wants to be an
independent country. But I would say this:
As far as Goa is concerned, it is not only
viable as a State. but it is even viable as a
nation, from the economic point of view.

I would like to support this demand
from Himachal Pradesh because I know
what causes these demands. To us in the
Union territories, Delhi is very far indeed.
We find that even though we are given
grants which look very large in our budget,
in effect, the administrative sanction and
other financial sanctions that are required
are so slow in coming

SHRI TULSHIDAS J,.DHAV (Bara-
mati) : On a Point of Order.

MR. DEPUTY-SPEAKER : What is
the Point of Order ?
SHRI S. M. BANERJEE : Points of

Order can be raised after the speech.

SHRI HANUMANTHAIYA (Banga-
lore) ; It may be important.

. ISHR[ TULSIDAS JADHAYV : How far
it 15 proper to say that Goa is a nation.

SHRI SWELL : (Autonomous Districts):
It is a matter of opinion.

SHRI TULSIDAS JADHAY : It is not
a matter of opinion. How could you allow
a Member to say that one State or Union
Territoty is a nation 7 He said that Goa
is a nation. I want a ruling from you.

MR. DEPUTY-SPEAKER :
spoken as an Independent.

He has

Himachal 330
Pradesh (Res.)

SHRI PILOO MODY (Godhra) : Why

should you explain that ? You either rule

it out of order or accept it.
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MR. DEPUTY-SPEAKER : I would
like to dispose of it. He used that word
and that is his concept of Goa and there-
fore it i not unparliamentary. How can I
object to it 7 You go ahcad.

SHRI ERASMO DE SEQUEIRA : 1
said so only in an economic scnse. I said
so before | used the word and after 1 used
the word. 1 said itin economic sense,
nothing more and nothing less. I am sorry
it did not reach you.

I was saying that I support this demand
from Himachal Pradesh. [ know what
causes these demands Although we in the
Union Territories have mony in our bud-
gets, we have personnel in our territorics
and we have everythirg required to put
up a particular project, because of sancti-
ons from Delhi and because of other diffi-
culties we are not able to get it done. 1am
glad that the report of the Administrative
Reforms Commission is out and [ am glad
that this has been mentioned with great
emphasis. We hope that the report will be
put though very quickly.

As | said. I support statchood for Hima-
chal Pradesh. T am not demanding state-
hood for Goa because wc realise that we
have a little domestic problem to settle be-
fore we can make that demand. But I am
sure it will not take us long to bring the
other chaps to our side.

SHRIMATI TARKESHWARI SINHA
(Basti) : Are they chaps o1 chips 7

SHRI ERASMO DE SEQUEIRA : 1 am
sorry [ seem to be using all wrong expres-
sions today, as far as my rightist friends to
my left are concerned.

SHRI SWELL : To Shrimati Sinha.

SHRI ERASMO DE SEQUEIRA : I
was saying ihat these matters are coming
to a boil in this country. There are dema-
nds for sell-goveroment and additional
powers from all cormers of the country. 1
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say that for the first time we are faced with
national problems which we must handle
with no external pressure. 1 think it is time
we come to the realisation, that if there
is a large State with pockets of dissatisfac-
tion, what happens is that a State nationa-
lis v is aroused in order to subdue it, and
that, is dangerous for this countiy. Unliss
the people in each region of this country
have a sense of participation, and feel that
they are getting the degree of self-govern-
ment that they deserve, this country, I am
sorry to say, does not appear to have a
future as country. With 20 States in the
ccuntry, we shall scon have 20 republics,
but with 50 States and a strong Cenire, we
shall continue to be a country and progress.
I support this demand.

MR. DEPUTY-SPEAKER
Tarkeshwari Sinha.

Shrimati

SHR1 S. M. BANERIJEE : Now we are
almost sure to get statehood for Himachal
Pradesh.

SHRIMATI TARKESHWARI SINHA :
1 am grateful to members for being so
generous to me.

I join in supporting this demand made
by many members We have evoled a fede-
ral structurc for ourselves and we arc
experimenting with it day to day. month to
month and year to year. There cannot be
any full stop in the life of an individual
or a nation or country; there can only be
commas. Therefore. if the needs, the urges,
desires and demands of the people come
up and get crystallised into a consensus,
there should be some way out whereby
Government also come halfway to meet
them,

When we wrote our Constitution, except
for the fundamental rights, we did not
provide the last word for anything We left
the Constitution as it emerged from the
Constituent Assembly in many matters silent.
We provided certain viabilities so that the
future destiny of India could shape itself
into whatever from the people of this
country desired or wanted.
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Therefore, 1 am not suprised that the
country is moving. Many silent revolutions
are taking place in this country. [ think
that speaks of the tremendous capacity of
this country to survive and live 1 think
these revolutionary challenges which are
very silent but which are very effective
have to be met. I think this is one of those
demands. The people of the respective
arcas would like to have a better share in
administering the territory in which they
live. This is a demand which is a natural
demand which every country faces.

What happencd in  America ? Even
toda, Americans demand a state. It has
really formed into a process of public de-
bate. In a democracy. you cannot avoid
public debate. For every matter, if a public
debate ensues, new avenues get opened be-
fore the country. Some years back 1 was
in America. At that time demand for state-
hood for Puerto Rico was being made by
Puerto Ricans. Ultimately, they got the
demand fulfilled. The same thing happened
in the case of Alaska. Alaska got its state-
hood after so many years of the fornation
of the American federation.

#

Therefore, in a federal structure, as in
this country, there will be, and should be,
always a balanced approach towards these
problems. We do realise there are dangers
inherent in encouraging or cultivating ethnic
cultures and separatism. We do not encour-
age that thing. But there should be some
via media, some viability, created. If the
Himachal Pradesh people do want some
recognition for running and managing their
affairs, I think the demand has to be ful-
filled. They do not make this demand with
a kind of effective force when a part of
Himachal Pradesh was originally with
Punjab

When Punjab was divided, naturally
areas which were in Punjab and which had
affinity with Himachal Pradesh went to
Himachal Pradesh and thus it achieved
viability. How can you deny that they have
a larger arca, a bigger population and more
resources 7 If you allow the people to
administer their own areas, their resource-
fulness will come into full play, If five in-
dividuals live as neighbours .and if they are
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tn conpetition, naturally they would come
up. Himachal Pradesh has increased its
revenue. They claim that if their hydro

clectric power is fully developed, they would
be in surplus. Tt is also a fact that Hima-
chal Pradesh is rich in natural resources
and the rivers can be used to generate elec-
tricity. Orchards are coming up and their
forest resources arc well known. IT it is given
statechood it can develop viability: if you
expect viability to precede statehood, it is not
possible. There should be freedom for them
to develop and atlain viability. We are a
federation and the centre-State relationship
is now viewed in a different perspective. In
a federation the partners are the Centre
and the State; the States must be taken in
to confidence so that there cun be a sense
of participation in the evolutionary process.
T am glid that the Prime Minister has called
a conflerence of Chief Ministers on 18 April
so tla' these things can be discussed in the
present perspective ..

There is a disturbing development in
Ladakh. We have only one representative,
Kushak Bakula here and he conveyed to
us his feelings There is hartal in Ladzkh,
There is some trouble between the Buidhi-
st~y and the Muslims, 1 feel very unhappy
about it because both are our own people.
Buddhists, Muslims, Hindus, Christians,
Parsis and Sikhs all belong to  this rich
country called India Therefore, any fric-
tion that occurs at any place is a ma‘ter
of concern to us. The Buddhists there are
in a vulnerable position; they are surrouns
ded by countries not friendly to wus. They
have a sense of insecurity all the time.
Ladakh, Lahul and Spiti are all 11,000 feet
above sea level and they feel that they arc
cut from the stream of life. That should
not be so; they should not be ignored and
they must be made to feel a sense of secu-
rity. T do not know how you will join these
units together but efforts should be made
to bring the Buddhists in the country toge-
ther to make them more viable and secure.
I request the Home Minister to look into
this problem. The rift developing between
the Buddhists and the Muslims should be
stopped and the genuine grievances of the
Buddhists should be redressed. Whoever
is the guilty party should be dealt with
firmly by telling them that this kind of
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behaviour will not be tolerated. ..Some of
the Buddhist monks had met the Home
Minister and [ sayv that all sympathy and
understanding should be shown to them

Lastly, I repcat that Himachal Pradesh
had carncd credit Tor the way it has functi-
oned by increasing its revenues and recognis
tion should go to them by according stales
hood.
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rwag N ad wwf § Wi wwa
wgife gart ¥w § wer fasfo & wr
t e ) G feafr ¥ o A
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(= TrmTAAr wwdt]

F g &1 AT evAfas 2o =
wiAt 9T gH MieAr & ag faEw #war
atfzd

fearga 92w Frq@ UIT FT TAT
fzar st ar AEY TaE faQvw ® 1 o
gor fFd w1a & | 9FAT AY g FRT SMAT
3 fx feargw wiaw &7 faear fawfaa
fermr 7Y 3« & mawan § fr 3z =T
NI 20 WG TLAT F) AW | AIOFT AW
zint f5 @i fewrss 923w & gmwaA
1948 ¥ 3w 85 s N =i ag
1968—69 # ag X 1540.3 1@ gr
g AT 1969—70 Fr 5t awz w fgr
aar & 38% FEE T AT E R ag
1974.34 @1 gt sroadt 1 #R A aga
¥ qeq 4o fom 0% & Fgi &7 wEEr &
faafax &, aai & argfas fasw #
famfay ¥, agi #t Tafs feazar &
faafasr & qur agr & wmifas fawm 3
faafasr & | =7 amig a9l 1 gigy §
ghed a8 fagr st FFAT 0 o A
FAFAF IR IHF @ H fgr o
qFTE |

RO A AR | FE@h T 9
fad & afFT wror o=t s=gr 2@ @y o
2 | agi awwrQ wHwif@l & gear @
1948 % 14,942 41 ag o1 q@ *T
96,000 g 7 &1 ¥ ag fawmw &
agmag 8 7 ¥ g faww af s
wrom ?

T WTTF 1A FY g AT A F s
aM % A% fawrw A gar g A &
v wrgat g fe v samadd few
qrg P wrEFE W g arafl y ?
I ¥ 7g ¥ =gt fawrg A QamAT B
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#iifE 36! & wfas § ag 930 9« aF
TFE AT AWM AT FE MW W AW
wfawfaq war & ) zad) samad) d2T
R Afew & amwan § 5 fgmraa &
fama @1 gF1E )

g8 FITQ 4g FargT wrar & 5 9
¥ wnfgsw amar 7 & | & qgor & aar
37§ f5 agi N wwa) e ag ¥ 73
& | AR AT 9N QU ASH A
2 fear AY 7zt A7 anfas feafs fem o
HIT AT AN a3 qFqr & | gg awan
FHHE

17.39 hrs.
[ sirmat avedray faegr Azt gf )

A= g ag w1 wmar g e A
@ &W & faw gzt & Sdfees ar
q3q wEAr agrg a10 | & gawar g
zas! A qaar fgaraw 93w ) Sqar §
4

wand & awwar g f& 7 @A
ZElE o1 & it &, g9 AT § ®WK
g /AT A o1 gHAT & 4

"9 AT Al 71 "ag 2 @ &,
wAt A g w1 efam wAvE wEaT @
& giw o sA9R Usw § WY wmrEm,
g FTeAlT AEmHE, IEET AR -
WM, w8 falg gy 9w 2 @ 8,
TR EIagEar WA A ow
adw ¥ fgamaw 923w #r AzE A F%
axd § 7 3¢ favr anfos agraar A€
2oy § ? W I o9 W9 ggraar 23
g, I ar & 3 § w9 I ATE ALY
Rl Im aOR ¥ I A Ol
SaTeT AR T TR ERX § 7 wew @ agw
Fadd § | smw A faw wrfgg | R W
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|TET A T U frwa wEn | AfE
WY TEY AR & 1 W1y AR & 6 oy Ay
SR @ @ | AR 59 A< § WeAr
FHAETY FATT TFAT ATEAY & FAT AIA
F AT Y| A HF AT W9 AT AR
1t qefod 37 & fau AT @) & | o=ar
¥ a7 ard sdarfaat @y W At
wHiETd WY @1 s mAT owig A
fearae 923w 1 F7ar 1 wifaag aOF
8 78Y gar agl fe g A Ay e g 5
FIF &Y A7 A &, ATFT F' q@ATT HT
Fuud 2, At fee agi &1 w7a1 #7198 &F
21T 1 9T ga ¥ e &1 ama fw #
Tq 7 fq0dy 98f 2, 30 @@ swar &
7, 9t & Awrw usAfa® aq 3@ & fAg
wgna £, agi &Y g@rae ¥ ¥ gdgwAfy
g gearg g wa &, 63 wwae faw F
2 | fe oy wig 999 43 § AT FEd
fF agi gz od A7 2, @2 @ AE #
Ug TET AT T FL W AL FN q1d A
FfFw | 37 meEl F @rg & g 59 GEAIT
F1 g94A F@1 § 3R fa7 gurd s
gzedl A £8 ameT aw fFu § @ aR
F1 @I IS0A 2, 99 § & Fgav [rgan
£, ma fadg i 7Y @, " AT F
g a4t g1 € 7 fam foq @er@
Faar g1 gt wmg ¥ FAq fgmraw
g2n & wrfaa gar aRd@ wx fgaraw
3w Ft qFar dare gnr A W T
faq sra | 97 # #1§ sFEae gt v
afeq oo T8 |z W A &, fEer
HraT FY IE A, AIFE F JTH § A
nd T g wrfgy 1 fa wd @@ A
%7 & 7g aw &u7 a7 F0fzy f5 oo &
arg da ¢ f fgeram wdw A1 Rege
F1 47 ST F1 Tt faar ag |

st fraramo (aEdY) ¢

7 qui fora § 7 T E AW,
A7 g0 & wATAT § EW 01

CHAITRA 7, 1891 (SAKA)
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JahT wErear, & ¥4 ga w7 andw
#1 & g @31 g1 § Y e ag daew
TR ATaY § 1 w19 FT A st daw< gay
A1 Feadl 1 gar & q@r wmgan § |
48 ¥ fa7 A<l Tt wdl OY, T@w R gw ¥
3IA1 fFaT | 85 sm@ @y 1948 ¥ o,
arer 1840 &T@ Y€ | VR uiitdewT
w1 7€l & @gf 37 g Ag A 40 @
T | @ i 77 AiEeACE e §
w9t ey Y @71 @ § W gmiwr gt
& oF Qa1 A% faffeey & & famgw
fafam st ar€ fafen & favar s<ar 2
AT A7 WAl @ AR Agt 8, e B,
AR A E, fafsa d7 afi § 1wy w2
97 FH FI@T &, gAT WTAY

al gardt & wifafaas az W@ & fr
fearaer maw oY g7 3w N &7 W g9
241 &, 919 g F5w @A A , WA
gy 2EY Ty Az fase wrat & &Y s
AT 4T, AAT AN § IgEgT A 2
@ 8, fgaraw 930 gART ww g, fré
97 §, faar aT §, Mz 3w W gw
Fave ofaw ¥ 97 o) B g w2
&1 fear aY fgmrae 92q Y 37 § o w7
a1 wfa 87 9 WSl £ ggwa are
Afa fe s &1 3K 2q agr & g 2ar
2 39T & faeelt &1 A% @ Y
g% 3, T ¥ T8 quwiA 1T @ g 7
& quwdl g i wea ) ) qorfowar @
ag ICF &1 Fuae fusdy § o
aaagT fgmiaa s23w & aig @ Tfgw
A g ¢ a0 g fafaeet fgae oY wa &
Az ®um, g W & fag cam wOm
YL IW FATCA, AW FHICAT | gH €F
F1 gL gAET §7d § W @ w7
2 fr femras s2w & & gat &Y, o,
& | & wrgar ¢ 5 29 & wea wgi gt
AT & 38 W qU Ffag ) wfar EFzg



i Status of
[t fora Arvarar)

FEe T WS AT | B § mavaw
878} a7 @ &, & JavaAr 3 wr g 1 qal
SMAFEA I EE F79 A I3 @
gamraaragh Gz @& K WY amsx
e ®1 g, 914 ¥ fary 8 wrar §,
s g f& qar ofefeafr 2, gw @At &
qrer a8t § 1 zw fAd & Fgar =zar §
f& oo dwrac] @F F1 "9ga &40 §
Tq AYF qT YR 929 %) oF oWiEF
&1 @TEH qgAr JIEAr F—

“Sardar Patel’s commitment in respect
of Himachal Pradesh at the time of iis
formation,

‘In the final stage, after this area is
sufficiently developed in its resources
and administration, it is proposed
that its constitution should be similar
to that of any other province.” ™

gz UTIIE §IEI 9EA & & 4, & sgar
g f& awgre ok gm fafaer @ @
FAfRT F< | G 9ea, Faqwr A7 sq
W T AT 591 FaT &, A 9 A FY
600 faaredi #1 n& w2 & Ay T
WIS TH AW FY IHS 2FY A aier A1 @
&1 & @ fafreex & aq0a #3747 @A
g (smawmiA)t gAt faed) W w1
A aF A @ Fagar§ & oo
@R T # T QO #F), I
wfe &Y gedmra &3 ¥ Jwfere o
Hzg wr zart AW H Fqoear =mEd &,
"I I F GRFE F—Ig AN qlT B )

Wl § g & fpwaw s £
AT w1 FHGT F@TE )

ot fowdt (dfow) © amfa g@zy,
gl wiatr § fF o ey e, fagi ool
at s 1 w0 | 99 fgREd 92w
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FAqr Mgt § 597 #1 v 2w A
T ¥ UF EAaeF g U F1 1 7S,
a1z ¥ gw F wefe a@id ) gw B A”
A} Zar fF taaen qidf, gy qdf, F6-
faez qidl, sty aréf, a3 & za 9=
F ggdq fear 2 sivag sEg § =
femrae a3w 1 sadey 929 Toq #1 g
owfgn | &A@ o wgm fE oa Faw
ferraa w3 A, afes afmge fagu,
) gfaad 2feeda & arr ® T 37
& Ana w1 mar &1 giara dfeeda @
treq gq A4 oAar 2 fF oz smaEaT W
amfiEt # 9gw qF &1 AmafrEar @
famdr 2, 7@ faa g7 Q1 & F=AT FN
AT &, 99 &F FFNIT FAT AMEA 1 F
trar g fay sz § f5 o fomd
A7 W29 g, 37 & mwr ) qiefeafa w1
Zad & g vy AE F7r A7 @war fw
AT F TTAH 92F UG F1 AT 24T
g 1 nzfafaed fag frees sdtog 3
@ graeq § oAt feare # wer 2 fr i
td g9 w2 § faaw aae w25 usy
FT ZHT ZAT TG M, 9 TG oA AY
a1z a1z g2w &, foasr sagey g2 5T
F1 AT AT w=a1 A gAr 99 FY 0T
sifaw efcedts & @ ¥ fadfq Fa@0

w=gr gh |

grafy w@ra, @ €T W
qEeT ¥ UF Vi fFarar sgFga ¥
e drg &1 Mwr, g9, <17 &9 A3 H
W eEw g ag AT g X Ay @y
Fgm & g @ w20 FT N €24 ¢, 3
fawrge WA g § | W9 STAA EHr Avar
A G TY & qeaeT A—aT WA §
giw &Y T g & WK Avar & 37 6@ Ay
A & 1 w7 AW #) s 1% /Y 92w
1 A afcfeafs @ wsdft T &0
g At @Y gE feafa &1 o
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ifagare & femrt o 2, amra g §
g, g &I ¥ & I FdwT arfeeAre
AR 1 F 0y gr g w3a #f o=y
TEARY gTE ST T G 447§ Y @
Efrmm nramg grar & f& gy &9
so #t gaeqr gawrr & fao fafram
fagra T Fom wwdr & o4 fw o
20 T YAGT g gArc a2 F
wraT Y an famsr aageqr 30 WA A
AT EY, 97 a3 43 WAWI & & ¥ITA
HIH AT KT FAT QAT S1F AT 937G A
21T gz 930 g1 ga%, IT4 mEgeimban
T3 @3 w2t & g fasta & fzar and

aqiafy agiza, sar &% w30 ¥ faat
@t sl g Ay fer A Iy A T
A&aAr | 9% A7t 9T & Tar qar § fF
wafs vw afgx Aareen § A AqgT A
a1A gAY AUy 1w gAY & & qgi g gAn
WET & T H fF gut wieae 7)) 925
sq &1 gAT A4) fawr &Y AT e A
AFT a8 A7 &1 qaA K4 | H a1 qEmrar
g f® garr st egearziza g1 A4 g9 39
e & g @A & gIE &L A
a97 fqERi §¢A @aT & @EEdl ®Y
agAT  FAT F FAA  FL 9T
HINEA FI AGT TW A7 ¥ a0 fH=h
g&1T @ IfA Ay ArAr A7 AFar | ggi
9T W1 qFET &, IAFT gW HTA wq A
FfawT F F1 977 T G TG 9
¥ zg 31 fed) gwrr A Ifa ad wa@
a1 gwar | wgrusEnEy § o) mar w1
faftdrsrn wgrareg & @ Tay wgar §
afe & Y Y wzw & 777 qA7 A
F& | ghwT & #F qfadT w1, g
qf@dd 1 A0t qa= s€ T | TH
g fr & @i asa M

SHRIMATI SHARDA MUKERIJEE :
(Ratnagiri) : Madam Chairman, 1 have

CHAITRA 7, 1891 (SAKA)

Himachal
Pradesh ( Res.)
heard from all sides of the House how
much support there is for the Resolution,
The main thing is, that after 21 years. the
situation has not changed at all. What
Sardar Patel said about the Union Territo-
ries 21 years ago still exists and. in fact,
the Minister of State for Home Affairs,
Mr. Vidya Charan Shukla, speaking on the
very Resolution in the Rajya Sabha, has not
changed even an inch from Sardar Patel's
position.

342

When is the day going to dawn when
there will be economic viability, when Lhere
will be administrative efficiency, unless we
give them the chance within certain accep-
table limits, to manage their own affairs ?
When is the situation going to be solved 7
The other thing of which the Union Terri-
tories are terribly afraid is the fact that they
do not know what State they will be
marged with. There are powerful States
round them, each one claiming them depen-
ding upon what the potentialities of these
Union Territories are.

It is said that, as far as Himachal
Pradesh is concerned, the revenuc is wvery
little compared to the annual expenMiture.
We understand all that. But I am sure,
when the situation changes by which
Himachal Pradesh gets a lot of grant-in-aid
from the Central Govemmfnt. when it
understand that it has to live within its own
resources, the effort will be much greater
to manage all its resources and it will know
in advance what resources it can raise and
how much it can expect from the Centre.
As my colleague from Goa said, they do
not know from day to day what they will
get although they are given a budget. In
point of fact, even budgetting becomes a
difficult matter.

Fipally, it is quite true as Mr. Ramamurti
said, we have no right, after 21 years, lo
make a distinction between people of large
States economically-viable or financially-
flourishing States and people of other
States where economic viability does not
exist and, therefore, they cannot have the
equality of Statchood. It is the responsi-
bility of the Central Government to see
that such resources as are needed to a
certain extent are available,
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[Shrimati Sharda Mukerjee]

This matter about this Union Terri-
tory should be settled here and now instead
of having these squabbles between bigger
States as to who will have that part of the
Unicn Territory. For all we know, Hima-
chal Pradesh may be divided into three parts
and claimed by three powerful States.
Sometime ago there was some kind of a
move to have some State with Jummu and
other areas. Was it Dogra.... ...

AN HON. MEMBER : Yes.

SHRIMATI SHARDA MUKERIJEE :
The Dogra State was claiming Himachal
Pradesh. Punjab may also claim. Where
is it going to end 7 So, Himachal Pradesh
must be given Statchood and this is the
desire from all sides of the House irrespec-
tive of the Party we may belong to.
Government must take a decision on this.

ot foraew w1 (Agat) o wwafa
#grRar, # g wears #1 f5 fgame
M TF gET USE g, UF A%
qEIR U §), T6 F1 FAGT @ E |
WX W fac guda starg feegm &
q1% uF aga asT Wigst & gamfy
Agyzar, wig wAdt § i ag ;ar s
g7 ag ey § AR Ars¥wT w7

AT Afew T & Tz y @
¢ f faar sarer @ @ @ 9% AR
T FAAT WA fRewa w1 Ga=T A9 FX |
SUTET ¥ SATET ATHRT IA & grg F AT,
wAlfas Wiz anh, aifs ¥ ao feena
®T % GHAT FT 7% | qg A7A @ § |
I & wiagT ag ara W wrarg fe
fesras Y s ow w=w s STEAl
g dY g9 978 & W UF w9 T A
fadeiiwm & gfrardy amet 921 €&
awg & & gw &1 andT @ §

W & s fgaraw F o gy
tfmgrfas ad st §1 awR RT W
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wfazdiz g1 fom 1 9 FT gearas A-
T AT AR e qeedl ¥ A &7
771 a3 & {5 97 7r@ § 9w gie-g
T §, 4% ATeE g, e g, gfam
#IX dara §, W« ¥ WST B FHA §,
at fanras q3w s 8 oF o=@ USA
21 aFar & 7 9T gave WAy g IR
qrafafadt =1 aY fgmras 92w ¥ 2Ye9 2,
9 F ¥ ¥ TR, gw A fagd
ITAIF 8, 7@l faATem 1 A F OAET
faar stqar &Y ¥ AT @7 Awd &, AAF
®) ¥ ag ok qifga wsg g aFAr
3 @t frmraw 9w zw gfee ¥ arw Al
aar § usg g & fag

afmT oF ara it & FgAT ARATE
a2 ag & fr etzg AMFAEATA  FAIA
% arz w9 ¥ Faw agrar, T €z a9
# 7T g | R Y A mA E, AR
Fg=mAT # oad 95 W R, Wi mE
g saqra fag ot ¥ AY wERET A
a1 7!, waw § fgm e amd @
&1 & g Bar sran @ frowg & faara
fasge asit g7 Agf gar &1 AT 719
a1 S AFIW ATCEE A A FqOFA
gfratad g N & ST A gt FT
femt sirg adt @7 wogT  oFFATR,
oYt ¥z e wzw w0 foEr asgr
RO AT FEA A G A
#1 mivayas g ¢4 & fog ¥ g
2 fx fot oF 9w a1y ga 3 faa
# ey 2o & v TF, ALFTT F AW
N @ R o N @ AR gy vy
Afy wfera £ aifs gz sw=ae @
A A Fgoear § ag IATA T O
WX 87 gam 91 ot q1a § g ax
93 39 &7 faqa g s

@ Wl & ¥ fgmw ® wAm
87 T ¥ o qEf A ace & &
IR §A9T AT § |



348 Status of

18. hrs,

SHRI SWELL (Autonomous Districts) :
My support for the demand of the people
of Himachal Pradesh is unqualified and
unconditional. And, I do that on three
accepted principles.

First, we have recognised the separate
existence of Himachal Pradesh. And that
recognition has been reinforced presently by
the transfer of large areas from the Punjab
to Himachal Pradesh.

Secondly, the people of Himachal
Pradesh are united and unanimous in their
demand.

~ They have passed a unanimous Resolu-
tion in their Assembly dcspite internal
difficulties for wupgrading of Himachal
Pradesh into a separate State.

If democracy has any meaning at all,
it has got to be responsive to the will of
the people and where the will of the people
has been expressed unanimously there can-
not be any other reason of not responding
to that will of the pcople,

My third point is this. We cannot
afford in this country to have two class of
citizens politically. Now, it is a fact that
the people in the Union Teriitories are
treated politically as second class citizens,
They cannot introduce a Bill in their
Assembly unless that Bill has been vetled
and approved by the Chief Commissioner
as the representative of the Government
of India. They cannot introduce the budget
in their Assembly unless it has the prior
approval of the Chief Commisioner who is a
burecaucrat of the Government of India.
Any Bill passed by the Assemb'y of the
Union Territory cannot go to the President
and he will not give assent according to the
usual democratic practice on the advice of
the cabinet of the Union Territory, but it
has got to be approved by the Chief Com-
missi or Li nt-Governor. This
kind of invidious treatment between citizens
and citizens in this country should go.

Therefore, I think, it is high time that
we heed this demand of the people of

CHATTRA 7, 1891 (S4KA)
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Himachal Pradesh, as long as they make
it to us constitutionally, democratically and
peacefully, Let us not commit the mistake
that only when the people become violent
then alone we start responding to their
demands.

ol Wrwrne wrErT (HF9T) A
oft #geg. & s qgFE AAWT &
fraamrd= gaErAT 9T SYSAT FTgar a1 |
I ag @ = faFw w57 wEEA 1T
femras w2w g9 UsT AT Y OF U
F1eq7 9T FA &F B FEFT wEq
foar mar g ag Y v fearédz & aregw
@ar g safau & Ia9F1 a997 F@ FO
qEA §ET § oA 59 faa g% w0
|TEN |

o i fafqeed g a2z "% e
TAFT FT faar qrar & AT fegamw
NEW & VST F) (& Tq FT AT 914
2 fegr qrar & @ @ra fofaeed w1
w19 faad &7 & FAm | #X 9@
fafrez®y uts 17 abad A fad 2
IqF @Y ¥ wigw gar ¢ fe w0a 32
fas 0 ot & form q¢ fw Sadz #Y ode
#t &g 9 § 1 ¥ 99 waw) fAn &)
Fiftm FY S mgw agr f& 15 97
fearaa o & § | A7 9g FEIR W4T
£z &Y QWA w@ i, 7 fanéde qt-
wiA gar @i ar gW femdde quma
grar g 1 gafag ga fawgd & g@ 7
&1 71 &< @cq $ifaw | agi wrowr fax
g W gNT agt &var WY wW WK v
w57 § wex €9 feumvE &Y W17 FAET
#rfad o

ferrer s3w & AL & uw axg
gy § o fe mgwr fgy? & anfae
grarg:

32 Bills of the Union Territories have
received Presidents assent, of which 13 are
of Himachal Pradesh,
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[ M= w w21
IAS/IPS Cadre for Union Territories:---

Thirty-six Indian Fronticr Administra-
tive Service officers, two officers of the
Government of Goa, Daman and Diu and
one officer of the Government of Manipur
have been appointed to the 1AS at the initial
constitution of the 1AS cadre for the Union
Territories with cffect from the st January,
1968,

An officer of the Government of Mani-
pur has been appointed to the TIPS at the
initial constitution of the IPS cadre for the
Union Territories with effect from Ist Jan-
uary, 1968,

zq &1 ga=a 4z £ f& fzarga w3w
AfF zAar agr 93w 2 w7 faasy fx
aga w91 & 39§ w17 AF A4 Aqrio T'o
THe AHAT FET AT AT A &1 AL ;Wido
To UHe WEAT AT | FZ JA & A1A
A 1 & farad g3w & Aty § S
T woArg § A 1 af ¢ o9 &7 & 5A-
G FTAT E | 9@ € A TH 017 A4fF
ag gfaa adt Y A1 F2i 9T 4Y g1 H
@@l 047 a1 WY &1 AATH # @A A
F9g ¥ A AV gl T WET R A
I Y I 217 Y DaAral F}oAY
agdr % fal faedt ¥9Ar gz ar ) S«
f qu U a7 AA & A 77 A3 AN
g T3 Mifaeg qE 48 WX AT W
F | wF wEqE ¥ 9 AT @R
afay gard @ ArzAl & A g
guadf § | T 5w & A A e e
% gra ¥ 9TAT @ A TH F HFE@IAl &1
F ) § W) FEATT FY WEAST QA 8¢
w1zt fifad

wweEt & g § w ogEE W
qAdA w1 § |

st wae fag  ( fomen ) o &@wefa
nged, §THIT A feuraw & Ayl ® aga
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Y arat &1 favarq famrar a1, fom &1
TG % gzi g femmar g1 1967 8
Uafy wgizg A AT Al & AEA
I 2 gu aifaq fear a1 fF

“Our Government has just taken office.
They well take a little time 1o place
before you all the policies and pro-
grammes which they will pursue in
accordance with the mandate of the
clectorate.”

Tow zEAmrg 7o 7 fag fr Gy s fa
odes | w19 fgaraw F gREAAT,
ferras #Y sqar o fearaw o A
AT TAAIA A AN ZAL ATA A&, R A
fodt Y @idf & &1 AN fgmrasr & @i
amfex g a1 w1 a1 § & fgaraa 1
g 22z w1 39 famr sy ) gw A W FY
wifzq fear g1 ag Y gard & 2,
IATF AT F g7 ¥ | gAT? NI
aF IFGT AT I5 § AY g8 ¥ Gifaa frarar
FAAT F ATAA TH F A1 H | wG gw A
FTA1E ¢, Al 19 F T332 7 ER
wFAF Fw A #} AN A W@
fad aggears AT TOr 2 & FizAT §
f& w19 29 #1 §T gizdz F arg g7
%7 |

# gt a®T FgA1 Mg fw qgr §
F7aT Y A ATFAT § I FY TG T THE
FIA FT AR 919 gH AEC & aifF gw
9 K qAEE feagr FAm oW
watar gATd W $1E am g F1 AR
A1 goe ifrsamrag et ag &
AT A qw JrEw ? & wgar g fw g
gL | 99 W A AT EH R ATAAT &)
g

Tt weEl % arg & gw wEdE w1
a7 s |
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it gavitary waa (Fm); gaT-
aft 7gYag, at Evegam o wErE A O
fear g (K ga & anfa s g 139 &
T M § | wUT zAT g a1 fgaraw
20 fagd & frazr sar g 2 IR
Y9I 2 g3t & A oW wa @
FEl ATAC 2 AY 37 F7 €37 F H AN
TG AT FIA T 2 955 & | TA &y
1 a3 34T frawa 2y Yo wrAd ®
a7 a9 arz @Y g IA §1 F(AE K
qTZ 8 TEAT A1T AY 37 9T I9 &7 &A1
SATT 937 7 A wizA wqaHe ¥ o fRad
AT RFH FEE, IAF Qi w AF
A1 2 fl 39 & graww aar & Wl @
o= AZ) TEH |

gt AF faadr efraw g€ & A
fedt & Y g7 gearg &1 fadtg 98 frar
¢ | AT asmanAr 927 1 grafafadt &
art # St §7 F@r 41, 73 W a1 faq
TET 93 FT AT AT WX AT A17 A
az qra WY fegarwa qur #war @
aF1 & fF gat 91 & ag d Fw A,
T A1 Fgr AAT ZAT AL FY 7 qgA
|t arza & @il &, faq 1 agi T A
TETT AEN £ |

wq fag & sga1 arzar § fF g@ wan
®1 A F=dy & I g w12 w1 @t fam
AT wAr w Y oagi o uw faw &
gWr & | 9w gq 39 fg= ofen &) 2z w7
i 2 1@ & aa 97 A aga awr wea g,
T 98 g0 82 &1 i fa@m
arfgd

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : While
intervening in the discussion of Demands of
the Home Ministry, I indicated our gencral
policy regarding Union Territories. 1 stated
that it is our policy to convert these Terri-
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tories progressively into full States or merge
them with the adjoining States. I made three
exceptions to this. One is the Union Terrie
tories of Dclhi, because of this is the natio-
nal capital and will continue to be so. This
factor will operate and will huve to be kept
in mind in the case of Declhi. The other is
Andaman and Nicobar Island; and the third
is Laccadives and Minicoy. Apart from
these, as soon as therc are favourable
circumstances present, we  will try to merge
the smaller Union territories into adjoining
States as far as possible, or wherever we
find that the bigger Union Territories can
look after their administration and financial
responsibilities out of their own resources,
we shall have no hesitation whatsoever to
grant them full statchood.

SHRI S. M. BANERIJEE : What arc
those ‘favourable circunstances’?

SHRI VIDYA CHARAN SHUKLA : 1
am coming to thatl.

This is our general policy. As for the
favourable circunntances, 1 am not looking
at this matter from any political standpoint;
it is purely finuncial and administrative,

As far as financial matlers are concer-
ned, we know that many of the Union
Territories are not able to meet their admi-
nistrative expenditure out of their own
revenue. 1 will give the figures for Himachal
Pradesh later, but the percentage of non
plan expenditure which is mel by internal
revenue resources of the States is generally
96. But in the case of Himachal Pradesh
and other Union Territories. the position is
different. In the case of Himachal Pradesh
which we are discussing, the percentage of
pon-plan expenditure met from out of reve-
nue resources was 84 in 1963-64. reduced 10
71.31 in 1964-65, further reduced to 66.50 in

1965-66.

SHRI BAL RAJ MADHOK: How docs
it compare with Jammu and Kashmir and
Nagaland which are full-fledged States ?

SHRI VIDYA CHARAN SHUKLA :
The figure for 1968-69 is still reduced to 57
per cent. That is to say, the gap beiween
the revenue resources and this expenditure
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income has
has gone

is incrcasing. No doubt, their
gone up, but expenditure
up more. I statehood is granted to
Himachal Pradesh, it will get some more
advantages, but therc would bz certain other
liab:lities as well foisted upon it.

1 am not saying we are against grant of
statehood to Hunachal. As soon as feasible,
we shall grant stalehood to it; there is no
opposition whatsoever from our side. The
only thing that worries us is the financial
part of it.

1 would like to give this assurance to
the House that immediately after this budget
wession is over, within two or threc months,
we shall call the Chief Minister and other
officers, and il nccessary, some MPS repre-
sent:ng Himachal Pradesh, and shall sit
down and cxamine this matter afresh. We
shall sec whether the figures provided by
them and the claims they have made about
viability are correct. If we find that there
is good financial viability or even if there be
some shortfull, there is a good chance of
their making it up, if a good case is made
out after this examination, we would not
hesitate even a day before we take a
dec.sion to grant starehood to Himachal
Pradesh.

SHRI BAL RAJ MADHOK : Have you
any commenis o make on the suggesiion
made by mysell and Mrs. Tarkeshwari Sinha
also about Lahul and Spiti?

SHRI VIDYA CHARAN SHUKLA :
Du: to lack of time I wanted to limit myself
1o the main question. 1 shall touch on vari-
ous other points as the hon. Members have
reguested me to do so. Shri Prem Chand
Verma dJdrew our attention 10 persons who
were displaced when Bakra Dam  was com.
pleted This maiter had been pending for
sometime now. | am thankful to the hon.
Member for having raised it. We shall look
into it and try to settle it as expeditiously
as possible. He alse raised the point about
the Pong Dam. We shall benefit from our
experience in the case of displaced persons
from the Bhakra dam and we shall see that
the difficulties such people in the case of
pPong Dam are minimised.
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About Lahul and Spiti, 1 do not think

that I can go into details now. But assure

all the hon. Members that we shall look into

all those points that had been raised.

Some hon. Members
classes of citizenship. I do not appreciate
this point. Under our Constitution there
is only one kind of citizenship right appli-
cable to all persons, whether residing in
Union Territory or in the States. I concede
that as far as democratic administration is
concerned, there may be some restriction in
the Union Teriitorics but that is inevitable
because if the Union Terrilories are to be
administered from the Centre, there will be
some restrictions; they cannot be eguated to
the States,

spoke of two

SHRI VIRBHADRA SINGH (Mahaso):
There is one exarnple where there is distinc-
tion between Himachal Pradesh and others.
In the case of the election of the President,
the members of HP assembly have no right
io vote.

SHRI VIDYA CHARAN SHUKLA : If
the hon, Member argues like that, we can
then say that for 36 lakhs of people there
are seven Members of Parliament whereas
in the other parts, they will elect only 3 or
4 Members. They are over-represented in
that way. They cannot get away with it.

MR. CHAIRMAN: 1 appeal to the hon.
Mecmbers to have no arguments at this stage
because [ want to give atleast one minute for
the second resolution,

SHRI VIDYA CHARAN SHUKLA :
Due to paucity of time I conclude by saying
this. In view of the assurance | have given,
I request the hon. Member to withdraw his
resolution.

SHRI VIKRAM CHAND MAHAJAN :
I am extremely grateful to all the parties
Swatantra, Jan Sangh, DMK, Left CPI, right
CPI, SSP and independent Members, and
Members from Goa and Manipur for their
whole-hearted support to my resolution
which was moved to wvoice the grievances
and aspirations of Membeis of Parliament
and the people of that State. 1 fully en-
dorse the view of Mr. Lobo Prabhu and
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even the Chief Mipister had stated that he
would welcome the merger of Jammu and
Kashmir with Himachal Pradesh. That in-
cludes Ladakh. Similarly, he had no objec-
tion if the people of Tehri Garhwal want to
merger with us. But I am not going into
that aspect because they have not expressed
their opinion on it, and we do not give
gratuitous help.

There is another point which was made,
namely. the point about additional cost, if
we become a State. On the contrary, the
cost will actually go down, because the cost
which is involved in the officers running
from Simla to Delhi and back is much, and
the number of additional employces that we
are burdened with, to the extent of ,000,
will also go away [ can assure the House
that the cost of administration will go down
and will not go up if we are granted State-
hood.

I have already given the statistics to
show that we are economically viable and
the myth has been exploded. and 1 hope that
when we meet within two or three months
after the budget session to discuss this
matter, we will be able to satisfy the
Government of India that we are an econo-
mically viable unit.

1 Just want to give a little suggestion,
that this theory of economic viability may
not be taken to a very greal extent as our
friend Shri Ramamurti has put it, and I will
only repeat it by saying that even our coun-
try as a whole is not economically viable
since we are dependent on aid from other
countries. So, if a unit remsins as a
Union territory, it gets aid from the Centre,
and so does a State. Therefore, this theory
should not be extended too far, and we will
be able to show that we are economically
viable when we meet next.

Then there is the assurance which the
hon. Minister has given, the assuranc: that
within two or three months he will discuss
with us and if we prove our case-l assure
him that we will be able to prove it-we will
get it. He has accepted the principle that the
Union territory will be granted Statehood
the moment it proves its financial viability.
On this assurance, 1 do not press the resolu-
tion.
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I am again grateful to all the parties. 1

may now be permetted to withdraw the
resolution.
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MR. CHAIRMAN : Since the hon.
Member wants to withdraw his resolution, I
want to know whether the movers of the
amendments would like to press their
amendments.

SOME HON, MEMBERS : No

The amendments were, by leave, withdrawn.

MR, CHAIRMAN : Now, the hon.
Member asked for permission to withdraw his
resolution. Does he have the leave of the
House to do so ?

SOME HON. MEMBERS : Yes.

The resolution was, by leave, withdrawn,

18.22 brs.

RESOLUTION RE : POWERS AND
FUNCTIONS OF GOVERNORS

SHRIMATI SUSHILA ROHATGI
(Bilhaur) : Mr Chairman, I beg to move the
following resolution :

*In view of the recent controversy re-
garding the rovers and funclions of the
Governors, and in the context of smooth
Centre-State relations, this House is
of opinion that a Committee of 30
Members of Parliament be constituted
to consider the necessary amendments
in the Constitution of India.”

We find that ever since the general
elections of 1967, various new forces have
emerged on the political horizon which have
challenged the very existence of our Consti-
tution and the Constitution has been placed
on the anvil. For instance, we [ind that
there has been an emergence of non Cong-
ress Goveroments in more than half the
States of India and because of their inability
or incompetence, they had only a short
duration and have failed one afier another,
leading to instability, horsetrading, defec-
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tions and chaos, and naturally President’s
rule had to be clamped on them one
after anothers And in the exercise of
their discreiionary powers, we find that the
Governor's rule has come to be criticised by
all scctions of society. This drama was
enac'ed more or less in all these States
continuously in varying degrees depending
on the varied circumstances under which
each of these States fell as in the case of
Rajasthan, Haryana, Punjab, West Bengal
and Uttar Pradesh. In each of these cases
we find that this House was greatly distur-
bed, and irrespective of our party affiliations
we realised that this was an cxtremcly grave
maiter and on more than one occasion the
House had to adjourn its business and to
take up these mattzrs concerning the powers

of discretion of the Governors. On
one occasion, if you remember aright,
we had to face a no-confidence motion so

far as this matter was concerned, and
therefore, the gravity and the seriousncss
of this question cannot be challenged and
hence | have brought forward this resolution
before the House.

The leaders of various political parties-
Congress or SVD- have admitted that there
should be a re-appraisal of the Centre-State
relations and there should he a meeting of
the Chief Ministers for this purpose. 1 am
glad the Prime Minister has accepted it and
very soon they shall be putting their heads
together and using their collective wisdom
to find a solution to this vital problem.

Constitutional pundits have raised their
voice and ex Chief Justices and ex-Gover-
nors have expressed their views. Doubts
about the future of the Constitution are
be'ng expressed more and more fiequently.
Before thines go boyond repair, the different
parties should put their heads together to
see what can be done to stop the rut. The
complexion of our entire political system
appears to be on the threshold of a
revolutionary change.

So far as the powers of Governors are
concerned, there are extereme views.
There Is & school of thought which advoca-
tes that the present powers are not suffi-
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cient and they should b: made more
effective in the light of the present delicate

conditions in the country. Even the study
team set up by the ARC suggested that
the powers of Governors should be further
extended by an enactment under article 194.
There is the other extreme. the school of
thought which advocates that the days of
governorship are over, that this is a conti=
nuation of powers given by the Government
of India Act, 1935; the red carpet must
be rulled up because it is an anachronism
in our present democratic structure. These
are irrconcilable views and the members
from all sections of the House must make
a fair and rational approach to this
problem.

1£+27 hrs.
[SHRI GADILINGANA GOWD in the Chair)

About the constitutional powers of the
Governor, according to some, there is no
power which the Governor cannol exerc'se
and it can never be challenged as unconsti-
tutional because he is the sole judge of his
own discretionary powers  This school
of thought advocates that in the exercise of
his discretionary powers the ‘Gowvernor
can never act unconstitutionally The other
schoo! of thought is that Governors arc
transcending their constitutional and con-
ventional limits; Some outgoing Governors
have said that the Centre has reduced the
Governor to the state of a Pradesh Cong-
ress Committee. The views given by the
Law and Home Ministries have further
confused the issue.  Therefore, it is absolu-
tely necessary to focus our attention On
this matter and bring it into limelight.
While some political leaders say that the
Congress ministry  at the Centre is  utilising
the Governor for ils own party purposes,
there is another section which feels that the
Governor might act as a despot and the
autonomy of the States might be jeopardi-
sed. Hence the gravity of the situation.

What are the main points which are
debatable so far as the functions and powers
of the Governors are concerned, which
ultimately decide the smooth running of
Centre-State relations and what are the
main poinis of frication ? First and fore-
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most comes the constitutional position of
the Governor; secondly, the powers and
functions to be performed by the Governor,
thirdly whzther he can be recalled and how;
fourthly, in the present context of new
factors emerging in our political horizon,
what arc the new powers to be given to
Governors and what are the powers to be
deleted.

MR. CHAIRMAN :
on the next day.

She can continue

18.30 hrs.

HALF AN HOUR DISCUSSION
SOAP LABELS

=l gito So @yl (AIRETE) : FAL-
aft w2z, & uF agq & Ageay fawa
F1 41T I ATFWT &1 ©T0T FTHIAT HEAT
AT § | WIETAAT § @t fgrg o qEA-
a1a Tgx & 9F wemd wfzd ar gud
#fg?, 79 @ gwT Y WA R &
T AR AT & wma § oswdr fada
aifa® qiFqry @y § 1 IA%r 5 W3-
atsft #Y e £1€ &Y A afew A
I & GAIWTA WES] A A TA ATEAH
#1401 @A g0 del 9T ®OA( WA
frar | @19 & wod q3F garg ¥ &3
q1 f s WTaaq ¥ wrgq &0 g ar
Azt 9T M-ZeAT I AT AME TET ®
af @ arfgs wrEara € e 8 a¥ o
agt arA fagfor & A, & 1857 &
TR qq AT WIT GAT FT T4 q@Y0EY
arT &g, a9 w2y oY fF qar & S oA
gife®s arael & @i faars ad
FO | gErd AHR ¥ A AegAfow
&1 At gl swmar ar fe ga feaY
& 9§ i gEIQY TG N GHM ETH
|t 1 ATEATHT FT @ FA | GTGR
25, @ f§ wErlied TEEA §, IAA AY
ag fear gwn § & wesX w1 ag WA
§ fs agi & @Y A gAr Al A
arfas wraaral & var w2 ¥fww g
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qr &=, wdf w1 W faud mw
waf at & & | ' ¥ gt 9% 13 gA-
Fd, 1968 %1 waifes W geqr
5407 #1 3a% 2 gu =amar 91 & g
w1 &t Y g & §, g/ & fF e
&t At 94t gt at & ag g qraar #
fe o= gad a7 #7 W4T &, 3§ @A A
aTgT q7ar §, afawm Gazder ¥ Iy
AT49 T g1 & A AT srdAr §r f
;9 39 GEey a3 famar fifvg fr =4df
7 ag Argq qamar mr § feT faw Ay
ot arfas arEar @, 9@y At
qqIN, 7E AET A A @Dy | gan
1§ swrafe # aa 7¢F 9 1 g7 T 9%
T I F IACH AW A Iy F
T ar fd ga 9w W AEIT # ow g
fosraa 7€) aré @ o= g wrdY A gw
9 9T fr9T @ 1 99 @ IWIT AT
IAT qLET F AXE A fzar qar AY fax
IAFT AT AT, AT F AA FX Y
# a7 A R -w arefhay £ aws F
@ afem wrafaar, go ¥o dwam, =it
NI ATEAT WX st qawsmw
AAW F A - gAY gwR H
wag g o wnafaat #1€ Tw fay
F qrar{ fex q@ &Y w1 5w wraT A

H+4Y AEIRT ¥ g 9 4 WIeETAT fRar
qr .

“Itis well known that tallow is being
used in most cases. Where it is not
used it is much simpler to say so
in the lables and marked soap. Bui
we are not against any other system of
marking it if it helps. We have no
objeclion to examine the first part also,
whether those which use tallow can
also be labelled. These aspects will
be examined.

@ e A 7gl 9T g sATETRA
fear av | €7 ATvATAY ¥ qwmry wa &
gFRT R AR an @ AR
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(= st wo i)

A AT WA AT AT GAErT FY ggr
¥ §F T ¥ o T @ wwre ¥ Afaw
A fear s & gEd &@r amfa §)
afaafia Fart & & wowr wwrQ
T aigar § froagi @ 9 SAa man @
To ¥o Faar, asaf arel #Y, IaH w9
¥ - XN 3 IAX AW O
forar 2—

“I am directed to refer to vour letter
dated 28th September, 1968 on the
above subject and to say that the
Government have requested the Associa-
tion of leading scap-makers-the Indian
Soap and Toileteries Makers Associa-
tion—to advice its members to indicate
on the wrappers whetaher the soaps
marketed by them containimal fat tallow
or not A reply from the Association is
awaited.”

g W3@ 2R faar @ 1 wfusiw
A & Ay wary faar fr o
forer faar nar Y gur aigw fawar @
@amm Gagr @ A T
FfFT 73 avaw § F4ifE g dET A
t f& memafe gaEi & sida & g
e wré § wfan ¥ z@ faum &)
ZIFAT WA 1 T eI A&
9IS EFI WIAT AT FJIATE 1 WA
Fare A gu At W w7 fF atfawiw
FEAiM AP A T AN o
§ WRA AT ArgA T E sA T
g el 4 fremge wx fard ) @
forg ot 7t gedare ST WF ag T ¥
gt W19 FY ze 4 1§ gEwr IO I
qEAT g R wmgr @Ar wAd §
wETe AEYET, CEET GATY ¥ wrgar §
fe NHaT 7, AN g X aed dwe
3 Sura o § fegwe Wk o @
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& § /1gT T WrE | @A d4
fagr #Y 9@ AIYH GRT AT FwET A WA
sreez fgr | ot afasin 2w &y sar
et # At @, 3w B amAwd @y
W} g% favare g

9w a9t @A Wik @@ agr
Ty weArAm § qew weAt (s e e
wsgrn) : g9 ¥ra A @A §, miw AN
@A &

ot ot wwmw iy ¢ & AT &
@A 1A §, W 35 g w1 @A AL
§ o wwr A g wmar §1 999
Wi smar @ o & fF o
qIgT T F AT X AT W@ AW
HNEgwar § T s e fFgm am
1 qF TY § 3% § T ¥ g7 FA7
qEAr g, Ta &1 a7 4 fRoarfEs
HIGATH] F¥ AT FTAT ALFTC FT FAA
&) ag q& wa gare afqar ¥ 2 TA
¥ g g A wT gea faegadl A
qraTIs #Y mraTa qdwr § TH WAl &
s & 1 & qgAr g fe o wdf & @
a1g7 ¥ qdz g N fom faar sma f&
dftae §z & a1 & @ a1 A gfy @l
FERRAITARN A aAA g’ TH
fawdia g ¥ g@ &7 dAq A §U FT
2 fr gy gt o< fmT @, 977G 3T N
arzfren at A & 1 e arsfesw 99 9T
@ e g ) avafren g4l A€ & 1 9T
1 sfrew aft frea s aY afx
& ® 9 71 fo@ ay Far grm ?

favgrw g f& A a@ @A
arr § SR @ Af fear ) Afer A
o, et @ e §, O WA F
T T §, GA-aA G T 8T
Nw e ¥ s ¥ argraw @ &
w e QL Wy R
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¢ @ 97 & arga 9z at fer o
R &Y 7 7 wify dar & f fore
T frmr mar ag g 9t & aw d, At
¥ g AR 7t AT | 99 ¥ AR
femr IR iy mfadl @1 @ Qe
TEAFETHEE FTW@E L A 9
wET #7177 A S EAr W gEdwrE
T AT R E, d dhz o N g foa
qrr &

WA 77 ag & wo v A GEA
arat #t g1 faar & 97 71 F4r 993
WTAT, 99 1 AT G2 9T T@T F7 KW
Fifso

HIT IT H4TAT FT FT7q Afqe
W FYE T ATFT rTHY "R 9T
F7 I71 2 fF qTwI ¥ aqAt syt
F FIAT, GCAR FFT F quAra A FD
aifas araa & 34 g & e
ATFR 9T ZTAMN FT F147 FIGT § a9
T #4T FGT |

AT qUE Agar ot ¥ wat Az
# Fag 3 gu war a1 i adwT aww &
g7 1967-68 § z@aw § 1,27,395
zA 4 mrar @ fom Y Ama 18 w0
To 4l | WX FTFTT 7 Far ¢ fr Mogso
480 7 &Y gH Awgey Wl A q¥
21 18 ¥07 %o & fa2elt a7 77 ATET
AL FTRE | I TN E qIw
Sxgm wrgar g 5 = qwiw Fgm ot
Fow oy 5 o, 37 ¥ vy oar fe gw
sifam 5T @ § 1 fevufes ¥a= dqar
T ¥ fa ) ag ), 7 oaw ¥ @
i WX A &= o A wravEear
& qant AR fer WIe w1 A
fovar o wwaT &0

f wm wigm fs ag faxifes
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ey #a 7% dar v Av famy fe
gt w1 qfF @ &%

uw gara & gz qgAT Agan § v
WY UF aga I AW W & ;IAA Q@A
W fEEi s & famar g &
T g Arga ¥ A L) erwrd & ar
T HL, ag § A A1gT gEARTT T A
X afer qg o Ay ;v §  faew &
MFsTAITTQE R faar | OF
€Y fo=ar #Y arr & 1 & ag s WA
ffFammagada#§ i@ 7 fasr
g% z@ & fau FTEIT 7 AT rawnr
Faf g ?

¥ afiaw s fag &1 fF & qare
wavy Tgm gz ag & 5 sar g =l
& g qr 1 A Qfafess g2t @
&1 q3faT qra Far ;1 13402 & faard
ATHT FT IS gHAT g A A ! v fF
il WY 7 F27 fF wA99 98 Mgean 93
qrEEY A & A7 qT Yz mgiwar g ar
TH % &7 UF 9 qrIe fedr w@) qifa-
fewer aEl grar gamTe &7 & fag wng
md s geferr A gr § sz Ao @
ST} fadrg w7 & g ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND CHE-
MICALS AND MINES AND METALS
(SHRI D. R CHAVAN) : Mr. Chairman,
Sir, I have listened to the speech of my
hon. friend with rapt attention. He raised
certain points and ended by saying, it is a
gun-powder which can be exploited by any
political party. In a democracy, any politi-
cal party can take up an issue and go to
the people and, if they get the support,
well and good.

The point is whether tallow, in the
first place, contains cow tallow or pig
tallow. It comes, as a matter of fact, in
a mixture form when it is imported from
foreign countries, particularly, under P.L.



363 Labels on Soap MARCH

[Shri D. R. Chavan}

480. It is very diffizult to say whether a
particular tallow contains cow fat or a
particular tallow contains pig fat in it.
But, in a way, it is an animal fat and this
animal fat has becn used all over the
world. Most of the countries are using
animal tallow in the manufacture of soap.

Now, what is the substitute for animal
tallow 7 There must be some substitute
for animal tallow with which soap can be
manufactured in the country. There are
a number of customers who are to keep
health and hygiene and, for those persons,
it 18 necessary to manufacture soap. If
tallow is not brought in here, what is the
substitute for tallow ?

SHRI OM PRAKASH TYAGI : [ have
no objection; don't side-track the issue.

SHRI D. R, CHAVAN : 1 am not
side-tracking the issue. Please listen to me.

What is the substitute for tallow ?
The substitute for tallow is hydrogenated
oil or groundnut oil. 1 do not know
whether my hon. friend knows about the
fluctuations in production concerning the
groundnut oil. The production of ground-
nut oil depends upon the production of
groundnuts  and  the praduction  of
groundnuts  depends upon  favourable
weather conditions and other things. I the
tallow is completely stopped for the
manufacture of soap, nearty about 1,50,000
tonnes of vegetable oil will he consumed
for the manufacture of soap. You will
remember that sometime in 1966 and 1967,
the production of groundnuts went down
considerably and the result was that the
rrices of groundnut oil  which were
Rs. 2000 per tonne shot up to Rs. 5,575
per 1oNNe........

o tw g e o @R AEEd
Foar ¥ gATAI A WA ¥ 1 A A av
Fmy wfam w7 s & ? IJ@ET ar
gare & adf & S anT 5y 77 § S
w1 9T faar g )

SHR1 D R CHAVAN : Please listen

to me; 1 did not interrupt you.
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Therefore, if 1allow is stopped and the
vegetable oil is used, then there will be a

shortfall by about 1,50,000 tonnes of

vegetable oil  which is consumed by ordi-
nary and poor people of this country.
Thatis a food for the poor people

of this country. At these high prices.
these persons will not be able to purchase
it. Therefore, tallow which had been used
in the manufaclure of soap during the last
20 or 30 years on a restricted scale, is
being used on a larger scale now. This is
the economic consideration which 1 have
Just mentioned.

Mv hon, friend said that if those per-
sons who were manufacturing soap from
tallow were asked to put on lable on the
wreappers, a lahel to the effect that a
particular soap contiins tallow in it, then
he wou'd be satisfied. In that context,
he made an argument pointing out article 25
of the Constitution. I think, I must read
out article 25 of the Constitution. Article
25 says :

*Subject to public order, morality and
heaith and to the other provisions of
this Part all persons are equally entit-
led to freedom of conscience and the
right frecly to profess, practise and
propagate religion."

This is a right to profess, practise and
propagate religion. May 1 ask the hon.
Mecmber whether any restriction has been
put by the Government saying that you
should use this particular soap which
contains tallow. Nobody is forcing you
to purchase this.. .

off @Y7 e @t g drEr @
qfssts & &Tq9 1 Iq A @9 &G AL
ax=ma ?

MR. CHAIRMAN : 1If the Minister
wants to reply, he may; otherwise, he may
continue his speech.

SHRI D. R. CHAVAN : The article of
the Constitution. to which he drew the
attention of the House, does not say that
the people of the country should purchase
a particular type of soap. There are other
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kinds of soaps which are manufactured out
of vegetable oil and on the wrappers it has
been mentioned that the particular soap is
manufactured out of vegetable oil. Itis
fhcre on the label. Therefore, every man
is frec to make his own choice. I am not
aSk‘ing my hon. friends to purchase the soap
which contains tallow. They can go and
find out from the wrapper the soap which
contains not tallow but vegetable oil... ...

oft wtq gwIw eqrt ;WAL g AY A
faar ay ?

SHRI
mentioned,

D. R. CHAVAN : It is being

SHRI NARENDRA SINGH MAHIDA
(Anand) : May I say for the information of
the Minister that, in France, soaps are made
from human waste, from sewage, and there
nobody objects to it 7

SHRI D. R. CHAVAN : He made a
reference to a letter written by the Ministry
to the Soap and Toilet Makers' Association.
Soaps zre of different kindsethere wre
laun-ry soaps and toilet soaps. I believe,
my hon. friend is referring to toilet soap.
As a matter of fact, a reply to that let'er
has been received in the Ministry. My hon
friend said that there was some gol mal
concerning the reply 1 will read out the
reply which has been received in the Minis-
try. There is no go/ mal or anything of that
kind. The letter says :

*...1 have written to Mr. Ramakri-
shnaiah giving the wvarious steps tha'
Tata Oil Mills and other members of
ISTMA have taken in this matter. [n
this letter 1 have clarified that Tata
Oil Mills have long since decided to
market their *Moti® soap as a vegrtable
oil based soap with proper markings
on the package. This vegetable oil
based soap is already available in the
market. Hindustan Levers have also
decided to make one of their toilet
soaps from wvegetable oils and this is
expected to be in the market shortly."

It has come in the maket; it is called
‘Maharani' soap. On wrapper it is men-
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tioncd that it does not contain tallow but it
contains vegetablc oil. The letter said :

*I have also mentioned in my letter
of 9th November that Tata Oil Mills
are considering marketing of a
detergent tablet under the name of
Bonus which is free from animal fat
and which can be freely used for all
washing purposes”,

I am mentioning only the relevant
portions. 1t is not that this matter was nol
taken up. In certain supplementaries this
issue was raised by hon. Members and an
assurance was given on the floor of the
House that the matter will be taken to the
Manufacturers' Association concerning this
point. Now the question is this, About
the soap that is produced. the total guantity
is 2,20,000 tons  That is manufactured. A
small quantity of soap of about 35.000 tons
is used for toilet purposes, The soap that
is produced by two major companies, Tata
Oil and Lever Brothers is produced in laige
quantities; on that soap it has been men-
tioned that this spap does not contain any
animal fat in it. Therefore it is not a
question of saying that the religious rights
or feclings of the people are affected, There
is no question of any in'erf:rence with the
religious feclings of the people at all,

Therefore, Article 25 says that cach man
is free to profess, propagate his religion,
Similarly each man is free to purchase a
soap which contains animal tallow o, a soup
which contains vegetable oil. He made a
reference to the name of Shri Ashoka Mehta
and what he stated on the floor of the
House. He said that the Government is
thinking of maufacturing synthetic detergen's.
Now, synthetic detergents, as the House is
well aware, do not contain either vegetable
fat or animal fat. May I mention the total
quantity of synthetic detergents that are
produced in the Country 7 1 will give the
figures on the basis of the capacity likely to
be sanctioned du.ing the Fourth Five-year
Plan and the total quantity likely to be
produced by 1973-74 when the licensed
capacity goes into produclion. Now, Sir,
in respect of synthetic detergents, the
production figures are follows :
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1964- 7,224
1965~ 8,300
1966—11,704
1967-16,547
1968-17,104

New, additional capacity is likely to be
sanctione. ar.d | may mention for the infor.
mation of the hon  Me nber that by 1973-74
by the end of the fourth five-year plan
production of synthetic detergents will be
between 80,000 1o 100000 tons in the
country  If this is produced, naturally to
that extent it is available to the people of
the country for washing purposcs and the
import of animal tallow will be stopped and
1o that extent it will go down. Nobhody is
interested in getting that animal tallow from
fir.ign country at the cost of foreign
exchange. But the difficully was created
on awcount of shortfall in production of
groundnut oil and soaring prices which were
there and there were complaints that the
prices of groundnut oil were scoring sky-
high. As | mentioned. from Rs 2,000 per-
ton, the price shot up to Rs. 5,575 per ton.
This was the position. It was under
economic consideration that that was done.
Ahout  synthetic  detergents, the hob,
M :mber must have seen how it is increasing.
Actually in 1968 it was near about 17,000 1o
18,000 tons. By the end of the Fourth plan
wh.n the capacity comes to be installed the
production will be between 0,000 and
100 000 1ons. To that extent animal tallow
for which we are spending our forcign
exchange will be reduced completely. It is
not good for any country to depend on
import from some foreign country for an
e:sential commodity like soap and nobody
likes it. 1 personally do not like it. 1 also
respect the sentiments of the hon. Member.
But, under the circumstances, when two
different vatieties of soap are available, one
containing tallow and the other not
containing tallow, you are free to purchase
according to your choice. Freedom is
yours. Nobody is compelling. Government
is not compelling. Even those producers do
not compel you Nobody compels anybody
to purchase a particular type of soap which
contains tallow. 1 personally feel that with
this the Hon. Member willl be satisficd and

28, 1969 (H.A.H Dis) 368

if he is not satisfied. I cannot help it. But

I hope he will be satisfied.

&) otw gew anit ;e dEr &
&% q1g7 92 o famr srg s o o =&t
gaAraurEs 2

SHRI D R. CHAVAN : It isnot a
question of money. When there are two
different varieties available, it is for the
people of the country to make their choice.
Why are you insisting like this ? There are
people in this country who prefer soap with
animal tallow,

it gt meard (SEeAr 91
amiefa @glaa, §awet F1 IJeR_A WA
¥ fad, foad fs srgel agr ¥y 94l A
quiEY 92, Wiy FA gue fF5y § 7

gat-fradt arae ¥ w4t ame A
arft -2 ma qg feadt wAY 4 AR
g feadt gt & ? afz g =g @
a37 ¢ famm3 f& gq § =4f qdr §- @
T # FIFE FY s oamfa § ?

T ot A wPRw A w@r fwogw
fedt 1 worge 7& w23 f ag I
argy A, afra fomd e frad =
¥% @y ¥ €l @, ag sar w7 w9 vy
wi 7 770 f& argr favar 1 fad
feag s argT & a9 w foR fF @
FaEf

oft war A qey ( feeet "aT )
it F4) agEg & w71 fs i) o S
wa 0¥ ¥ aTgT AT F geAwr g & o
A% wemw  mERE gER M ¥ s an
o ®) waif & aqy ¥ wdw ArEA
o § g drwgmre qw A& gEL
dfawty 7 A wyr § e 13 gear a @Y
wifgd, gwt widfeew fufeoew &
TEHET W & | GIETC A X AW ¥ U6
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afafy ft aré g€ & A frame AT W
fF fom woX 3 ow 3w § 713 qean #1 A9
T g1 ag afafa s@t @t w70 T @
g1 W AwE g TgEr Agl W 1 aal
T -z w fay f 2o & sy A9F
¥'gra &, T . F Aww g fea ar,
W fag 9w wEAr & w7 A arfgd o

HEqE AEIRT, AT GRAT HATH TG &-
I AT A Y AT AET &) - W AT
FTT F TG ATIAT $ q19 faware T8
1 Afgd—ag 9T 13 AR guT #}
ot fedt t o § gedme A FO-
oar sHe-dT FaY Ag FwAr 7

WX §IFIT SAde-dT g AW@ A
aff @ awdr oY ¥4 W9 & 1A
T T AgEAAE F AugL A fF
¥ w9y argA o) g 6 gw § =&t g8-
o 1 w @ 1 fod sedme g A nf
I8 Fg 7 foram o | R A9 A Ay
@ & d@ wowt qifast  ord-gegafoen
T §, #4ifE Gagafew &1 wawa § -
uF T FY AT FIAT FOHI & FA 8,
q ¥ faars & & dRgEioR @
qawq AZNE |

¥ 9@ g 9g §—A9A FAran
2 fr At o9 adfy qAr A @ o
AT &% & AT | & ST | §
e w1 wx % uw! faegs ax s &7
g ag A fowga @Y A s @ Y
® & w7 gedwr fwar o q@r - e
wg1 ¢ e dmr 7 @ & w1 EOER
w Wi ¥ Qara v s - e
forem ot geiRE AT §, W& gEEA
% g ¥ TTOT R W €@ &1 I@m
s AR W R W R
g w0 e xw # w1 @A
e AN afigar ¥ ?
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ot fine @ Wt (W) AT qgeT
qary a3 § 5 ot ¥fas o Fraw @
fE ga arg & =1 §, a9 Hfaw 95
& fag fs a0 ag TEar woaTdY § o)
W1 ATgT T § I 9 Afaw v w@ar
frT St @t & AT § 9eR) qog
¥ 39 AT AN wed A w7 F A,
zafau & snaar sgar § & wmr goee
dag fgam sar @ fs wad s
|1 &1 e s w5 g i ?
wAY A WA I ¢ IEHT Feowwd
afqw s & fFar F5 QY oo, s
| qra # fgma g & s g7

19 hrs.

@ham & ag amaan g g fw
3T AT I W & AW F A www
neadlE 33 §7 afz w7d § @ faw
afqq A & /g & oAeE 9T am
wwT qAm ? oy w2 oar &g ?
feaam g3 ar @t ! 5w w7 WY A
feara w1a & arw ! A awTy ?

A armag e oaod e ok
fe ¢ ¥ garar M gy A A
T A @ AorAar g g e ag
feadft drradtsr § iga Y o) s 2a) @
a3 afew wTIFE AT wTAW T ¥ e
§ 7 ug feak ag ¥ wrg § o feah
arfet # foamew fgd el X
@ i?

Wt nawart med (qzAr) g%
2 g AwTOE gAY oA § oot we
weven ¥ agt ax wEema fe o fpgemr
g ATz umw weelt & ow oF
argn A wrd § forad wdt W v e
aft gran, & sgroR & ar A W 8
wPAT wEe § e g o I ox faw @
Ehe e ¥ wolt ot 8 g wt o 8
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[+ TrTFATT AT |

s frm T ¥ wady 9w w9 F
fad w9 & qra a1 whAd &7

AT a1 w1qA & fF gm B ang
 FT AAiAt gz § 1 oty wU e
2 & feegearm & Y g9 I &1 IR
g g eufad & arem awmar § fF
fesgrar # fret Sl &1 SeareA AT
WY 3T &7 zedwIA ;17 w3 fFE
Lol xc -

ot ot gaw (@EnT ) o gy
AgrEg, 98 91 %1 @+i 2, g qWH
aifFEArT # A wdFT 0§ gEe
91X AT FY WA qT T A AAA A1A
A g, gutm Fram § e o 2 W
T |E § A AN FT EIWA 1aT 8, A
THE FICAMT & F47 AN 7&8 7187
My A 7T & qrAD R 92y w A
KIS FY Arq FT AT NPT 00T FEGAT )
MY T AeamagEE FAYT o fw
o1 W W wfed 77 § 0 ( caamm )
# srafagi wga & @@ T w@r £ &
g FgAr argar § &, sar @197 97 afaw
AT gEAR g1 Awdl g, afFpT o fgd-
fes 3etasz af@ § Iv=r & w9 W)
FI g 9T IR WA KL A I F FAT
THAM T 1 fle THAo 480 & wfxy
1 A AM gwA T

Shri D. R Chavan : The first point rai-
sed was regarding the steps being taken to
imcrease the production of groundnut. The
Agriculture Departments not only here but
in the States are taking -slcps 0 increase
not only production of groundnut, and from
it the oil, but are making efforts in various
other directions to see that the country
becomes self-sufficient in a period of time.
Mv hon. friend knows that ultimately pro-
duction depends on one factor. So 16ng-we
have not been able to make provision for
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irrigation facilities at least to 60 percent of
the total land under crop, we have to
depend on the vagaries of the monsoon.
Therefore, there are bound to be fluctua-
tions. This is my answer as regards the steps
taken to increase production.

Then it was asked, what harm is there
if an indication is given in the wrapper ?
In present circumstances, the matter could
be taken to the manufacturers and they
could be persuaded to give an indication in
the wrapper that the soap inside contains
tallow. But they say that there are other
soaps which do not contain tallow but ve-
getable oil and people could purchase the
ones containing vegetable oil. For the time
being, we have no legal powers to compel
the manufacturers making soap which con-
tain tallow to state that fact on the wrapper.

Then the honourable Member asked me
about the towal quantity of tallow that was
imported during the last three years 1 think
that when [ answered a supplementary que-
stion on that day, I mentioned the figure
and [ repeat them again now for the infor-
mation of the honourable Member. The fi-
gures for 1966-67 are 19552 tons compared
to 1,27,395 tons for 1967-68. For 1968-69
the figures are 50.007 tons In 1967-68 we
had to import about 1.27 Ilakh tons
becausc at that time particularly the
production of ground nut was so low that the
prices of ground nut oil shot up from Rs.
2000 to Rs. 5,575. Had this quantity not been
imported, and the n anufacturers of soap
wou'd have been permitted to use vegetable
oils and the price of both the soap and ve-
getable oils would have become so high that
the consumers of soap would have had to
pay nearly Rs. 25-35 crores by way of en-
hanced prices So the economic aspect also
had to be considered ; it is no use bringing
in the religious fecling as no point will be
served by creating this conmtroversy about
religious feeling. The honourable Member is
as much a Hindu as I am. He was referring
to article 25 of the Constitution. Govern-
ment is not taking any step which will hurt
the feelings of the people. Therefore let us
leave the matter at that and sec that the
synthetic detergents are produced in larger
quantities,

My honourable friend asked me why
they should pot be imported. The economics
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of it will have to be worked out, If we do
so, we will find that it will be costlier to
import them. So it is better to produce them
in the country. At the moment we are pro-
ducing 17,000 tons of detergents and with
the establishment of the petro chemical
complex and that of  wax-crackers
near about Barauni for which a provision
¢f Rs. 10 crores has been made in the Fou-
rth Plan. we shall be producing the basic
raw-maierial for the manufacture of synth-
clic detergent which will be cheaper for the
people to purchase and gradually tall-
ow will go away. Shri Kanwar Lal Gupta
asked what time it would take and | replied
giving the time as the end of 1973.74. We
shall then be producing 80,000-1.00000 tons
of synthelic detergents. At that time the po-
pulation of the country will also have incre-
ased. It increases at the rate 2.6 percent
and some demographer has said that it was
likely to stablise betwcen 2.6 and 2.9 per-
cent. If we take into account the explosive
rate of population growth the demand is
likely to grow and [ shall be happy if syn-
thetic detergents are manufactured in such
gquantities that it is not neccessary for the
country to import them.

SHRI XANWAR LAL GUPTA : The-
re are two more points complete ban because
of national sentiment and cnecling a law for-
cing the manufacturers to put a label,

SHRI D. R. CHAVAN : We can im-
pose a complete ban on the import of ta-
llow provided we can find a substitute for
it in the shape of synthetic detergents. When
thzy are produced in sufficient quantities to
cater to the needs of the people of this
country. I do not think that there will
be any necessity to import tallow spending
foreign exchange No country likes 10 spend
foreign exchange. We are trying to find out
a substitute for imports, By the end of the
Fourth Plan at least 80 to 90 percent of
our need would be met by synthetic deter-
gent.

AN HON. MEMBER : Kanoon.

SHRI D. R. CHAVAN About
Kanoon, 1 said there is no point in creating
unneccessary work. 1 may point out that the
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total guantity of soap which is preduced in the
country is 2,12,000 tonnes, We have not got
any figures as to what is the total quantity
of soap which is produced in the unorgani-
sed sector, that is, the small scale sector.
That may be the same quantity. Therefore,
it is better to point out to the people of the
country saying that a particular soap and a
particular brand does not contain tallow and
therefore the person is free to purchase it.

SHRI SHIVA CHANDRA JHA : Will
the Minister tell us what is the production
of tallow?

SHRI D. R. CHAVAN : About the pro-
duction of tallow there is no organised pro-
duction of tallow in the country. Thercfore,
we have not got any figures asailable with
us concerning the production of tallow in
the country. I hope the House willbear with
me for a few more minutes. Myhon. friend
over there said that tallow is likelyto be
usced or is being used as an adulterant in
ghee. That question was answered on that
day very claborately and all the supple-
mentaries on the point were also answered
on that day. At that time I mentioned that
the import of tallow is regulated and chan-
nelised through the State Trading Corpora-
tion 1Al this tallow is allottcd on the
recommendations made by the Director
General of Technical Development with
whom all these units are registered. On the
recommendations of the Director-General of
Technical Development, the allocation of
tallow is made by the State Trading Cor-
poration.

Secondly, the question was about the
guarantee or check that it is not being used
and so on, I may mention for the informa-
tion of the hon. Member that a tonne of la-
undry soap contains about 037 tonne of
tallow, and a tonne of toilet soap contains
about 0.52 tonne, This is the equation.
Therefore, the Director-General knows what
allocations have been made and then by
applying this formula he will know whe-
ther in proportion to the allocation of tallow,
the production of soap is there or fiot. That
acts as a sort of check. He gets an  anoue
al return of tallow used and therefore that
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acts as a sort of check on the utilisation of
tallow, its use or misuse. Therefore, it is a
sound check on which we can reasonably
rely, (Interruption)

I gave an assurance on that day to the
House that, on the basis of the information
I have, tallow is not misused as an adulte-
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rant in ghee.

I think that with these remarks my hon.
friends will be satisfied.

19.14 brs,

The Lok Sabha then adjourned till Eleven
of the Clock on Monday, March 31, 1969
Chaitra 10, 1891 (Saka).



